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LOK SABHA DEBATES

LOK SABHA

Monday, August 18, 1969/Sravana 27,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mi. SPEAKER in the Chair])
ORAL ANSWERS TO QUESTIONS

s} FELA™ T WA AR,
T 9T ATF AT & | 9T ST TEAHE
oz frr et 18 7

SHRI SWELL : What is the order before
the House 7

SHRI UMANATH : Can a point of
order be raised during Question Hour ?

MR. SPLAKER
may please sit down,

: The hon. members

it ®ATAT® A F AT TTEAT E
fe fom & &z fedmee § ol ww
ot 2z € &, agi #1§ S tewifafa-
fodt g1 &, & w1 gTE IwM Efe-

fafem s mfe gz 0 -
MR. SPEAKER : Hc may please sit

down. Without giving any notice, the
hon. Member suddenly gets up and starts
speaking.

st AT W TR Al § g A
AT E 6 9 A AefEy Aad & A
e F4T A A 7

SHRI HEM BARUA : Article 75 of the
Constitution  says that the Council of
Ministers shall be collectively responsible
to the House. The recent Presidential
Flection has shown that collective res-
ponsibility has been  destroyed, has been
damaged. Therefore, this is a very serious
matiler.

2

ot WA " T 7y aga Aifaw

aTasT @ 1 Wige wifafafed @y

g Fr faw @ ¢, +w & fgaw &
FTH 31 TET &, A1 &4 77 gh |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
& TRANSPORT (SHRI RAGHU
RAMAIAH): Now that this has been
raised, [donot want this lo go unchal-
lenged. I hope very soon they will find that,
in the actual working of the Parliamentary
democracy, all their hopes arc belied.

it srze fagrdt arendady: seqer weET,
qIGT EAT AT A AN A
& F7 47 HTAAT ST A@T | A
9 qg AT 327 faan m@T A s &
frams a=m f& s fa=me w4
aifa g7 % qu § dfaqt &1 w6y
foraa & wqw w9 & | S ame
s T A g | fFwa
T 98, T ITTIT |

SHRI HEM BARUA : Article 75 clearly
says that the Council of Ministers shall be
collectively responsible to the House and

that collective responsibility has been des-
troyed in the recent  Presidential Election.

MR. SPEAKER : Mr. Tapuriah is not
here.  Mr. Brij Bhushan Lal....He is also
not present. Mr. Atal Bihari Vajpayce.

wfrén Rwmifewn s & frafe
qT WY AGT AATH W WA (g, W
et & et 6 A
.|..
*572. st sEw fagrt T
ol AW wAM ™
st TreTIqTe AT
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it Tomita Tag :
»iY TTHTE TE A

F71 @tfaaw am EEASR @@
|41 g HAY a7 A9 F1FT 4

() 7ar gz a4 g fx =7 & agam
& Arq wqrfoA 41 1% Flawm 71 ot
amrfzan Gz & fanion aw’ &%
ae /OA F94 F &% @qrAr 991
qr ¥ wrvew & 3enE &1 1% fafa
fratfra 7 a1 af 41 faad afome-
e T AT At g g

(=) afz g, A1 g o gereamdt
sxfrgi & a1 v £ W17 3+ fawg
T FTHETEN FTTE 2

(q)wu’aﬁna fF wzTa #1
afass Tz Aen dar '@.ﬂﬁ
Fgam ®w earfer &1 wg 4y, fafea
T WA A1 AOT 29 A A4 FH & a4
TR qgT ART AT R ; 1T

(w) afz a1, & =@ #@&ad @
FHEATE AT AT GV E 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) to
(d) : A statement is placed on the Table of
the Sabha.

Stratenent

(@) The cstimates had to be revised on
the basis of the data which became avail-
able from time to time. The Commission-
ing dates for various antibiotics weie not
indicated in the Detailed Project Report
but they were subsequently drawn up
by the Company in 1966. There was some
delay in the commissioning of the products
as compared to the original commissioning
schedule resulting in some extra expenditure
by way of administrative costs. The loss
suffered by the Company cannot however
be attributed solely to the omission to
fix target dates initially.
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(b) The factors responsible for revision
of cstimates were beyond the control of the
company or its oflicials and hence the
question of fixation of responsibility does
not arise.

(€) Yes, Sir.

(d) The following mecasures have buen
taken to improve the off-take of the surgical
instruments manufactured at the plant and
to utilize the capacity.

(i) Exclusive dealers have been appointed
for sale of surgical instruments in different
States :

(ii) Prices of surgical instruments have
been revised so as to render them competitive
consistent with the quality of instruments;

(iii) The existing stocks of surgical ins-
truments have been grouped into difTerent
types of scts like dissecting scts, minor
surgery sets and tubectomy sets with a view
to sell them in small bulk rather than indivi-
dually;

(iv) Possibilities of cxports are also being
vigorously explored;

(v) The plant is at present producing
family planning instruments for  which
order exist.  Diversification of production
has also been taken up with a view to
producing larger types of instruments to
meet the varying demand of the surgeons.

st sEw et et o oA
WEIRE, WAl e 7 W1 qFTA AGT
UEE O @1 2 IH § FTF I 6O AGY
gt &1

qEAN WEFW, WETH § AT G
wfmg & &1 faae @ @rg 99
# ot wgi aw Tfa gi @ ¥ A
7 faaoor § w1 ST A& FTET AL

Foqw wERAT : ag AT S AR |

If you permit me, 1 would say that the
factory is already there. Mr. Madhok
knows about it. The hon. Mecmber may
ask his question about the factory.

SHRI S. 5. KOTHARI
been working properly.

: That has not
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=it srew fagrdt amedt : 9 ATHET
afend THTIre FHET 7 WY 31 TH71 @ !
T & aT¢ | A1 HEed earied 9
a1 faia gar 41 IW & AvEA A
wfearear fa1 81 1 § Wi Tifame
1 Fafzai 7 59 & a7 | FAA fFAT
EAT & | FAT Wl WETRA AT IA A A<
q T g Y
SHR1 D. R. CHAVAN : If the hon.
Member is referring to the Surgical Instru-
ments Factory at Madras, that factory
wias cstablished sometime back, in 1965,
In 1966 it went into production and fur the
last four years, it has been producing some

instruments which are meant for sale for
doctors and others in the medical profession.

st yee fagt a7 9w
FTIA7 AL fRAT TN 1 B A9
TR, W AT AT FT L IT &
T4 | afzareat Gar £ @, aman
TET gAT & | I ATE FT FAT FIM! AT
wTe Ft A fzar mar | e oA S
2 fx g &1 &7 @ 17, "TC H4AT
#EEA T AT ¥ TE T

SHRI D. R. CHAVAN : First of all the
hon. Member said that there is some thinking
of the Government to start a factory at
Madras. As a matter of fact, 1 said, it

is not correct. The factory has alrcady
been started.

Now as regards the instruments that have
been produced, as my hon. sznior colleague
has said, there are some difficultics because
the instruments that are being produced arc
not being sold because there is no demand
in the country for the kind of insiruments
that arc produced.

W Tw T e Efr
tdrarafesa Gzt & a7 F T TR
¢ & feaet are = & fawior = @
T M, AT E 7 o wAEE
ar A afaw § w@r oas Fn g,
W AR A owrz gar @ o3 A
IEC ORI LA LS 8
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™ & goEr o Se & o
T FT AT GAT § IT & AR THT
& fFa w1 & AT e g e e
F AR FGTE |

I8 a & ag wrAAT 9 g fE
T 38 79 ¢ & T b F fAmiw §
®AT AT A F Freor ®Ar fawEw
HOET § TSI T FAFT TFT AT
o1 IwEn wEr afear AF 39 w1 oIW
FFTIN T A FMFT A TF GAAFAE |
T AT TW OUEIC & fazmr sm
97 FTE qrEy FWmA W AT 1@
g T oag &1 wFQ w1 O oS
ATFIAATE A TAT AR AT AL T A58
AT A A A aT 7% | 9
v A AT WErRA 7 FTE 9FT A
T

SHRI D. R. CHAVAN : The guestion
is dilferent and my hon. friend in the third
question he has put has said that they are
being sent outside and not being utilised
in the factory here. 1t is not within my

knowledge that such a thing is happcning.
That is number one.

Sccondly, he has said to what exient the
estimates that have been prepared have
gone upwards, that is, revised, I said
that the total estimate that was prepared
and put in the detailed project report was
about Rs. 50 crores for all the three projects,
Now it has been revised. As I said just
now it will now be Rs. 54 crores. There were
certain reasons for this upward revision,
namely: —

(1) Payment of interest on loan capital
during construction.

(2) Expenditure on the commissioning of
various items in the three projects, and

(3) The increcased expenditure like ad-
ministration and establishment duc to delay
in the completion of the project,

Concerning the fixation of the responsibi-
lity which 1s his question No. 2, if my hon,
fricnd refers to the statement that is laid on
the Tuble of the House, the reply huas been
given there.
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ot 9w Tl gs WEEd,
# 9o & g WA ST & qAT ATRATE
o F1 37 7 ag o A FRr 50
FLTE To &T HTTAT T 7T 74T 4T |
ATYHY AETAT 7 Aeaey AE=y, gg e
iy 2 ey ooz @ 6 wer oft A
FTaRTE F7 A | 25 F1E 90 A
Fo &1 siETAT 1961 F 47 1 17T AT F§
TgE fr SO FIT o AT HITAI T,
o fF 1968 &% 53 e 90 I@
To @ A1 AFT § AT FEE AW T
TN A A gradr 2 g &t aw
54 FTAE %o T HITAT £ |

At # gg ST 9vear g & e A
fr afim 07 R weA A1 fEA R

AT & g wAAT W g i a
T weq AEL & % dwl @ awedl A
T2 9T, T AT F AT AowE A
g gwd w0 & favam 97 7 & 4T,
o frore & seev #1% $2 ARl 41,
& zrew foa A6 91, 1% TAAT AR
g7 | FT TE B1F AR & 7 AIT 30 S
A gard ford & 99 14 8 38 @7
STEATE | YL WL, TE TIT AZALH
ATAST &, 54 FUT FTHHAT & | Tg 74T
fagt & faw mar & | ST AT eAeAAT
Tauer A femr g e

“The Committec is unable to ubpder-
stand....”

MR. SPEAKER : No debate. You can
ask the question.

The Secrelary's statement shows that
these were accepted merely on the basis
of faith.

T TEE ST E ITTE TW N
fere &t @ wom d g 7w
&4 A gATe A9 ¥W A § favarrem
faan 87 54 F3T3 F9AT SH 0L AT AR
& 1@ aTC § AT A HA TF FT F14-
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AEY FT § AT T T FTCGET AATH
M ar 7 I 9w feawfes ® W
TERT A AT FEAT &7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : The
Commitice on Public Undertakings under
your Chairmanship visited this factory last
year and submitted its report.  You may be
remembering that you have noted that the
Committee were happy that IDPL has
placed all facts frankly before them. And
it is true, Sir, it has been stated that the
Committee arc unhappy to note that the
estimates of the plants were revised five
times in a period of 5 wears and cvery
revision raised the estimates. To mention
further, the latest estimates in the case of
Antibiotics project shows an increase of
10.57 crores as compared to the initial
estimate and in the case of synthetic drugs
project there is an increasc of 8.8 crores.
Thus the estimate has gone up in the case
of the antibiotics project and synthetic
drugs project by 67 and 61 per cent res-
pectively. You have also mentioned this
and it is also known to all the Members.
So far as the Surgical Instruments plant is
concerned the increase is about one crore,
Instead of 33.65 crores it is mow 53.90
crores. You have recommended certain
measures which we are following and for
the information of the House, 1 may say
this.

MR. SPEAKER : The hon. Member
was also a Member of the Committee.

DR. TRIGUNA SEN
these things.

oft i wx wwi ;T A 25 FU0%
G FT FA1S ¢ 54 FOT ¥0F FT qATS
T8 & T waY wgeT FIAT AT A"
E

SHRI RANGA : He was a Member
of the Committec. That is why he was
good enough to draw the pertinent atten-
tion of the hon. Minister to that particular
report. What action is being taken by
the Government 7 You have made cartain
recommendations. On that what is the
remedial action that the Government
has taken ?

: He knows all
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DR. TRIGUNA SEN : We are trying
to pursue further remedial action and for
the information of the House I can say I
visited personally the project and one team
of soviet experts has arrived in Rishikesh
and is looking into the repairs of
some of the plants of the antibiotics
factory in collaboration with our own
experts. We are assured that whatever
repairs and improvements in the plants are
needed, could be carried on by the
U.S.S.R. without any additional cost to
us. Regarding surgical instruments pro-
ject about which the Members are naturally
agitated, they have also visited the factory.
It is admitted that the position in the factory
was quite disheartening largely because
the instruments were not finding a good
market. According to us the reasons for
these were that for the Russian designs the
Indian doctors were not accustomed and
certain changes were suggested. We have
looked into them and we hope in a course
of time we will be able to modify the designs.

S E ANl : HUT FETE vl
W Wl HETed 7 AE faar & |

SHRI RANJEET SINGH : He admitted
that these insttuments arc not very much
in demand. Considering the fact that
U.S.5.R. sct up this factory, is it possible
that the U.S.S.R. itsell may be necding
these instruments 7 Has the Minister made
any inquiry about it ? If they don't need
and if others don™t necd, what is the purpose
ol setting up this factory at all ? And,
what is the need to make a revision now to
make it more competitive 7 1 would like
to know whether the previous prices were
fixed with a view to make excess profits or,
is the Government now trying to revise
the price and scll these at below cost level
as in the case of our wagons.

Is there any project of this Government
where the estimates have not been revised
uptil now ?

DR. TRIGUNA SEN : I cannot answer
the last part of the question.

Coming to the other parts of the question,
we are trying to arrange for some exports
of the instruments to Russia and to some
of the peighbouring countries where with
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Russian assistance  hospitals have been set
up where instruments of Russian design
arc in use and they are trying their best,
As 1 have already explained, we are chang-
ing the design of the instruments that will
be needed in the country.

MR. SPEAKER : If I remember, the posi-
tion was that the instruments were not
according to the size of our men and women.
But I did not say that; they have said that.

DR. TRIGUNA SEN : We arc changing
the designs.

it JTeTe T W : sremer wevRy,
AT F a7 AE &Y wifawt aar at wreiy
AEET & v 7Y ot o v e iy
A O 88T § a9 & Tretie
e #% e Feft v sl v it s
Fzfianz measAa s afe
d it ot srew fagrd arad
TEEE fF A T oAE A oA
WA TE a7 | gwdqan
a1 fF ¥ wfedar ofamifeem dadr
§ AT gAT § AT I w1 A avg &
FATE 7 F7 98 I 71T
“There was some delay in the commission-
ing ()I..Ihl.j project as compared to the original
commissioning schedule resulting in some

extra expenditure by way of administrative
costs.

The sccond one is :

“The loss suffered by the company
cannot, however, be attributed solely to
the omission to fix target dates initially,

Then, we have :

“The factors responsible for the revision
of estimates were beyond the control of
the company or its officers and hence the
question of fixing of responsibility does not
arise.”

wWag s an frerd o df e
NaEyfedad ar a0 |7 37 9
geticla *% 7 9% ag oW s
g d ol g Moz ARl
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¥ o {5 ag 01 gan o 99 F
fod IuEd #19 & o 39 & fasg
T FEEEr A ME T ogmoaAT #
TEIHTE T al W 39 & A9
WO FE IH T qWHEA FH |
St st d o 37 wE@ fam
2 famm

Avaw WERY @ IAFT qreT A faE
ot ofed 37§ ag femrgam 2 1

it FTRTA T AW g FET R |
7z =®fEw cdEmifem 9 F
g o g wafs 9g mEw & afawe
T Hoq G A AT A 2 )

DR. TRIGUNA SEN : We have men-
tioped already that while taking up this
project, no market study was made und no
project report was prepared. We admit
that it was so.

SHRI UMANATH : The report of the
Public Undertakings Committee, after men-
tioping the various lapses with regard to
the project and its implementation makes a
positive assertion in so many words that
Government, while deciding upon Soviet
collaboration, was guided more by political
considerations though the actual word is
nol there, in so many words, the implication
is there that they were more guided by
political considerations than by the need
of the project ete. 1 would like to know
the Government’s  reaction  thereto, 17
Government sity "N, then 1 would like to
know how they meet the grounds on which
these obscervations have been made.

DR. TRIGUNA SEN : 1 have no doubt
in my mind about the intrinsic sincerity of
my predecessors who took up this project.
1 find that in 1961-62-63 there was a
general fecling that the price of basic drugs
was high, with the result that formulations
could not be made available to the gencral
public at cheaper prices. It was, therefore,
considered necessary by my predecessors
to set up some units in the public sector,
particularly for the manufacture of basic
drugs. But they had perhaps no practical
experience of it and as it was not possible
to have collaboration with other countries,
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naturally they fell back upon Russia. This
was all that I could find from the papers.

s Ho Ho Wi : 9T TH FwAI A1
FTOAT FY TE 79, qAY RErRq F A4
=mar T fF o owew 7 e feew &
AHIA F1 WdE@ & | W mEl
AERA 7 s AqrEATE fE oo faew
F1 TH7A AT afsww & vod § fawars
# fo, ot oz fF s feamea ag=m
A Ay fom faem & A
ed  H AEIA g, qg AT qAT A4,
wAT wgrEw o o a9z avwr
ATl faq & feg@aa v gare w4y
Twq § favm £ 7 A afenw &
a7 S faeaErz e 2 3w A&
ferir St = fawiare £ Fa e vy
I 97 OFIF S AT 47 HeAT AT qLFT
FHAT Tfem® § w0 § faware 9F
7T 7

DR. TRIGUNA SEN : As | have said
before, during the period from 1961-62 to
1967-68, there were about six Ministers
and an cqual number of Secretaries. | have
no doubt regarding their
PUTPOSE.

sinwerity  of

AN HON, MEMBER
tion ol sincerity.
for this ?

It s not a gues-
But who is responsible

SHRT BAL RAJ MADHOK : It is a
very important guestion. We  should get
some answer o the question. If the
House is going to be beguiled by this kind
of answer, what is the fun in putting ques-
tions 7 Here is the report of the Public
Accounls Committee which has made
certain comments, and the hon. Minister
was forced to give answers and explanations.
But if he is going to read out the report in
this manner, then what is the fun in putting
questions 7 In fact, that amounts to in-
sulting the whole House.

DR. TRIGUNA SEN : Is it the intention
of the hon.Member to coin something other
than what is there in the report and mislead
the House ?
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SHRI PILOO MODY : Are Government
aware that the plant at Rishikesh was ori-
ginally installed in China, was packed up
from China and sent backto the Soviet
and the Soviet Union thereafter supplied
the plant to India ? Were Govern-
ment aware of this at that time, if not, are
they aware of it now, and if not, will they
find out for the future whether that is
true or not ?

DR. TRIGUNA SEN : I am guided by
your reports, Sir. You have nowhefe
mentioned what is now being said by the
hon. Member. [ have no other knowledge.

SHRI BAL RAJ MADHOK : We protest
against this kind of answer. Here is an
allegation which has been seriously made
by an hon. Member that it was an old plant,
which was re-sold to Russia and then sent
to India. Hcere is the charge. We want
the hon. Minister to deny it or to accept
it.

SHRI PILOO MODY : Is she going to
find it out ?

DR. TRIGUNA SEN : 1 do not accept
the charge.

SHRI BAL RAJ MADHOK : Let him
accept the charge or let him deny it.

MR. SPEAKER : That cannot be a
supplementary guestion out of the main

question. 1 am sorry 1 cannot allow it.

National Coal Development Corporation

+
573. SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM AND
CHEMICALS, AND MINES AND
METALS be pleased to state :

(a) the authorised and paid-up capital
of the National Coal Development Corpora-
tion Ltd., at the time of its setling up and
as on the 3lst March, 1969;

(b) the amount of loans received by the
Corporation upto the 31st March, 1969
from Government, Banks or other parties
scparately;

SRAVANA 27, 1891
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(¢) the amount paid as interest by the
Corporation during the last three years;

(d) the details of its performance during
the last three years and the amount of pro-
fit or loss if any; and

(e) the reasons for losses, if any, and the
estimates for the year 1969-70 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO) (a) :
to (e). A statement is laid on the Table
of the House.

Statement

The authorised capital of the National
Coal Development Corporation Ltd. at
the time of its setting up was Rs. 50 crores,
which increased to Rs. 100 crores by March,
1969. The paid up capital at the time of
inception of the Corporation was Rs. 6.5
crores which increased to Rs. 94.11 crores
by the end of March, 1969,

By the end of March, 1969, the Corpora-
tion had reccived loans totalling Rs. 84.14
crores from the Government of India and
Rs. 4.36 crores from the State Bank of
India.

The interest charges paid by the Corpora-
tion during the lust three years wiz, 1966-67,
1967-68 and 19068-69 were Rs. 4.53, 5.20
and 5.40 crores respectively.

The production of coal by the Corporation
during the yecar 1968-69 rcached a level of
12.61 m. tonnes as against 10.35 m. tonues
in 1967-68 and 9.49 m. tonnes in 1966-67.
While the Corporation suffercd Josses of
the order of Rs. 1.58 crores in 1966-67 and
Rs. 0.7 crores in 1967-68, it is expected to
earn small profitin the year 1968-69. During
current year the Corporation cxpects to
produce about 15 m. tonnes and earn
a profit.

The main reasons for the losses incurred
by the Corporation during the years 1966-
67 and 1967-68 are :(—

(i) continued slump in the coal market
resulting in under ulilisation of built-up
capacity in many projects;
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(ii) heavy losses in the old Giridih group
of collieries due to virtual depletion of
reserves etc.,

(iii) adverse impact of the Coal Wage
Board Award on the old collicrics which
are worked by manual method and have
low O.M.S.;

{iv) increase in the ratio of overburden
to coal in a number of open-cast mines
making the extraction of coal uncconomic;

(v) in 1966-67, some collicries were
brought into revenue account and these
worked well below their capacity; and

(vi) Maintenance and capital cxpenditurc
on suspended/closed mines amounting to
Rs. 55.89 lakhs was charged to the revenue
account in 1966-67.

SHRI K. LAKKAPPA : It is distressing
to note the callousness of the hon. Minister
who is concealing the fraud played by the
NCDC bungling; Government have suppre-
ssed the real answer and have not come out
with a statement giving the truc picture of
the working of the NCDC,

MR. SPEAKER : Let him come to the
question now.

SHRI K. LAKKAPPA : To go back to
the history of the working of the NCDC,
the NCDC has been subject 1o criticisms
both inside Parliament and outside, and the
main charge against the NCDC in regand
to its not working properly is against the
pen-pushing bureaucrats working there who
arc responsible for the resulting loss ol about
Rs. 2 crores. T would like to know why
this Ministry is deliberately suppressing all
the facts in regard to the last three years of
the functioning of the NCDC. T would
like to know why this Ministry has not
given us the truc picturc and true informa-
tion regarding the working of this corpora-
tion.

SHRI JAGANATHRAO : The main ques-
tion contains five parts, and I have given the
reply to each part separately. 1 have given
a very long statement explaining the real
position. Ido notagree tothe hon. Member's
allegation that the answer is misleading
and all that. It is true that the NCDC
was started in 1956 and it had been making
losses, but I may inform the House that in
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1968-69 it has made a profit of Rs. 1.26
crores and it has turned the corner. In
regard to the difficulties facing this unit,
they have all been explained in detail.

SHRI K. LAKKAPPA : 1 would like
to confront the Minister with the machina-
tions of the foreign agencies who are working
to scuttle this public undertaking in order
to sec that they make loss. They are
working in collusion with the pen-pushing
burcaucrats. I would like to quote the
Eonomic Times in this connection :

“Among the other drawbacks in the
working of the Corporation is its failure
to develop the mines. 1t developed only
16 collierics as against the 27 planned;
and even out of these 8 had to be closed
down largely because of its own failure to
assess correctly the demand for coal™.

Is it not duc to the bungling of the tech-
nocrats and the officials that there has been
a loss of more than Rs. 2 crores 7 Also
the Committee which worked under your
chairmanship has said that a high power
committee should investigate this state of
affairs. In view of the serious allegations
made against the Minstry, would the
Minister order a deep probe into this by a
high power commitlee ?

SHRIT JAGANATH RAO : As T said on
an carlier occasion, it was estimated that
in the Third Five Year Plan the entire
production of coal would be o the tune of
YK.5 million tonnes,  Later o, ain the mid-
term appraisal, it was reduced to 99 million
tonnes,  Because  industrial  development
did not take place as envisaged, ihe off
take went down. So many mines which
were developed were closed down.  Today
the Corporation is running 30 collicries
and one washery 5 coal mines and 23 washer-
ies are  under development. Seven mines
which had been developed have had to be
closed down because of no  offtake,
Now we have turned the corner and NCDC
is making a profit.

The question of appointing a commission
does not arise.

SHRI K. LAKKAPPA : The answer
has not been given. This is what the
Economic Times says :
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“The Kamath Committee is already
looking into this matter. But it is clear
that an exercise in sophisticated witch-
hunting will not help the NCDC in any
substantial manner.”

The Minister has not said in what way
the working of the Corporation would be
improved and even in answer to my , ques-
tion this point has not been answered. In
view of this, will he agree to a high-power
inquiry?

SHRI JAGANATH RAO : The Kamath
Committee made about 155 recommenda-
tions; 130 of them werc accepted; action
was taken on 103. I have alrcady laid
a statement on this on the Table the other
day in answer lo another guestion,

The question of appointing another
committec does not arise.

SHRI A. SREEDHARAN : The public
sector is expanding rapidly, and rightly
so. But looking at the performance of
this public undertaking, it should be called
‘The anti-Nuational Coal  Development
Corporation." The Minister has tried
to evade the guestion. The question was
very clear; what arc the rcasons for
the loss 7 and the answers given by the
Minister vary drastically, fundamentally
and basically from the findings of
the Committec on Public Undertakings.
That Commiticc had categorically given
four reasons for the loss in NCDC, namely,
unmitigated incfliciency  and  mismanage-
ment at the top, heavy over-stafling, non-
achievement  of  production  tirgels  and
unrealistic purchase of stores, The Minister
had tried to mislcad the House: - this is a
matter for the House to take whatever
action it thinks fit. 1 would like to know
whether  Government have  gone into
this question of the recommendations
of the Public Undetakings Commitiee and
if s0, what steps have they taken to cradicate
inefficiency and mismanagement at the top,
cradicatc heavy over-staffing, solve the
question of non-achievement of production
targets and refrain from unrcalistic purchase
of stores.

SHRI JAGANATH RAO: The Committee
on Public Undertakings made some 84
recommendations. Our explanation in
regard to 79 were sent to the Secrctariat;
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5 recommendations are under examination,
The Commitiee will again look into these
explanations. The Committee pointed out
four reasons; 1 have given six reasons.
There is no question of misleading the
House,

SHRI A SREEDHARAN : These four
reasons are not among the six given by him ?
Is he right or is the Committec right ?

SHRI JAGANATH RAO : It is there;
it is a published document, .. ..(Interrup-
tions).

SHRINITIRAJSINGH CHAUDHARY :
Experience shows that there is no co-ordina-
tion between the NCDC and other Govern-
ment Corporations. The Fertilizer Cor-
poration of India had decided to start a coal
based fertilizer factory at Corba, The
NCDC started the mines ncarby, laid lines,
cte. and spent about Rs. 2 crores. The
coal that is mined there has no ready mai ket
clsewhere as it is low grade coal and is useful
for fertilizer plants, May I thercfore know
from the hon. Minister whether the NCDC
will impress on the FCI the need to start
a Coal based fertilizer factory so that coal
mined by the NCDC may be used ?

SHRI JAGANATH RAO : The proposal
to have two coal based fertiliser factories
during the Fourth Plan period s under
consideration.  Two such factories will be
cstablished,

SHRI D, N, TIWARY @ There is no
doubt that this Corporation has had
a chequered carcer and 15 the most mis-
managed of all Government corporations,
Several reports ol the Committee on - Public
Undertakings and other Committecs bring
this out. There arc charges of corruption
and other irregularitics and the names of
persons are also given there,  Instead of
being punished, we find that they are up-
graded and sent to other corporations on
higher scales of pay. Will the Government
formulate a system wherchy those who
mismanage and are charged with corruption
and other irrcgularities arc not employoed
in other corporation but arc dealt with

properly ?

SHRI JAGANATH RAO : I eaotircly
agrec with the hon. Member that persons
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who are accused of inefficiency or corruption
should not be employed. 1f he gives me
a specific instance 1 may be in a position
to answer his question.

frdwit & T o W@ W @
el WX searEl 6 agra
*574. st g W o faw wAY
47 99 fF IO FG fE o
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MR. SPEAKER : Therc can be no supple-

mentaries; he is conveying information.
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SHRI RANGA @ We take cxception to
his attitude. When he made a mistake
and when attention is drawn to it, he should
say @ | am sorry: I never meant it.

Wt e apfem : a gfew
FN gHT FEA T FAS HAOA AL T

MR. SPEAKER : He has withdrawn it.
That is all right. (Interruption). There is
no reply to that question, and so, supple-
mentarics do not arisc. Next question.
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Rural Water Supply Schemes of
Rajasthan and Haryana

+

*575. SHRI D. N. PATODIA :
SHRI SHRI CHAND GOYAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to statc :

(a) the rate of progress made in making
drinking water available to the rural popula-
tion of India during the threc plan periods
with special reference to Rajasthan and
Haryana;

(b) the area covered during the three
plan periods in those Stales;

fc) the targets fixed for the Fourth Plan
and the yearly break-up of completion of
the schemes; and

(d) whether the rate of progress is com-
parable to the All India figures and il not,
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (d), The information
asked for in this question is vast and 1s not
available with the Government of India.
However, on the basis of information avail-
able with us, a statement is Jaid on the Table
of the Sabha.

Sratement

(@) A survey of drinking  water lacilities
available in rural areas conducted through
Block Organisations in 1964-65 revealed
that 1.19 lakh villages out of 5.AR lakh
villages were still without any source of
drinking water.  'With the investment made
during the first three plans, it has been
possible to provide minimum water supply
to about 70%, of the population in villages
located in easy arcas and about 10°] of the
population in the scarcity areas.

In Rajasthan, 15700 new drinking water
wells were constructed and 18300 old
drinking water wells were renovated during
the three plan periods. Piped water supply
schemes in 94 villages were completed and
piped water supply schemes in 183 villages
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were in progress at the end of the Third
Plan.

Haryana came into existence in November,
1966. However, during the three plan
periods 24,800 new drinking wells were
constructed in Undivided Punjab and 33,200
old drinking wells were renovated. Piped
schemes 173 villages were completed in
areas falling in Haryana upto the Third
Five Year Plan,

(b) Since the villages covered under wells
programme and water supply schemes are
scattered, it is not possible to correctly
estimate about the area covered.

(c) The Fourth Five Year Plan has not
yet been finalized. It is, however, for the
State Governments to provide necoessary
funds in their Annual Plans and draw
priorities for the implementation of water
supply schemes. The Rural Water Supply
Programme is in the State Sector and the
State Governments will now get block grants
and loans for their Plan Schemes.

(d) Taking into consideration the provi-
sion of piped water supply and well cons-
truction programme, the rate of progress
in Rajasthan and Haryana can be said to be
comparable with the progress made by the
country as a whole.

SHRI D. N. PATODIA : In the matier
of drinking waler supply, the problem of
Rajasthen is more acute, compared (o any
other part of the country, and yet, Rajasthan
had  been  neglected  throughout in this
matter, Now, in reply to the question,
the Mimster has stated in the statement
that cven today as many as 1,19,000 villa-
gesare there without any water supply. My
question is, (a) How many of these villages
are in Rajasthan which arc without wailer
supply: (b) in 1968-69, is it not a fact that
oul of the total allocation of the Central
Government in respect of water supply and
sanitation programme of Rs. 5.74 crores,
Rajasthan has been allocated only Rs. 12
lakhs which amounts 1o only 24 per cent
and, if so, what is the rcason for such a low
allocation 7 And (c), how do the Govern-
ment justify their bchaviour towards
Rajasthan in the matter of allocations ?

SHRI B. S. MURTHY : It is not correct
that adequate hclp has not been given to
Rajasthan. As has been stated in the
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statement, in Rajasthan, 15700 new
drinking water wells were constructed and
18,300 old drinking water wells —

&t Wi o v 77 faeEe
T E |

SHRI PILOO MODY
are working 7

How many

SHRI B. 5. MURTHY :—18,300 old
drinking water wells were renovated during
the three Plan periods. Piped water supply
schemes in 94 villages were completed and
piped water supply schemes in 183 villages
were in progress at the end of the Third Plan,

SHRI D. N. PATODIA : Sir, what is
the reply that he has given ? Have you
heard my question and have you heard
his reply, Sir 7 My question was very
specific. First, out of the total of 1,19,000
villages where water supply is not available,
how many of them arc in Rajasthan; sccond,
in the matter of allocation, in 1968-69,
itis a fact that out of the total allotment
of Rs. 574 crores, Rajasthan has been
given only Rs. 12 lakhs, which amounts
to just 2f per cent. He has not replied
to that question. He was only reading
from the statement which is before me.

MR. SPEAKER : The hon. Member
was giving some information without
giving it in the shape of a supplementary
question, and then he asks why the hon.
Minister has not answecred his question,
May I know what is his question 7 He
may put it without any irtroduction

SHRI D. N. PATODIA : My question
was (a) Out of 1,19,000 villages which,
according to the hon. Minister, do not
have any water supply even today in the
whole of the country, how many such
villages arc in Rajasthan ?and (b) in the
matter of allocation, in 1968-69, for water
supply and sanitation programme, whether
Rajasthan was given only 12 lakhs which
is 2 per cent of the total allotment. And,
if so, why is it that such a low allocation is
given to Rajasthan ?

SHRI PILOO MODY The simple
answer is, either he says yes or no.
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SHRI B. 5. MURTHY : Out of the
total number of villages in Rajasthan,
32,241 villages have been surveyed and plans
have been drawn up.

SHRI D. N. PATODIA : That is not a
reply to my question.

SHRI PILOO MODY : He wants only
plain information—so much out of so many
lakhs or crores. Only one word from him.
But he is giving some other information.

MR. SPEAKER : If he speaks at the top
of his voice, everything else that is said by
others will be Jost in that.

SHRI RANJEET SINGH : Sir, unless
you pull up the Minister he will not give
proper replics.

SHRI B. S. MURTHY : Out of the total
number of villages only 32,241 were found
to be not having adequate water supply
or no water supply at all. A survey was
conducted about these villages and a plan
has been drawn up. The estimate is that
about Rs. 69.60 crores arc needed.

SHRI BAl RAJ MADHOK : Sir, why
does he waste the time of the House 7
He can say that he wants notice.

SHRI B. S. MURTHY : T was supplying
information only about Rajusthan.

SHRID. N. PATODIA @ Now I come to
my second guestion.

MR. SPEAKER : Second question ?

SHRI . N. PATODIA : Yes, 1 have
asked only one question. Il the Minister
docs not reply to it, am T to be Blamed ?
The Government of Rajasthan had for-
warded one master plan for development
of rural water supply involving Rs. SO
crores. Have the Central Government
approved of that plan 7 1f not, what are
the reasons for that ?

SHRI B. S. MURTHY : I am answering
the question only in respect of Rajasthan,
not for the whole of India.

SHRI D. N. PATODIA : ] am asking
questions only about Rajasthan. Sir, is
he hearing my questions or not ?
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MR. SPEAKER : He may resume his
seat. His question is whether the Central
Ciovernment have received any master plan
from the Government of Rajasthan. 1f
the Minister is not aware of it, he may ask
for notice.

SHRI B. §. MURTHY : As far as the
master plan for Raiasthan is concerned,
a team worked for one and a half years and
collected  information  regarding 32,241
villages.

SHRI D. M. PATODIA : 1 am asking
about the master plan for Rajasthan.

SHRI B. S. MURTHY : This is the
master plan.

THE MINISTER Ol HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. k. SHAHD) @ After the
survey was made, the total estimated cost
was Rs. 8437 crores.  Including the share
of tools, plants, buildings and the rest of
it the total tame to Rs, 69,60 crores. In
the Fourth Plan the total provision for
rural water supply is Rs. 138 crores for the
whole of India. Therclore, we have writlen
back to the Rajasthan Government to
draw up priorities so that their priorities can
be accommodated within this.

SHRI BAL RAJ MADHOK : This
information could have been supplied earlier.

THE PRIME MINISTER. MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI :
He was reading the same thing.

SHRI S. M. BANERIJEE : But a Cabinet
Minister is expected to know more than
a Minister of State.

SHRI SHRI CHAND GOYAL : 1
want to draw the attention of the hon.
Minister to the report of a study team of
German experts who made a six-weck
study of scven States which are affected
by drought in our country. Their observa-
tion is that the whole problem of drought
can be tackled successfully within a period
of five years. Uinfortunately, this govern-
ment has neither  conducted a  hydro-
geological survey nor emploved the latest
methods recommended by that tcam.
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MR. SPEAKER : Please come to the
question,

SHRI SHRI CHAND GOYAL : I want
to know whether that team has submitted
ils rccommendations to the Government
and, if so, what action has the government
taken on the recommendations of that
study team. Secondly, what is happening
to the Grand Canal Scheme which will
connect the Ganga with the Cauvery, which
is supposed to utilise rain water as well
as flood waters about which the hon, Minis-
ter had made a statement that they were
going to carry out that scheme ?

SHRI B. 5. MURTHY . I want notice,
Sir.

SHRI SHRI CHAND GOYAL :
for the first question 7

Even

SHRI R. K. BIRLA : Shri Mohanlal
Sukhadia the Chiel Minister of Rajasthan
had stated in a press interview some Lime in
the month of July that the Central Govern-
ment was committed to financial aid to the
Government  of Rajasthan for sinking
100 tubewells at a cost of Rs. 3.60 crores.
My question is very specific and very clear,
1 would like to know from the hon. Minister
why that amount is not being given to
the Government of Rajasthan. The 100
tubewells are in the process of being sunk.
They are in the Jaisalmer and Barmer
area which is on the border with Pakistan.
I do not know what is happening to them.
After paving Rs. 1 crore, according to
Shri Sukhadia, the Government wriggled
out of this commitment. 1 would like to
know what they are going to do in this
matter.

SHRI K. K. SHAH . I am glad, my
hon. friend has only referred to 100 tube-
wells. The original scheme was for %00
tubewells costing Rs. 7,50,00000. The
scheme has not been approved but an amount
of Rs. 72.25 lakhs has been earmarked for
Rajasthan Ground Water Board for con-
struction of 100 tubewells in the first instance.
That commitment stands.
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SHRI KANWAR LAL GUPTA : He

is a defector. He has joined you. Is this
good work 7

MR. SPEAKER : There should be no
such remarks please.

SHRI SURENDRANATH DWIVEDY :
If he praises a particular Minister, somebody
will speak against him. It is a general
convention that we gencrally avoid these
things, namely, that this man has done very
good work. Then somebodv vill chalicnge
it and sav that this man has not done good
work.
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SHRI K. K. SHAH : On a survey being
made, approximately 6,679 villages in
Haryana required proper provision of safc
and protected water supply.

Out of these, ncarly 3,509 villages arc
in equal scarcity. Upto the end of the
Third Plan, the total allocation was Rs.
212 lakhs and the work of water supply
was taken up in seven districts of Mohindar-
garh, Gurgaon, Hissar, Rohtak, Karnal,
Ambala and Jind and in 173 villages it was
completed after coming intoexistencein the
Third Plan,

SHRI RANDHIR SINGH Insigni-
ficant.

SHRI K. K. SHAH : In 1967, 1968 and
1969, the total provision made was Rs.
93.35 lakhs. In the Fourth Plan, the
provision made is about Rs. 600 lakhs and
the share of rural water works will be Rs.
370 lakhs. In 1969-70, the provision js
Rs. 44 lakhs and the target is 44 vi llages;
in 1970-71, the provision made is Rs. 98
lakhs and the target is B8 villages; in 1971-
72, the provision is Rs. 76 lakhs and the
target is 76 villages; in 1972-73, the provision
is Rs 76 lakhs and the target fived is 76
villages and in 1973-74. the provision made
is Rs. 76 lakhs and the target is 76 villuges.
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SHRI N. K. P. SALVE : Sir, before 1
put the Question, I must point out that
there is a terrible printer’s devil in part (b)
of the Question which reads, “whether,
with the devaluation of the Rupec, the
balances of this loan were written off.™”

Instead of “written off™, it should be
“written up.”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : We have applicd that much
intelligence in the answer in spite of that
mistake.

Effects of Dcvaluation on First Yugoslay
Credit

576. SHRI N. K. P. SALVE : Will the
Minister of FINANCE be pleased to state :

1891
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(a) whether it is a fact that the first
Yugoslav credit obtained by the Govern-
ment of India provided for the quantum
of credit being related to the parity rate of
the Indian Rupees in terms of the British
Pound;

(b) whether, with the devaluation of the
Rupee, the balances of this loan were written
off; and

(¢) whether it is a fact that the question
of writing down the balance by Rs. 2.97
crores following devaluation of the Pound
was under discussion and if so, whether any
decision has been taken on this question ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, sir.

(b) On account of rupee devaluation in
June, 1966, the outstanding debt under the
First Yugoslav Credit was cnhanced by
57.547.

(c) This matter is still under negotiation
with the Yugoslav Government,

SHRI N. K. P. SALVE : The loans
which we have raised under the economic
cooperation agreements with the socialist
countries in castern Europe are linked with
cither dollar or pound sterling only for
the purpose of affording a facility on a
uniform basis of the consortium countrics
as to what pledge they have given and to
what cutent they have fulfilled the commit-
ment. It is not for the purpose of having
a link with the parity of dollar or pound
sterling. The quantum of loan remains
unaffected because it is on the basis of the
intrinsic value of the rupee. May I, there-
fore, know from the Minister why in this
particulur  casc this departure was made
from the usual procedure and Yugoslavia
was allowed to link up the rupee with the
parity value of the pound which was not
done in the case of any other East European
country 7 May | know what was the
rationale for this deviation 7 Is it not
opposed to sound monetary system and
banking. And the rclated qguestion is
whether, in connection with the transactions
which have followed in respect of these
loans, Government have received any com-
plaint about what is known as ‘switch
business' where East European countries
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have imported Indian goods ostensibly for
their own consumption but on the high
seas. ... (Interruption) they divert to other
countries and sell them at a discount thereby
virtually they sell the Indian rupee at a
discount and carn free forcign exchange
for themsclves. Has anv complaint been
received 7

SHRI P. C.SETHI : As far as the previous
part of the question is concerned, according
to the credit agreement of 21-1-1960 and
the letter exchanged which was part of the
agreement—and then later on with regard
to the accounting arrangement there was
further agreement on  24-3-1961 -, all
outstanding amounts payable under the
individual contracts and covered by the
relevant guarantee shall be revalued.  While
the devaluation of the rupee took place,
naturally this was cnhanced by 57.5 per
cent.

About the remaining portion, we have
already answered in part (¢) that the matter
is already under negotiation. 1 would
like to add that the hon. Member is a
member of the committee which is going
into this; there also we have said that after
the negotiations are completed, we shall be
furnishing the entirc information.

SHRI N. K. P. SALVE : 1 seck your
protection. My question was specific.
What is the rationale behind this deviation ?
The quantum of loan is fixed in terms of
the Indian rupee. When it is not linked up
with the parity value in any other case, why
in this particular casc was this done ?

SHR1 RANGA : Why was this disting-
tion made ?

SHRI P. C. SETHI : The agreements
provided that the purchase contracts were
to be expressed in Indian rupees  and
contain among other necessary  particulars
the appropriaic parity clause. That is
generally the case with regard to our agree-
ments with most of the East European
countries, including Poland and U.5.5.R.
Therefore, this is part of the agreement
and the parity clause is there in most  of
the agreements,

SHRT M. K. P. SALVE : T am sorry. the
Minister has not followed what 1 was
asking. In terms it has been stated in
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a note submitted to the Public Accounts
Committec by the Ministry that only in the
case of Yugoslavia this was done. This
is an cxtremely improper practice from the
viewpoint of monctary system.

MR. SPEAKER :
wered.

He has alrcady ans-

SHRI N. K. P. SALVE : He has given
only the history. Hc has not answered
as to why this departure was made in this
particular case.

SHRI P. C. SETHI : As far as thc other
part of the question is concerned. . . . .

SHRI N. K. P. SALVE : What about the
first part ? Is my question not a relevant
question ? 1T it is relevant, | am entitled
1O &n answer,

MR. SPEAKER : Il he has not answered
it. you can ask another guestion. If any
part of the question has not been replicd
1o, you can raisc it in a clear-cut way, Do
not preface it with a long introduction,

SHRI P. C. SETHI : 1 have answered
the question of the hon. Member that, as
far as the parity clause is concerned, this is
not only with regard to Yugoslavia credit but
this applics to our credit agreement with
U.5.5.R. and Poland and some of the other
Europecan countries. Therefore, there was
no particular departure as far as the
Yugoslavia credit is concerncd.

With regard to diversion of the trade,
the hon. Member has put a question. |
do not have the information with regard
to that. If there is any complaint, we will
look into it.

SHRI §8. 5. KOTHARI : With regard
to Mr. Salve’s question, it has been linked
to rupees and pounds...

MR. SPEAKER : Next question.

SHRI N, K. P. SALVE : I seek your
indulgence.

MR. SPEAKER : I have alrecady passed
on to the next guestion.

SHR1 P. C. SETHI : 1 want to make a
clarification. The clarification is this. With
regard 1o some of the East Furopean
countries, there was the gold clause and
with regard to Yugoslavian credit pound
clause was introduced.
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Amalgamation nf Sales Tax with Excise
Duties
*577. SHRI HARDAYAL DEVGUN

Will the Minister of FINANCE be pleased
lo state:

(a) the details of the recommendations
made by the Fifth Finance Commission with
regard to the amalgamation of the sales-
tax with the excise duties; and

(b) the recaction of Central Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The Fifth Finance
Commission submitted their Final Report
to the President on the 31st July, 1969, The
Report is under examination and as soon
as decisions are taken in regard to theaction
on the recommendations, the report along
with an explanatory memorandum on the
action taken will be laid on the table of both
Houses of Parliament as required by Article
281 of the Constitution of India.

WRITTEN ANSWERS TO QUESTIONS
Alumina Plants in Public Sector

*571. SHRI 5. K. TAPURIAH : Will the
Minister of PETROLEUM  AND CHE-
MICALS, AND MINES AND METALS
be pleased to state:

{a) whether in view of the new agreements
and commitments to export alumina, Go-
vernment are considering to sct up new alu-
mina plants in the public sector; and

(b} if so, what arc the propsective siles
and the time by which the proposals will
materialise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS, AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a)
Fnquiries for the import of alumina on a long
term basis have been reccived from different
countries but no agreement or commitment
has so far been made for the export of alu-
mina to any country. Keeping in view the
possibilities of export of alumina, the Na-
tional Industrial Development Corporation
have becn commissioned in the first instance
to prepare a Detailed Techno-economic
Feasibility  Report fpran export-oriented
alumina plant in Gujarat.
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(b) Details regarding location and time
schedule will be available only on the com-
pletion of the feasibility study.

Production at Private Sector Oil Refincries

*578. SHRI ZULFIQUAR ALI KHAN :
SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN :

SHRI H, AJMAL KHAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the total prescribed production limit
of the private sector Qil Refinerics in the
country;

(b} whether the privale seclor refineries
are running according to their prescribed
limit or in ¢xcess of the limit, if so, whether
there are plans to cut down their output;
and

(c) il so, whether it would affect the supply
and demand position of oil and petroleum
products in the ceuntry ?

THE MINISTER OF PETROLEUM
& CHEMICALS AND MINES AND
METALS (Dr. TRIGUNA SEN) : (a) The
capacities as noted in the Industrial licences
issued to the three private sector refineries
processing imported crude oil amount to
4. 575 million lons.

(b)and (c). The present operating levels of
these refineries are 7.30 million tons per
annum. These levels arc not likely to be
reduced for the present, in view of the de-
mands for petroleum products.
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Fall in Purchasing Power of Rupee

*5%0. SHRI GEORGE FERNANDES :
ill the Minister of FINANCE be pleased to
state:

(a) the fall in the value of the rupee since
1947 in so far as its purchasing powcr is con-
cerned; and

(b) whether Government propose bringing
about some monetary reform by introducing
the maya rupiva equivalent to ten existing
rupecs in view of the steep fall in the value
of the rupec?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Interim Serics of the All
India Working Class Consumer Price Index
has 1949 as base. Measurcd by the increase
recorded by this Index, between 1949 and
1968-69 the fall in the purchasing power of
the rupec works out to 52.8 per cent,

(b) Mo, Sir.

Investments in Various Public Undcrtakings

*581. SHRI PREM CHAND VERMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the investment made in various public
undertakings under the charge of his Ministry
upto the 31st March, 1969, the cxtent of
equity capital and loans and advances (scpa-
rate figures for each concern may be given);

(b) the working results during the last
threc years; and

(c) the further investments proposed
during the Fourth Five Year Plan in the

existing concerns and how much on new
units?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to(c).
A statcment is laid on the Table of the
House. [P.!'arw‘ in Library. See No. LT-
1697/69).

Qil Exploration in Surma Valley of Tripura

*582. SHRI MANIBHAI J. PATEL :
SHRI P. M. SAYEED :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to stale:

(a) whether there is a proposal under the
consideration of the Oil and Natural Gas
Commission for extending its activitics for
scarch of oil in the Surma valley of Tripura,

(b} if so, whether the experts consider the
possibility of a large reserves of oil there;
and

(c)if so, the further details of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) :(a)
There is no Surma valley in Tripura.

(b) There is a possibility of finding large
hydrocarbon deposits id Tripura.

(c) The Commission propose to test some
of the structures ty drilling.

Enquirics against donors and contributors to
‘Patriot’ and ‘Link’

#5581 SHRI JAL SINGH :
SHRI YAMUNA
MANDAL :

PRASAD

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2302 on the 10th March,
1969 and state:

(a) whether the enquiries regarding the
donors and contributors to the newspapers
‘Patriot” and "Link’ have since been comple-
ted; and

(b) if 50, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (Shri P, C.
Sethi): (a) Not yet, Sir.

(b) Does not arise.
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0l Wells drilled by Oil India 1.6d. and
il and Natural Gas Commission

*585. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINLS AND METALS be
pleased to state:

{a) the number of ol wells drilled by the
Qil India Ltd. and by the Oil and Natural
Gus Commission in the different arcas
separately during the last three years;

(b) the number of hwlls found productive
in respect of oil and gas and the number of
them found dry;

{c) the expenditure incurred in the said
drilling process by cach of the agencies; and

{d) whether the exploration projects un-
dertaken by the Oil and Natural Gas Com-
mission  have been comparatively  less
successful and if so, the rcasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a)
Number of oil wells in the different arcas
separately drilled by the Oil and Natural Gas
Commission and OilIndia Limited during
the last three years are given below:
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Area O.N. O.I.L. Total

G.C wells

drilled

Gujarat 183 — 183

Assam BS 53 138

West Bengal 1 — |
Tamil Nadu &

Pondicherry [ — 6
Rajasthan 4 . 4
Punjab 2 — 2

281 53 334

(b) Out of these, 183 wells proved to be
oil bearing, 15 wells were gas bearing, 73

were dry and the remaining 59 under
test.

(c) During the last three years the expen-
diturc incurred by each of the agencics is as
follows :—

Rs.
lakhs

(1) Oil & Natural Gas Commission 6766 .00

(2) Oil India Limited 1043 82

780982

(d) No, Sir.
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New Irrigation Projects in the Fourth Plan

*SK7. SHRI LOBO PRABHU : Will the
Minister of IRRIGATION AND POWER
be  pleased o state:

(u) whether it is a fact that according to
his statement at Irrigation Minister’s Con-
ference on the 26th May, 1969, very little
provision has been made for the new
projects in the Fourth Five Year Plan due
to financial consideration, if so, whether
staff and plans are rcady for the new
projects;

(b) whether the existing staff and un-
employed engincers are likely to remain idle;

(c) what is the additional outlay required
for the plans and the cstimates which are
already prepared;

(d) in view of the idle capacity in stone-
ware pipes, the reasons for which water is
not conveyed through them like oil, as it is
likely to save loss from percolation;
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{¢) whether any experiments have been
executed in this respect and if not, the
reasons therefor; and

() the reasons for the low proportion of
second crop irrigation and the steps contem-
plated to improve the same?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :(a)to
(c). Yes, Sir. A provision of only Rs, 97.4
crores has been made for new irrigation pro-
jects in the draft Fourth Plan. Scveral new
projects have already been investigated by the
State Governments and many others are in
an advanced stage of investigation and are
ready for implementation. Technical Staff
to build the projects are available in plenty.

It is assessed that the minimum outlay on
new schemes in the Fourth Plan should be
of the order of Rs. 250 crores to take up
the most important projects.

The Fourth Conference of Stale Ministers
of Irrigation and Power held in May, 1969
discussed this question. After noting that
the allotments made in the Draft Fourth
Plan, particularly for new irrigation projects
and for power generation schemes, are in-
adequate, the Conferznce recommended that
the additional Central Plan assistance which
might become available after the proposed
review by the Planning Commission and the
Finance Ministry should be exclusively car-
marked for irrigation and power seciors of
the States.  This recommendation has been
brought to the notice of the Planning Com-
mission,

(d) and (c). Canals in irrigation projects
carry large discharges and involve non-
pressurc flow. They are, therefore, built as
open carthen channles, which are very in-
expensive, compared with pipelines. These
carthen channles arc also lined wherever
loss of w..ter is to be avoided. To carry 100
cusecs of water, the ratio of costs of carthen
channles, lincd channels, and stoncware
pipes is 1:1.5: 50.

(f) The reason for not growing a second
crop is only the inadequacy of water in the
required season. By constructing storage
resevoirs and conserving monsoon walters,
water is being made available for second
crop. Also, under ground waler is
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developed for supplying irrigation waters as
required through construction of tubewells
and open wells.

Bank Accounts Maintained by Ex-Princes
Abroad

*588. SHRI YAINA DATT SHARMA :
SHRI SHIVA CHANDRA JHA :

Willthe Minister of FINANCE be pleased
to refer to thereply given to Unstarred Ques-
tion MNo. 3245 on the 11th March, 1969 and
stale:

(a) whether the information regarding the
total amount deposited in the foreign banks
as on the 31st March, 1968 and 31st Decem-
ber, 1968 by 38ex-princesand 11 members of
the princely families has since been collected ;
and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) and (b). Only 21 of the concerned parties
have furnished the information so far. The
total amount held in their accounts as on
31st December, 1968 stood at Rs. 62.2 lakhs.
Efforts are being made to collect informa-
tion from others also.

Losses in the Oil and Natural Gas
Commission

*589. SHRI1 5. 5. KOTHARI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the Oil and
Matural Gas Commission entered into a
defective agreement whereby the Commission
incurred heavy losses;

(b) if so, whether Government have en-
quired into the matter; and

(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS, AND MINES AND ME-
TALS (SHRID. R. CHAYAN) : (a) With
regard to one drilling contact entered into
by the Qil and MNatural Gas Commission
with SNAM S.p.A. of Italy for drilling
in Uttar Pradesh, Audit had pointed out
that the ONGC had to incur extra avoidable
expenditure of Rs, 8.46 lakhs on account of,
among other things, faulty wording of
one the provisions of the contract, The
Commission has not accepted that there
had been any loss on account of the alleged
defective wording of the contract.

(b) and (c), Yes, Sir. It has been found
that the Commission cannot be said to have
incurred any avoidable expenditure as sug-
gested by Audit on account of the alleged
defective wording of the contract,

Methanol Plant at Tromhay Unit of FCI

*500. SHRI S. R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the original
reformer catalyst supplied by the contractors
for the Mcthanol Plant at Trombay unit of
the Fertiliser Corporation of India was a
total failure;

(hy il so, the action taken against the
Contractors;

(c) the nare of the party who supplied the
new  catalyst which enabled production at
60 per cent of the rated capacity:

{d) whether the problem of locating a
proner substitute catalyst bas now been
solved and fully rated capacity being
utilised; and

() if not, by when this will be done?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND -~ MINES AND
MFTALS (SHRI D. R. CHAVAN) :(a)
Yes, Sir.

(b} Having failed to settle the issue ami-
cably with the contractors FCI has refer-
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red the dispute to arbitration as per the pro-
visions of the centract,

(c) M/s. Catalysis and Chemicals Inc.,
Louisvilla, U.S.A.

(d) and (e). The problem of locating a
proper substitute catalyst has been more or
less solved but full rated capacity canoot
be attained as there are basic deficiencies
in the reformer capacity in the plant iteelf,
A catalyst developed by the P&D Division
of the Fertiliser Corporation is also expected
1o meet the requirements on the basis of the
results obtained in the pilot plant tests.
Further, a scheme for installation of an
additional furnace to produce the supplment-
tary gas equivalent to an additional quantity
of 40 tonne methanol per day to meet the
deficit, is under consideration. Itis expec-
ted to take about three vears to instal and
commission the reformer unit.

Production of Iron Ore in Dausa Mines
in Rajasthan

*591. SHRI MAHANT  DIGVIJAI
MNATH: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that annual pro-
duction  of iron ore in Dausa Mines in
Rajasthan is decreasing;

(h) if 0, the reasons therefor;

(¢) the percentage of pig iron taken out
from the ore;

(d) the steps being taken to increase the
production; and

(¢) the extent to which the production is
meeting the demand of the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO ) : (a)
and (b). Presumably thc reference is to
Nimla Iron Ore Mine near Dausa Railway
Station. This Mine is on lease with a pri-
vate party who is not working it for the last
three years, as it is reported that there is no

SRAVANA 29, 1891 (SAKA)

Written Answers 46

market for this orc duc to heavy transporta-
tion charges on account of the long rail
lead from the mine to the Port as also the
comparatively low grade of ore.

(c) Presumaby the Hon'ble Member
desires to know the Iron Ore content of the
ore. This was reported to be between 609
and 64 %] when the Nimla Mines wcre being
worked.

(d) In the absence of market for this ore,
the question of taking steps to increase pro-
duction docs not arise.

(¢) The question does not arise as the
Minc is not in production.

Strike in Antibiotics Plant at Virbhadra
(Rishikesh)

*592. SHRI SURENDRANATH DWI-
VEDY :Will the Minister of PETROLEUM
AND CHEMICALS ANDMINES AND
METALS be pleased to state:

(a) whether it is a fact that armed police
attacked the striking workers of the Antibio-
tics Plant at Virbhadra (Rishikesh); and

(b) if so, whether the plant has since been
closed down due to these disturbances ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAYAN) : (a)
The Police had to use force to bring under
control the situation created by the striking
workers who had turned violent,

(h) No, Sir.
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Protest by Bank Employces Against Ex-
tension of Aiyar Award Operation

*594. SHRI MUHAMMAD SHERIFF:
Will the Minister of FINANCE be pleased
to state:

(a) whether several thousand bank em-
ployees have protested against the extension
of the Aivar Award operation for onc year:
and

(b} il so, the reaction of Government in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : {(a) The All India Reserve Bank
Employees” Association organised a day's
token strike on 30th April, 1969, to protest
against the extension of the Aiyar Award for
one year with cffect from 5th - April, 1969,

(b) The AllIndia Reserve Bank Employee’s
Association passed a reselution in May,
1969 that carnest efforts should be made to
arrive at a negotiated scttlement with the
Bank. The Reserve Bank has advised the
Assoctation that it would be prepared 1o
discuss with it representatives, requests for
concessions within the framework of the
Award and also the cases ol employvees who
had not received any benefit or received only
aneghgible increase in emoluments under
the Alyar Award.
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Violation of Country’s Laws by UNFSCO

*596. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to

state:

(a) whether Government have received
further information from an M. P. about the
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violation of the laws of the country by the
UNESCO Mission in this country;

(b) if so, the details thereof: and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). Prcsumably, the
reference in the question isto a letter dated
19th May, 1969 addressed to the then
Deputy Prime Minister by Shri Madhu
Limaye, M. P., containing allcgations against
certain officials of the UNESCO Office in
New Delhi. The main allegations contained
in the letter are:

(i) Misuse of the Convertible Currency
Account of the UNESCO office in
New Delhi for purposes other than
thuse for which the said account is
intended ;

(ii) Clearance of duty free liguor from
bonded stocks and subsequent sale
of the same by Shri 5. P. Dewan,
Administrative  Officer of the
UNESCO office in New Delhi.

(i) Misuse of diplomatic privileges by
the officials of the UNESCO office
in New Delhi in the matter of im-
portation of certain items and
involvement of Shri 8. P. Dewan
therein.

(¢) Necessary enquiries in the matter are
heing made.
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Handing over of Tibbia College and Hospi-
tal, Delhi to Delhi Administration

*598. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is afact that the Tibbia
College and Hospital, Delhi, is ill-equipped
due to the shortage of funds and proper
supervision;

(b) whether it is also a fact that the Delhi
Administration is prepared to take it over
and run it as a full-fledged Ayurvedic and
Unani College and hospital; and

(c) if 50, the reasons for not handing over
the said College and Hospital to the Delhi
Administration.

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) This
institution is not ill-equipped for its present
level of activity.

(b) and (c) . No, Sir. The institution is
alrcady administered by a Board nominated
by the Lieut. Governor.

Introduction of Short-term Course for
Dactors

*599, SHRI BEDABRATA BARUA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBANDEVELOPMENT be pleas-
ed to state:

(a) whether Government are considering
the introduction of short-term course for
doctors to meet the shortage of Physicians
in the country;

(b) if so, when the course is going Lo be
introduced; and
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(c) if not, what alternative scheme is being
considered to mect the shortage of doctors
in the rural arcas?

THE MINISTER OF HEALTH AND
[FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No,
Sir. The Medical Council of India and
other expert committees have not favoured
the introduction of short-lerm courses for
the training of doctors.

(b) Does no! arise.

(c) Facilities for the training of doctors
will b augmented. There are at present
93 Medical Colleges in the country with
an annual admission capacity of about
11,500 It is proposed to start ten more
Medical Colleges im the Fourth Five Year
Plan.

M/s. Imperial Chemical Industries
(India) Pvt, Ltd.

*600. SHRI SHANKARRAO MANE:
Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that no steps have
been taken to realise Capital Gains Tax of
Rs. 4.85 crores from M/s. Imperial Chemi-
cals Industries (India) Pyt Ltd., in spite of
the fact that their assets are less than this
liability;

(b) whether it is also a fact that the Chair-
man o1 the Company has pressed Govern-
ment  to drop the tax by not appealing
against the Tribunal’s judgement

{¢) il so, the reasons why Government
officials grant intcrviews on this  Sub
Judiee matter;

(d) whether the Company has sovght per-
mission to merge with Chemicals and Fibres
of India Ltd., and Alkali and Chemicals
Corporation. which is being opposed by the
Indian sharcholders; and

(c) whether such a merger will deprive the
Exchequer of its present share of taxes and
help the Company to repatriate more
money to U. K. and if so, whether Govern-
ment propose turning down the merger
proposal ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir. A capital gains
tax demand of Rs. 4.32 crores was raised
by the Income-tax Officer  against
Imperial Chemical Industries ('ndia)
Pvt. Ltd. However, the assessee filed an
appeal against the assessment and the Appel-
late Assistant Commissioner deleted the
addition on account of capital gains. The
departmental appeal before the Income-tax
Appellate  Tribunal was unsuccessful.
The Commissioner of Income-tax, Calcutta
has now filed a reference application to the
Calcutta High Court against the decision of
the Tribunal but the same has not yet been
decided. As there is now no demand out:
standing, the question of taking any steps
for its realisation does not arise,

(b} The Company represented to the
Government that the assessment of the
capital gains tax in its hands was unjustified.
These representations were. however. not
accepted and the matter is now before the
Calcutta High Court.

(c) Tt would not be fair to an assessee if
his request for an interview to explain his
case is not granted.

(d) A joint statement was made to the
public on 2.12.68 by M./s. Chemicals and
Fibres of India Ltd., Bombay, M/s. Alkali
Chemicals Corporation of [India Lid.,
Calcutta and M/s. 1.C.I. {India) Pvt. Lud.,
to the cffect that it was proposed that Alkali
Chemical Corporation of India Lid. would
merge with Chemicals and Fibres of India
Ltd. in the first instance and that Tmperial
Chemical Industries (India) Pvt. Ltd. will
later on merge with the enlarged amalgama-
ted company. In terms of the public
announcement, Chemicals and Fibres of
India Ltd. applied to the Government
under the Capital Issues (Control)y Act for
permission in  principle to the company's
proposal.

The company’s proposal of the first-stage
merger of Alkali and Chemicals Corporation
of India Ltd. with Chemicals and Fibres of
India Ltd. is still under consideration of the
Government.

As regards the second stage merger of
Imperial Chemical Industries (India) Pvt.
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Ltd. with the enlarged Chemicals and
Fibres of India Ltd. the Imperial Chemicals
Industries (India) Private Ltd. has agrecd
to the advice of the Government to defer the
merger for the time being until the tax
liability has been properly determined and
discharged. A formal communication to
this effect will be sent to the company after
a decision on the first stage merger has been
arrived at.

{e) No decision hLas yet been taken re-
garding the merger of the three companies.
This aspect of the matter will be kept in mind
while deciding the question of the merger.

Production of authentic proof of age by LIC
Officers

l"l
X910. SHRI GEORGE FERNANDES:
SHRI BHOGENDRA JHA :

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the Life In-
surance Corporation has asked about 150
of its officers to produce authentic proof of
their age;

(b) il s0, the number of these officers;
(c) the reasons for making this demand;

(d) whether it has been found that some
of the officers have given fulse proof of their
age; and

(e} if s0, the number of such officers and
the action taken against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA ) : (a) to (c).
The L. 1. C. verifies the date of birth of Class
1 Officers at the time of appointment.  In the
case of Class I Officers who were in the service
of the erstwhile insurers, the L.I. C. having
1cgard to the need for uniformity decided to
verify their date of birth with reference to
their respective Matric/School certificates.

{d) and (c). That the documents produced
in proof of age before the erstwhile insurers
like horoscopes and declarations of age show
a date of birth different from the date of
birth recorded in the Matric/School certi-
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ficate is not by itself considered as produc-
tion of false evidence. However, where the
document produced is found to be a forged
one, the L. I. C. take appropriate action.
Information on the number of officers whose
age according to the matriculation certificate
is different from the age given by them to the
former insurance companies is not available
and will be collected and laid on the Table
of the House as soon as possible.

Alleged evasion of Income-tax by Film Actor
Dilip Kumar

3711. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state:

(a) the name of the person in whosc case
incriminating evidence against Shri Dilip
Kumar, film actor, was found as a result of a
search and the approximate amount invo-
Ived by way of evasion of Income-tax in
Dilip Kumar's case,

(b) the section under which Shri Dilip
Kumar is being prosccuted and for which
assessment years and with  what result;

(c) the total amount of penalty levied on
Shri Dilip Kumar so far year-wise and how
much penalty was collected ; and

(d) the total amount of arrcars of the tax
Shri Dilip Kumar owes to Government
so far and the practical steps taken to recover
these arrcars and with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) As a result of a search in the
premiscs of M/s. Kuy Productions and M/s,
United Enterpriscs, material indicating tax
evasion by Shri Dilip Kumar, film actor, was
found. The amount of concealed income
iovolved is Rs. 6 lakhs,

(b) Prosccution has been launched for
assessment years 1963-64 and 1964-65 under
section 277 of the Income-tax Act. They
arc pending before the Court,

(c) The penalty proceedings for assessment
years 1963-64 and 1964-65 are still pending.
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{d) The undisputed demand for 1963-64
has already been paid. The total arrears
now outstanding from Shri Dilip Kumar are
Rs. 14,59,542/-, These relate to the dispu-
ted demand for asscssment years 1963-64
and the demand for 1964-65 in respect
of which years prosccution has been laun-
ched. The assessee has been asked to
pay up the demand in instalments.

Opening of H thic Disp ics in

rural Areas

3712. SHRI BABURAO PATELCL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT  be
pleased to state:

(a) the rcasons for which Government do
not encourage and subsidize the opening of
Homoeopathic Dispensarics in Rural areas
seeing that Allopathic Doctors are not
inclined to work in the villages;

(b) the important recommendations of the
Rural Homocopathic Medical Aid Commit-
tee and the practical action taken by Central
Ciovernment to implement the recommenda-
Lions;

(¢} the number of rural Homocopathic Dis-
pensaries existing today and the Sttes where
they are runand with what response from
the people;

(d) the reasons why other States are lagging
behind ; and

(e) the cxact amount given last year by
the Central Government to the States for
this specific purpose, state-wise; and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY ) : (a) Opening or subsidi-
sing of Homoeopathic Dispensaries in the
States is the responsibility of the Stale
Governments,
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(b) the important recommendations made
by the Rural Homoeopathic Medical Aid
Commitlec arc as below:

1. To start with 100 homocopathic dis-
pensarics be opened in raral arcas in
cach State.

2. One indoor hospital of 10-20 beds be
started to cater 1o the needs of 10
rural dispensarics.

3. The State Governments may give sub-
sidy to registered homocopathic pric-
titioners who are prepared to settle in
villages on the lines of the scheme
which isin voguc in U. P.

4. Arrangements imay be made for giving
oricntation training o homocopathic
practitioners to be utilised in rural
dispensarics.

L

. Utilisation of Four  Year Diploma
holders for  employment in Com-
munity Development Centres which
are not aided by international agen-
cies, These persons may be posted
in sub-centres and not in charge of
Primary Health Centres.

The recommendations of the Committee
ware endorsed by the Central Council of
Health atits meeting held in 1964, They
were forwarded 1o the State Governments in
January, 1965 for implementation.

(c) and (d). A statement containing the
required information on the basis of replics
received from the State Governments is laid
on the Table of the House [Placed in
Library. See No. LT-1698/69].

(¢) No specific assistance is given by the
Central Government to States for the open-
ing of dispensarics, which is the function of
the State Governments.

Income Tax Arrears over Rupees one Crore
due from persons and companics

3713, SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to

stale:

(a) the names of persons and companics
who owed to the Government  Income-
tax arrcars of over rupecs onc crore as on
the 31st March, 1969 with the amount each
owed; and
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(b) the reasons why these arrears have been
allowed to  mount up to such proportions
and the steps taken by Government Lo
recover the dues?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI : (a) and (b). The requisite informa-
tion is available as on 1-12 1968 and the same
is given in the statement laid on the Table of
the House. [Placed in  Library. See. No.
LT- 1699,’69][, The amounts outstanding
against them as ascertained from Com-
missioners of Income-Tax are also indicated.
1t should, however, be mentioned that there
may be some adjustments to be made on
account of advance tax payments awaiting
adjustments and such like items.

Domestic Power Connection for Types 11
and 111 Quarters in Delhi and New
Delhi

3714. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased 1o state:

(a) the number of types II and 111 Govern-
ment  Quarters in Delhi and New Delhi
where  power connections have been given
on the request of its occupants in the years
1967 and 1968; and

(b) in view of the increasing use of electric
cquipment and availability of power in the
Capital, whether Government consider the
desirability of extending the facility of
power connections to all types 11 and 1T
Quarters instead of extending of this facility
to a very few persons on the requests made
by them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) The information is
given bhelow:

Type 1l Type 1II Total

1967 1 4 5
1968 38 26 64

39 30 69
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(b) In view of the heavy cost involved, it
will not be feasible to provide power plugs
in all type 11 and I1I quarters.

Estate Duty Cases in Gujarat

3716. SHRI  NARENDRA  SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state:

(a) the number of pending and evasion
cases of estate duty in Gujarat which came
to the notice of Government during the year
1966, 1967 and 1968;

(b) the amount of estate  duty realised in
those cases and the number of cases still
pending; and

(c) the number of cases under investiga-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). The requisite informa-
tion is not readily available and is being
collected. The same will be laid on the
Table of the House as early as possible.

Special Division to Survey Drinking Water
Requirements of Gujarat

3717. SHRI NARENDRA  SINGH
MAHIDA: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether aSpecial Division to survey
the drinking water requirements of rural
arcas in Gujarat was sct up;

(b} il s0, whether any report has been
submitted by the said aivision;

(c) the details of recommendations made
and the action taken thercon: and

(d) if no such Division was sct up, the
reasons therefor and when it would be set
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING., AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) Yes.
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(c) The Special Ipvestigation Division
collected information about the money nee-
ded for providing water supply facilities to
villages in Gujarat. They have been reques-
ted to reclassify the data collected.

Thereafter, the State Government will take
nccessary action toprepare detailed plans
and cstimates, fix necessary prioritiesand
provide suitable allocations of funds.

{d) Docs not arise.
Hydro-Electric Projects in Gujarat

3718. SHRI1 NARENDRA SINGH
MAHIDA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether any investigations were made
during the last Five Year Plan to explore the
potentialitics of small riversand big rivers in
Gujarat;

(b) the result of investigations in respect of
cach river and the names of the rivers where
the hydro-electric projects were found feasi-
ble;

(c) the hydro-clectric project in respect of
which detailed projects reports and feasi-
bility reports have been completed and the
latest position in respect of each project;
and

(d) the hydro-electric projects that will be
completed during the Fourth Five Year
Plan, to what cxtent cach project will be
completed and the amount earmarked for
the above projects in the Fourth Five Ycar
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The present position of investi-
gation of potential hydro-electric schemes in
Gujarat is given below:

Schemes which have already been
investigated

Major hydro-electric schemes
(/) Ukai on Tapi river
(ii) Kadana on Mahi river
Small hvdel scheme
(iif) Sabarmati



61 Written Answers

Schemes which are  now under investigation
(/) Navgam on Narmada river
(i{) Damanganga on Damanganga river

Small hydel schemes
(iii) Sctrunji
(iv) Purna
(v) Auranga
() Ambika
(vii) Kolab

(b) and (c), The Ukai Multipurposc pro-
Ject has been sanctioned for implementation
and is in advance stage of execution. The
power portion of the project involves instal-
lation of four generating units of 75 MW
‘cach and is estimated to cost Rs. 22.6 crores,
excluding the power share  of the cost of
Dam. An expenditure amounting to Rs. 4
crores was incurred upto March 1969,

The Project report on Kadana  Multi-
purpose Project, the power portion of which
involves installation of 3 generating units of
28 MW cach at an estimated cost of
Rs. 5.2 crores and the project report
on  Sabarmati  project which is
essentially an  irrigation scheme  with
incidental power benefit were finalised and
forwarded to Central Water and Power
Commission during 1968. These scheme
reports are under ecxamination by Central
Water and Power Commission at present.

(d) The Ukai MHydro-clectric project is
expected to be completed during the Fourth
Plan. A provision of Rs. 18.4 crores was
recommended for the power portion of the
project under the Fourth Plan.

Develop of Irrigation Facilitics in
the Tribal Areas of Madhya Pradesh

3719. SHRI D. V. SINGH : Will
the Minister of IRRIGATION AND
POWER be pleascd to state:

(a) whether the previous SVD Govern-
ment in Madhya Pradesh had submitted a
scheme for providing irrigation facilities to
the much neglected Tribal Districts of
Madhya Pradesh;

(b) if so, the details and financial lay out
of the scheme;
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(c) whether the scheme has since been
approved by Government, il so, with what
modifications il any and il not, the rcasons
therefor; and

(d) the percentage of the total financial out
lay of the Irrigation programme of Madhya
Pradesh under the Fourth Five Year Plan
proposed to be allotted for development of
irrigation fucilitics in the Tribal Arcas of the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). The information has been
called for from the State Government and
will be laid on the Table of the House.

Public Health Facilities in Madbya Pradesb

3720. SHRI D. V. SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

{a) whether any programme for develop-
ment of facilities for public health, including
hospitals, dispensaries and Primary Health
centres, in Madhya Pradesh for 1969-70
and for implementation under the Fourth
Plan, had been submitted to Government;
if so, the total financial lay-out of the pro-
gramme and the Central Assistance asked
for its implementation;

(b) the present bed availability in Madhya
Pradesh Hospitals, sanitoria and Medical
Institutes per thousand of population and
how it compares with corresponding figures
in other States and Union Territories, and
the number of beds likely to be added in
M. P. during 1969-70 and the Fourth Plan
period under this programme and how the
bed availability per thousand io that State is
likely to compare with that in other States/
Territories by the end of the programme
period;

(c) the number of new hospitals, dispen-
sarics and health centres to be set up in
M. P. under the said programme and the
total additional bed capacity to be created
thereby and by expansion of existing hospi-
tals; and
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(dV whether the programme has been
approved by Governmant, and if so, with
what modifications?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING; AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) For the vear
1969-70, the Statc Government proposed
Rs. 238 lakhs for the devclopment of
facilities for Public Health including Hospi-
tals, Dispensaries ctc. The Planning Com-
mission fixed a tentative ceiling of Rs. 120
lakhs. For the 4th  Five Year Plan, the
State Government forwarded proposals
amounting to Rs. 2012 lakhs The Plan-
ning Commission fixed a tentative ceiling of
Rs. 1500 lakhs. Central Assistance for
State  Plans is given in the form of block
grants for all heads of development including
“Health™.

(b) to (d). The information is being collec-
ted and will be placed on the Table of the
House.

Percentage of Electritied  Villages in
Madhya Pradesh

3721, SHRI D. V., SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

{a) whether Madhya Pradesh has one of
the lowest number of percemtage of clectri-
fied villages in the country;

(b} if so, how the number and the per.
centage of electrificd villages in Madhya
Pradesh compare with those in other States/
Union Territories: and

i) the details of the scheme for rural
clectrification in Madhya Pradesh for the
current vear and for the Fourth Flan period,
indicating the number of villages to ke clec:
trificd, the population thercof and the cost
of the scheme and the Central aid sought and
granted for implementation thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.-
SAD) : (a) Yes, Sir

(b) A statement showing the number of
villages ele:trified in the States and Union
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Territories with percentages to the tolal
villages is laid on the Table of the House,
[Placed in Library. See. No, LT- 1700:69].

(c) In the current year Madhya Pradesh
State proposes to clectrify B0 villages of
2,000 and above population and 244 villages
of 500 to 2,000 population at a cost of
Rs. 80 lakhs and Rs. 75 lakhs respectively.
Also works limited 1o an expenditure of Rs.
100 lakhs on the electrification of the remain-
ing villages of population 2,000 and above
will be taken up in the current year. The
State has indicated a plan outlay of Rs. 30
crores for Rural Electrification. Scheme-

‘wise details are not available

Oil and Gas find in Gujarat

3722. SHRI §. M. SOLANKI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased 1o state:

{a" whether it is a fact that the arca of
north Guijarat is a storage of natural gas and
oil which was found last year by Oil and
Natural Gas Commission;

(b) whether itis also a fact that the oil
available there is as good in quality and
quantity as of Ankleshwar and other places
of Gujarat and Assam;

(c) whether in view of this Government will
consider the question of establishing second
refincry there: and

(dV if not, the rcasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) Some
oil and gas deposils hove been discovered in
certain areas in rorth Gujarat.

(b) the guality of oil is rot as good as
that of the il at Ankleshwar but compares
favourably with the quality of the oil in the
Oil and Natural Gas Commission’s ficlds in
Assum. Final assessment with regard to
reserves of oil in north Gujarat is yet to be
made. On the present indications, how-
ever, the quantity appears to be less than
that at Ankleshwar or in the fields in
Assam,
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(c) and (d). On the present estimates of oil
in Gujarat, it appears to be more advantage-
ous to process the oil at the exising Gujarat
Refinery at Baroda.

Indian Academy of Medical Sciences

3723. SHRI 5. M. SOLANKI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to statc:

(a) how many members are there in the
cxecutive of the Indian Academy of Medical
Sciences and which are the places selected for
holding the examinations for the membership
of this academy; and

(b) whether it is a rescarch institution, if
not, the functions and programmes of this
Indian Academy of Medical Sciences?

THL MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING: AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
(SHRI1 B.S. MURTHY): (a) The Executive
Council of the Indian Academy of Medical
Scicnces consists of  sixteen members.

The written examination for the Member-
ship of the Academy was being conducted
at  four places, namely, Bombay
Calcutta, Madras and Delhi and the oral,
practical and clinical examination at New
Dclhi.  In July, 1969, however, these exa-
minations were conducled in Delhi at the
request of the cxaminecs.

{b) The Indian Academy of Medical
Scicnces is not a research institution. Its
objects are:

(1) The promotion of knowledge of
Medical Sciences in India and its
practical application to problems of
national welfare,

(2) The recognition and encouragement
of work of merit in all branches of
Medical Sciences.

(3) To effect co-ordination between
medical and  other scientific
academies, societies, institutions

and Government medical and scien-
tific Departments and Services.
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(4) To act through properly constituted
National Committees for medical
Scientific subjects for undertaking
such medical scientific work of
national and international impor-
tance as the Academy may be called
upon to perform by the public and
the Government.

(5) To publish such proceedings, jour-
nals, memoirs, transactions and
other publications as may be found
desirable.

(6) To promote and maintain a liai-
son bctween medicine and other
sciences and letters.

(7) To sccure and manage funds and
endowments for the promotion of
medical sciences.

During the year 1969-70 the Academy has
proposed to implement the following pro-
grammes:

(7} Orations at different places.

(i) Lectures and demonstrations by the
Fellows of the Academy at selected
Centres.

(i) Presentation of the work done by
junior scientists at the annual meeling
of the Academy.

(iv) Organisation of workshops and
seminars.

(v) Distribution of medical films.

(vi) Publication ol quarterly annals.

Refinery in Central lodia

3724. SHRI G. 8. MISHRA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether steps have been taken to
have a Petroleum Refinery, exclusively for
meeting the Defence Requirements of the
Petroleum Products, somewhere in the
Central India, with a view to maintain supply
line in the event of a calamily on our sea
coast where most of our refineries are situa-
ted or in the eastern states which are not
very safe from the defence point of view;

(b) if so, the details thereof;
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(¢) whether it is a fact that the Oil Pipe-
Lines run into Jalgaon town of the Maha-
rashira State and without any difficulty a
refinery, most  suitable from the point of
view of our defence preparedness, can be
built up somewhere in Madhyva Pradesh;

(d) whether such a scheme can be consi-
dered il the State Government  undertakes
Lo raise the finance and extend  all facilities
on priority basis: and

() il s0, Government’s reaction thereto 7

THL MINISTER OF STATLE IN THE
MINISTRY OF PLTROLEUM  AND
CHEMICALS AND MINLS AND ME-
TALS (SHRI D. R, CHAVAN) : (a) to
(e). There is no proposal to have a petroleum
refinery in Central India or Madhya Pradesh
exclusively for meeting the Defence require-
ments of petroleum  products. Since no
surplus  indigenous crude is available in
Central India or Madhya Pradesh, a refinery
isnot  viable as crude will have 1o be
imported. If a calamity on the sea  coast
renders refineries unsafe  from the defence
point of vicw, the argument will apply 1o
import of crude which will have to come
through the nearest port. . No oil pipeline
runs into Jalgaon town.

Export Markets for Petrolcum Jelly and
Petrolatum

3725. SHRI G. S. MISHRA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND MLETALS be
pleased to state:

(a) whether Government are aware of the
fact that products such as Petroleum lelly
for drugs and ammunition and Petrolatum
speciality products have immense  capacity
and quality to  compete successfully inthe
cxport market in the 8. E. Asian countries
and Far-East;

(b} whether Government ar¢ aware of the
fact that overlicensing of capacity has
brought about an uneconomical level of
prices in the industry resulting into severe
loss to this industry:

() whether Government are aware that
‘the major producers, having a very large
capacity at their disposal, have approached
in the past with the proposal to cnter into
export market;
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{d} il s0, the main reasons for not allow-
ing these items to be exported out of India;
and

(e) the steps Government contemplate to
bring this industry on the list of export
industry?

THE MINISTER OF STATE IN THE
MINISTRY OF PLETROLCUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRID. R. CHAVAN) : (a) No,
Sir.

(b) There is no overlicensing of capacity.

(¢) Only one producer had offered to ex-
port about 109, of its production.

(d) and (e). This producer has only recent-
ly stabilized its operations, If the producer
comes forward with a request to export part
of its production, it will be considered
wilh reference to indigenous demand.
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Central  Assistance
Pradesh

3727. SHRI D. V. SINGH : Will the
Minister of FINANCE be plcascd to statc:

{a) whether it is a fact that 95.69 per cent
of the total population of the State of Madhya
Pradesh live in settlements with less than 350
people in a square mile, and that no less than
33,77 per cent of the population of the State
are Scheduled Castes and Scheduled Tribes,
with largest tribal population in India (22.03
per cent), and that communications in these
thinly populated arcas are almost absent;

(b) whether the Madhya Pradesh Govern-
ment  had demanded of the Fifth Finance
Commission and the Planning Commission
to make proper changes for determining the
fair sharc of the States and the criteria for
distribution of financial aid from the Centre
to the States so as lo cnable cconomically
backward States like Madhya Pradesh to
come to the level of States with industria-
lised economy and consequent urbanisa-
tion: and

(c) if so, the reaction of the Central
Government to this demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD : (a) It is a fact that from the point
of view of the population of scheduled castes
and scheduled tribes and the development
of the means of communication, Madhya
Pradesh is among the less developed States
in the country.

(b) During their discussions with the Plan-
ning Commission on the Fourth Five Year
Plan, the State Government had urged that
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Government to the Fifth Finance Com-
mission in this connection were, under the
rules of procedure adopted by the Com-
mission, treated as confidential.

(c) Underthe principles of distribution of
Central assistance to States, as decided by the
National Development Council, substantial
weightage is already being given for economic
backwardness and special problems like
tribal population cte.

Major and Medium Irrigation Projects
Under Construction in Madhya
Pradesh

3728 SHRI D. V. SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the names of the major and medium
irrigation projects under construction/imple-
mentation in Madhva Pradesh and the pro-
gress made, the expenditure so far made on
cach  and the date of commencement and
likely completion thereof’;

(b) whether it is a fact that paucity of
funds has been mainly responsible for the
delay and slow progress in the implementa-
tion of the Projects;

{c) the Central assistance sought  for
carrying out these projects during the current
year and how far the demand has been met;
and

(d) whether any curtailment has  been
made in these demands, the extent of cut
and reasons therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAID) : (a) A statement giving the

requisite information is laid on the Table
of the House. {.“‘!uﬂ‘d in Library Sec. No,
LT--1701/69].

{b) Yes.

ic)and (d). During the Fourth Plan, Cen-
tral assistance to the States for implementing

additional allocations of Central assis o
over and above the amounts indicated in the
Draft Fourth Five Year Plan. should be
made available to the economically back-
ward  States with a wiew 10 ensuring a
reasonable Plan outlay for all States. The
representations, if any, made by the State

the sct in the Stale Plans will be in the
form of block grants/loans, and will not be
ticd to individual Heads of Development.
Out of the total vutlay of Rs. 355,96 crores
contemplated for Madhya Pradesh in the
Draft Fourth Plan, the Central assistance is
Rs. 262 crores.

L
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Duties of Sectional Officers of C. P. W.D.

3729. SHR1S. D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 7941 on the
28th April, 1969 regarding dutics  of
Sectional Officers of C. P. W, D. and state:

(a) the authority by whom the supple-
mentary and revised estimates are prepared;

(b) the staff by whom the complaints are
required to be entered in the complaint
register;

(c) the staff by whom the insulation and
earth tests are required to be performed ;

(d) the staff by whom the cleaning and
painting registers are required to be main-
tained; and

(c¢) the methods adopted to keep watch
over the costly fittings installed in the office
rooms occupicd by the various Ministries,
and whether they are adopted in  accor-
dance with the rules and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) (a) The authority to
prepare the supplementary and revised esti-
mates depends upon the cost of the estimates.
However, in actual practice, as the revised
estimates arc to be prepared in many cases
on the basis of the actual expenditure incur-
red, the estimates are initially framed by the
Divisional Officer in charge of the works.

(b) In main enquiry offices, where an En-
quiry Clerk has been appointed, this duty
is performed by the Enquiry Clerk. In Sub-
Enquiry Offices, where an Enquiry Clerk is
not posied the duty is done by the Works
Assistant or Electrician or the Sectional
Officer during officc hours and by the Wire-
mun on duty after office hours.

(c) The Wireman and Assistant Wireman
are required to perform the tests under the
supervision of Electrician or Sectional-
Officer.
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(d) It is presumed the reference to regis-
ters is on the electrical side. Such registers
arc to be maintained by Sectional Officers.

(¢) Each Ministry has got its own watch
and ward arrangement for the internal
security of office rooms and they are expec-
ted to ensure by following sccurity instruc-
tions issued by the Ministry of Home Affairs
that no Government property is removed
unauthorisedly.

Recruitment to Central Enginecring
Services

3730. SHRIS. D. SOMASUNDARAM :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) the number of 2nd Class/Division
Degree Holders  recruited through
U. P. 8. C. as Assistant Engineers and
Assistant Exccutive Engineers (Electrical
and Civil) after the year 1960 year-wisc; and

{b) the number of degree holders working
as Sectional Officers who have completed
more than threc years service?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) (a) The total
number of 2nd Division degreec holders
recruitd as Assistant Engineers/Assistant
Executive Engineers through the Union
Public Service Commission year-wisc from,
the year 1961 onwards is indicated below:

Year Asstt, Execu-  Assistant
tive Engineer Engineer

Civil Elec- Civil Elec-

trical trical

1961 2
1962
1963

(=]

=8

1965
1966
1967
1968
1969
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Total 12 2
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(b) The total number of degree holder
Sectional Officers who have completed more
than 3 year’s service in the grade as on 1Ist
August, 1969, is as follows:—

SRAVANA 27,

Sectional Officers (Civil) 387
Sectional Officer (Elect.) 61
Total 448

Top Ten Income-Tax Payers in Gujarat

3731. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state:

(a) the names of the top ten individuals
who pay the highest income-tax in Gujarat;

(b) the arrcars, if any, due from cach of
the above as on the 31st March, 1969; and

(c) the steps taken by Government to
recover the arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P. C,
SETHI) : (2) 1o (c) The requisite information
is being collected and will be laid on the
Table of the House as early as possible.

Committee to Study Inventory Levels in
Public Undertakings

3732. SHRI N. K. P. SALVE: Will the
Minister of FINANCE be pleased to state:

(a) whether the Committee set up by
Government to study the inventory levels in
sclected Public Undertakings has submit-
ted its report; and

(b) if so, what are the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) Yes, Sir.

(b) The Committee on Inventory Control
examined the following five undertakings:
(f) Heavy Eloclrica!s (India) Lid.

(4) Fertiliser Corporation of India
(Trombay Unit).

(i) Fertiliser Corporation of India
(Sindri  Unit).
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(fv) National Coal Development Cor-
poration.

(v) Hindustan Stecl (Rourkela Steel
Plant).

The Committee has observed that there is
considerable scope for reduction in the
inventories of these units by applying
modern inventory control techniques. In
particular, the Committee has recommended
the introduction of the following technigues
to achieve the objective :—

(1) Application of A, B, C Analysis
and Econmomic Order Quantity
techniques for inventory control;

(2) Fixation of rcasonable re-coupment
limits;

(3) Proper Classification, standardisation,
codification and cataloguing of
stores items;

{4) Periodic review of the quantum of
surplus stores,

(5) Maintenance of separate accountal for
construction and special stores;

(6) Introduction of automatic replenish-
ment systems; and

(7) Utilisation of mechanised equipment/
computers.

The Report is under cxamination of

Government.,

Level of Inventories in Public Undertakings

3733, SHRI N. K. P.SALVE : Will the
Minister of FINANCE be pleased 1o state:

(a) whether it is a fact that the valuc of
inventories of several industrial running
concerns in the Public Scctor have, in 1964-
65, instead of decreasing, increased as com-
parcd to 1963-64 amounting 1o 15 months
value of production; and

(b) whether any firm directives have been
issued by the Government to these under-
takings to reduce their level of inventorics,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI) : (a) There were 22 Industrial run-
ning Undertakings of the Central Govern-
ment in 1964-65, Of these, in the case of 8
undertakings, the inventorics, calculated in
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term of monthly cost of production, had
increased over the levels of 1963-64 averaging
22 month's cost of production. In 6 other
undertakings, the levels had declined from
the previous years, while in 7 undertakings
there was virtually no change in the position.
In the case of Bharat Earth Movers, no
comparison over the previous years is possi-
ble as this was part of Hindustan Aeronau-
tics Ltd. till 1963-64 and was constituted as
a separate undertaking only in 1964-65.

(b) Arising out of the recommendations
made in the 40th Report of the Committec
on Public Undertakings on “Materials
Management in Public Undertakings” the
Government have instructed the Public
Undertakings the need for keeping inven-
tory aslow as possible by the proper applica-
tion of Modern Maicrials Management
Techniques. Government also appointed
a Committee to study certain selected under-
takings from the malcrials management
angle. The Committee has made certain
recommendations for cffectively reducing
inventories in these undertakings. These
recommendations are under active consi-
deration of the Government.

Excessive Stockings in Public under-
takings

3734. SHRI N.K.P. SALVE : Will the
Minisier of FINANCL be pleased 1o state:

(a) whether any dircctives have been
issued by Government to review the systems
prevalent in their concerns about planning
and purchasc of stores and spares and also
to review the items in stock 1o ensure that
the undertakings are not burdencd with
excessive stocks: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b) Yes, Sir. Arising out
of the recommendations made in the 40th
Report of the Committee on Public Under-
takings on “Materials Management in Pub-
lic Undertakings”, the Government have
instructed Public Undertakings to cnsure
that requirements of stores and spares are
properly planned, so that the existing stocks
and those under orders should be invariably
taken into account, while resorting to fresh
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purchases. Also, systems of regular
periodic review of all items in stock should
be introduced to locate non-moving surplus
stores and to dispose of such stores early.
The public undertakings have already been
asked to report the action taken in this res-
pect.

Kudremukh Iron Ore  Projeci

3735. SHRI LOBO PRABHU : Willthe
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

{a) the conclusions rcached in the high
level conference held in May, 1969 on the
Kudremukh Iron Ore Project;

{b) the progress so far made on the road
to the project via Karkal and Mala ; and

{c) what arc the tentative prospects of
exploitation from the study already made?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAQ) : (a)
Nutional Mineral Development Corpora-
tion had discussions with their forcign part-
ners to review the progress of work as also
to decide on a reporting system  to keep all
the partners informed  of the progress,
periodically.

(b) TFour bridges and two culverts have so
far been completed on the road. Some
minor repairs have also been done to make
it fit for jeep tratlic.  The Mysore P. W. D,
have been reguested to carry out further
improvements after thecurrent rainy season.

(c) The techno-cconomic feasibility and
pilot plant studics on Kudremukh Iron Ore
deposits are still in progress and are expected
to be completed by middle of 1970. The
prospects of exploitation will depend on
the results of the studics.

Resignation by Chairman of the Indian
Drugs and Pharmaceuticals Limited

3736. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether the Chairman of the Indian
Drugs and  Pharmaceuticals Ltd., has
resigned and if so, the reasons therefor; and

(b) whether a new Chairman has been
appointed by Government and if not, the
reasons for the delay in appointing the
same 7

THE MINISTER OF STATF IN THE

MINISTRY OF PETROLEUM AND -

CHEMICALS AND MINES AND ME-
TALS (SHRID. R. CHAVAN) :(a) The
former Chairman and Managing Direc-
tor of the Indian Drugs and Pharmaceuticals
Ltd., sought permission to retire from ser-
vice and the necessary permission was gran-
ted to him.

(b) Yes. A new Chairmanand Managing
Director has since been appointed and he has
assumed charge on the 24th July.
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Antibiotics Project at Rishikesh

3741. SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleasad 1o state:

(a) whether the Antibiotics Plant at
Rishikesh would be able to go into Stream as
per the revised schedule drawn up early this
year;
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(b) whether the medicines to be produced
at this project would not have much of a
market by the time these come into the
market ;

(c) whether further delays are expected in
starting mass production of medicines at this
factory; and

(d) the amount so far spent on the experi-
mentation at this factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) The
plant has programmed production of 66
tonnes of various antibiotics during the year,
It has already gone into production for four
products (Sodium penicillin, Procaine Peni-
cillin, Streptomycin sulphate and Tetracy-
cline Hydrochloride) and Oxytetracycline
Hydrochloride is being commissioned.

(b) No. There is demand for the above
mentioned antibiotics which is being met
partly by imports at present.

(¢) The stabilisation of production of
sterile products viz Penicillin and  Strepto-
mycin is yet to take place. Once the pro-
duction is stabilised, no difficulty is antici-
pated in starting mass production,

{d) The amount so far spent on research
and development which is a continuous pro-
cess is Rs. 2867 lakhs (inclusive ol over-
heads and other charges).

Soviet Booklet Medicine for Millions

3742. SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the Soviet
Embassy has brought out a booklet entitled
“Medicine for the Millions" which has tried
to refute the findings of the Report of Par-
liamentary Committee on Public Underta-
kings that the Indian Drugs and Pharma-
couticals Ltd. projects in India were sot up
with Soviet assistance provided with scanty
and inadequate information and out of date
technology; and
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(b) whether Government have gono
through the content of the pamphlet and if
50, their reaction to the view points expres-
sed therein 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) and
(b). Government have come across the book-
lot entitled *“Medicines for the Millions"
published by the Information Department
of the Soviet Embassy in India. The arti-
cles published have becn contributed by
Sarva Shri O.P. Mchrotra and K.L. Gopala-
krishna Rao. The views expressed therein
cannot be construed to be in refutation of the
findings recorded in the report of the Com-
mittee on Public Undertakings. Govern-
ment do not feel called upon to express their
views for or re-actions on the contents of

the booklet.

National Plan for Housing

3743, SHRI D. N. PATODIA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that according to
Government cstimates, against a demand of
102.4 million dwelling units in the country,
the available pucca units are not more than
18.7 million units;

(b) whether it has been acknowledged
that neither the Centre nor the States would
be able to mect this requirement from their
SOurees;

(c) if so, whether Government have con-
sidered it desirable to associale the private
Sector in the sphere of house building; and

(d) if so, whether any national plan has
been drawn up in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). Yes.

(c) and (d). The Draft Fourth Five Year
Plan lays emphasis on self-financing
schemes, mobilisation of private resources
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through cooperatives and Housing Boards
and promotion of private effort in the
field of housing. The Conference of
Ministers of Housing, Urban Develop-
ment and Town Planning held at
Bangalore, in. June 1969, recommended
the constitution of a Central Housing
AutHority which should raise funds
both from within and outside the country
and operate the same in the nature of a
revolving fund and that for this purpose,
a corpus of Rs. 200 crores should be built
up out of Governmental allocations,
private savings and contributions from
international agencics. If and when these
proposals materialise suitable programmes
could be evolved on a mational basis.

Provision of Amenities in Thyagaraja
Nagar, New Delhi

3744, SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that the residents
of the Thyagaraja Nagar, New Delhi are
faced with neglect of their housing, water
and sanitation requircments;

(b) the amount of money spent by
Government on this Government colony in
the last one year: and

(c) whether Government propose to un-
dertake any scheme to improve this colony
and bring it on par with others in respect
of social, cultural and housing amenitics?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, Sir.

(b) Rs. 21,045/ on annual maintenance.

(c) Some additions/alicrations to im-
prove the quarters in this Colony are under
examination.

Land Speculation in Delhi

3745. SHR1 M. L. SONDHI1 : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be
pleased to state:

{(a) the extent to which land speculation
in Delhi has adversely affected the plans for
Urban Development ;

(b) the precise steps taken by Government
to control speculation in land; and

{c) the names of speculators in land in
Dclhi who have been procceded against?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a)and (b). Most of the
available urban land in Delhi was notified
by Government for acquisition in 1959 and
subsequently after the introduction of the
Scheme for ‘Large Scale Acquisition, De-
velopment and Disposal of land in Delhi',
Since then, thercis no speculative clement
in land ecxeept in Supurious  transac-
tions in unauthorised colonics.

(c) Docs not arise.

Provision of Electricity and Water in
Panchkuin Road Quarters in New Delhi

3746. SHRT M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND  URBAN DEVELOPMENT  be
pleased 1o state:

(a) whether it is a fact that he visited the
Panchkuin Road Quarters (Block No. BS)
in Mew Dclhi and promised that electricity
and water would be provided to the resi-
dents;

(b) whether the Central Government Em-
ployees living in the Panchkuin Road
Quarters, Block No. 85, have been the
victims of apathy and neglect by the CPWD
officers for many years: and

(c) when the scheme of electrification will
be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The then Minister for
Works, Housing and Supply during his visit



85 Written Answers

to these quarters on 24th April, 1968 had
promiscd that electrification of the lavatory
blocks and provision of a few more hydrants
would be sanctioned. These works have
since been completed,

(b) No, Sir.

(c) Sanction for electrification of these
quarters has already been issued.

Refund of Unspent Balances of loans
Given to State Governments

3747. SHRI N. K. P. SALVE : Will the
Minister of FINANCE be pleased to state:

(a) the total amount of unspent balances
in the preceding three financial years in res-
pect of loans to State Governments for
Centrally-sponsored schemes which have
not so far been refunded to the Central
Government ; and

(b) the steps taken by Government to
realise the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHR1
JAGANNATH PAHADIA) : (a) Informa-
tion is being collected and will be laid on
the Table of the House.

(b) As soon as any amount of unspent
balance in respect of loans for the Centrally-
sponsored schemes is reported by the State
Government/ State Accountant Ceneral, the
administrative  Ministries concerncd are
required to recover the amount cither in
cash or by adjustment against other dues
payable to the State Government concerned.

Electricity, Water and Furniture Rent due
from Ministers

3748. SHRI HARDAYAL DEVGUN :
SHRI YAIJNA DATT SHARMA:
SHRI JAI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the names of the Ministers towards
whom amount in respect of electricity,
water and furniture rent was due on the
Ist June, 1969 and the amount of dues
towards cach of them;
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(b) the period to which these arrears re-
late in each case and whether any interest is
charged for non-payment of bills in time
il s0, at what rate;

(c) if no interest is charged, whether
Government have examined the question
of charging interest from the defaulters;
and

(d) the details of the cases of habitual
defaulters which have been reported to the
Prime Minister for expeditions clearance of
the arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). A statement,
showing the names of the Ministers towards
whom amount in respect of electricity, water
and furniture rent was ducon the Ist June,
1969, the amount of dues towards
each of them and the period to which these
arrears relate, is Jaid on the Table of the
House. [Pn‘:m'a’ in Library See.No. LT-1702
169].

No interest is charged for the non-pay-
ment of the bills.

{c) No. The question does not arise as
there is no provision in the Ministers’ Salaries
and Allowances Act and other instructions
issued in this respect to charge interest on
amounts due from the Ministers.

(d) No case of delayed payments has been
reported to the Prime Minister,

Development Charges for the Repularisa-
tion and Development of Colonics in Delhi

3749, SHRI RAM SWARUP VIDYAR-
THI :
SHRI BAL RAJ MADHOK
SHRI J. SUNDAR LAL :
SHRI NARAYAN SWAROOP
SHARMA:
SHRI OM PRAKASH TYAGI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the people of
‘Gautam MNagar, Krishna MNagar and Arjan
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Nagar colonies in South Delhi are prepared
to pay the development charges for
the regularisation and development of their
respective colonies;

(b) whether it is also a fact that the lay-
out plans of these colonies have also been
prepared; and

(c) if so, the reasons for the delay in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY ) : (a) Some plot holders
have expressed their willingness to pay de-
velopment charges.

(b) Yes.

(c) The work of development is cxpected
to be taken up as soon as the plot holders
have paid development charges to the Delhi
Development Authority (at Rs. 15/- per
square yard on account basis) for which a
notice is being issucd to all the plot holders
shortly.
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Central Government Pensioners

\.ﬁSHR] GEORGE FERNANDES :
Will the Minisier of FINANCE be pleased
to state:

(a) the number of pensioners belonging to
the Army, Navy, Air Force and other Cen-
tral Government scrvices drawing pension
on the 1st April, 1969 in the following pen-
sion groups;

(i) Upto Rs. 50

(ii) Rs. 51 to Rs, 109
(#ii) Rs. 110 to Rs. 149
(iv) Rs. 150 to Rs. 209

() Rs. 210 to Rs. 399

(vi) Rs. 400 to Rs. 449
(vif) Rs. 450 to Rs. 499
(viif) Rs. 500 to Rs. 531
(ix) Rs. 532 to Rs. 652
(x) Rs. 653 to Rs. 750, and
(xi) Rs. 751 upwards?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Information isnmot readily avai-
lable.

Production of Ammonia Based Fertilizers
At Trombay Fertilizer Plant

3753. SHRI 5. K. TAPURIAH : will
the Minister of PETROLEUM  AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

{a) whether itisa fact that the Trombny
Fertilizer Plant is not steady in producing
ammonia-based fertilizers;

(b) il s0, whether some substitute is under
the consideration of Government to be used
therein; and

(¢) whether constant supply of ammonia
is to be ensured only after some finalisation
of agreements with Iran ?

THE MINISTER OF STATE IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI. D. R. CHAVAN) :(a) Yes:
the production of ammonia is being
stabilised,
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(b) The question of substitute does not
arisc on long term basis as the plant itself
has to be corrected. Corrective steps have
been taken to step up production to the
full rated capacity. It might take about
three years more to bring this plant to full
rated capacity.

(¢) Long term supply of imported am-
monia will not be required for the existing
plant in view of the reply to part (b) above.

Common Power Grid in the Northern Part of
India

3754, SHRIS. K. TAPURIAH :
SHRI BHOLA NATH MASTER:
SHRI NITIRAJ SINGH CHAU-
DHARY

Will the Minister of 1RRIGATION
AND POWLR be pleased Lo state:

(a) whether the States in the northern
part of India will soon be put together in a
common power grid to make available
cheap clectricity for agricultural and other
purposes:

(b) if so, what will be the total capacity of
this grid; and

(¢) when it is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.  The power systems in
Punjub, Haryana, Rajasthan, Uttar Pra-
desh and the Union Territories of Chandi-
garh and Himachal Pradesh have been inter-
connected. Jammu is  connected  with
Pathankot by 66 kV line. A 132 kV trans-
mission linc from Pathankot to Srinagar via
Jammu is under construction. On comple-
tion of this line all power systems in the Nor-
thern Region will be inter-connected. A
Regional Load Despatching Station is pro-
posed tobe constructed to enable integrated
operation of these power systems for utilising
to the optimum extent the available resour-
ces.

(b) The total installed capacity in the
Morthern Regional Grid by 1973-74 will be
5.3 million kW,

{¢) The Northern Regional Grid is expec-
ted to be completed by the end of the Fourth
Plan period,
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Fertilizer Corporation of India

3755, SHR1 PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether the working results of the
financial year ending on the 31st March,
1969 of Fertilizer Corporation of India Ltd.
have been scen by him and whether  any
progress or deterioration has been reported ;

{b) whether the working of the Corpora-
tion is comparatively better than the past
years or not and  the total amount of profits
and loss, production, sale, export and stock
inventorics;

(c) whether during the last three years the
Corporation was being run by the same set
of officers or not and the names of Chair-
man,  Managing Dircctor and  Secrotary
indicating how long they have been in that
position along with their pay and allowances
and from where they have come there; and

(d) the special steps taken during the last
year to eradicate shortcomings of the past
and whether anything is done in order 10
build up the reputation and image of the
Corporation among the public?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHLEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a)and
(b). The profit and loss accounts of the Ferti-
lizer Corporation of India Ltd. for the year
ending 31-3-1969 have not yet been finalised.

(c) Yes. Shri Satish Chandra joined as
Chairman and Managing Director on 6-9-65
and is drawing Rs. 3,500~ per month plus
Rs. 75/- towards city compensatory allow-
ance. He belongs to the 1. C. S, and is on
deputation from the Government of India.
Shri P. B. Jajodia joined as Sccretary on 1st
April, 1961. He 1s an officer of the Indus-
trial Management Pool and is drawing Rs.
2,000/- as basic pay plus Rs. 175/- as dear-
ness allowance and City Compensatory
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(d) Constant efforts arc being made by
the Corporation to improve its working.

Pyrites and Chemicals Development
Co. Ltd.

3756. SHR1 PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(2) whether the working results of the
financial year ending on the 31st March,
1969 of Pyrites and Chemicals Development
Co. Ltd. have been seen by him and whether
any progress or deterioration has been repor-
ted:

(b) whether theworking of the Company is
comparatively better than the past year or
not---comparative information in negard
to profit and loss, production, sale, export
and stock inventories may be given,

(¢} whether during the last three years the
Company was being run by the same set of
officers or not, the names of Chairman,
Managing Dircclor, Secrctary may be given
indicating for how long they have been in
that position along with their pay and
allowances and from where they have come
there: and

(d) the steps taken during the last year to
cradicate the shortcomings of the past and
whether anything is done in order to build
up the reputation and image of the com-
pany among the public?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a)
The accounts of the Company for the
financial year ending 31st March, 1969
are still under compilation.  As compared to
past years, there was significant improve-
ment in production of Pyrites during 1968-
69,

(b) The comparative position of the
working results of the past two yearsis

Allowance. given below
Year Mine Production Saleof ore Export  Stock invent ories
Development  of Pyrite ore (Pyrite ore only)
(metres) (tonnes) Rs. Rs.
1967-68 2,506 520 1,563 Nil 34,731
1968-69 3,862 19.310 40,55,000 Nil 6,97,000




95 Written Answers

(c) There have been some changes in the
incumbents of the posts of Chairman (Part-
time) and Secretary (Full time) during the
past threc years. The post of Managing
Director has been held by the same
officer since December, 1966. The particu-
lars arc given in the statement] aid on the
Table of the House. [Placed in Library.
See. No. LT—1703/69].

(d) The Company was in the develop-
ment-cum-production stage during the year
1968-69. 1t has been progressively stepping
up its production of pyrite ore in accordance
with the time schedule of requirement
of ore by the Sulphuric Acid Plant at Sindri,
which is its sole consumer. The Sulphuric
Acid Plant which is now undergoing trial
runs has been supplied 29,000 tonnes of
pyrites. The Company is engaged in the
extraction of pyrites ore under very difficult
conditions. Tesls for beneficiation of ore
are being carried out at the National Metal-
lurgical Laboratory with a view to evolve
an economic method for improving the
quality of ore. It is also proposed to un-
dertake trials in mining by long wall caving
method with a view to reduce the cost of
mining. The problems of weak strata condi-
tions arc also being tackled with the assis-
tance of Central Mining Research Institute.
Large scale cxperiments are being carried
out to neutralise the acidity of under-
ground water,

Policy Regarding Allotment of Residential
Accommodation for Govermment
Employees

3757. SHR1 PREM CHAND VERMA :
SHRI M. L. SONDHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the main features of the policy of
Government for allotment of housing ac-
commodation to Government employeces,
the date of its formulation and subsequent
changes made thercin and what changes
have been made from time to time:

(b) the year upto whick applications have
been entertained in each class of accom-
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modation in the current year and upto
what year the allotments have been made;

(c) the provision made in the Fourth
Five Year Plan for this purpose, the
number of unitsto be constructed ineach
class and the number of employees likely
to get accommodation; and

(d) the year upto which allotments have
been made upto the 31st March, 19697

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The allotment of
residential accommodation in the general
pool is made under a set of Rules called
*Allotment of Government Residences
(General Pool in Delhi) Rules, 1963", made
applicable with effect from the 15th May,
1963. The main policy is to allot general
pool accommodation to government ser-
vants working in eligible offices on the ba-
sis of their dates of priority. The following
major changes in the Allotment Rules have
been made since the promulgation of the
Rules in May, 1963

(i) In 1964, the rules were liberalised to
enable Government employees enti-
titled to accommodation in types Il
to IV to count the entire service under
the Central Government in reckon
ing the priority date instead of only
the date from which they receive emo-
luments corresponding to the class of
accommeodation.

(ii) In 1966, it was decided as a further
liberalisation to count the service
rendered under a  State Govern-
ment or in foreign service also to-
wards tke dale of priority.

(iii) In 1966 , four Special Pools, inclu-
ding Lady Officer’'s Pool, were
abolished but later on, in June, 1967
keeping in view the hardship ex-
perienced by Lady Officers, Lady
Offices’ Pool was revived.,

(iv) The officers owing houses were
declared eligiblec for allotment
of general pool accommodation on
payment of normal rent in 1966,
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(v) In 1968, the rules were modified
making a provision that Govern-
ment servants, other than those who
have been transferred or have first
appointment at Delhi, can submit
applications for allotment once, in a
year when the annual applications
are called for by the Directorate of
Estates. The officers joining duty
at Delhi on first appointment or on
trapsfer can only submit appli-
cations within a month of their join-
ing duty.

(vi) Due to the merger of a portion of
dearness allowance with the pay,
the entitlements for types Ito ¥V were
revised in February, 1969.

(b) In so far as the general pool accom-
modation at Delhi/ New Delhi is concerned,
the information is as under :

Type Dates upto Date of prio-
which the ap- rity covered
plications for  upto 31st July,
allotment  du- 1969
ring the allot-
ment year 1968
were  cnter-

tained.

1 31-12-1956 1-3-1956

n 11-12-1957 4-11-1952

[ 31-12-1951 1.8-1943

w 31-12-1948 24-11-1941

v 31-12-1962 1-7-1959

Vi 31-12-1967 31-12-1960

Vil 31-12-1967 30-7-1962

VIII 31-12-1967 30-6-1965

(List of Se-
cretaries).

(c) A provision of Rs. 30 crores has been
made in the Fourth Five Year Plan for
construction of residential and non-residen-
tial buildings in the general pool, in-
cluding developmentof land.  The
details of the various types of residential
units to be built within this allocation have
not yet been finalised,
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{d) The dates of priority covered in cach
type, as on 31st March, 1969, are as under:

Type Date of priori-
ty covered
I 12-10-1955
11 1-6-1949
i 27-3-1944
1v 20-1-1941
\' 1-7-1959
VI 19-1-1961
VII July, 1963
VIHI 17-5-1965

Reorganisation of I.1C.

3758. SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:;
SHRI E. K. NAYANAR :
SHRI UMANATH :
SHRI P.RAMAMURTI :
SHRI GANESH GHOSH :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of FINANCE be pleascd
to state:

(a) whether Government hé.vc since con-
sidered the question of reorganisation of the
Life Insurance Corporation; and

(b) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) and (b),
The matter is still  wnder  considera-
tion,

Fertilizer Plant at Bhatinda

3759. SHRI JAI SINGH :
SHRI YAINA DATT SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to refer to the reply given to
Starred Question No. 534 on the 17th March,
1969 and state:

(a) whether any final decision on the
location of the fertilizer plant at Bhatinda
has since been taken; and

(b) if so, the details thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
CHEMICALS. AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) No.

(b) Docs not arise.

Writing off of Income-tax  Arrears

3760. SHRI1 JAI SINGH :
SHRI YAIJNA DATT SHARMA:

Will the Minister of FINANCE be pleased
{0 refer to the reply given to Unstarred Ques-
tion No. 2326 on the 10th March, 1969 and
state:

(a) whether the Administrative Reforms
Commission report on the writing off of
a large part of the Income-tax arrcars as
on the 31st March, 1969 has since becn
cxamined by Government; and

(b) if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI) : (a) The recommendations made in
the report of the Administrative Reforms
Commission on Central Direct Taxes Ad-
ministration for the writing off of outstand-
ing demand which arc clearly irrecoverable,
are under examination. A decision is ex-
pected to be taken shortly.

(b) The question does not arise at this
stage.

Sccond Madras Refincry

3761. SHRI SITARAM KESRI :
SHRI JUGAL MONDAL :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) when the second Madras Refinery is
likely to be completed;

(b) whetheritisa fact that there has been
an abnormal delay in the completion of the
Rehinery:

(c) the estimated requirement of the Re-
finery of crude vil for producing the various
items;
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(d) whether the requirement of the Re-
finery is to be met in full; and

(e) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The Madras refinery commenced initial
operation in June 1969 and the pro-
ducts are alrcady being lifted by the Indian
Oil Corporation. No second refinery is
planned in Madras.

(b) No.

(c) 2.5 million tonnes of crude oil per
annum for the present.

(d) Yes.

(¢) Docs not arise.

Sterilisation among Tribal Tcenagers
of Chhotanagpur and Santhal Parganas

3762, SHRI KARTIK ORAON : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state:

(a) whether Government arc aware that
there are many teenagers in tribal
arcas of Chhotanagpur and Santhal Par-
ganas who took to sterilisation recently for
Rs. 18 or so without knowing thc pur-
pose and intent of family planning;

(b) if so, the action taken to prevent
this poverty-stricken coercion of family
planning; and

(c) the steps Government propose to take
to direct the tribes on the right line ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
5. CHANDRASEKHAR): (a) to (¢c). The
information is being collected from the
Government of Bihar and it will be laid on
the table of the Sabha as soon as possible.
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Government Participation in Coking Coal
Producing Companies

3963. SHRI HIMATSINGKA :
DR. RANEN SEN :
SHR1 JYOTIRMOY BASU
SHR1 RABI RAY
SHRI K. P. SINGH DEO :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether Government have decided to
participatc in the equity capital of the Coking
Coal Producing Companies with a view
to solving their immediate problems of
finances in expansion and production;

(b) whether Government have asked such
Companics il they would like Government
participation as mentioned above; and

(c) if so, the Companies’ reaction thercto
and in how many Companies Government
would participate inthe cquity capital and
the names and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a)
No, Sir.

(b) and (¢). Do not arise.

Fall in Birth Ratc due to Family
Planning Programme

3764. SHRI P. VISWAMBHARAN
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the State-wise break up of birth rate
during the year 1966-67, 1967-68 and 1968-
69; and

(b) whether there is any substantial fall in
birth rates as a result of the family planning
programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
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CHANDRASEKHAR) : (a) No exact over-
all figures of birth rates, State-wise for the
years in question are available. Exact
figures for birth rate will be available
only at the time of the census.

(b) While the actual assessment of the
overall position regarding fall in birth rate
can be worked out and made available only
after the census in 1971, surveys carried out
in various parts of the country have indicated
definite lowering of birth rate in the wake of
family planning programme. There has
been increasing awareness of the need for
family planning—both in urban and rural
arcas and rising acceptance of the advice and
services under this Programme which is
evidenced by over 6,03 million steriliza-
tions, 2,91 million 1. U. C. D. insertions and
over | million users of conventional contra-
ceptors since 1965, all of which contribute
towards reduction of birth rate.  The family
planning programme is being further
intensified and increasingly spread to cover
all parts of the country so that it can more
effectively assist in controlling  the fertility
and consequently help in reducing the
birth rate.

Utilization of Capacity at Trombay Unit of
FCI

3765. SHRI S. R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the capacity utilised during 1968-69
at the Trombay Unit of the Fertilizer Cor-
poration of India Lid.

(b) the total turnover of the unit during
the year; and

{c) whether the working indicated a profit
or loss for the year and if so, to whal extent?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) The
percentage of rated capacity of the different
plants achicved during the ycar 1968-69 was
as follows:—

() Ammonia 67°,
(#) Urea 695,
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(iii) Nitrophosphate 61%
(Suphala)
(iv) Methanol 50%;

(b) Rs. 20.02 crores. This includes sale of
products from other units also amounting
to Rs. 3.56 crores.

(c) The working indicated a profit for the
year and the gross profit before depreciation
and interest was Rs. 5.80 cores and the net
profit after allowing for depreciation and in-
terest was Rs. 0.40crores. These figures are
subject to final Audil.

Survey of Aravali Mountains for Salt

3766. SHRI MAHANT DIGVIIAI
NATH : Willthe Ministerof PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that Government
have started a survey of Aravali Mountains
for finding salt in the mountains;

(b) if so, the progress achieved so far;

(c) the places where there are possibilities
of finding salt; and

(d) the time by which the work will start
in full swing?

THE MINISTER OF STATLE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAM) :(a)
No, Sir.

(b) to (d). Does not arise.
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Delegation of Discretionary Powers to
I.T. Os.

3770. SHRI RAM AVTAR SHARMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Income-
tax Officers have no discretionary powers;

(b) whether Government propose to con-
fer such powers after giving a clear definition
of discretionary powers of the Income Tax
Officers; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir. Itis not a fact
that Income-tax Officers have no discre-
tionary powers. Under the Income-
tax Act, the Income-tax Officer has to per-
form several functions such as to initiate and
conduct assessment proceedings, to make the
assessment and to take steps to enforce the
payment of tax under the various provisions
of the Act. In discharging these functions,
the Income-tax Officer has certain discre-
tionary powers, as for example, in the matter
of pgranting time to file a return or to
produce books of account or other docu-
ments required in connection with the
assessment proceedings, or in the matter of
granting, under certain circumstances, the

stay of demand of tax resulting from an
assessment or otherwise. He has also the
power to levy penalty for various defaults
and for concealment, subject to certain
limits. But the powers conferred under the
Act arc not absolute. Proceedings before
the Income-tax Officer are of a quasi-judicial
nature and in exercising his discretionary
powers  whether in granting time for fur-
nishing return or for paying the tax, or in
making an assessment on the basis of availa-
ble evidence, the Income-tax Officer has to
act in accordance with the principles of
equity, fairness and natural justice. Be-
sides, the Income-tax Officer is subordinate
to the Inspecting Assistant Commissioner,
the Commissioner of Income-tax, Director
of Inspection and the Central Board of
Direct Taxes and these authorities can issue
instructions to him on the principles to be
borne in mind in  discharging  his
functions under the Act. The responsi-
hility for taking decision in individual cases
or for making an assessment after proper
appreciation of evidence is, however, that of
the Income-tax Officer concerned.

by and (c). Do not arise.

Implementation of the Recommendations of
the Nurscs Enquiry Commission

3771. SHRI KANWAR LAL GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,.
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 780 on the 24th
24th February, 1969 and state :

(a) how many recommendations made by
the Nurses Enquiry Commission have been
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accepled and how many recommendations
implemented so far;

(b) the reasons for not accepting the other
recommendations; and

(c) why no consultation was made with the
local M.Ps. towards this issue 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). A
statement is attached.

Sratement

The Nurses Enquiry Commission was
appointed to enquire into the circumstances
leading to the deaths of student nurses in
Irwin and Willingdon Hospitals. Inits
report the Commission, while giving its
findings on the causes of the deaths of
the student nurses, also made certain
observations on the state of affairs preva-
lent in the School of Mursing in Irwin
Hospital and the administrative set up
of the Maulana Azad Medical College
Complex.

In regard to the School of Nursingin the
Irwin Hospital, the Commission suggested
that:

(i) adequate teaching staff should be
provided ;

(i) a Student Councillor be appointed;
and

(ifiy proper adjustment of ward duties
of student nurses should be made
so that they may have enough time
to pursue their studies.

With regard to the Maulana Azad Medi-
cal College Complex, the Commission sug-
gested streamlining of its administration and
also made suggestions for providing ade-
quatc teaching stafl and proper adjustment
of ward duty hours.

The following steps have been taken to
give effect to the suggestions made by the
Commission:

(i) The strength of six posts of Sister
i., Tutors has been raised to 12 in tl_:e
" Nurses Training School at the Irwin

Hospital.
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(ii) An additional post of Home Sister
and four posts of Assistant Home
Sisters have been sanctioned,

(iii) A Nursing Superintendent has been
placed in exclusive charge of the
Nurses Training School at the Irwin
Hospital.

(iv) The male Sister Tutor working in the
Nursing Training School has been
replaced by a femalc Sister Tutor.
The practice of scnding men for
training as Sister Tutors has been
discontinued.

(v) The practice of employing male
ward masters in the wards wherc the
student nurscs go for practical work
has been abolished.

(vi) Work relating to the student nurses
has been placed under the charge
of one officer and the work relating
to the nursing stafl has been placed
under the charge ol another. Both
of these officers arc placed directly
under the charge of Medical Super-
intendent,

{vii) An order has been issued permitting
the members of the nursing staff of
the student nurscs access to the
Medical Superiniendent and other
authorities of the hospital freely in
connection  with their grievances
and difficulties.

(viii) A Women's Welfare Committee in
the hospitals has been formed 1o
look after the welfare of the student
nurses.

(ix) The administrative arrangements
in the Maulana Azad Medical
Callege have also been improved.

(c) This was not considered necessary.
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Working of Plants under Indian Drugs and
Pharmaccuticals Limited

3773. SHRI S. K. TAPURIAH : Will the
Minister of PETROLEUM AND CHEMI-
CALS ANID MINES AND METALS be
pleased to state:

(a) whether the plants under the Indian
Drugs and Pharmaceuticals Limited are
working satisfactory and to the full capacity;

(b) whether any time has been fixed with
the Russian collaborators for the completion
and commissioning of these plants;

{c¢) whether some of the drug products are
now obsolete and no more prescribed by
doctors and the ing'rument products are not
acceptable to Indian doctors; and

(d) il so, whether Government will take
care Lo sct things in order in time and check
the losses there?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) The
plants of the Indian Drugs and Pharmaceuti-
cals Ltd. arc not working at present to their
full capacity due to various technical and
operational difficulties but these are being
resolved in consultation with the Soviet
Experts.

(b) No time schedule was indicated in the
Detailed Project report, but subsequently,
different dates have been set for the Com-
missioning of different products in consulta-
tion with the Soviet experts.

(c) Itisnot correct to say that all or most
of the drugs planned for production have be-
come obsolete, although some doubts have
been raised in regard to one of the drugs,
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chlorotetracycline. It is true that some of
the instruments are not accepted but the
diversification of the product mix is in
Progress.

(d) Yes. This is already receiving the
serious atlention of Government.

Loans Reccived during last three Plans for
Public Sector

1774. SHR1 ABDUL GHANI DAR :
Will the Minister of FINANCE be pleascd

o state:

() the loans received from abroad during
last three Plans for the Public sector and the
details thereof:

(b) the terms of each loan: and

(c) how much interest we have paid against
these loans in this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI: (a) to (¢). Loans intended for speci-
fic projects/programmes can be classified in-
to those for public sector and for private
sector. In the statement laid on the Table
of the House, information required in parts
(a), (b) and (¢) of the guestion in respect of
loans for projects/programmes in the public
sector has been given. [P-‘accr." in Library.
See. No. LT-1704/69). Other 1iypes of
loans, such as for import of commodities,
(e. . wheat, fertilsers etc., which are impor-
ted by the public sector but consumed in the
private sector) or for import of raw materials,
spare parts and components or for import
of miscellancous capital goods serve the
interest  of  public sector as well as
private sector. Purpose-wise classification
of thesc loans is not possible. The total
of such loanstaken during the last three
Plans amounts to Rs. 1462.82 crores (at
pre-devaluation exchange rates).
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U. S. Income-Tax Experts

3776. SHRI SHR1 CHAND GOYAL :
Will the Minister of FINANCE be pleased to
stale:

(a) whether a tcam of American Income-
tax experts has worked at New Delhi as
advisersto the Central Board of Direct
Taxes, or in any other capacity;

(b) if so, the period thereof, the terms
on which they have worked and the matters
on which their advice was sought and rea-
dered;

(¢) the results obtained and expected to
be obtained from their assistance; and

(d) the total amount spent; on them or
likely to be spent on them 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) From May, 1965 to December, 1968,
Each expert was paid a daily charge of
Rs. 15/- for the period of his stay in India.
Their advice was sought and rendered on
bringing about improvement in the adminis-
tration of direct taxes.

(c) The system of Functional Distribution
of work amongst Income-tax Officers and
their staff introduced on their advice in 84
multiofficers circles, has generally shown
improvement mnot only in respect of
disposals of cases and collection of taxes
but also in better attention being given to
other items of work in an Income-tax
Office. They also assisted in preparation
of instructions and guidelines on prosecu-
tion of tax-evaders.

(d) Rupees sixty six thousand approxi-
mately.

Income declared under Voluntary
Disclosure Schemes

3777. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state the total number of persons who
disclosed incomes under the first and second
Voluntary Disclosure Schemes, scparately.
indicating the number of declarants who
were not assessed prior to their declaration
and also indicating (i) the total number of
cases in which assessments have been com-
pleted; (ii) the revenue-yield from such
cases: (iii) the number of such assessed
cases in which assessment has becn based
on declarations; (iv) thc number of assesscd
cases in which the assessment has not been
based on declarations (v) the number of
such cases in which it kas been found neces-
sary 1o reopen assessments based on declara-
tions, and (vi) the difference between the
demand of the original assessment accepting
the declaration and the demand of the revised
assessment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The number of persons who made
declarations under section 68 of the Finance
Act, 1965 is 2,001. These declarations
were made within a period of three months
from March to May, 1965. Under section

AUGUST 18, 1969

Written Answers 116

24 of the Finance (No. 21 Act, 1965, 1,14,266
persons made disclosures during the
period 19-8-1965 to 31-3-1966. 191 persons
under the first scheme and 77,030 under
the second scheme of voluntary disclosure
were not assessed to tax prior to the dis-
closures. (i) There is no question of any
assessments being made under these two
schemes. Under the first scheme, tax was
to be paid at 60% of the declared amount
(subject to a rebate of 3 % in respect of pay-
ments before 31-3-1965). Similarly, under
the second scheme, tax was to be claculated
on the declared income treating it as the toal
income of the year in which it was declared,
without any rebates or other allowances.
The number of disclosures accepted under
the first scheme was 2,001 and under the
second scheme 1,07,565.

(ii) Tax demand raised in respect of the
valid disclosures under the two schemes
was Rs. 3080.33 lakhs and Rs. 1971.15 lakhs
respectively.

(iii) In view of rcply to part (i), no gues-
tion of assessment arose in such cases. The
demand raised was in respect of the amounts
disclosed by the declarants under the two
schemes.

(iv) to (vi). In view of the reply to part (i),
the question of the assessment or re-assess-
ment of the declarants does not arise.

Hydro-Electric and Thermal Power Projects
in Jammu and Kashmir

1778. SHRI BAL RAJ MADHOK :
SHRI VISHWANATH PANDEY :

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total number, location and other
details about the Power Projects both hydro-
electric and Thermal undertaken in Jammu
and Kashmir State so far;

(b) the total outlay, actual or cstimated
on them unit-wise;

() what is their total capacity actual or
proposed;

(d) whether any deadline has been fixed
for completing Salal and Chenari projects in
particular; and

(e) if so, the steps being taken to complete
them according to schedule 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
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SAD) : (a) to (c). The required information
is given in the attached statement.

Sratement

Name of Installed Estimated Expenditure Present  Progress
Sl. No. Project and capacity cost incurred up
its location (MW)  Rs.crores to March ‘69
1 2 k] 4 5 6
Rs. crores

1. Gndarbal Hydro 2x3.0 Not avail- — Since  completed.
near Srinagar. 2X4.5 able

2. Small Hydel sche- 2x0.25 Not avail- — Since  completed.
mes at Rajauri 2x%0.16 able — Since  completed.
Bhadarwah.

3. Mohora Hydro— 2x4.5 1.99 — Since completed,

8 K.M. North-cast
of Uri.

4. Chenani  Hydro-—- 5x4.6 B.82 6.16  Three units are expected
5 K. M. North-cast to be commissioned in
of Udhampur, 1971-72 and the

balance in 1972-73.

5. Sumbal Hydro 2x11.25 k.50 3.1} Expected to be completed
48 K.M. North-east by 1972-73.
of Srinagar

6. Lower Jhelum Hy- 716 35.00 2.00 Expected to be comple-
dro 72 KM west of ted during V Plan.
Srinagar.

7. Kalakote Therma 3x7.5 5.00 4.68 Onc unit alrcady commis-
120 KM from Jammu. sioned. The remain-

ing two units are ex-
pected to be completed
by Mrch, 1970.

B. Diesel Station at Bx0.52 0.56 Since competed.
Srinagar.

27-9-1969

(d) and (e). The Chenani Hydro-clectric

schedule, As regards the Salal Project, the

Project is expected to be completed by the scheme has not yet been formally approved

end of 1972.73 according to the revised

for implementation,
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Plots and Dwelling Units Developed by
D. D. A, in Delhi

3779. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT be
pleascd to state:

{a) the total number of plots and dwelling
units developed and constructed by the
Delhi Development Authority in Delhi in
the year 1968-69 and its target regarding
them for the year 1969-70: and

(b) how many of these plots and dwelling
units have been disposed of through (1)
auction (2) lots and (3) by allotment on hire-
purchase basis so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The number of plots
developed and dwelling units built during
1968-69 and the number  proposed to be
developed/constructed during  1969-70, by
the Authority is indicated below:

Target
for
196R-69 1969-70
Residential plots 2663 5200
Industrial plots 2376 1791
Dwelling units 1138 10574
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(b) The number of plots and dwelling
units disposed of by various modes during
1968-69 is given below:

Auction Draw of Hirc-

lots pur-
chasc
Residential plots 324 395 —
Industrial plots 66 802 —
Dwelling units — - 719
weg SN § OwTr IO

3780. »Y o wo Ffwww: Fuv faer
HET T F9T A7 FAT F4A F
(%) wem wam § a9 196768 #
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SEAF FEIT ACHRTL TJIHA F1 faeaT
19 yqar gt gg; @i

(@) zifa g & F17o 4 AT FTFC
7 33t frafa 7 qure 707 & fod @
FRATE 41 & foas 37 ITHAT #1 oW
sfom @ a1 ITHw gaTar 97 7% ?

farer s & T wAY (s o do
) (F) FHT AET T, AT

89 F-0eT 9T § MqTO-3TFET F
gareqa # faers, aftorg 1967-68 F
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. fergeam =21 fafa-
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qmH; {-;-}0'42
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(a) fegem ®iw fofwde, &4t
Tafese ( {f‘sm) Farﬁraz TS
uﬁwﬁmﬁ*«m%éw%wﬁaﬁa
afeomst & weg Frew frmafefas § -

(i) fegeam =& (faerd  tevw

Huw):

gaft 25 =@ #fzF oz @
faere #77 #t Ao £t gEw gl
T w7 T 4 fe oAt §e ageA
ITFIOT & T EM F FTIOT FIAH JeqT-
T g fEmr s mEr o1 196768 F
FEE F It ¥ o qoet 77 frafa
ot gataAaF TE1 97 | ITA7 e fAw A,
fam & 1967-68 & gewrza e garm T,
frutfea ewa W IERA TR SR A EY
qH7 M HifE 37 gHw & -
Frat #1 qut fasra 21 1 srafy sden-
T I AT 21 e q1F FT AL
Faar aaAl #17 Awzdr gafg WA
FIL0T I3 Hafy § yeqrRA AT A A
wrr afs gt |

(ii) ¥ ofegwes (ghowa) -

a7 art & zatzar, faadr &
THAFTHT o EAM-ITHTO AT AL
Hrat F fawior & faeame @i 747 9r9-
am, faa & qgT 7 = gt &, sy o
qE IehEA &9 AET =t p fag &
gfrorraerey fafsam g9t 7Y A7g 78
w7 fqar @ 7770

(iii) e e feer frm:

AT AN § FLEAT FGOT @A F
FIOST 914 FHTT &1 9 % 7797 59
& FTIQEH FF @7 AT & F47
o § &I &7 FW A @
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(iv) g wfrw fawmm fame
oo MTAAT § 7 9w, 1968
qE IoRA e gAr | 196768 &
gar{ A S gz ug AT gd At 9
yade qudt #Y frafy ¥ dwd
gu arfas 3fer & gifase g4l g%
AT AT T | mEr @ w9
F1ET @ A IeqreA # fAuife s
Fa= 1970 7 gy areg fagr @ w9
ot Y7 faFr & fod 7@ avane g
FTyg fevar T arfs @0 &
TZTE 1 AT AATA AT AT AR

FAC AT G ATAT AT § IAE T
a1 w2 f fa=ia afomat F sfres
g‘maageramm TT qEE ITFAT
F WEUF-AT FTFE q AL 971 fH5T
AT 7T feafy a7 a97 @ gu § W
fom1 ¥ FT IW T I AN
TE aw d I & ok g e o
@

Aeq w3w # feard st 4 faweit
Y T¥

3781, ot Wo wo dtfera : amm
feaard @ faga w4t az 73 A FO
4 fa

(%) Famazaadfs e azaarae
A F5a qvET § 9w frar @ fE
gz § foard wiwa 9 faaar &
77§ FATFF % 7 e At faerg
TETAT I; AT

(=) afza Arggart § a7 90
w7 afafsar & 7

ferar{ ey fagay wamT A IeHaAt
(st fedvae smm) : (%) o, 7@
(o) ww aF 9
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wfe faw fem g oo saw
# Jont W =W

3782. »% We =o dMfara @ FaT
forer w=t ag g F T F4 fE

(%) #rafors faa fom 7 aw
1967-68 # wegw3w d Uq F H)ai-
frs fawm & fod feow =0 &t
A s oA ww fad; s

(&) Far a2 &1 fa=re 3 =l
FY At F1 I TAA 7 ¢ forad we
sen # sfuw §ufus sfawfa o
& =T g1 S 7

fae warm & T wA (s S
wo ¥) : (¥) wrenfrs faw fmw
F ood STy 1967-68 (@A)
# uF srafre agwrd afafa 1 e
w2w § St g & fag 120 s v
F1 HEEAT-HW H9< fwar qv, 39 §F ¥
ardY @ fet s F1 A J@
w1 feT o, fom F gw smafu 7,
7S W &7 W@ wmon §® st
127.53 ora =@ &1 WA fea

g1

(a) frm @t fRof@ @ g fs
az fre?  wedl @R aat #1, 977 GF
Agr 81, agTaaT & aifs oF wRwi
sfus wafea snfaw o &1 &6
fm 7w fasfaa Teat & feaa smarr-
Al % fod fasim sgEar § smdem-
gt T AErafagEs fawre FwEr g,
a5 4 gEeee e @R
favig afee & @ O A |

W & ¥0 fawfog dai 7 foom
qIFATHT 1 ag@arn &4 F1 |l &
TR T & I gl = o o
TR
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wer maw % datafu faar Sy
% wifafa &t wfe e

3783, =t tic wo dfwm: amy
Ferart oo fargm 5=t 9 Ta9 # g
Fa fr:

() ¥ a0 77w 7, fawim
FoAredl W e@w & w&d gu, v
TN ATEI Fit Sfafy a5
Fratfafa it eafmm s % sreamafu
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T F FoE 4 Y
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HErmaT IR g7
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F U W F o 00 wgwar v
FCAT W g | ATl FTAAT F ITET H
weg w20 & fod g afeam 355,96
FU3 w4 g forw 7 262 0T wqd A7
F1 wgrEar WiES § | 97 qer
T F19eT g fw ares faw s
gra #1 T fawfal & g3 & ot
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3784, =it Tio o Wifarar:
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TIFATST FT FeE 1T GCHTL gT0 Fgradr
& g

(&) @ afmwan fea-fea el
9% § oft% weEw  qfgeen F o
gt aqf & et #2100 ag@ar g
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Legalisation of Abortion

3786. SHRI SRADHAKAR SUPAKAR :
Will the Ministerof HEALTH AND FAMI-
LY PLANNING  AND WORKS,
HOUSING AND URBAN DLVELOP-
MENT be pleased to state:

{a) whether opinions of the Government
of States and Union Territories have been
obtained about the proposal of legalising
abortion; and

(b) if so, the States and the Union Terri-
torics which have supported the measure ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes.

(b) The State Governments of Assam,
Bihar, Gujarat, Jammu and Kashmir, Har-
yana, Maharashtra, Mysore, Orissa, Rajas-
than and West Bengal and the Union Terri-
torics of Goa, Daman and Diu, Himachal
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Pradesh, Pondicherry, A. & N. Administra-
tion, L. M. A. Islands, Chandigarh and
Dadra and Nagar Haveli have fully suppor-
ted the measure. The State Governments of
Andhra Pradesh, Tamil Nadu, Punjab and
Uttar Pradesh and the Union Territory of
Delhi have also given qualified support to
the measure.

wfw ST AwHl & @¥gd gu Aea WK
farrrt & wet w A W forg I
3787, st Tae fag wedt @ @

e qan ofE faem s fmto,

| aar Ao faww /41 g7 g
FY F9T FCT %

(F) 7 ATHT F1 TA a1 Y AA-
FriY 2 ff 3 & wwet A awea faw
sfafea g et @ g s afa &
g W ATl F i A, fasw ey
Aas Fra A, ar Ifg 217 Wi

(a) wfzef, MMadazagmafad
et A HEA & frewt 7 o we
AT aFTHE T AWEIEi K1 2T FH 5
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waTeen aar afcar e wi fasdo
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A wfafs figEsE @
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fod, o7, 1969 ¥ S@1 7 gU, smar
& HEIBT A HTAIH F IEVT & fod
qETE ®1 a3 GAT 9T fawio 4T &
fod wfa &1 oo 3 fagmm 7 &
foq smaw 200 U2 F, T OF
AT fafy warfag 7 € fawrfoa
TR

Sctting up of a new Oil Rcliner,\.' in North

3788, SHRI BHOGENDRA JHA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1o state:

(a) whether the Indian  Institute of
Petroleum has made a proposal to set up a
new Oil Refinery in the North befor: 1974;

(b} if so, the main details thereof;

(c) whether Government have cxamined
the porposal; and

(d) if so, the decision taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). In
their recent study, the Indian Institute of
Petrolcum have concluded that the planned
refining capacity of 26.8 million tonnes
by 1973 will not be sufficient to meet the
demand cven in that year. To meet
the total projected demand of 1975,
the report indicates additional
capacity of approximately 8 million
tonnes considering the surplus/deficit. The
report has indicated the need for a new
refinery of at least 3 million tonnes to be
in operation by 1974 in North-Western
India. The actual capacity of the refinery
the report indicates, would depend on the
cconomic supply of the rcfinery and will
have to be decided on the basis of the
techno-economic  study.

(c)and (d). The examination is in progress
to determine when, where and how the
total additional capacity be created.
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Loans to States for Rural Electrification
Schemes

3789. SHRI JYOTIRMOY BASU: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) Whether it is a fact that Govern-
ment have recently sanctioned loans to the
States for financing expenditure in the
current  financial year on rural electrifica-
tion Schemes; and

(b} if so, the total amount sanctioned to
cach State 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) and (b). From the
current financial year no  carmarked
loan assistance is being given to  the
States for implementing rural  electri-
fication schemes. Government of India,
however, provides Central assistance for
the State plan schemes, including rural
clectrification schemes, in the form of block
loans and grants. The State Governments
reccive monthly ways and mcans advances
from the Centrc and thesc advances are
adjusted against the overall Central assis-
tance provided to the States at the close of
the financial year.

Shares of Private and Public Sectors in
Marketing of Pectroleum Products.

3790. SHR1 JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the respective shares of the public
and the Private Sectors in the marketing
of cach petroleum product in terms of
percentage, volume and value scparatcly
in India; and

(b) the likely, position at the end of
1973-74 7

THE MINISTER OF STATE IN THE .
MINISTRY Ol PETROLEUM AND
CHEMICALS AND MINES AND
METALS(SHRID. R.CHAVAN): (a) The
respective shares of the Public and the Pri-
vate Sectors in the marketing of cach petro-
leum product during 1968 in terms of volume
and percentage is given in the stalement
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laid down on the Table of the Housc.
[Placed in  Library. See No. LT--1705/
69].  The information in terms of value
is mot available.

(b) The market  participation  of the
Public Sector is likely to go up substantially
by 1973-74. The actual  position  will
however, depend on how the demand for
various products  materialises.

WAl qox wfgan & staia AaEeg
gra aw fea w3 amd

3791, =it Wige 99 : AT @
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& wateal M fawet & ga
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faemm

Weekly off for Delhi Doctors

3792. SHIR1 S. M. BANLERJEE: Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether weckly off will bé given to
Doctors in Delhi; y

(b) il s0, on what basis: and

(¢) whether this will be on rotational
basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) to (c). Subject to
cxigencies, all doctors in the Gowvernment
hospitals in Delhi arc given a weekly day
off.

Mcdical Officers under the Central
Government Health Scheme get a weekly
off as the C.G.H.S. Dispensaries are closed
on Sundays. A Medical Officer is, how-
ever, on duty by turn during the day or
in the night in certain selected dispensaries
lo provide emergency service on Sundays/
closed holidays. The Medical Officer who
is detailed for duty in the night is allowed
off for the morning session of the next
working  day. No off duty concession
is, however, given to the Medical Officers
required to do duty during the day on a
Sunday or a closed holiday.

Doctors going abroad for Higher Studics

3793. SHRI BHOGENDRA JHA : will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state the total number of doctors having
gone abroad for higher studies during the
last three years from the various States
of India and the policy of the Government
with rcgard to permitting doctors to go
abroad for higher studies with reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) : The information is
being collected and will be laid on the Table
of the Sabha when received.



133 Written Answers

Facilities for higher medical education
have been progressively increased in the
country, but under the passport law no
restrictiors are imposed on persons going
abroad for higher medical studies,
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Setting up of Rescarch Cell to  raise
cfficiency in Public Undertakings

3796. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state @

(a) whether .his attention has been
drawn 10 a news report published in Cal-
culta’s Statesman of the 27th May to the
cffect that the Burcau of Public Enterpriscs
would soon open a Research Cell to help
raise the efficiency of public sector under-
takings; and

(b) il so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (@) and (b) Yes, Sir. The
following programme of work is proposed
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to be tuken up in the Information & Re-
scarch and other Divisions of the Burcau of
Public Enterprises :

(i) Irformation & Rescarch  Division
of the Burcau is undertaking a study of
the information systems in the public under-
takings with the help ol an International
Labour ()rgunimliun expert whose services
iare being obtained under the United Nations
Development  Programme.

(ii} Research studics on different aspects
of management in diffcrent fields have been
planned to be tuken up by the Information
& Research and other Divisions of the
Burcau.

(iii) As recommended by the Administra-
tive Reforms Commission, Data Bank is
being established in the Burcau, With the
help of the data collected in the proposed
Data Hank, rescarch projects on  various
technical matters which will help in laying
down norms and standards of work as also
rationalising work and methods procedures
will be undertaken.

(iv) Detailed  studies in management
development are also being undertaken in
respect of some major public enterprises.

Running and other expenses on Transport
Vehicles owned by the Indian Oil
Corporation.

3797. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

{a) the total expenditure every year on
repairs, wear and tear, interest and running
expenses, lubricant oil and breakage ex-
penses of the transport wvehicles owned by
the Indian Oil Corporation for supplies
in the installations all over India together
with expenses on the staff, diesel or petrol;

(b) the percentage of vehicles totally
damaged and auctioned or sold or lying here
and there and how much loss the Corporation
suffered ; and

(¢) the ratio between private  partics
owned vehicles' charges for supplies and
Corporation owned vehicles” charges for
supplics in this period 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) to (c). The
cfforts involved in collecting all the volu-
minous details for the past years, is not
cxpected to be commensurate with the
resulls sought Lo be achieved.

Scizure of Indian Currency by the Ceylon
Customs

3798. DR. RANEN SEN : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Ceylon
Customs have in their possession nearly
Rs. two lakhs in Indian currency seized
as unauthorised currency from tourists
visiting Ceylon;

(b) il so, whether Government of India
have made enquirics about how the money
went out of India; and

(c) if so, the steps proposed to be taken
lo stop the outflow of Indian Currency
in such huge amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). According to the
information available with the High Com-
mission of India in Ceylon, the Ceylon
Customs claim to have a sum of nearly
Rs. 1,50,000/- in Indian and Pakistani
currencies, through seizures from visitors
of all nationalities who brought the same
unauthorisedly into Ceylon. This amount
has reportedly been accumulated owver
many years. No specific enquiry into this
matter at this stage is possible nor is it
considered  necessary. ’

(c) Intensified measures are being taken
for preventing smuggling of all articles
including currency. In line with these
measures, stricter vigilance is being exercised
on the coastal areas supported by collection
of intelligence, redeployment of staff,
intensified shore patrols, etc.

World Bank's Assistance for Public Sector
Fertilizer Projects

3799. SHRIHIMATSINGKA :
SHRI P. RAMAMURTIL :
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SHRI K. ANIRUDHAN :

SHRI K. RAMANI :

SHRI P.P. ESTHOSE :

SHRI K.P. SINGH DEO :

SHRI ONKAR LAL BERWA :

SHRI CHENGALRAYA NAIDU:

SHRI N.R. LASKAR :

SHRI R. BARUA :

SHRI R. K. SINHA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether any success has since been
achieved in securing World Bank assistance
for the public sector fertilizer projects; and

(b) if so, the latest attitude of the World
Bank in this regard and the likely extent and
nature of World Bank aid for fertilizer
units as a result of these efforts ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). The World Bank has indicated
its willingness to consider proposals for
loan assistance for fertilizer plants in
the public sector. The matter has been
discussed in a preliminary way with the
World  Bank team which visited the
country recently and information about
two projects «has boen given to the tcam.
It is cxpected that the World Bank will
decide on the basis of team’s report whether
it will be possible to finance onc or both
projects,

Setting up of Polyester Fibre Units

3800, SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state;

(a) whether the Cabinet Committee on
Prices, Production and Exports has decided
to allow import of know-how from forcign
firms for the setting up of polyester fibre
units in the country;

(b) if so, from which firms such assistance
would b¢ secured and on what terms; and
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(c) how far it will enable the country to
save in terms of foreign exchange per year
by the end of the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R, CHAVAN): (a) Yes,

(b) The entrepreneurs selected to set up
polyester fibre plants have been allowed
to negotiate with two foreign firms, namely,
M/s. Imperial Chemicals Industries, London
and M/s, Chemitcx Inc. of U.5.A. for the
supply of technical know-how. The possi-
bility of adding onc more forcign firm to the
list is under examination. Broadly speaking,
it 15 expected that the foreign exchange
cost will be less for the second and successive
plants. The detailed terms are to be nego-
tiated by concerncd Indian entreprencurs
direct subject to approval of Government,

(c) The savings will depend upon the
actual production of polyester fibre in
the new units to be set up during the Fourth
Plan period. However, it is expected that
by the end of the Fourth Five Year Plan,
24000 tonnes per annum of Polyester Fibre
will be produced with a value equivalent in
forcign exchange of Rs. 24 crores.

Aid to India

Resumption of Jay

K01, SHRI HIMATSINGKA :
SHRI N. SHIVAPPA :
SHRI R. K. SINHA :
SHRI K.P. SINGH DEO :
SHRI D. N. PATODIA :
SHRIB. K. DASCHOUDHURY :
SHRI RAMACHANDRA VEER-
APPA :
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be
pleased to state :

(a} whether Government have approda-
ched the Japanese Government to resumc
project aid, the flow of which had virtually
ccased since 1965,

(b) if so, in what context the qucstion
was taken up and the precise case of Govern-
ment of India in this regard ; and

{c) the Japancse Governments' reaction
thereto 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir;

(b) and (c). With thc Indian economy
showing considerable improvement and
stabilization following a favourable trend
both in agriculture and industry and in
the context of the commencement of the
Fourth Five Year Plan, requests were made
to all Consortium countries, including
Japan, to provide project assistance, in ad-
dition to non-project aid. The matler was
also referred to during the visit of the Prime
Minister to Japan in June, 1969. The
Joint Communigue issucd at the conclu-
sion of the Primc Minister’s visit, stated,
among other things, that the Prime Minister
of Japan agreed to resume project aid to
India starting with the development of the
Vishakapatnam Outer Harbour Project
and Qil Exploration. Consultations are
now to be held between the two Govern-
ments to work out the detailed arrange-
ments.

Conference of Public Relations Officials
of Public Sector Undertakings

3802, SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased 1o
state

(a) whether the Bureau of Public Fnder-
prises recently convencd o Conference of
the Public Relations Officials ol the various
Public Sector Undertakings:

(h) the subjects on the agenda of the
Conference;

(¢) the decisions and recommendations
of the Conference;

(d) the outsiders who were invited to
address the Conference: and

(c) whether Government will place a
list of all the participants who attended the
the Conference 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) The main subjects discussed at the
Conference were (a) The problems of public
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relations in public seclor undertakings.
(b) the objectives of public relations in
public scctor. (c) the functions, responsi-
bilities and status of public relations officers
and (d) the organisation of Public Relations
Department.

(c) The major recommendations of the
conference were

(a) Basic aims and objectives of public
sector undertakings should be suitably
projected to the relevant segments of the
public in order to correct the wrong im-
pression and to build a correct image of
the enterpriscs.

(b) Clear PR objectives stould be laid
down and programmes planned on a long
term  basis.

(c) Functions, responsibilities, status and
role of Public relations officers and managers
should be clearly spelt out  and also the
qualifications required of them should be
laid  down.

(d) Public relations  managers  should
have ready accessibility to the Chicel execu-
tives.

(c) There should be a Committee set-up
in the public undertakings composed of
members of the Board and the public rela-
tions managers to formulate PR policies,
objectives and  programmes  and  also
evaluate them,

Iy There should be greater PR conscious-
ness among the top management and also
other personnel in the undertakings.,

{g) Periodical training programmes should
be arranged where training in the use of
modern techniques and tools in the field
of communications and public relations
could be given to PR personnel.

(h) Rescarch and studies in activities
which have a bearing on public relations
should be undertaken.

(i A standing Committee comprising
of senior PR officers of undertakings and
with Government representatives of it
should be constituted by the Bureau of
Public Enterprises to guide and counsel
the undertakings in public relations matters.
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(d) and (c). Representatives fmn_'l the
following undertakings participated in the
conference:

. Air-India

. Ashoka Hotels Ltd.

. Bharat Aluminium Co. Ltd.

. Bharat Earth Movers Lid.

. Bharat Electronics Ltd.

. Bharat Heavy Plate and Vessels Ltd.

. Bokaro Steel Ltd.,

. Cement Corporation of India Ltd.

. Central Warehousing Corpn.

10. Cochin Refineries Ltd.

11. Electronics Corporation of India Ltd.

12. Engincers India Lid.,

13. Export Credit and Guaranice Corpn.
Lud.

14. Fertilizers & Chemicals Travancore
Ld,

15. Fertilizer Corporation of India Lid,

16. Food Corporation of India.

17. Heavy Engincering Corporation,

18, Hindustan Antibiotics Ltd.

19. Hindustan Cables Ltd.

20. Hindustan Housing Factory Lid.

21. Hindustan Insccticides Litd.

22. Hindustan Machine Tools Ltd.

23, Hindustan Photo Films Mfg. Co.
Lad.

24. Hindustan Stecl Lid.

25. Hindustan Steel Works Constn, Ltd.

26. Hindustan Zine Ltd.

27. India Tourism Dev. Corp. Ltd.

28, Indian Airlines Corpn.

29, Indian Drugs & Pharmaceuticals Lid.

30. Indian Oil Corpn.

31. Indian Telephone Industries Lid.

32, Industrial Finance Corpn.

33, Instrumentation Lid.

34, Janpath Hotels Lid.

35, Life Insurance Corpn.

36. Lubrizel India Lid.

37. Madras Refineries Ltd.

38. Minerals & Metals Trdg. Corpn. of
India Lid.

39, Mining and Allied Machinery Corpn.
L.
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40. Modern Bakeries (I) Ltd.
41. The Mogul Line Ltd.

42, National Buildings Constn. Corpn.
Ltd.

43. National Coal Dev. Corpn.

44, National Instruments Litd.

45. National Minerals Dev. Corpn, Ltd.
46. National Secds Corpn. Ltd.

47. National Small Industrics Corpn. Ltd.
48. National Textiles Corpn.

49. Hindustan Copper Lid.

50. Oil & MNatural Gas Commission,
51. Praga Tools Lid.

52, Pyrites & Phosphates Chemicals Ltd.
53, Shipping Corpn. of India Ltd.

54, State Trading Corpn.

55. Triveni Structurals Lid.

56. Uranium Corpn. of India .

In order to have the benefit of current
thinking and practices in non-government
organisations, certain outside cxperts were
invited to participate in the conference.

They were : (i) Public Relations
managers  of Dunlop India  Limited,
Imperial Tobacco Company of India

and United Commercial Bank; and an

Independent  Public Relations Counsellor
(who was formerly public relations
manager of TISCO); an expert on

human relations from the Administra-
tive Stafl College of India, Hyderabad and
the Director of the Institute of Mass Com-
munication, New Delhi,

Pan on revision of Pay Scales of Central
Government Employces

3803. SHRI 5. M. BANERJEE :
SHRI RABI RAY :
SHRI B. K. DASCHOWDHURY:
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be pleased
to state :

(a) whether there is still a ban on the
revision of pay :cales in respect of Central
Government employces;

(b) if so, the rcasons for the same; and
(c) whether all the Union and Federa-

tions of Central Government Employees

have protested against this decision of the
Government 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) As a measure of economy.

(¢) No, Sir, but certain Employecs’
Unions have been demanding the setting up
of a new Pay Commission. In Govern-
ment’s view it is not opportune now to
appoint a Pay Commission having regard,
among other factors, to the overall nceds
of the national economy.
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gfegra & aga sfus a@=mws o
¥EAIF FOM, AR fAATT gFE R
FELT AL qEAAT |

ot wafeas § "$70T FT-sgaeaqr 11
affFHaT qF A IA | gafuq so
fotg & ot famfedy &1 & 39 @2
FeHFT faam sT I & | A fawrf
7 7 fawrfes eiwm qur et
fer s #1 gfez T sy Qe T
& & fa=r wfufqam 1968 aar 1969 &
wmean § sma: frarfaa £ w4 §
yaar 37 Foa  fafa (=Eiew)
fata® 1969 & wfed, S1 @ 79w
9% % awe faaradi g, fearfaa
F F fa=ame g |

Non-availability of Typhoid Vaccine at
New Delhi Municipal Committee
Immunisation Centre

3805. SHR1I M. SHIVAPPA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
lo state

(a) whether it is a fact that during the
wake of typhoid in the capital in the month
of June, 1969 the New [elhi Mumicipal
Committce Immunisation Cenire had no
Vaccine;

(b) the number of men, women and
children paticnts who could not be given
typhoid vaccine; and

(c) the reasons for the shortage of typhoid
vaccine and the steps taken to remedy the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY):(a) No.

(b) and (c). Do not arise.
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Common Rooms in Lodi Road Chummeries
in New Delhi '

3806. SHRI N. SHIVAPPA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government propose to uti-
lise the common Rooms got evicted from
the allottees of the Lodi Road Chummerics
in New Declhi.

(b) whether the allottees can live in a
single room without common facilities like
the Dining Hall and the Kiichen;

(c) whether there is any scheme to im-
prove the accommodation; and

(d) if so, the details thercol ?

THE MINISTER OF STATL IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) und (b). The single
room Chummeries were desigred initially for
allotment to bachelors but these  are now
allotted 1o family cflicers also.  The Dining
Halls and Kitchens got vacated from the
unauthorised occupanis can be allotied
in the name of onc of the allottees of the
Blocks on receipt of the consent of other
allottees subject to the conditions that all
the allottecs will be icsponsible for main-
tenance, up-keep of the common places
and for their proper use. It is for the
allottees of the Blocks to come forward
for the allotment of the Dining Halls and
Kitchens which arc lying vacant,

(c) and (d). Qut of 10 Blocks of Chum-
meries, 4 Blocks were converted into family
suites a few years ago. Subject to avall-
ability of funds it is proposed to coovert
the remaining 6 Blocks into family suites.
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Utilisation of Rated Capacities of Public
Sector Undertakings

3807. SHR1 GADILINGANA GOWD.:
SHRI 8. K. TAPURIAH :

Will the Minister of FINANCE be pleased
to state

(a) the details of percentage of utilisation
of rated capacities of the various public
sector undertakings; and

(b) the reasons where the percentage of
actual production and utilisation was below
50 per cent 7 -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Statement showing the utilisa-
tion of the rated capacities of Central
Government undertakings in 1968-69 is
laid on the Table of the House [Placed
in Library. See No. LT-1706 [69)

(b) Under-utilisation below 50%, of
capacity occured in Heavy Engincering
Corporation, Mining and Allied Machincry
Corporation, certain units/departments in
Hindustan Machine Tools, Heavy Electricals
(India), Bharat Heavy Electricals, Neyveli
Lignite Corporation, Fertilizer Corporation
(Trombay and Sindri Units) and Indian
Drugs and Pharmaceuticals Ltd. The main
reasons for the low capacity utilisation
in these units/depariments were :

(i) Inadequate demand due to recessionary
conditions continued in the Heavy Elec-
tricals and Heavy Engincering Industries.
Also M.AM.C. Heavy Electricals (India)
Lid, HM.T,, and LD.P.L. faced poor
demand for some conventional items .,

(ii) unsatisfactory labour conditions which
particularly affected units operating in the
caslern region,

(iii) shortage of raw maitcrials and com-
ponents, affected production in M.AM.C.
H.E.(I) Lid., B.H.E.L. and L.D.P.L.

(iv) Power shortage curtailed production
in the Rishikesh Plant of I.D.P.L.

{v) Initial teething troubles which affected
H.EC, MAMC, LLD.P.L. and BH.EL.,
also contributed to the shortfall in produc-
tion. (vi) Lack of certain facilities (which
wore still under erection) affected the
working of HE.C,, BH.EL. & 1.D.P.L.
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Under-utilisation of installed capacity
of Surgical Instruments Plant, Madras

T808. SHR1 GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether 1t is a fact that in thc case
of Surgical Instruments Plant at Madras
the percentage of utilisation of the installed
capacity was only 4 per cent during the
year 1967-68; and

(b) if so, the reasons therefor and the
steps taken to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND  MINES AND
METALS (SHRID.R. CHAVAN): (a) Yes.

(b) In view of the accumulation of stocks
of instruments produced in 1965-66 and
1966-67, the production of the plant in
1967-68 was restricted to actual orders
in hand and for training of workers in
Grinding and Assembly Shops. In respect
of non-moving items, only the instruments
in unfinished stage were completed.  This
resulted in lower utilization of the plant
capacity.

However in order to improve the uti-
lization, the plant has undertaken o regular,
product diversification programme in the
light of the findings of the market surveys.
Family Planning instruments, for which
orders have been secured from the Directo-
rate General, Supplics and  [Disposuls
have alrcady been included in the product-
mix.

Various Commitlees of Surgeons have
been constituted to advise the plant on the
type and priority of instruments to be taken
up for development and commercial pro-
duction. Some promotional measures like
appointing dealers  for instruments  and
popularising student's dissecting kits have
also been taken to boost the sales.

New T.B. Hospitals for Kanpur, U.P.

3809, SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to slate :

(a) whether it is a fact that Kanpur has
the maximum percentage of T. B. patient
in comparison to Calcutla, Bombay and
Madras but has minimum number of T.B.
Hospitals;

(b) il so, the reasons therefor and whether
Government  proposed 1o open more
hespitals in Kanpur and if not, the reasons
therefor; and

(c) whether Government propose to make
any survey to judge the exact percentage
of T.B. patients in these towns and il not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) @ (a) to(c). The requisite
information is being collected and  will
be laid on the table of the Sabha.

Drinking Water Supply Schemes of Madhya
Pradesh and Andhra Pradesh

JR10. SHRI GADILINGANA GOWD
Will the Minister  of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVIIOP-
MLENT be pleased 1o vefer 1o the reply
given to Unstarred Question No. 4003 on
the 24th March, 1969 and stale

{a) whether the following drinking water
schemes in respect of Madhya Pradesh and
Andhra Pradesh have since been finalised;

(i) Urban Schemes:—Jamai, Gwalior,
Jabalpur, Garoth (Madhya Pradesh)

(ii) Rural Schemes:—--Gala, Mandipura
(Madhya Pradesh)

(11i) Urban Schemes:— Secunderabad
Water Supply Improvements (Andhra
Pradesh); and

(b) if so, when these schemes would be
commenced ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
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B. 5. MURTHY): (a) and (b). The position
regarding the various schemes is as under:—

A. Madhya Pradesh

1. Urban Schemes

(i) Jamai and Garoth:—The State Govern-
ment has been asked to revise the scheme
on the basis of the comments of the Central
Public Hecalth Enginecring Organisation.

(ii) Gwalior:—The scheme has been
approved and the work is under exccution.

(iii) Jabalpur:—The scheme has been
approved and is ncaring completion. The
completed works have already been put
into operation.

2. Rural Schemes

(i) Gala Mandipura:—The scheme has
been finalised and completed.

B. Andhra Pradesh

1. Urban Scheme.

(i) Secunderabad Water Supply  Improve-
ments Scheme:—

Revised proposals for remodelling water
supply 1o Sccunderabad have been examined
by the Central Public Health Engineering
Orgamisation and clarifications on certain
points have been called for from the State
Chiel Engincer. The work has already
been taken up for exccution and is estimated
to be completed by 1971-72,

Provisions of Premises to Public Under-
takings in Delhi, Madras, Bombay and
Calcutia

3811. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE li¢ pleased
10 stale :

(a) whether it is a fact that there is
slackening in the efforts of Government in
providing its own premises o the offices of
various public undertakings located in
Delhi, Madras, Bombay and Calcutta;

(b} if 50, the reasons therefor; and

(c) lho_ annual rental paid by the public
undertakings located in those cities during
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years 1966, 1967 and 1968 and the step
being taken to minimisc the expenditure on
this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) No, Sir. The Government
do make available to the public undertakings
accommodation il there is any surplus
with them after meeting the requirements
of the Government offices. Whenever
Government accommodation is not available
to any public undertaking at Delhi, Madras,
Bombay and Calcutta, the public under-
takings have taken on rent privale accom-
modation the public undertakings have
not reporied any difficulty in the matier,

(b) Does not arise.

(c) Information regarding details of rent
paid for hired accommodation in Delhi,
Madras, Bombay and Calcutta by public
undertakings during the ycar 1966-67 and
1967-68 is not available. However, the
Estimates Committee in  their  Filtieth
Report (Third Lok Sabha) (1964) had
worked out that the rent paid by
public enterprises in the cities of Delhi,
Calcutta, Bombay and Madras was
Rs. B7.78 lakhs. The corresponding
up-to-date figures arc being  collected and
would be placed on the Table of the
House.

Tamil Nadu Chief Minister’s Statement
on drought reliel

3812, SHRT BABURAO PATEL: Will
the Minister of FINANCE be pleased 1o
state

(a) the amounts sanctioned by the Centre
to the various States for drought relief,
State-wise, in 1968-69;

(b) whether the Chief Minister of Tamil
Nadu had asked the people 1o launch an
“agitation™ at Madras on 16th Junc, 1969
to condemn the Centre for its discrimina-
tion in the matter of affording drought
relicf and to “battlc with the Centre” to
obtain more money; and

(c) if so, Central Government's reaction
to it and to guarantee equal treatment to
all the States ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRI
JAGANNATH PAHADIA): (a) A state-
ment is laid on the Table of the House.

Statement

Central financial assistance released to
State Governments towards drought reliel
expenditure in 1968-69.

(Rs. In crores)

State Central
assistance
released

1. Andhra Pradesh .. .. 14.00
2. Gujarat 4.50
3. Mysore 10.00
4, Orissa 5.00
5. Rajasthan .. . 14.51
6. Tamil Nadu % aia 1.25

(b) The Government of India arc not
aware of the Tamil Nadu Chicf Minister
having asked the people to launch any such
agitation. He only appealed to the Pancha-
yat Unions and other local bodies in the
State to send telegrams to the Centre focuss-
ing attention on the drought situation in
the State and the need lor increased assis-
tance towards drought rcliel measures.

(c) The attention of the Chicl Minister
has been drawn to the fact that  Central
assistance towards natural calamities reliel
is provided under a well established policy
which applics equally to all States.

Electricity from Nepal

3813. SHR1 BHOGENDRA JHA :
SHRI D. C. SHARMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the Govern-
ment of Nepal has offered to scll its surplus
electricity to the Government of India; and

(b) if so, Government's reaction thercon
and details thereol 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Government of Nepal
expressed a desire to avail power supply
to their places adjoining Indian border in
Terai area since their diesel genecration was
costlier. That Government had also sugges-
ted reciprocal arrangements so that where
Hydro Power was available in Nepal and if
places in India adjoining Nepal border are
in need of such power the same could be
made available. The cconomics and other
details remain to be studied.
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A aq ofamr faew Wk
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Germun Ald for Petro-Chemical Complex
at Gujarat

3816, SHRT HARDAYAL DEVGUN:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be plecased to state :

(a) whether the Government of Federal
Republic of Germany has offered 1o grant
a credit to erect a Petrochemical Plant in
Gujarat ;

(b) if s0, the amount of credit offercd ; and

(c) the reaction of the Government of
India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN): (a) Yes.

(b} 39 million Deutsch Marks, equivalent
to Rs. 7.5 crores.
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(c) The detailed loan agreement with the
concerned W. German credit institution
is being finalised.

Projects aided by East and West Germany

3817. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be pleased
to state the names of development projects
in India aided by (i) the Government of
Federal Republic of Germany; and

(ii) the Government of East Germany ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P.C.
SETHI) : A statement showing the names
of some important projects financed wholly
or partly out of loans from the Government
of Federal Republic of Germany is attached.

(ii) There are no development projects

in India aided by the German Democratic
Republic.

Stuterment

1. Rourkela Steel Plant.

2. Mysore Iron and Steel Works, Bhadra-
vati (Expansion; conversion to alloy
steel)

3. Railway Programme.
4. Rourkela Fertilizer Plant,

5. Neyveli Lignite Corporation —Mining
Scheimne.

6. Neyveli Briquetting and Carbonisation
Plant.

7. New  Government
Bungalore.

Electric  Factory,

B Kalinga Pig Iron Works, Barbil (Orissa).

N.B.—The list contains projects involving
use of Governmental Credit lrom the
Federal Republic of Germany for
amounts of DM 10 million (Rs.
1.875 crores) and more.

N.C.D.C. Agreements with  Japanese
Company for Coking Coal

3B18. SHRI N. K. SOMANI : Will the
Minister oI PETROLEUM AND CHE-
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MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the National
Coal Development Corporation has entered
into agreement with a Japancse Company
for the supply of coking coal; and

(b} il so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a)
No, Sir.

{b) Docs not arisc.

(sgae ) fafeee, faeeit grodw
HTAHT & awan afw
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Charges of Smuggling against Adminls-
trative Officer of UNESCO Office, New
Delhi

3822. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 791 on the 31st March, 1969, and
state

(a) whether the enquiries by the Collector
of Excisc, Delhi, into the charges of smuggl-
ing against Shri S.P. Dewan, Administra-
tive Officer, UNESCO Office, New Delhi,
have since been completed ;

(b) if so, what arc the main findings; and
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(c) the progress made in respect of this
case in the Court of the Sub-Divisional
Magistrate, New Dclhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Casc against Shri S.P. Dewan
under the Customs Act, 1962, is still under
adjudication by the Collector of Central
Excise, Delhi.

(b) Docs not arise in view of (a) above.

(¢) No prosccution casc against Shri
Dewan has so far been launched in the
Court. The question of launching any
prosecution in the Court will be considered
by the Collector of Central Excise, Delhi,
after the departmental adjudication is
ovCer.

Shortage of Income Tax Forms

3823, SHRI MADHU LIMAYE : will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that printed forms
such as (i) forms of return of income (ii)
challan for paying intercst deducted
at source other than interest on security
under Section  194A of the Income Tax
Act and (iii) the form of certificate of
deduction of tax and of statement to be made
to the Income Tax Officer in this connection
are in short supply;

(b) whether the work has suffered on
account of non-availability of these forms
in time:

(c) whether any complaints have been
reccived in respect of timely availability of
any other forms il so, the details thereof;
and

(d) the action taken to remcdy the
situation 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
P. C. SETHI): (a) There have beem no
complaints from the field offices about the
shortage of forms except the forms referred
to in item (ii).
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(b) Non-availability of these forms did
not affect the day-to day work of the De-
partment though it did result in a post-
ponement of the deposit of tax deducted
at source.

(¢) Yes, Sir. There were complaints
from the ficld offices that the supplies of
Wealth-tax Return forms from the Manager,
Forms Store, Calcutta (the central agency
for the printing and supply of forms to
the Income-tax Department) were not
adequate or timely,

Complaints were received from the fol-
lowing Commissioners :—

1. Ahmedabad. 6. Kanpur.
2. Bangalore. 7. Lucknow.
3. Bombay. 8. Madras.
4. Delhi. 9. Patiala.
5. Hydcrabad. 10. Poona.

Similarly, there were complaints from a
few Commissioners about the short supply
of forms of estimates of advance tax, challans
for payment of advancc tax, notices of
demand etc.

(d) The matter was taken up with the
Manager, Forms Store, Calcutta and Chiefl
Controller of Printing & Stationery, New
Delhi and some additional supplies werc
secured. Some of the Commissioners of
Income-tax also got the Wealth-tax return
forms printed locally.

Import of Airconditioners by Former
Acting Chiel of UNESCO Mission in
India

3824, SHRFII\:'I&DHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 1216 on the 21st April, 1969 concerning
the illegal importation of airconditioners
by a former Acting Chiel of UNESCO
Mission in India, for his personal use but
certilying them for official use, in collabora-
tion with the Mission’s Administrative
Officer, Shri S.P. Dewan, and state :

(a) the action taken against Shri Dewan:

(b) whether Government proposes to
write directly to the UNESCO Headquarters,
Paris regarding the conduct of the concerned
Chief and the Administrative Officer in
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view of the fact that a Chiel of Mission,
who is the highest UNESCO Official in India,
is involved in this breach of diplomatic pri-
vilege; and

(¢) the precautionary steps Government
proposc to take not to allow the recurrence
of such breach of diplomatic privileges
in view of the fact that the concerned
Administrative Officer is still working in
this Mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI: (a) The case under the Customs
Act, 1962, against Shri S.P. Dewan is under
adjudication by the Collector of Central
Excise, Delhi,

(b) and (c). The case against Shri S.P.
Dewan  is  yet to be decided. The
present Chiel of the UNESCO Mission
in India has assured the Government that
appropriate action would be taken against
the persons concerned and against recurrence
of similar incidents. It is, therefore, not
proposed to write directly to the UNESCO
Headquarters, Paris, regarding this case
of which, they are already aware.

Oil find in Gujmrat

3825. SHRI D. C. SHARMA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Oil and
Matural Gas Commission struck oil on
the 18th Junc, 1969 at Tharad in Banas-
kantha District in Northern Gujarat under
the Mchsaan Project

(b) if so, the number of wells dug In
the arca and the number of those which
have vyiclded woil:

{c) whether any qualitative and quanii-
tative analysis of the find has been made;
and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS(SHRID. R. CHAVAN): (a)No.
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(b) The first well is currently under dril-
ling. No indications of presence of oil have
been obtained in this well, so far.

(c) and (d). Do not arise.
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Alleged Smuggling of Jewellery to Pakistan
by Nawab of Rampur

3828. SHR1 S. M. BANERIEE :

SHRI YAMUNA PRASAD
MANDAL :

SHRI JUGAL MONDAL :
SHRI RAM AVTAR SHARMA
SHR1BANSH NARAINSINGH :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWALI :

SHR1 SHARDA NAND
SHRIS. K. TAPURIAH :

SHRI N. K. P. SALVE :
SHRI SHASHI BHUSHAN
SHRI1 B. K. DASCHOWDHURY :
SHRI1 INDRAJIT GUPTA :
SHR1JYOTIRMOY BASU :
SHRI P. RAMAMURTI
SHR1 DHIRESWAR KALITA :
SHRT MADHU LIMAYE :
SHRI YOGENDRA SHARMA :
SHRI J. M. BISWAS :

Will the Minister of FINANCE be
pleased to state

{a) whether it is a fact that the Enforce-
ment Directorate and the Revenue Intelli-
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gence Wing of her Ministry raided the
house of Nawab of Rampur at Sardar
Patel Marg, New Delhi, in the month of
May, 1969;

(b) if so, whether it is also a fact that
some documents were seized revealing that
the said Nawab smuggled into Pakistan
jewellery worth Rs. 12 lakhs;

(c) if so, whether prosecution has been
launched against the Nawab; and

(d) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (d). In connection with the
investigations into  certain transactions
suspected to involve contravention of the
Customs Act, 1962 and the Foreign Exchange
Regulation Act, 1947, the Nawab and Begum
of Rampur were contacted. They readily
furnished the documents required for the
investigation. A search of the house of
the Nawab of Rampur by the Enforcement
Directorate or the Directorate of Revenue
Intelligence was, therefore, not necessary.
The documents are under scrutiny. The
fact whether there has been any prima facie
contravention of the Customs Act, 1962
and/or of the Foreign Exchange Regulation
Act, 1947 and the amount involved in such
contravention will be known only on com-
pletion of the investigations.

The question of launching prosecution
proceedings does not arisc at this stage.

Financial advances to Agriculturists of
Orissa

3829, SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of credit which the
State Bank of India has advanced to farmers
and agriculturists in Orissa in 1968-69 and
1969-70 so far;

(b) the total amount of credit which the
Agricultural Credit Corporation in Orissa
has advanced during this period so far;

(¢) the total amount of credit which the
Agricultural  Refinance Corporation in
Orissa has advanced so far during this
period ;
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(d) the total amount of credit which the
commercial banks in Orissa have advanced
for agricultural purposes during this period
so far; and

(e) the total amount of credit which the
Reserve Bank of India has put at the disposal
of the credit societies for 1969-70 for this
purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The information is being collect-
ed and will be laid on the Table of the House.

(b) No State Agricultural Credit Corpora-
tion has yet been established in Orissa.

{c) Three schemes have been sanctioned
in Orissa costing  Rs. 66.6 lakhs.
Out of this, Agricultural Refinance
Corporation is committed 1o contribute
Rs. 54.7 lakhs of which Rs. 3.6 lakhs have
been drawn upto 23rd June, 1969,

(d) The information is being collected
and will be laid on the Table of the House.

(e) The total credit limits sanctioned for
the year 1969-70 by the Reserve Bank of
India to the Orissa State Co-operative Bank
for seasonal agricultural operations and
marketing of crops amounted to Rs. 820
lakhs.

Visit by Fertilizer Corporation of India’s
Delegation to Iran for Ammonia Project

3830. SHRI N.K. SOMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether a delegation from the Ferti-
lizer Corporation of India proceeded to
Tehran to expedite the ammonia project;

(b) where is the joint Indo-Iranian Fer-
tilizer project likely to be located ; and

(c) its capital cost and the likely date of
Commissioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) In
accordance with the understanding reached
between the Government of India and Iran,
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a Joint Working Group consis ting of repre
sentatives of the agencies nominated by
the two Governments has been constituted
to prepare a techno-economic report on the
setting up of a joint venture in Iran for
production -of ammonia. The Fertilizer
Corporation of India being the agency
nominated by the Government of India
two engineers of the Corporation have gone
to Iran.

(b) and (c). It is not possible to indicate
at this stage, where the joint Indo-Iranian
venture in Iran will be located and its likely
cost and date ol commissioning.

Aid from West Germany for Fertilizer
Plants at Korba and Talcher in Orissa

3831, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to stale :

{a) whether the former Finance Minister
had gone to West Germany in the first weck
of July 1969 to seck credil for the proposed
coul-based fertilizer plants at Korba and
Talcher in Orissa;

(b) whether credit for these specific
projects had been arranged; and

(c) if so, to what extent and how ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The former Deputy Prime
Minister and Finance Minister, Shri Morarji
Desai, visited the Federal Republic of
Germany in July, 1969 at the invitation of
the Government of that country, to deliver
the main lecture on Mahatma Gandhi at
the Conference organised by the German
Gandhi Committee. The opportunity pro-
vided by this visit was also utilised to discuss
various matters of mutual interest with the
Federal German Chancellor and  other
important members of the Federal
Government. The discussions included
inter alia the general question of the
need for  German capital aid and
suppliers’ credit 1o cover the import
requirements of projects including fer-
tilizer plants with German orientation.

iby No Sir,
(¢) Does not arise.
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Installation of Fertilizer Plants during
Fourth Plan

3832. DR. KARNI SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of PETROLEUM AND
CHEMICALSAND MINES AND METALS
be pleased 1o state the names of places
where the fertilizer plamis are going 1o be
installed in the country during the Fourth
Plan period 7

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINLS  AND
METALS (SHRI D. R. CHAVAN):

Construction of new fertilizer projects
is in progress at Durgapur, Cochin,
Madras, Barauni, and Kanpur. Construc-
tion work on the cxpansion schemes
has been undertaken in the factorics
at  Namrup and Udyogamandal. 1In
addition, construction work on a fertilizer
project is ecxpected to commence shortly
al Goa. Further, approval has becn
given in principle for location of fertilizer
projects at Kandla, Sheva-Nhova, Manga-
lore, Mirzapur, Vishakapatnam, Kamptee
and at a location in U.P./Punjab. The
cxpansion of the Vishakapatnam and
Trombay fertilizer factories have also
been approved in principle. Proposals
to locate fertilizer factories at Rama-
gundam, Talcher, Haldia, Paradecp,
Mithapur, Tuticorin, Korba and ex-
pansion of the projects at Nangal and
Cochin are under consideration.

Selling of meat and dead animals for human
consumption in Andhra Pradesh

3833. SHRI A. SREEDHARAN
SHRI MOHAN SWARUP :
SHRI P. VISWAMBHARAN
SHRI RAM CHARAN

Will thc Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that the meat of
animals, which died in large numbers in
the Cyvelone in Vijyawada, Andhra, is
being sold for human consumption;
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(b) whether it is also a fact that a woman
died after eating this meat; and

(c) whether Government have taken any
steps 1o educate the people and provide
adequate  supply of food in the cyclone
affected arcas of Andhra Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY): (a) The meat of animals
that died in Cyclone in Vijyawada was sold
for human consumption in Jujjuru village
in Krishna District of Andhra Pradesh.

(b) Yes.

(c) Steps were taken to cducate the
people and arrangements were made by the
State Government for adequate supply of
food there and in other flood affected arcas.
Public were also warned against consump-
tion of meat of dead animals.

Deficit Financing and Inflation

3B34. SHRI LOBO PRABHU : Will

the Minister of FINANCE be pleased to
slate

{a) the details of deficits in the States
budgets recently announced;

(b) whether the Central Government have
considered if such deficit financing by
Statec  Governments  will  frustratc  its
policy and increase inflation from ex-
penditures of an unproductive nature ;

(c) whether any State Government have
blamed the Centre for inflation;

(d) if so, whether Government have
studied the rise in the price index by 12
points (on June 23) compared with the
last year and '3 points in food prices during
the last one month; and

(e) if so, whether Government  will
reconsider the prices fixed by it during the last
four months, particularly the wheat support
prices from which the rise has commenced
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) A statement islaid on the
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Table of the House. [Placed in Library.
See No. LT-—1707 /69]

(b) The incurring of substantial deficits
by the State Governments would result in
inflationary  pressures. However, the de-
ficits of the State Governments may turn out
to be lower than had been visualised in
their budgets. The estimates of receipts
and expenditures as indicated by the State
Governments in  their  budgets may
undergo revision. Also, some of the State
Governments may undertake additional
resource mobilisation in the course of the
current year.

(c) Government has seen somc press
reports in this regard.

(d) The general price index (1952-53-100)
during the week ended June 21, 1969 stood
at 224 % and showed an increase of 20.6
points {(10.1 per cent) over its level in the
corresponding week of the preceding year,
and an increase of 9.7 points (4.5 per cent)
over the preceding month. The price index
for food articles stood at 241.9 on June 21,
1969 and showed a rise of 14.0 points
(6.1 per cent) over the preceding month,
According to the general price index for
the week ended 26th July, 1969 prices of
all commoditics show an increase of 1.4
points (0.6 per cent) and of food articles
1.7 puints (0.7 per cent) over the month,

te) The rise in prices has been the result
of u number of factors, including a decline
in the production levels of commeditics
like oil seeds, particularly ground nut, raw
cotton and gram. Seasonal factors have
played a part in recent weeks. Government
do not consider that a revision in pro-
curement prices of wheet is called for.
These prices have been  fixed taking
account not enly of the short-term price
situation but also of the need to stimulate
agricultural production and to procurc
adequate quantities of foodgrains.

Setting up of Aromatics Plant at Koyali

3835. SHRI DHIRESWAR KALITA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

{a) what progress has becn made so far in
setting up the Aromatics plant in the public
sector at Koyali;
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(b) what expense has been incurred by the
Centre in this respect; and

(c) when the plant is expected to go into
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Technical collaboration contracts with the
foreign party have becn exccuted. The
detailed list of equipment which is to be
imported is being finalised with the assis-
tance of an Indian Enginecring Company.
A new Company with the name ‘Indian
Petrochemicals Corporation Limited' has
been incorporated on 22-3-1969 in the State
of Gujarat, under the Indian Companies
Act, 1956,

(b) Funds totalling Rs. 103.50 lakhs have
been released for the project. There is a
provision of Rs. 550 lakhs in the Budget
Estimates for 1969-70 for the Gujarat
Aromatic Project.

(c) The aromatics plant is expected to
g0 into production during 1971-72.

Exploitation of abandoned coal mines in
Jharla  fields

3836, SHRI C. JANARDHANAN : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND MLTALS
be pleased to state

(a) whether the proposal to exploit the
abandoned mines in the Jharia ficlds to
augment the production of coking coal
has becn considered by Government; and

(b) if so, what decision has been taken
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRIJAGANATH RAO): (a)
and (b). The question of augmenting coking
coal production from the areas held by the
Private Sector including the abandoned
coal mines in the Jharia Coal fields by en-
suringsuch production by scientific exploita-
tion methods having due regard to conserva-
tion of scarce coking coal resources in the



171 Written Answers

country, has been engaging the attention
of the Government. The proposal in
furtherence of this object is under examina-
tion. No final conclusions have yet been
reached or details yet worked out.

Qil Refinery Near Delhi

3837. SHRI VASUDEVAN NAIR :
SHRI R. K. SINHA :
SHRI R. K. BIRLA :

Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be plcascd 1o statc

(a) whether there is a proposal to set up
an Qil Refinery ncar Dclhi during the
Fourth Plan;

{b) if so, the details thereof; and

(c) the estimated cost of the proposal?

THE MINISTER OF STATES IN THE
MINISTRY OF PIETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 D.R. CHAVAN): (a) No.

(b) and (). Do not arisc.
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Bunds, Dams and Power Stations

3839. SHR1 ABDUL GHANI DAR :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of Bunds, Dams and
Power Stations completed or under com-
pletion, their starting capacity and loca-
tion thereof during the last three years; and

b} the expenditure incurred or proposed
1o be incurred for cach project 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Two statcments
giving the requisite information in respect
of :

(i) Bunds and Dams
(ii) Power Stations

arc laid on the Table of the House. [Placed in
Library. See No. LT-1708[69]k It may be
mentioned that in regard to irrigation
schemes, the Ministry of Irrigation and
Power is concerned only with major schemes
(schemes costing Rs. 5 crores and above)
and medium schemes (schemes costing from
Rs. 15 lakhs to Rs. 5 crores). It has recently
been decided to revise the definition of
medium irrigation schemes as those costing
between Rs. 25 lakhs and Rs. 5 crores. The
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information in respect of Bunds and Dams
is confined to major and medium schemes.

Seizure of Smuggled Wrist Watches,
Currency and Gold

3840, SHRI N, R. LASKAR :
SHRICHENGALRAYA NAIDU:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that wrist watches
valued at Rs. 16 lakhs and currency amount-
ing to Rs. 3 lakhs have been seized at
Bhiwandi, 30 miles from Bombay in the
first week of July, 1969;

(b) if so, whether any arrests have been
made; and

(c) the total of watches, currency and
smuggled gold captured in the months of
Junc and July, 1969 throughout the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): {a) In the afternoon of 4th July
1969, officers of the Central Excise Collec-
torate, Poona, intercepted a truck on
Bombay-Ahmedabad Road and on
search thercof recovered the following —

Value
Rs.
(i) 11,750 pieces of wrist
waltches of swiss origin  15,96,250.00
(ii) 605 picces of watch
straps 9,075.00
(i1i) 600 picces of walch strap
clips 300.00
{iv) 3000 currency noles of
Rs. 100/- each. 3,00,000.00
{v) Indianstraw Board weigh-
ing 6,500 Kgs. 6,500.00
Total 19,12,125.00
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The above artickes along with the truck
and a fiat car valved at about Rs. 40,000
and Rs. 18,000 respectively were acized.

(b) Three persons have 3¢ far  been
arrested,
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(c) The following articles were seized
in the country as a whole during the months
of Junc and July, 1969 ;:—

Articles June, July,
1969 1969
Watches 63,331 33,058
pieces pieces
Gold 315Kg.  185Kg.

Indian Currency Rs. 3,42,631 Rs. 7,62,149

Foreign Currency ..
(value)

Rs.30,600 Rs.24,400

& £30 10 US
Dollars
29 Full
and 6 half
sovereigns

Treatment through Sun and Moon Rays

3841. SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the treatment
of some discases will be possible by the
help of the Sun and the Moon rays; and

(b) il so, the details of the proposed
scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Therc does not
scem lo be any reference in the scientific
literature to indicate that treatment of some
diseases will be possible with the help of
Sun and Moon Rays. Exposure to the Sun
has been frequently advised for patients
suffering from tuberculosis though the
therapeutic efficacy of this regime has not
been well established. Exposure to sun
rays has also been !considered uscful for
prevention of Vitamin ‘D" deficiency. The
moon has, however, no rays.

(b) There is no scheme on the subject,
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Eye Donors

3842. SHRI ABDUL GHANI DAR
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) how many patriots donated their
eyes for ncedy people in the last five years,
year-wise; and

(b) the names with full addresses of such
donors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The information is
being collected and will be laid on the
table of the Sabha in due course.

(b) According to the practice of the Inter-
national Eye Bank Association, names and
addresses of the actual donors should be
kept secret. It is not proposed to depart
from this convention.

Exemption of Statutory Housing Boards
from Income-Tax and Wealth-Tax

IR43. SHRI P. C. ADICHAN : Will the
Minister of FINANCE be pleased to state:

(a) whether the Department of Works,
Housing and Urban  Development  has
sought the exemption of Statutory Housing
Boards from levy of Income and Wealth
taxes; and

(b) if so, what decision has been taken
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a) Yes, Sir.

(b) The matter is under consideration.

Sale of Crude from ‘Bombay High' to
Japan

3844. SHRI J.M. BISWAS : Will the
Minister of PETROLEUM AND CHE-
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MICALS AND MINES AND METALS
be pleased to state :

(a) whether the Japancse Government
has suggested that India should sell a part
of the production of crude from the *‘Bom-
bay High® off-shore exploration project to
Japan; and

(b) if so, whether Government have
accepted the suggestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN): (a) No.

(b) Does not arise.

Joint ventures for oil drilling in Saudi
Arabia, Indonesia and Muscat

3845, SHRI C. JANARDHANAN :
SHRI RAM CHANDRA
VEERAFPPA

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have explored
the possibility of setting up joint ventures
for oil drilling in Saudi Arabia, Indonesia
and Museat; and

(b) il so, what steps are being taken in
this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) Go-
vernment have not yet explored the possibi-
lity of joint ventures for oil drilling in Saudi
Arabia, Indonesia and Muscat. They pro-
pose to do so in Saudi Arabia and Indonesia
very soon.

(b) ONGC has been asked to explore the
possibility of joint venture in oil drilling
inlndonesia. Two Technical Officers would
soon be visiting Saudi Arabia to explore the
possibility of joint venture in oil drilling
fertilizers and petrochemicals,
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Oil Deposits found in Kizhupallikara,
Kerala

3846. SHRI E. K. NAYANAR :
SHRI VISWANATHA MENON:
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :

Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be plcased 1o state

(a) whether the attention of Govern-
ment has been drawn to the reports that
there are rich oil deposits in Kizhupallikara,
Trichur District, Kerala;

(b) whether any represcntation  regard-
ing this has been reccived by the Govern-
ment; and

(c) if so, the action taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ANDMINES ANDMETALS
(SHRID. R. CHAVAN): (a)and (b), Yes.

(c) The alleged oil show was investigated
by the Oil and Natural Gas Commission
and it was found that the report regard-
ing the discovery of oil deposits in Kizhu-
pallikara was not correct,
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Family Planning Operations and Insertion
of Loops

3849, SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to state:

(a) the details regarding the Family Plan-
ning operations and the loops inserted,
State-wise upto-date; and

(b) the name of the State in which the
maximum number of operations were per-
formed and the loops inserted 7

'THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAMN DEVELOPMENT (DR,
S. CHANDRASEKHAR) :1(a) A stale-
ment giving the information is laid on the
Table of the House. [Placed in Library.
See No. LT-1709/69]

(b) Maharashtra and Punjab have perfor-
med the maximum number of sterilisation
operations  and  LU.C.D. insertions,
respectively.
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Fstablishment of an Aluminium Plant in
Yugoslavia by M/s. Birla Brothers

3851. SHRI YASHPAL SINGH :
SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA :

Willthe Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to state :

(a) whether Government have allowed
M/s. Birla Brothers to collaborate and sot
up an Aluminium Plant in Yugoslavia;

(b) if so, under what terms; and

(c) whether private industrialists would be
encouraged to open more and more indust-
ries in foreign countries rather than in
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
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Government have not received any such
proposal from M/s. Birla Brothers.

(b) Does not arise.

(c) Allsuch proposals from private indus-
trialists will be considered on merits.

Promotion to C.H.S. Doctors

3852. SHRI1 B.K. DASCHOWDHURY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

{a) whether the promotion aspects of
the doctors of the C.H.S. have been con-
sidered by the Government recently and
accepted their claims; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b). The pro-
motion prospects of the Officers of the
Central Health Service as laid down in the
Central Health Service Rules viz. pro-
motion of G.D.O. Grade Il Officers who
have rendered not less than five years
service in this grade to G.D.0. Grade 1 and
promotion of G. D. Q. Grade 1 and
Specialists’ Grade officers 1o Supertime
Grade 11 of the C.H.S. were considered
and it was not found necessary 1o make
any changes in the provisions contained
in the existing rules,

L..C. Loans to State Electricity Boards

3854, SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state :

(a) the amount of loan given by the Life
Insurance Corporation to different State
Electricity Boards since 1965 upto June,
1969;

(b) whether the Orissa State Electricity
Board has made an application for loans
to the Life Insurance Corporation;

SRAVANA 27, 1891 (S4KA)
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(¢) if so, the amount of the loan appli-
cation, the date of application and whether
the loan has been advanced; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JAGAN-
NATH PAHADIA): (a) to (d). Informa-
tion is being collected and will be laid on
the Table of the House as soon as available.
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Dues of Geological Survey of India and

Indian Bureau of Mines for services
rendered to Public Sector Corporations

3856. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that substantial
amounts duc to be paid to the Geological
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Survey of India and the Indian Bureau of
Mines for prospecting and exploratory
work done for some of the public sector
corporations remain outstanding;

(b) whether it is also a fact that the
public sector corporations which utilised the
services of GSI and IBM are dissatisfied
with the services of the latter, either because
the preparation of bills was unsatisfactory or
because the data furnished were unreliablc;

(c) whether it is also a fact that the
GSI on its part feels that the failure by its
clients to clear the outstandings is duc
entirely to their sheer unwillingness to pay;
and

(d) whether any investigations have been
made into the complaints and counter
complaints and if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES  AND
METALS (SHRI JAGANATH RAQ):
{(a) Yes, Sir.

(b) No, Sir. Somc of the public sector
Corporations have however  represented
that the bills of the Exploration Wing of
Geological Survey of India must ke revised
taking into account salvage value of diamond
bits ctc., residual value of cquipnent,
depreciation charges 1o be adopted  for
aceessorics etc. These matters arc under con-
sideration. Steps have also been taken to
rationalise the charges to be levied by
the Exploration Wing of Geological Survey
of India for work donc on behall of
Corporations.

The Pyrites, Phosphates & Chemicals
Ltd. had questioned the rchiability of data
furnished by the Exploration Wing of the
Geological Survey of India. The correct
position has been cxplained to this Cor-
poration and the proposal to accept the
claim of the Geological Survey of India
for the work done by it for the Corporation
is now under consideration of its Board
ol Directors.

(c) No, Sir.

(d) Does not arisec.
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Nationalisation of Coking Coal Mines

3857. SHRI
SHAH :

SHRI BHOGENDRA JHA

VIRENDRAKUMAR

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government arc aware that
proved coking coal reserves in the country
are very meagre and that suflicient efforts
are not being made to prospect for new
TCSErves;

(b) whether Government are also aware
that, imter alia, one of the reasons for the
slow development of the coking coal industry
in the country in the last two years is the
lurking fear in the minds of the industria-
lists that Government are likely to take
over all the coking coul mines, sooner or
later; and

(¢) whether Government would like to
come oul with a clear statement of its in-
tentions, make its stand clear on the future
development  of the coking coal industry
and  thus  remove  misgivings  regarding
nationalisation from the minds  of  the
industrialists ?

THE MINISTER OF STATI IN THE
MINISTRY OF PLETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
Yes, Sir. New areas for the production of
coual suitable for use by the metallurgical
industries arc also heing developed.

(b) No, Sir. The production of coking coal
has remained unchanged for the last few
years because the metallurgical industries
have developed at a slower pace than
cxpected,

(¢) In coal, as in other industries,
there is scope for the development of the
private as well as the public sectors.
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Visit to Cambay Region by an Expert of
International Management and Engineering
Group of London

3858. SHRI D. N. PATODIA
SHRI RAMACHANDRA
VEERAPPA
SHRI R. R. SINGH DEO :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES  AND
METALS be pleased to state :

(a) whether it is a fact that an cxpert
of the International Management  and
Engincering group of London  recently
visited the Cambay region;

by if so, the purpose of his visit; and

{¢) whether the expert has  submitted
any report o Government about the studies
made by him?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND

METALS (SHRI D.R. CHAVAN): (a)
Yes. An off-shore expert of the International
Management and Engineering Group of
London visited the Cambay Region in
Gujarat in July 1969,

(b) The purpose of his visit was to obtain
the data on the ofl-shore conditions in
the deeper parts of the Gulf of Cambay and
the adjoining portions of the Arabian Sea
and to get a first hand idea of the drilling
conditions in the Cambay Basin. These
are required for making rccommendations
on the technical aspects including the
type of off-shorc mobile drilling devisc
suitable for our operations and on the man-
power requirements for this purpose.

(¢) The IMEG is expected to submit their
report by the end of August, 1969,

Holidays for Hospital Employees and
Nursing Staff of Manipur

3859. SHRI M. MEGHACHANDRA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased 1o state :

(a) whether the Hospital employees and
the Mursing staff in the Central Hospitals
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of Delhi enjoy the weekly holidays and
the general holidays;

(b) if so, the nature of the holidays the
abgve category of cmployecs unsually
enjoyed; and

(¢) whether the same facilitics are extended
to the Hospital employees and Nursing
stall of the Union Territory of Manipur?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a)and(b). Inthe Central
Government Hospitals in Delhi, the Nursing
staffand other Hospital employees connected
with the attendance/treatment of patients
get, on an average, five days off in a month.
They are not given gencral holidays.

(c) In the Union Territory of Manipur,
this stafl is given one day off in a month on
any day according to their convenience and
on Sundays and gencral holidays they
enjoy half holidays.

Damages caused by Floods in River Kamala
in Northern Darbhanga District of Bihar

3860. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Kamala
floods cause widespread damage on both
sides of the embankments in the Northern
parts of Darbhanga District of Bihar by
overflowing the banks north of Jayanagar
in the Ncpalese Territory;

(b) whether the Government of Nepal has
also submitted a proposal for extending the
embankments of Sisapani, the Himalayan
foothills:

(c) whether the construction of regulator
1o give water 1o the Western Kamala Canals
is also being delayed on this account; and

{d) if so, the steps being taken to expedite
the completion of the embankments beyond
Jayanagar in Nepal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Northern part of Darbhanga
District gets flooded by spills from the
uncmbanked portion of River Kamala in
Nepal.

(b) No, Sir.

(¢) and (d). The proposal for construct-
ing embankments on both sides of the River
Kamala in Nepal Territory has not yet been
finalised. The construction of a regulator
can only be taken up after the embankments
ar¢  completed. However, temporary
measurcs have been taken to provide
water to the Western Kamala Canal during
irrigation scason.

Underground fire in Railway siding of
Raniganj Coal-field

3861, SHR1 DEVEN SEN : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that serious
disaster is apprehended because of the spread
of underground fire within 22 feet of the
Jotemutook siding of the Eastern Railway
in the Raniganj Coal-field.

(b) whether it is also a fact that there are
a number of collieries, having average
daily 15,000 employees and having monthly
production of one lakh tonnes of non-
coking coal and the Aluminium Factory
at J. K. Nagar which is served by the Jote-
mutook siding;

(c) whether it is further a fact that the
Railway authoritics have threatened to
close the Jotemutook siding; and

(d) il so, the steps Government are con-
templating to avert the crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :(a)
Due to recent  subsidences near  the
Jotemutook siding of the Eastern Railway,
the area is not considered safcr.
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(b) Thisbranch of Eastern Railway serves
a number of collieries and J. K. Aluminium
industry near Asansol.

(c) If due to the extension of this fire,
further collapses take place, Railways may
have to close this Branch.

(d) The Coal Board have been taking pro-
tective measurcs in the past wiz., plugging,
packing and raising level of underground
water etc. Nearly onc lakhs rupecs more
have been sanctioned recently by the Board
for further protective measures.

Black money and Contraband goods
seized in Delhi, Calcutta, Bombay
and Madras

3862. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 9344 on the 12th May, 1969 regarding
black money and contraband goods scized
in Delhi, Calcutta, Bombay and Madras
and state:

(a) whether the required information
has since been collected;

(b) if so, the details thercof; and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes, Sir.

(b) Contraband goods wvalued at about
Rs. 1.58 crores, Rs. 1.63 crores, Rs. 15.5
crores and Rs. 3.08 crores respectively
were seized in Delhi, Calcutta, Bombay
and Madras during the period from 1-1-1967
to 15-3-1969 by the Customs authorities
and the Directorate of Revenue Intelligence.
No black money was secized during this
period.

1485 persons were arrested in this con-
nection. 456 persons have been prosecuted
of whom 162 have been convicted. 82
acquitted and remaining cases still not
decided.

None of the arrested persons is a gazetted
officer. The Revenue Intelligence
Department has not complained about any
Government Officer trying to hush up the
matter.

(c) Does not arise.
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Kosi Kamgar Union, Bihar

3863. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to'state:

(a) Whether it is a fact that the Kosi
Kamgar Union (Registered No. 1348) is
an organisation of the employees under
the Kosi Project working at Birpur, Saharsa,
in Bihar,

(b) whether there had been an agreement
between the Government of Bihar (Irriga-
tion and Power Department) wvide letter
No. 5114 dated the 12th September, 1967
and the above Kosi Kamgar Union;

(¢) whether the terms of the agreement
are not being implemented by the authori-
ties; and

(d) if so, the rcasons therefor?

THE DCEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir. The Kosi Kamgar
Unionis one of the three labour organisa-
tions of Kosi Project employees at Birpur;
but it is not recognised by Government.

(b) No, Sir. The letter mentioned is
not an agreement as defined under Section
2(p) of the Industrial Disputes Act, 1947,
It is mercly a memo forwarding notes of
discussion betwecn the Minister and the
Mecmbers of the Labour Union held on the
12th September, 1967 in the office of the
then Minister of lIrrigation. Moreover,
Kosi Kamgar Union was registercd as a
Labour union only on 18th September,
1968 and there could be no legal agreement
between the State Gowvernment and a
Labour Union before the latter’s registration.

(c) and (d). Do not arise.

Review of the Working of Foreign
Exchange Control

3864. SHRI YASHPAL SINGH :
SHRI BENI SHANKER
SHARMA:

Will the Minister of FINANCE be pleased

to state :

(a) whether Government propose to un-
dertake a comprehensive review of the
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working of the foreign cxchange control;
and

(b) if 50, by what time the decision would
be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P.C.
SETHI): (a) and (b). The foreign exchange
position of the country including the work-
ing of the foreign exchange control is kept
under review from time to time. No separate
comprehensive review is contemplated.
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qoesege (fagre) § wowrd srevaTe
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Copper deposits in Nagpur and Bhandara
Districts of Maharashtra

3868. SHR1VISHWA NATH PANDEY:
SHRI DEO RAO PATIL:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS bc pleased to state :

(a) whether it is a fact that the Central
Regional Office of the Geological Survey
of India, Nagpur, has located deposits of
copper in the narrow and long chain of low-
lying hills extending on either bank of the
river Maur, North of Bhevapur in Nagpur
and Bhandara Districts (Maharashtra);
and

{b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) Yos, Sir.

(b) Intensive exploration is proposed 1o
be taken up to determine the size and cco-
nomic significance of the deposit.

Drinking Water Schemes of Gujarat

3869. SHRI MNARENDRA SINGH
MAHIDA: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

{a) the number and names of drinking
water supply schemes which have been
reccived by the Central Government from
the Gujarat Government for approval
and sanction during the last 1wo years;
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(b) the names of the schemes which have
been approved and sanctioned and those
which are pending for approval and
sanction; and

(c) the total amount of expenditure on
such schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY'): (a) and (b). The required
information is given in the list laid on the
Table of the House [Placed in Library. See
No. LT-1710/69)

(c) The schemes are executed by the
Government  of Gujarat. Information re-
garding expenditure incurred by the State
to the extent available with the Government
of India is shown against cach schemo in
Col. 5 of the above mentioned list,

Financing of small and medium Industrics
in Backward Areas

IR70. SHRI1 C. JANARDHANAN: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Industrial Development
Bank of India has decided to finance smiafl
and medium industrics in the backward
areas al concessional terms to promote
a higher rate of the development in these
arcas; and

(b) if so, what are thc concessions pro-
posed to be given to small and medium in-
dustries in the backward areas?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD): (a) and (b). Government are con-
sidering proposals for arriving at a clear
and uniform acceptable definition of the
relatively under-developed areas in  the
various States and also for liberalising
the terms and conditions of financial
assistance through financial institutions to
projects located in those areas. The Industrial
Development Bank of India has,
however, as an interim measure, recently
formulated certain broad proposals to
assist deserving projects in medium and
small industries in relatively underdeveloped
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argas an solt terms. The nature and
cxtent of concessions in terms and condi-
tions of assistance will need to be determined
on merits of cach case. Broadly these would
take the form of (a) concession in the rate
of interest, (b) gracc period for payment
of interest, (c) longer grace and period
of repayment of the principal amount,
and  (d)  larger  subscriptions to risk
capital cte,
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Royalty on Limestone

3872. SHRI HUKAM CHAND
KACHWAL:
SHRI A. §. SAIGAL:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that royalty in
respect of limestone used as major minecral
has been fixed at a rate lower than the
rates fixed by the State Government of
Madhya Pradesh in respect of limestone
and as minor minerals;

(b) if so, the steps being taken by Govern-
ment to remove this anomaly: and

(c) whether it is also a fact that the selling

“price of limestone has incieasca without

proportionate increase in the rate of royalty ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):(a)to
(c). The information is being collected
and will be laid on the Table of the House.
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Royalty on Diamonds

3874. SHRI HUKAM CHAND KACH-
WAI:
SHRI A.S.SAIGAL :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 10 state:

(a) whether it is a fact that extraction of
diamonds in Panna District is being done
by the National Minecral Development
Corporation;

(b) whether it is also a fact that the rate
of royalty on diamonds has recently been
reduced from 20 percent of the sale value
of pit's mouth to 10 per cent of the same;
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(c) whether the Madhya Pradesh Govern-
ment have made a request to the Central
Government to allow the rate of 20 per
cent of the sale value at the pit's mouth; and

(d) if so, what action is being taken and
when a final decision is expected in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
Yes, Sir.

(b) Yes, Sir.

{c) So far no such request has been re-
ceived.

(d) Does nol arise.

Speciulist Grade Posts in General Hospital,
Manipur

3875. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 10 state:

(a) whether the Government of Manipur
approached the Central Government for
the creation of Speciulist grade Posts for
Eye Specialist and others for the General
Hospital, Manipur;

{b) if so, whether Government have
finally decided to create the said Eye Specia-
list post;

(c) whether Gowvernment are aware that
the proposed transfer of Eyc Specialist
from Manmipur and previously the ENT
Specialist from Manipur due to the non-
creation of the said specialist grade posts
will affect the interest of the people of Mani-
pur and the patients in particular who are
experiencing the handicap because of the
non-availability of the services of
specialists; and

(d) if so, whether Government is revising
its present stand so as Lo create the alforesaid
specialist  posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes.

(b) and (d). The matter is under ¢xamina-
tion.

(c) The order of transfer of the Eye
Specialist from Manipur has been cancelled.

State Bank’s Facilitics to Farmers of
Manipur

3876. SHRT M. MEGHACHANDRA:
Will the Minister of FINANCE be pleased
to state:

() the amount of loan and the nature of
credit fucilitics given by the Stalec Bank of
India to the farmers of Manipur during
the last iwo years, year-wise;

(b) the number of farmers of Manipur so
far benefited by the above facilitics under
the State Bank of India’s dircet scheme
to farmers during 1968-69; and

(c) the total amount sanctioned for the
said purpose madc available to the State
Bank of India, Imphal for the said years
1968-69 and 1969-707

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The amount of loan given
by the State Bank of India to the farmers
of Manipur during the year July 1968 to
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June 1969 was Rs. 50,000, the corresponding
figure for July 1967 to June, 1968 being nil.
The loan was given on the basis of instal-
ment  credit.

{b) Two.

(c) No cciling is fixed for the total quan-
tum of loans.

Foreign Aid

3877. SHRI R. K. BIRLA: Will the
Minister of FINANCE be pleased to state:

(a) the amount of aid received from for-
cign countries during the last three years,
year-wise;

(b) the names of the countrics from which
aid has been received and the amount of aid
from cach country during the above period;

(c) the commitments of cach country for
aid for the Fourth Plan; and

(d) whether the nationalisation of banks
will affect the aid from foreign countrics,
il so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) and (b). A statement showing
the fresh authorisations of foreign loans
by the foreign countries and international
institutions during the years 1966-67 to
1968-69 is laid on the Table of the House.

Statement
Rs. Crores
Name of the Country/Institution 1966-67 1967-68 1968-69
1 2 3 4

I. Consortium Members

1. Austria 3.52 3.42 0.67
2. Belgium .. . - — 2.78 9.38
3, Canada .. - - 41.30 52.66 26.01
4. Denmark : 3. 3.00 4.00
5. West Germany .. . . 45.00 46.88 43.08
6. France 22.50 — 45.00
7. ltaly 25.50 -— 4.12
8. Japan 33.75 39.00 33.75
9. Netherlands " 8.25 8.25 6.90
10. UK. . 76.16 59.48 64.80
1. U.5.A. .. 255.719 147.00 427.83
12. LB.R.D. .. .. .. 22.50 30.00 11.25
13, LDLA. .. . . - R 229.50 - 93.75
TotaL-1 . 767.00 392.47 770.54
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1 2 3 4
1. Non-Consortium Non-East European Countries
1. Norway .. .. .. —_ — 1.50
2. Sweden .. = .. 3.48 — 10.88
Toracr-11 B 3.48 — 12.38
HI. {".5.5.R. and other East European Countrizs
1. US.5.R. .. . o v . 258.39 - -
2. Buigaria ‘. ‘e . iy - 11.25 -
3. Hungary .. . .. i 25.00 —_—
4. Yugoslavia - 5 - 60.00 —_ —
Totar-111 343.39 11.25 .-
GRAND TOTAL (I-F-TTTIT) .. 1113.87 403.72 782.92

{c) The Draft Fourth Five Year Plan
assumes a gross inflow of foreign aid of
Rs. 4030 crores. Since most of the aid
is at present being committed on an  annual
basis, it is not possible to indicate the likcly
aid to be received from different countries
during the Fourth Plan.

(d) The Government do not anticipate
that the nationalisation of banks will
affect fresh commitments of aid.

Cheap and Quality Drugs

3878. SHR1 MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is being felt by Govern-
ment that cheap and quality drugs produced
on amass scalcis the prime necessity lor
the nation to ensure public health;

(b) if so, whether Government have de-
cided to assist any research project and
whether it is allopathic or Ayurvedic and
if it aimed at this objective; and

(c) whether any organisation has approa-
ched the Government for such help and if
so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. §. MURTHY): (a) Government arc
of the view that quality drugs should be
available to the public al reasonable prices.

(b) and (c). The information is being
collected and will be laid on the Table of
the Sabha in due course.

Crusher Plant for Iron Ore at Jarorl

3879. SHRI G.C. NAIK:
SHRI D.N. DEB:
SHRI D. AMAT:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state whether there
is any proposal to instal a crusher plant at
Jarori or elsewhere nearby for iron ore
mines and if so, by whom and what are the
steps taken so far?

THE MINISTER OF STATFE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND  MINES AND
METALS (SHRI JAGANATH RAQ):
The Sub-Group on Iron Ore of the Planning
Group on Minerals (other than coal and
oil) has recommended the sctting up of
Central Crushing and Screening Plants in
the Barajamda arca, in which Joruri is
located, Haldia, Bellary-Hospet and Goa
areas to cater to the requirements of private
mines in those arcas. Thc proposal has
been remitted to a Study Group which are
Examining the same. The Study Group has
already visited the arcas for ficld study and
are now collecting further technical data and
characteristics of the orc deposits. The
Report of the Study Group is awaited.



203 Written Answers

Iron Ore Lease-hold areas for National
Mineral Development Corporation

3880. SHRI G. C. NAIK:
SHRI R. R. SINGH DEO:
SHRI D. AMAT:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) what are the lease-hold areas for
iron ore for Natiomal Mincrals Develop-
ment Corporation and in which States,
along with arca and deposits;

(b) what arc the pending mining leasc
applications of National Mineral Develop-
ment Corporation with Government and
in which States and sincc how long thesc
applications are pending and the rcasons
thereof; and

(c) what is the arca held by the National
Mineral Development Corporation under
mining lease at Kiriburu project both. in
Bihar and Orissa State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAOQ): (a)
to (c). The information is being collected
and will be laid on the Table of the House.

Replacement of Furniture and Curtains
sought by Central Ministers at their
Residences

3881. SHRI A. S. SAIGAL: Will the
Minister of HLALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) the names of the Central Government
Ministers who have replaced furniture and
curtains at their residences within the last
two years;

(b) the amount spent in cach case; and
(c) the date of purchase of similar articles

and amount spent in cach case prior to the
latest replacement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (c). Statements

‘relating to the year 1967-68 and 1968-69,

showing the details are laid on the
Table of the House. [Placed in Library. See
No. LT—I171 i;’(:?]

Fertilizer Plant at Tuticorin, Tamil Nadu

3882. SHRI1S. XAVIER: Will the Minister
of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
1o state:

(a) whether it is a fact that a fertilizer
plant at Tuticorin in Tamil Nadu is proposed
to be established ;

(b) if so, the details of the collaborators
for the purpose;

(c) what is likely to be the initial estimated
expenditure on the project;

(d) by what date approximately the project
is likely to be completed ; and

(e) the details of the Chairman and
Board of Directors responsible for the im-
plementation of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) An
application under the Industries (Develop-
ment & Regulation) Act 1951 received from
the Madras State Industrial Development
Corporilion  Tor  edablishing a fertilizer
project at Tuticorin is wnder consideration,

(h) Arrangements regarding foreign col-
laboraiion have not vet  been  hinalised
by the applicants.

(¢) Tetal cost of the project is estimated at
Rs. 43 crores of which Rs. 16 crores will
be in foreign exchange.

(d) As the proposal is still under considera-
tion it is not possible to indicate at this
stage when it is likely to be completed,

(e) The project is proposed to be im-
plemented by the Madras State Industrial
Development  Corporation in  association
with private partics and others. The
composition of the Board of Directors of
the company which may be formed to
implement the project is not yet known,
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Ex-gratia Payment to Madhya Pradesh
for Coal Raised by N.C.D.C.

3883. SHRI A. S. AGADI: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether the Central Government
have taken a decision that the ex-gratia pay-
ment in respect of virgin arca will be paid
to the State of Madhya Pradesh on the
basis of coal raised during the year 1963-64
by the National Coal Development
Corporation;

(b) whether the State of Madhya Pra-
desh have requested the Central Govern-
ment to pay royalty on the basis of actual
raisings; and

(c) if so, what steps have been taken and
when modificd orders are expected to be
issued?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAQ): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The matier is under consideration of
the Government.

Central Assistance to States for various
Housing Schemes during the Plans

3884. SHRI JYOTIRMOY BASU: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) thetotal amount of money sanctioned
by the Centre for each State as loans and
grants during the First, Second and the
Third Five Year Plan period on account
(1) subsidised industrial housing scheme,
(2) rural housing scheme, (3) low income
group housing scheme, (4) middle income
group housing scheme, (5) plantation
labour housing scheme, and (6) slum
improvement scheme;
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(b) the total amount of money actually
disbursed to each State under cach item;
and

(c) the total amount of Central assistance
actually utilised by each Statc under each
item during the said periods?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (c). Central assis-
tance in the form of loans and grants is
drawn by the State Governments cvery
year on the basis of expenditure reported
by them subject to tho allocation made
and the Plan outlay approved for the year.
The particulars of central assistance alloca-
ted and the amount drawn by the State
Governments during the threc  Plan periods
under the six housing schemes are given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT—1712/69]

Survey of Rural Electrification in Uttar
Pradesh

IBRS. SHRI VISHWA NATH PANDEY :
Will the Minister of IRRIGATION AND
POWER be pleased to stalc:

(a) whether Government have conducted
surveys in the villages of Uttar Pradesh,
where clectricity is not available;

(b) if so, the result thereof;
{c) the reaction of Government therelo:

(d) the number of villages likely to be
covered during the Fourth Five Year Plan;

(e) the amount proposed to be given to
U.P. for the purpose during 1969-70; and

(f) the reasons for slow progress in
rural electrification in the State during the

last year?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The State authorities have con-
ducted the nocessary surveys. .
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(b) and (¢). Power Transmission lines are
being extended where electricity is not avail-
able.

(d) It is proposed to electrify 10,000
villages in Uttar Pradesh during Fourth
Five Year Plan.

(¢) The Annual Plan for 1969-70 is yet
to be finalised but the lentative outlay
has been fixed at Rs. 850 lakhs;

(f) During 1968-69 1,052 villages were
electrified and 22,474 irrigation pumpsets
were energised as against 2,558 willages
electrified and 22,670 pumps energised
during the previous year. The number of
villages electrified in 1968-69 were lower
than the previous year, since morc irrigation
pumpsets were encrgised in the villages
already clectrified.

Per Capita Power Installed Capacity
inU. P,

3886. SHRI VISHWA NATH PAN-
DEY : Will the Minister of IRRIGATION
AND POWER be plcased to state:

(a) the per capita power installed capacity
and power availability in Uttar Pradesh at
the end of the First, Second, and Third Five
Year Plans and at present, and how it com-
pared with the corresponding  All India
figurcs;

(b) the reasons for low per capita power
availability in Uttar Pradesh; and

(c) the details’ of the power development

proposed during Fourth Five

Year Plan and how far the per capita power

availability in Uttar Pradesh is likely to come

to All India level by the end of the Fourth
Plan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
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PRASAD) : (a) The required information
is given below:
Installed Per capita
capacity  elec-

(MW) tricity
consump-
tion
(kW)
End of 15t Plan
Uttar Pradesh 286 8
All India 3,420 25
End of 2nd Plan
Uttar Pradesh 397 15
All India 5,650 38
End of 3rd Plan
Uttar Pradesh 914 30
All India 10,170 61
End of 1968-69
Utlar Pradesh 1,350 43
All India 14,250 77

(b) The main reason for low per capita
power availability is the inadequate funds
spent in power Sector.

(c) The power development programme of
the State during the Fourth Plan envisages
a total addition of 1304.5 MW to the exis-
ting capacity as per details below :—

Scheme Installed
capacity
(MW)
Yamuna-| 28
Yamuna-Il 360
Obra Thermal 100
Obra Hydel 9%
Ramganga 180
Harduaganj Extension 110
Obra Thermal Extension 300
Mnaeri Bhali 100
Dhukwan 2.9
Tatal 1304. 5 MW

By the end of Fourth Plan, the per capita
electricity consumption in Uttar Pradesh is
expected to be 85 k'Wh as against All India
figures of 121 kWh,



2209 Written Answers

Shortage of electricity in Uttar Pradesh for
Agriculture and Industry

3887, SHRI VISHWA NATH PAN-
DEY : Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government are aware hat
there is a shortage of electricity in Uttar
Pradesh for which agriculture and industry
are hampered and as a result the existing
industrics and the industries likely to be set
up are nol coming up according to their
proposed production schedules;

(b) if so, Government's reaction thereto;
and

(c) the steps taken by them to meet this
shortage of clectricity in the that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) According to the latest assess-
ments made by Central Water & Power
Commission, there will be power shortage in
Uttar Pradesh throughout the fourth Plan
period.

(b} and (c). Efforts are being made to set
up some additional gencrating capacity
in the MNorthern Region and also to
build adequate transmission lines to ensure
fullest possible integrated operation  for
maximum  utilisation of the avzilable
capacity with a view lo mitigate the antici-
pated shortage.
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Income Tax Arrears Standing Against Firms
of Dethi and Bombay

3890. SHRI DLEVEN SEN @ Wil the
Minister of FINANCLE  be pleased to state
the amount of Income-tax arrears standing
against the following firms of Hombay and
Delhi as at the end of the years 1966-67,
1967-68 and 1968-069:

(1) Synthetics and Chemicals Pvt. Lid,
Bombay;

(2) Polychem Pwvt. Ltd. Bombay;

(3) M/s. Kila Chand Devi Chand & Co.,
Bombay;

(4) Kcsar
and

(5) Distiller's
Delhi 7

Sugar  Works, Bombay:

Trading Corporation,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The information is given below:

Arrears as on

31-3-67 31-3-68 31-3-69

Name of the firm/
Company

Rs. Rs. Rs.

(1) Synthetics and
Chemicals
Pvt. Lid., Bom-
bay Nil Nil Nil

(2) Polychem
Pvt. Lid., Bom-
bay Nil Nil Nil

(3) M/s Koila
Chand Devi
Chand & Co.,
Bombay Nil Nil 7,585

(4) Kesar  Sugar
Works, Bom-
bay 1,34,157 3,78,548 1,19,756

(5) Distiller’s Tra-
ding Corpo-

ration, Delhi Nil 94,153 2,53,214

C.G.H.S. Dispensary of Shakti
Delhi

Nagar,

3891, SHR1T RAMAVATAR SHAS-
TRI : Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOQP-
MENT be pleased to state:

ta) whether it is a fact that there is a
great shortage of accommodation in the new
building acquired for the C. G. H. S, Dispen-
sary, Shakti Nagar, Delhi;

(b) whether it is also a fact that the doc-
tors there do not attend the Dispensary in
time with the result that there is a great dis-
satisfaction in the minds of the beneficiaries
and they are put to a lot of inconvenience;

(c) whether it is also a fact that there is
always a shortage of medicines; and

(d) if so, the steps Government propose
to take to remedy the situation and aiso to
soc that the doctors attend the dispensary in

time? o



213 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) : (a) Shortage of accom-
modation exists.

(b) No such complaint has been recieved.

(c) No.

(d) Action is being taken to carry out cer-
tain additions/alterations to make the build-

ing more suitable for the requirements of
the dispensary.
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Mines owned by Pothdar and Company in
Mysore

3893, SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the number of Mines owned by M/s.
Pothdar and Company in Mysore state;

(b) the number of complaints against this
company in respect of cheating Government
in evading taxes and Nouting labour laws and
other malpractices in their profession; and

(¢) whether Government will institute an
enguiry into the said charges against that
company ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGA NATH RAO) :
(a) to (¢). The information is being collected
and will be laid on the Table of the House,

Payment of .Raynlty by Pothdar Company
(Mines-Owners) in  Mysore

3894. SHRI K. LAKKAPPA : Will the
Minister of PETROLEUM ANID CHEMI-
CALS AND MINLS AND METALS be
pleased to state:

{a) whether his Ministry has made any
attempt to supervise the Pothdar Company
(Mine-Owners) in Mysore Stale in respect
of evasion of royalty to Government ;

(b) if so, the irregularities committed by
that company for the last three years; and

(¢) whether Government have taken any
action against this company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO). (a)
to(c). The information is being collected
and will be laid on the Tuble of the House.

Miperals in Tomkur District, Mysore State

1895. SHRI K. LAKKAPPA : Will the
MINISTER OF PETROLEUM AND
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CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the steps Government have taken to
explore the possibility of minerals in Tumkur
District, Mysore Stale for the last three
years;

(b) whether any new approach has been
made to improve the conditions prevailing
in the mining areas, preferably in
Chikkanaikanatalli such as sanilation,
roads and other improvemental works in
those arcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI JAGANATH RAOQ) : (a)
The Geological Survey of India took up
preliminary investigations in Bellara area
during the year 1965-66 and the regional
assessment for iron and manganese ores in the
Chikkanayakanahalli area during the
current field season 1968-69.

(b) The information is being collected
from the Government of Mysore and will be
laid on the Table of the House,

Setting up of Industrics in Mining Arcas

3896. SHRI K. LAKKAPPA : Wil
the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased 1o state:

(a) the number of industries proposed 1o
be set up in the mining arcas of the country;

(b) what arc the ncw  ventures taken by
Government to improve  mining industries
in the new plan period; and

(c) the number of States included in the
programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) to (c). The information is being collected
and will be laid on the Table of the House.
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Members of Board of Direct Taxes

3897, SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state:

(a) the number of the members of the
Board of Direct Taxes together with its
Chairman and the functions and duties per-
formed by each, together with their number
in 1950 and 1960;

(b) the necessity of increasing their num-
ber and whether it is conducive 1o the
healthy growth of the Board;

(c) the cost of maintenance of the office
and staff of cach member including the re-
muneration of the member himself; and

(d) whether in order to economise the
cost of administration, he proposes reducing
their  number ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The Central Board of Direct
Taxes was constituted onthe Ist January,
1964 and at present it has 4 Members be-
sides the Chairman. Prior to that, both
direct and indirect taxes were administered
by the Central Board of Revenueset up
under the Central Board of Revenue Act 1924,
In 1950 and 1960 the number of Mombers
was 2 and 4 respectively besides the Chair-
man. The Chairman looks afier all impor-
tant matters of policy, administration and
coordination while the Members concerncd
attend to the remaining works as allocated
by the Central Government. A copy of the
orders detailing the allecation of work as on
11-8-1969 in the Board is laid on the Table
of the House. [Placed i Library. See No.
LT-1714/69).

{b) There has been a substantial increase
in the duties and responsibilities of the Board
and tho functions entrusted to them over the
years. Thus e.g. the direct Tax Collec-
tions have increased from 306.97 crores in
1960-61 to 654.28 crores in 1967-68. It is
necessary 1o kecp the strength of the Board
at its present level in view of its increased
responsibilities and in the interest of
efficient and prompt disposal of business,

(c) A statement is laid on the Table of the
House. [Placed in Library. See No. LT—
1714/69).
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(d) No such proposal is under considera-
tion at present.

House Rent Allowance to Sectional Officers
and overseers working in P. W. D.,
Manipur

3898, SHRI M. MEGHACHANDRA
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

{a) whether the Sectional Officers and
Overseers working in the P. W. D., Mani-
pur arc granted house rent allowance
irrespective  of their appointment before
or after the Ist April, 1964;

(b) if not, the basis of the grant of the said
Allowance and the discrimination in the
grant of the samc;

(¢) whether the grant of the said Allow-
ance on the above said discriminatory basis
is approved by the Government; and

(d) if not, the steps being taken to grant
the allowance to all such employees without
any reference to their appointment before
or after the 1st April, 19647

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) No,
Sir.

(b) An allowance of Rs. 20 is granted on
the Assam pattern, only to those who were
in receipt of this house rent allowance in
lieu of free quarters prior to 1st April, 1964,

(c) and (d). The request of the Sectional
Officers Association for grant of this allow-
ance to all overseers who are in revised
scales, without restriction, wasexamined but
rejected on the ground that the acceptance
of the request of the Association would
mean a departure from the Assam
pattern which is being followed by
Manipur Administration.
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Modernisation of Oil and Natural Gas Ex-
ploration System

3899. SHRIK. P. SINGH DEO : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased to state:

(@) whether it is a fact that Government
propose to undertake oil and natural gas
exploration with sophisticated computerised
scismograph to be imported from a foreign
country ;

(b} if 50, the expenditure likely to be incur-
cd thercon; and

(c) the extent to which savings in time and
expenditure  are  likely 1o be effec-
ted as a result thereol in relation to the exis-
ting system of exploration ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN) : (a) The
Oil and Natural Gas Commission have sub-
mitted a proposal for release of foreign
exchange for procurement of new digital seis-
mic field recording data systems and a digital
seismic data processing system for using the
digital technique, on a limited scalo, in
seismic  surveys. The proposal is under
consideration of the Government.

(b) The proposal involves an expenditure
of Rs. 116.29 lakhs with a foreign exchange
component of Rs. 68.18 lakhs.

(c) The new technique will not involve any
saving in time or expenditure raquired for
conducting seismic surveys. The technique
is, Lowever, likely to give better information
regarding sub-surface structure conditions.

Ganga Water Pollution Inquiry Commission

3%00. SHRI R. K. SINHA :
SHR1 SHASHI BHUSHAN :
SHRI BHOGENDRA JHA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased lo state:

(a) whether the Ganga Water Pollution
Inguiry Commission set up in April, 1968
to enguire into the causes of pollution of
waters of the Ganga near Barauni has sub-

mitted its report;
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(b) if so, the findings thereof; and
(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yus.

{b) A statement is placed on the Table of
the House.

Statement

1. The contamination at Monghyr on
2nd/3rd March, 1968, was due to heavy dis-
charge of oil along with the cfMuent from the
Refinery during the period October, 1967,
to the end of February, 1968, and specially
during the later hall of February, 1908,

2. The Monghyr Municipality, citizens
of Monghyr and certain others have suffered
as loss totalling upto Rs. 2,49,171.60P.

3. Sieps to be taken by the Barauni Refi-
nery, refinerics  in gencral, the State
Government of Bihar and the Government
of India to control pollution in future by the
industries processing hydrocarbons.

(A) Siteps to be taken by the Refinery :

(1) A thorough technical study be under-
taken by the Refinery of the problems con-
cerning the working of various units leading
to the discharge of high oil contents in the
effluent water stream and more particularly
of the units in Sections 6and 7, the mainte-
nance practices, proper use of equipments,
il necessary with the help of outside expert
organisations specialising in  operational
rescarch, industrial efficiency and manage-
ment.

(2) Immediate steps should be taken to
ensure that the faccal sewerage treatment
plant is brought 1o its guaranteed perfor-
mance.

(3) A properly qualified Public Health
Engineer should be made fully responsible
for the proper functioning of the sewerage
and industrial effluent treatment and
disposal plants.

(4) The Refinery should ensure that the
final efflucnt falls into the main stream of the
Ganges and gets properly dispersed in the
river stream immediately after admission.
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(B) Action by Bihar Government :

The Commission has recommended that
the State Government should actively assist
the Refinery by undertaking annual dredging
and maintenance of the northern side of the
Ganga River upstream and down-stream of
thc  refinery effuent outfall point, with
view to effect  the required dillution of the
cffluent immediately after discharge. The
State Inspectorate of Factories should fre-
quently visit the refinery and eMucent outfall
point to check the quality of the efMluent dis-
charged and to ensure adoption of the pro-
per  maintenance standards by the Refinery.
The State Inspectorate of Faclories should
regularly collect  cffluent  samples  and
get  them  anmalysed in the  Public
Health  Laboratories.  The State Govern-
ment should also provide  facilities to
Barauni Refinery to protect the efffuent pipe-
line and its fittings from being tampered with
by the villagers,

(C)  Sicps to be taken by the Government,
of India :

(1) The Govt. of India should pass an
Act controlling the quality of eMucnts dis-
charged not only by the refineries but also
by all other industries processing hydrocar-
bons which discharge effluents into the in-
land or coastal waters or dry river beds.

(2) The Gowvt. of India should form a
Central Board for the control of environ-
mental pollution resulting from all industries
processing hydrocarbons. The Act should
provide penalty for violation of the provisions
thereof.

(3 The State Governments should also
pass similar legislations and create similar
Boards of Control.

4. Detailed Enguiries : The Commission
has held that certain officers of the Refinery
have failed to ensure the efficient treatment
of the cffluent and its discharge in the proper
manner intothe river. It has also commen-
led that the attitude of some of the officers
wias unhelpful to the Commission in finding
out the facts of the case. The Govt. of
India should make a detailed cgnuiry into
the conduct of the officers concerned
and take suitable action and direct the
Indian Oil Corporation to make a
thorough and careful study of the mainte-
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nance practices prevailing in the Barauni
refinery.

(c) This is under examination.

Assistance by Industrial Development Bank
to Small and Medium Industrics in
Backward Areas

3901, SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to statc:

(a) whether it is a fact that the Industrial
Development Bank has a proposal to finan-
ce small and medium industries in the back-
ward arcas at a concessional ratc:

(b} if su, the details of the proposal;

(¢} the channel through which assistance
will be given;

(d) whether it is also proposed Lo engage
consultants to bring out possibilities of new
projects and to identify the arcas of invest-
ment; and

(e) what methods are to be adopted to
make the backward arcas known to this
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Government are cone
sidering proposals for arriving at a clear and
uniform acceptable definition of the rela-
tively under-developed areas in the various
States and also for liberalising the terms and
conditions of financial assistance through
financial institutions to projects located in
those areas. The Industrial Development
Bank of India has, however, as an interim
measure, recently formulated certain broad
proposals to assist deserving projects in
medium and small industries in relatively
underdeveloped areas on soft terms. The
nature and extent of concessions in terms
and conditions of assistance will need to be
determined on merits of cach case. Broadly
these would take the form of (a) concession
in the rate of interest, (b) grace period for
payment of interest, (c) longer grace and
period of repayment of the principal amount
and (#) larger subscriptions to risk capital
elc.
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(c) Assistance is proposed to be mainly
channelled to begin with through the Indus-
trial Development Bank of Indias four
regional offices, to  be opened shortly
at Bombay, Madras, Calcutta and New
Dclhi.  In the case of very small concerns
where it may not always be casy for the
Industrial Development Bank  of India to
deal with directly, it may channel assistance
through the State Financial Corporations.

(d) and (¢). Identification of potential
projects is proposed to be doae through the
Industrial Development Bank  of India’s
own stafl, with expertisc in Enginecring and
Technology, Marketing, Management and
re-financing, to be posted at Centres from
where there is comparatively quick access to
backward arcas. EfMorts will be made to
enlist active cooperation of State Govern-
ments and other  agencies. The Industrial
Development Bank  of India may have to
make frequent use of selected independent
consultancy firms at the project  formula-
tion and project examination states. 'Work
on above lines will be taken up as soon as
the Industrial Development Bank of India
comes Lo have necessary complement of staff
and has opencd the four regional offices.
Meanwhile, whenever the Industrial De-
velopment Bank of India comes to hear of
an entreprencur’s effort 1o set up a project in
a relatively backward area cither from the
entrepreneur himsell or from any other
source, it would devote extra care and atten-
tion to the entrepreneur and help in all.prac-
ticable ways to give his project detailed
shape and assist him with money and
guidance.

Promotion of G. D. O,

3902. SHRI K. M. KOUSHIK : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) when the Notification regarding
the promotion of G. D. 0. Grade
11 Officers to G. D. O. Grade I is likely to
be issucd ;

(b) the names of doctors and their place of
posting etc. who have becn promoted as
G.D.0. Gradel onan ad hoc basis since
the publication of the last List of G. D. O,
Grade 1; and
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(c) the principles which are taken into
consideration for the ad hoc promotion of
G.D.O. Grade I ?

THE MINISTER OF STATL IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.5. MURTHY): (a) The question of pro-
moting officers of the G. D. Q. Grade Il
of the C. H. S., who have since completed
five years scrvice as on the 15t February, 1969,
to the G. D.O. Grade 1 of the C. H. 5., has
already been taken up for consideration in
consultation with the U. P. §. C. and neces-
sary notification will be issued on receipt
of the recommendations of the D. P. C.

(b) A statement is Lud on the Table of
the House. [Placed in Library. Sve No.
LT-1715/69]. )

(¢) (i) Completion  of § years of
service in G.D.O, Grade 113

(ii) Seniority; and

(iii) Suitability for the vacancy to
be filled.

Civil Hospitals of Delhi

3903. SHRI1 5. M. KRISHNA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether thzre is any proposal under
consideration of the Gowvernment to im-
prove the conditions of the Civil Hospitals
in Delhi;

(b) if so, the details thereof;

(c) whether Central Governmen! propose
to provide any financial help to the Munici-
pal Corporation of Delhi for this purposc;
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b) A proposal to
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provide 1,100 additional beds in the Civil
Hospitals under the Municipal Corporation
of Delhi is being considered by the Delhi
Administration. Itis also proposed to im-
prove the existing conditions of the Civil
Hospitals in Delhi in light of the recommen-
dations made by the Hospital Review Com-
mittee which was sct up by the Govern-
ment to examine the working of the Govern-
ment Hospitals in Delhi. A stalement rela-
ling lo the main recommendations of the
Committee and the action taken so
far by the Government on  those
recommendations was laid on the table of
the Sabha on the 4th August, 1969,

(c) and (d). Funds may be provided in the
Fourth Five-Year Plan.

Dumbur Hydro-Electric Project, Tripura

3904. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether it is a fact that Dumbur Hy-
dro-clectric project in Tripura, is not being
implemented smoothly, for want of funds,
as mentioned by the Tripura Chiel Minister
at the Conference of the Irrigation and Power
Ministers held in Mainital in June this year;

(b) if so, the reasons for not making the
funds available intime to complete the work
on the project smoothly;

(c) whether the project has already
sulfered delay, if so, 1o what extent; and

{d) whether the Tripura Chiel Minister
had at that conference pleaded for comple-
tion of the project on a national basis, if so,
Government’s  reaction thereto, and by
what time it is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Yes. Due to financial
restraint, it was not possible to provide
adequate funds for this project in the current
year. Efforts are being made to allocate
additional funds so that the progress of the
project is not retarded.
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(d) The Chief Minister of Tripura did not
suggest taking over of the project by the
Centre. He had emphasised the need for
timely completion of the project.

According to the latest anticipation, the
first generating unit ( 5 MW) is cxpected to
be commissioned in carly 1972 and the
second unit within six months thereafter.

Per capira availability of power in Tripura

3905. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether an agreement  has lately been
reached for the supply of clectricity from
Assam to the Union Territory of Tripura;

(b) if so, how much clectric power would
be supplicd for use in Tripura and on what
terms; and

(c) how far the per capita availability of
power in Tripura would incrcase therebhy
and how it would compare with the corres-
ponding all India and State/Territory-wisc

figures?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir. An agreement was
executed between the Assam State Electricity
Board and the Government of Tripura, in
September, 1967, for supply of bulk power
from Assam to Tripura.

(h) According to the agreement, Assam
would supply to Tripura 750 kW in the first
year progressively rising to 8,000 kW in the
Fourth year. Tripura would pay, during
the first three years, charges for this supply
in accordance with the Assam State Electri-
city Board's Bulk Supply Tariff or a total of
Rs. 45 lakhs whichever is more. Tripura
Administration has also guaranteed mini-
mum paymeat of Rs. 15 lakhs per annum for
a period of 10 years from the date of com-
mencement of supply of power.

(c) The per capita consumption of elec-
tricity during 1968-69 and that anticipated
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by the end of 1973-74 in various States/Union
Territories are given below:

Sl. State/Union Territory  Per Antici-
No. capita  pated
con- per

sumption capita
during consump-

1968-69  tion

kKWH by

1973-74

kWH

1. Andhra Pradesh 43 61
2. Assam 15 47
3. Bihar 62 93
4. Gujarat 112 176
5. Jammu & Kashmir 1 73
6. Kerala 62 127
7. Madhya Pradesh 51 67
8. Maharashtra 133 150
9. Mysore 70 126
10. Orissa 90 154
11. Punjab and Haryana 132 201
12. Rajasthan k2 120
13, Tamil Nadu 117 200
14. Uttar Pradesh 38 85
15. West Bengal 12 146
16. Delhi 240 310
17. Tripura k] 28
18. AllIndia 76 121

Former Finance Minister's Visit to West
Germany in July, 1969

3906. SHRI R. R. SINGH DEO :
Will the Minister of FINANCE be pleased
to statc whether the former Finance Minister
visited West Germany in July, 1969; il so,
what is the out-come of his visit?

-THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Yes, Sir. The former Deputy
Prime Minister and Finanoe Minister, visited
the Federal Republic of Germany in July,
1969, at the invitation of the Government
of that country. The main object of his
visit was to deliver the opening lecture on
Mahatma Gandhi at the Conference or-
ganised by the German Gandhi Committee.
The opportunity provided by this visit was
also utilised to  discuss various matters
of mutual interest with the Federal German



227 Written Answers

Chancellor and otherimportant members of
the Federal Government. No immediate
out-come ol this visit was cither contempla-
led or expected.

Preventive  Officers in Customs  House.

Caleutia

3907, SHRIT P, R, THAKUR = Will the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No.
2438 on the 10th March, 1969 and state:

{a) whether the appeal regarding fixation
of seniority of the Preventive Officers in
Clacutta Customs  House, under consi-
deration, has since been disposed of;

(b) if s0, the details of the case and the
decisions taken thereon;

(c) il not, the reasons for further delay
causing  harm  to the interests of  the
appellant;

(d) whether any time limit is observed in
taking expeditious decisions on such cascs
involving guestion of seniority that
is wital for an cmployec's career. and

(e} ilnot, what measures are taken to see
that the rightful claims of any such appellant
for promotion are upheld by not super-
seding himby personsdeemedtobe juniorto
him till a final decision is taken on his re-
presentation/ appeal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) No Sir.

(b) Does not arisc.

¢) The matter is a complicated one and 15
still being considered in consultation with
Ministry of Home Affairs.

(d) No specific time limit is laid down for
taking decisions on appeals involving such
general questions. However, every atiempt
is made to take expeditious decision.

{¢) Promotions have to be made on the
basis of decisions regarding seniority al-
ready  taken as posts cannot be kept un-
filled. If the appellant succeeds necessary
reliefl will then be considered.
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Shares of Indian Iron and Sicel Company

3908. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCL be pleased to
refer to the reply given to Unstarred Ques-
tion No. 9359 on the 12th May, 1969 and
slale;

(a) the amounts advanced by cach of the
14 banks, which have been  recently
nationalised, 10 the Goenka Group against
Indian Iron and Steel shares:

(b) the amounts advanced by each of the
said banks to other parties, if any, to cnable
them to purchase part of the sharcholdings
held by the Goenka Group in Indian
Iron: and

(c) the total upto-date holdings of equity
shares in Indian Iron and Steel in the hands
of  Shri Ram Nath Goenka and his
associates?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCL (SHRI P. C.
SETHI) : (a) The advances made by the
Punjab  National Bank against Indian
Iron shares to the Goenka Group amounted
to about Rs. 57 lakhs. In addition, another
Rs. 50 lukhs were given by the said Bank in
August 1968 (o two parties 1o enable them
to purchase part of the sharcholding of the
Goenka Group. The total amount of
advances by the said Bank against Indian
Iron shares thus aggregated to Rs. 107
lakhs. OQut of this, the present outstanding
is reported to be Rs. 43.51 lakhs. Canara
Bank advanced to onc of the companies
be longing to Goenka Group a sum of Rs.
10 lakhs, the present outstanding in respect
of which is reported to be Rs. 3.8 lakhs.
Indian Bank advanced 1o the Goenka Group
Rs. 10 lakhs, the outstanding balance
against which is reported to be Rs.
6.91 lakhs. It is reported that the Union
Bank of India, Bank of Maharashtra,
Allahabad Bank, United Bank of India,
United Commercial Bank, Indian Overseas
Bank and Syndicate Bank have not granted
any advance against Indian Iron shares to
the Goenka Group. As rcgards the re-
maining 4 banks, the precise and up-to-date
joformation is not readily available.

(b) Punjab National Bank advanced Rs.
50 lakhs in August 1968, as referred 1o in
reply 1o part (a) above, to two parties to en-
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able them to purchase part of the sharcholding
of Goenka Group, with the approval of the
Reserve Bank. Thesc advances were repaid
by the end of February 1969. Precise and
up-to-date information in respect  of
advances by other Banks, if any, is nol
readily available.

(c) Precise information as Lo the up-ta-date
holdings of equity shares in Indian Iron &
Steel Company Limited by Shri Ram Nath
Goenka and his associates is not available.
However, Shri Goenka and his associales
were reported to  have acquired control
over about 70 lakhs cquity sharcs.

T | faawit weafaai

3909. =t WA awRd : AT faw
w4 a1 FW F 7

(F) wr7F & faaar fazi Fwvfaar
IUAT FFATT T TR E AYT TAE AT
AT FTE

(@) =7 Fwfqar & faar faged
Ot A gg

() g=r arfaw  FeaTRA
fra1 d;

(9) =ma# w5 q fagr afa faai
oA ATHTE;

(v) foaett wredia svofaar faget
F o941 AT 7T G § HT 59
FeqraT A fFaT g o

(¥) wrdm Fafagt gt 2md &
w0 F feadr fage wEraA ae
arar 87

qHdr

fow samem & Tw@ WAt (s We
wWo ) : (%) 17 (=), 7T+, 1969
# a7 562 fazzit wwafaai s
T F WAH N AT F FTOATE
& @ df | 97, ¥ qua T Fefagt

FTHATT JToe0 AL 21

SRAVANA27, 1891 (SAKA)

Written Answers 230

srnfas fawm, awafs smae
A q9ETY gETHY & 9HaTT fAWTT
FTHATT AT Aifeqy g9TT IO qF-
g faeqa gay xsr 2/1967 & 39
586 fagzi Foafagi &1 sgter faar wan
g AH, 1966 § srq § WA &
FTCETT F7 78 4T | 37 THhvaa #1 qfqqi
WI-0T § TR § Iqed § |

g fore dF, v, e | o
fadzit gt & a7 7, AHg-AHy 9, WOF
qFel HT arfuw gEATEAT & STHTT
9%, AT SATAT FIATE | 5H qrAey
#, AN AAATT G ITHY @ qE HA
1965 & s A% & 2 t7 ag v
fraa @, avat gro s wifas gafen
& waad, 1967 & s 7 gwthag
“area 1 1963-64  HiT 1 Y64-65
Y yem fAae feafs” (“gfearw
ZTAWAS  TATEEI qIAIEA 5T
1963-64 T 1964-65") amww Fw
FETaE &1 g F|@ Fr AT 3 &
sar 31w, 1965 #r fazn
Frofagi  #f arErst § sa9T 2686
FUZ T9F F1 gt o) g€ |l | Wy
fooa &% wearda &1 F17 97 A
FLHT qUT qIE AT wFfugl & AL H
qIAT ITF=T FARAL

() =mE, 1966 F 47 7 A1 586
Frzaft FerfaaT ST aRTdT & 6w
FaA T TR &7 @ 4T A7 I
9", AT (F) § IALH e
T ¢, IAF AT H HEAT TH AW
JIEY AL £ | HAN THIZ) KA €
s e srvar g s ag fam s F
AGT AZT  AF ITAEA EE, AW BT AR
q7 T £ ATl

(w) fazsit wwafaar 1 et

E
1965-66, 1966-67 wYT 196748 &



231 Supply of U. 5.

STH Y I A (AW FAY oY ITAET
T TR ogE

AUGUST 18, 1969

34 7 ena wfwg e
(F7rz =i 7)
1965-66
(i) 9.86 3.64
1966-67
(srefewrs ) 8.60 5.87
1967-68 7.64 .31
(srefes)

(%) T (7). g1 IFIT AT 0
W g ag A v § Fa1 97t %
Iq@ed  FUIT, @AT &1 qF 9T 1@

SATAAN |

12 hrs.

CALLING ATTENTION TO MATTCR
OF URGENT PUBLIC IMPOR-
TANCE

Supply of U. S, arms to Pakistan
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH)
The Government have seen newspaper

reports of 4 statement made by U. S. Cong-
ressman Larry Coughlin  that the U. S.
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Government have becn involved in arms
shipments to Pakistan despitc assertions that
a weapons embargo had been imposed as
a result of the 1965 Pakistan-India conflict.
He has said that 90 surplus F. 86 Sabre jets
were sent to Pakistan from West Germany
through ITran in carly 1966 and that
refurbished Sherman tanks  were  supplied
to Pakistan from West Germany through
Italy about seventeen months ago.

The House is aware that the U. S. arms
embargo was relaxed in early 1966 to permit
supply of non-lethal items. This policy
was further changed in 1967 when sales of
sparc parts of lethal weapons dircctly from
the U. S. and sales of lethal weapons through
third counitry were permitted on a
casc-by-casc basis,

The Government  have  clearly  con-
veyed to the U, 8. Government India’s strong
opposition to the supply of arms to Pakis-
tan and are in touch with them on this
matter. We are not aware of dircct sales ol
lethal weapons from the U. S. to Pakistan
since the 1965 conflict.  We have also been
successful in preventing, by and large, sup-
plies of U. 8. arms to Pakistan through third
countrics,

So far as the question of supply of
90 F-86 Sabre jets is concerned, I may refer
the Hon. Members to the statcment made
by my predecessor in the Lok Sabha on the
2nd of September, 1966. To the best of
our knowledge no Sherman tanks have
been supplied to Pakistan since the
1965 sconflict. Ifthe reference is to
the reported supply of 100 Patton tanks
through Italy, the House has been informed
on a number of occasions that this deal has
not gone through.

sit wy fovdd: sewer wEEw, T A @it
oF T §, 9ES IAET gorn fear S
@ 9=9T 0 | AT | W1 e ard
g 99 d=9 & Y s=f A &, Wi
F oAy w=f @ T oW wERw
ALY

ot feAm feg - I3 ST AT @TE
T qoEA FT Ffew w7 @ g fE e
A RE
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it qy fowd @ oA wErd fE —

If the reference is to the reported supply
of 100 patton tanks through Italy........

SfFr ot foR s g, A3a FT TR
FT GATAT ¢ | X 1% ToAeeA! ¢ Al
§ WUt A "I AE wA
AFAT AT T B—

He added that the USA completely aban-
doned the arms cmbargo about 17 months
ago when the refurbished sherman tanks were
supplied to Pakistan from West Germany

through several Halian firms.  (Inrerrup-
tion).

If the reference is 10 the reported supply
of 100 patton tanks......

gz FaR w3 oAt B, wfew
a9 ASHS qRAT 7

sit faw Fog A7 o aww ®
g ATE FEA F Ay A1 ¢ fm oA
FACER I AN gL R .. ...

it wg formd : 7T 99 F1 I AR
frar—

If the reference is to the reported supply
of 100 patton tanks through Italy ......

#4 feE 9g@x gAmET & semw
waET, ag AT faarfaa st af
™ #1 wrf AT A & & A e
ATE g E | TES AT TH FT @A
Ffad

sft frdw foy ©  srew weew, AT
e gz foofaa @ @ & "R
fawrforr adt &, .. (vowww) . ...

WET A% WAAT AT ® AW &
gaa g, RQ wfemi w@E e
JqF AW w7 IACL @A, AT
T TE TESEEA A WA
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IEW AARA ®1  Ffa Agr &0 &
ORI dGF AT AT &
fee® s at mFT g T Mg
F—

“To the best of our knowledge no sherman
tanks have been supplied to Pakistan since
the 1965 conflict. If the reference is to the
reported supply of 100 patton tanks through
Italy the House has been informed on a

number of occasions that this deal has not
gone through. ... .. =

ot wy fed - sremy wENEm, AT
ov 7z & fF smdwr & 1 a9 A
&, AT AT 97 39 §1 €S Ay F
Tt F ofuw I (o= &, afras
WA § Al § AR A ww
AT F aT F A A oft A
I | THiEE aw Fq FEAA AR
SACET FY FTHIC T AT F7H §-

In remarks prepared for publication in the
Congressional Report the Liberal Republi-
can said that recen! suggestions that the USA
might lift the embargo were misleading be-
cause there has been no effective ban,

wfod & s qrgan g f5 w7 ox
#Hg 77 At 77 fa@re & fad gy
w71 & o ag & ¥ O w7 AN
| 9% A 41, afagt ov w4 O
T 91, A1 ¥ HE! WEEE 3A AT Ay
ST FITEA, HEATT F ZAIE ZATAA F
FOTHSAIA & A7 7 FHIZT o=
IR i w9

0 TAE— ghaard # ¥,
afe s e gt gfeae §, qoA
gz &, W= & 78w @k
qifeea St fagwi # wE § wen
s oy T2 # ) war Sy wErT v A ey
sare w48 fs W ==, | ST a
¢ tw O @ fegemr W oar
qriwerT ¥ gfaare 7 &, fiedt sy +fr
T W gw o g & are | oy
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yeq AT & ar¢ F wag Aren-fadT ama
Y Fafarr #1 7

it few g« i o AT AR
FT 9EAT AT E—FW &1 W AT
gATL gATAT™ & quT o=y wfegi & faet
IR AR F ATIT TET &1 AEE
ArEm A TR R S Ay 7 A wifem
FT qa1 oA & @, At gw W e
SgTaT Fafere 1

AL AF I F1 AT qATE 2—FA
¥ gfaae 7 & qur A oW W
qffe & gfaa 7 F——wmt aw
AT FT AT E, EHAITY FaAT8
f& 3 mfszam 1 afgare 7 @ 1 anfgz
t 5 fow a@ =@ fegem ol
qIffEaTE F1 3EW OF 719 @1 ¢, 3
3 qffma= &1 gfaar 7 § 1 qafew
g Em vy gfgme 73 Afaw =
o0 gw %1 4917 7241 U297, 2W ATET F
fedt ot 2w 7 a7 wTR—a
FuT grar F R Avws @ g
WA T5+7 A1 47 19 THAT Arfed
frad o gren F47 mifdAm A
A AR ®TEN R, T A A 2 e
13 & qm &% Zfaar 2 onfedEn
FH glag awe 7 A7 727 7

SHRI INDRAJT GUPTA (Alipore)
With regard to the supply of =86 sabre jets
Mr. Coughhin is reported ina statement as
saying © ‘1 charge our Government knew
from the beginning that those 90 planes
were destined for Pakistan.”  In his state-
ment the Minister has referred to some
statement made by this predecessor  in
this House,  In that statement we were told
that after repairs in Pakistan these plancs are
going to be sent back or have been sent
back. 1 would like to know that when Mr.
Coughlin is saying that the United States
Government knew from the beginning that
these planes were destined for Pakistan, what
is the position now, as far as Government is
concerned ? Does not their previous
information need some fresh verification
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and  fresh  consideration 7 As  Shri
Madhu Limaye has pointed  out,
it is of no consequence whether they
are  Patton or Sherman tanks. The point
is, the deal has not gone through
according to the Minister. May 1 know
from him what is then to prevent it going
through at any time in the future and does
not this whole thing only throw a lurid light
on the duplicity of the United States'
Government in this matter? 1 would say,
the Chinese Government at least gave planes
to Pakistan openly not by the backdoor and
indirect  mecthods. Mr. Dinesh  Singh
had been to the United States. The Presi-
dent of the United States has been here.
We are told always that they discuss all these
questions and we have been assured that no
arms would be given. But, I want to know,
whether, if these back-door methods con-
tinue our Government would consider cut-
ting ofl diplomatic relations with the United
States.

SHRI DINESH SINGH : I should like to
leave Members to draw their own conclu-
sions and not make any comment. We
have o go by the accepted declarations of
the countrics concerned. So far as the ques-
tion of supply of arms is concerned, whether
it is concealed or open, | would consider it
just as bad. | would not consider supply
of arms by China any better because it is
declued whether as  some thing is given
by some other country which is not dec-
lared. Pakistan's acquisition of arms is
certainly o threat to us and it would be a
threat whether the weapon is given openly or
indircctly.  So fur as the deal is concerned,
ahout the future, as to whal is thereto pre-
vent these countries from giving in the future,
how can 1 say whalt is to prevent that, ex-
cept to say that we should continue our
efforts 1o see that Pakistan does not
get these arms which would be a kind of arms
threat  which could be used against us?
Regarding the clarification that the hon.
Member has mentioned, 1 think, it is a clari-
fication to be given by the United States
Government to one of their Members of
Parliament. 1t is very difficult for me here

to give any clarification on behalf of United
States Government,

SHRIINDRAJIT GUPTA : For the first
part he has not replied. His predecessor
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has said in the statement mentioned here
that these planes, after being repaired in
Pakistan were going to be sent back to Tran.
I wantto know from him as to what is the
Government's information. Have those
planes been sent back or they arein
Pakistan?

SHRI DINESH SINGH : My colleague
has informed the House that the Canadian
Government  where  these planes were
manufactured had informed us that these
planes, after they were serviced in Pakistan
would go back. This is an assurancc that
Iran had given. Both the Canada Govern-
ment so far as 1 recollect and the West
CGierman  Government from where  these
plancs were sold have been informed.  Both
of them had been assured that these
plunes after they had gone through certain
verification would be returned to Iran.

AN HON. MEMBLCR : What
information?

AN HON. MEMBER : Have they gone
back ?

SHRI DINESH SINGH : It is very diffi-
cult for me to say how these planes. . .. ... .

it wy fawd : fom zATEE A s
THEATT £ |

SHRI DINESH SINGH : Tam only trying
to give the information correctly to  the
House. Itwould be very casy to give some
information, but I am not the Pakistan

Government or  the Iran Government, and
I have no method. . ..

it awTw W (gfer faed)
AT AT AT qAT Eifam |

st wy fewd: 32 a3 A9 e
g1

SHRI DINESH SINGH: 1 would beg of

the hon. Memt to try to appreciate how
our missions abroad function. They do
not have radars there to see whether these
planes have crossed or not crossed. These
arc planes which could keep on moving
from onc country to anothe;. We do not
have any radars; what we tried to find out
are the things that we have given 1o the
House,

is your

SRAVANA 27, 1891 (SAKA)

Arms fo Pakistun (C. A.) 238

So far as our information went, these
plancs had gone back, but I was only trying
totell the House that this isnota matter on
which we can give any categorical answer
because we go on the basis of certain infor-
mation that comes. We had been in-
formed that they had gone back but today,
as 1o whether they have come back or one
hundred remain or ten remain, if 1 say
something today about it, tomorrow, hon,
Members  will say that 1 have misled the
House. Therefore, we would like 10 give
full information as is available to us, namely
that we were told that these had gone back to
Iran.

sit w7 "a@ A (feeEt m=T) o
HETET HEIRY, Heall Welaq A 97 *2=-
AT FFET

“The Housc is awarc that the US arms
cmbargo was reluxed in carly 1966 to
permit supply of non-lethal items. This
policy was flurther changed in 1967 when
sales of spare parts of lethal weapons
directly from the US and sales of lethal
weapons  through third country were
permitted on a case-by-case hasis.”

§ IAH qEAT WA g & s
f@Aa =T wEsR  offem o ?
AT 1965 31 @Erf & arz oifaEAe
1o feafr 4, @139 afa gfdn,
I IAedfA F1 TfEEA & g
femm &Y #mmaz =@ @ fE arw
miseaAa & T T AT AR IR T
wgmaT &7

®  yeTar qifeerT 3% fewA
a7 &1 Wt ra7 § A F o mo o
WY & A1 q@r & fer 1 w1 AR
famr & ar 78 ? s faem & 1 faerem
faer 8 ? a9A 48 Fer & ATt 07 O
g % AR ad w § ot a—
A AT qET & s fear st
FTHTAT JHETA % 919 747 & T
v qt w1 A ar fedn dwr v
afcd ¥ o 4 ?
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% afafem J@T 7l WEIET A
g1 fa gaTa T arfaare & o S
FH A & FWifw gwIY ATAA A T8
T F 2 A AT FY BN qrwT gw
FEAATE | T A A guen fwar s
WITH IAFT AFEST AG FT q17 & Al
Iy At ofiar & A g e T
EEi 1§ wHA agar g @
JAOFT T 3W dT 97 fF He 7 g
gaq g, e @ WY w7
o 7§ 4g S AEar g F anfiwres
& AT gaT Sl @ SHE T g4 g
AT F1 gL qrfEerE B gl
F™F A §woEE B Y, TEE
Feez fafem g ?

st foaw fag : @ A% qA T
F4T UF AT &, ¥ Fifrmaem. ..

ot WAL AW T AT AT & A
faar & 1
o g1 e far g, A v ) e 35—
FE § & TEFT 279 44 (4 0F qE| &
e A 20

WEl A% ZAWI ATET & AATE
EHTE ATT TEAT Hat o1 A A fEaer
) wAET 37 wEA & AT o fa @
f zw %1 wew & fF F@7 A g
qmA 9 TR, | HAT afaeEE
s gwd fon gwd wr T fod
F1 39 sHHEA T 9THA &% AoET
#71 ¢ & oo ATeEl & AT gEA
AT gowT & g s fea g
# qEWAT § ARG A A T A
¥ w9 Afed o

St W wTw T i g e 91
qiffaT 1 ARSI eRET
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fedm ez w1 & wifr & v gfe,

ot fom fag: 7 waw fer @
T |

it FAL AT TR : LA AL, T
Fa S, A9 AR TEe @ E | PR
HAAG el o oraT AE T 9Red
gdr A A

weaw Wy - At wy fowd Y J
F FTHEH & LA & ¢ § 9ATS
TEATAT | FT% F2F & FGTH FT A1
qE TEAE FE qg A1 3% & Sfed
a1 fad oF FHraA & & gl
£ A onud Faret @1 fewn @ g—
&5 |y A=t S o 2 E A1 dw
sfFa & ot o8 o wr ar e s
femw wae fam § 9af® s fas o
A Fffedaa & genfes &)
T I FHAT I fedz F A X
qed £ a1 § e g1 sefdwdeT
a7 7 AwA E, FeE FT A8
A A AATAT AT ATT AT FEd Ay §
AETAA ZIIAT |

e @ am . & §9© 7
qur 2 f& famm amam 1965 & iy
% afaerd & oy qF T § 7

MR. SPEAKFER : That is not relevant,

St FAT AT TA © A I AT TG
arra o e var s & @ A
HH g

MR. SPEAKER : This relates to the
Ministry of Defence.

st waT o @ qfeEm §®)
FFOET A AT @I AT & 98 A
TATET AT B FTH AN
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MR. SPEAKER : Shri Tridib Kumar
Chaudhuri.

SHRI KANWAR LAL GUPTA : I
strongly protest against this.

SHRI TRIDIB KUMAR CHAUDIIURL
(Berhampore) : The principal charge
that has been levelled by Mr. Coughlin
against the American Government in the
context of President Nixon's visit to this
country and Pakistan is that although a
formal arms embargo was there, there was
really no arms embargo. He has also said
that after the visit of President Nixon to
our country and Pakistan, the pressure for
arms supplies would increase. In that
context and also in the context of further
news from Pakistan after President Nixon's
visit to that country, there has been a further
development. An American Congressman
has charged that there was never any arms
embargo. We also know that the hon.
Minister himself has said that the sale of
lethal weapons on a case-by-case basis. ...

MR. SPEAKI:R : 1 am waiting for his
guestion,

SHRITRIDIB KUMAR CHAUDHURI:
You had allowed every body clse........

MR. SPEAKER : I am not going to allow
it in future. The guestion should be direct
and should seck some clarification,

SHRI KANWAR LAL GUPTA : Therc
is a difference between a question and a cal-
ling-attention-notice.

MR. SPAKER : That is not the scope of

the item. Let the hon. Member kindly see
that,

SHRI TRIDIB KUMAR  CHAU-
DHURI : This is the direct gquestion.

Firstly,an American Congressman has
made a charge against his Government.
We are not concerned with that. But we
are concerned to this extent that the Ameri-
can President, the head of the American
Government, visits this country and
the other country and after his visit, the
news comes from that country that the
American Government have agroed to supply
arme to Pakistan on a cash basis and already
the sales through third parties were autho-
riscd since 1966, In the light of that, may
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1 ask whether Government have taken all
precautions about collecting information
wliether the surplus arms, as for cxample,
Patton tanks, Sherman tanks etc. whvich are
lying in various NATO countries like Iran,
Italy, Tuikey, Belgium etc. are being sold
through further third paitics to Pakistan?
Has the hon. Minister any information on
that 7 May 1 know whether any new
arms supplics arc being made and whether
a new decision is going to be taken after the
confabulations that President Nixon had
with President Yahya Khan of Pakistan ?
Has the hon. Minisier any information on
that ?

SHRI DINESH SINGH : [ have shared
fully with the House the information that
we have had about the supply of arms to
Pakistan cithet directly or through third
countries. In the cases that came to our
knowledge, in which we took up the matter
wtih the governments concerned and
also with the US Government, we had been
able to prevent the sale of tanks from Italy
and also later on from Turkey and West
Germany. What information we are able
to get we have becn supplying to the House
and we have been taking cvery action to pre-
vent such sale of arms to Pakistan. I
said 'by and large ' because it would not be
possible for me to say categorically that
there has been no other sale; to make such
a statement would not be fuir to this House
because with the limited facilitics we
have, I cannot say that there has been no
other salc; there may be other sales we might
have missed, but by and large in cases of
sales that came to our notice, we had been
able to prevent such sales.

So far as sales in the future are concerncd,
we cannot say what will be the policy of the
US Government. Wc have conveyed to
them our stand on this; we have discussed
this with the -Sccretary of State and with
President Nixon and we hope  that
the US Government will not sell arms to
Pakistan, but it will not be possible for me to
give any assurance because it is a matter
which the US Government  are examining.

SHRI B. K. DASCHOWDHURY
(Cooch Behar) : The Minisier’s  state-
ment has no bearing on the subject matter
of the call attention notice. It simply says
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that this Government has no frurther infor-
mation than that mentioned here in the state-
ment laid. T would like the hon. Minister
to go through the papers very seriously and
carefully. On the same day that this infor-
mation was published, there was another
news  ilems  published in the Hindustan
Standard dated 14th August saying that the
Senate Panel is  suspicious of US-Thai
secret part. It is said that it is the policy
of the US Government to have certain
secret pacts and those pacts were kept secret

from the purview of Congress by the
Pentagon.

The samc thing is found here. There
are three things to be considered.  The US

Congressional proceedings are exacting, high-

powered proceedings. The fact of these
secrel sales of arms to Pakistan is certainly
incontestable. Secondly, the Senate has
becn kept completely in the dark about the
US-Thai sccret pact by the Pentagon.  This
has been specilically stated by the Chairman
of the Public Relations Commitlee, Senator
William Fulbright. Thirdly, the mysterious
fact of the supply of arms o Pakistan
through third countries, such as  West
Germany, Iran cte,, has been clearly stated
by Senator Larry Coughlin.

Tn view of these things, this is a clear case
of violation of commitments made to India
by the US Government that there would be
no arms supply 1o Pakistan after the Indo-
Pak war. In this context, will Govern-
ment consider lodging a sharp and strong
protest with the US  Government, to be
sustained 1F necessary, by i new turn in our
foreign policy towards that country, in view
of their continued arms supply (o Pakistan ?

SHRI DINESH SINGH : 1 would beg of
the hon. member to see it in the perspective
in which it affects  us. What the US
Government has done on a secret basis with
other countrics they would naturally like
to keep seeret and would not  disclose to
us or lo anybody else. The hon. Member
has pointed out to a certain secret pact that
they have entered into. How arc we to
know about it? These are matters which
are kept secret between governments.  Of
course, every other country tries to find out,
but it is not always possible to find out these
socrets.  We also keep some  secrets despite
our open socicty in this country,
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Therefore, it has to be looked at in the per-
spective in which we arc answerable to this
House in regard to thesc matters.
What the United States Government does,
I do not say that it does right or it does
wrong; it is on cach matter that we have to
see, and the fact that they have given such
open support to Pakistan is a matter that
has been discussed in this House and our
opinion conveyed to the United States
Government on many occasions, It is not
something that we have scen for the first
time; what we are now trying to do is to se¢
that the United States adopts a cerlain atti-
tude in the rclations betwoen India and
Pakistan, and our talks with the United
States Gowvernment  have been on  this
basis.  Whether they supply arms to
Pakistan or not, it is our duty to defend
ourselves, and st us look at it from
that point of view. Whether Pakistan gets
from China, from the Soviet Union or from
the United States or buys from France or
Germany or any other country, the point is
that we have got to make greater efforts to
defend ourselves. Let us not spend too
much time in goging into what America is
doing. Let us spend more time in seeing
what we have to do to meet that challenge.

1238 hrs.

QUESTION OF PRIVILEGE RE DELHI
HIGH COURTS' SUMMONS TO MPS

MR. SPEAKER : There is a privilege
motion already pending before the House.

SHRI HEM  BARUA
1 wrote to you a letter.

(Mangaldai):

MR. SPEAKER : 1 am on my legs
now, on a different matter. 1 hope you
will wait for some time. Thercare three
privilege motions: by Shri Madhu Limaye
a little carlier, by Shri Kundq and also one
dated 4th August by Shri Salve. Thisis in
conncction with some discussion in this
House about the Shankaracharya. Three
of his disciples went 1o the high court and
the judge later on, rather than deciding it
himself, asked for the constitution of a Full
Bench. So many points have been raised
and very aptly raised by Shri Madhu
Limaye, Shri Salve and also Shri Kundu.
After readipg the judgmeat and a number of
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other points mentioned therein, before giving
my own views, I would like to hear the hon.
Members who have given the motions, very
briefly, because the time is limited.

SHRI S, M. BANERIJEE ( Kanpur ):
We are all affected.

SHRI NATH PAI (Rajapur) Before
we had the honour of electing you to this
high office, the whole matter had been raised
here and we were in possession of the House,
and there was a directive from the then
Deputy-Speaker who was presiding that when
the matter is laken up we will be called to
make a statement, since the matter is of
utmost importance to the whole House.

MR. SPEAKER : If all of you should
express your views about this, wecan take
it to another day also, if it is not finished to-
day. Yes, Shri Salve.

SHRI N. K. P. SALVE (Betul ) : Mr.
Speaker, Sir, trusting yoursell to be a very
great realist and your anxicty lo maintain
the dignity of the House, 1 have no doubt in
my mind that you will not hustle us through
this matter which is of considerable impor-
tance. Itis not without a sense of poignant
distress that 1 feel impelled to seck leave of
this Housg to raise this privilege issue about
which | am now making a statement,

This matier of privilege involves certain
exceedingly important  and fundamental
questions, questions which have very far-
reaching cornsequences, because the issues
in this privilege question are not confined
merely to something like a censure of a citi-
zen or a few citivens for an act of omission
here and there, for disiespect to the House
or for a breach of privilege of its Members,
but the issues will ultimztely necessitate a
decision of this House, and the House will
have to determine the attitude and approach
it wants to adopt towards those people who
want to recklessly and ruthlessly outrage the
essential norms, the vital guarantees, and
the immutable rights which are prescribed in
the Constitution which give to this Parlia-
ment a commanding and impregnable posi-
tion in the affairs of the nation, without
which position the rich and luxurious
growth of parliamentary democracy would
be stultified and very soon it will

make nonsense of parliamentary democracy.
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SHRI RANGA (Srikakulam) : What
is this privilege motion? Against whom 7
‘What is the subject matter ?

SHRI M. K. P. SALVE : I am coming to
that. I would beg of Shri Ranga to bear
with me for lwo minutes,

MR. SPEAKER : If Profcssor Ranga is
still anxious to know as to what it is about.

SHRI NATH PALl : Sir, you did explain it
very lucidly in the beginning.

SHRI §. M. BANERIJEE : It is in the
Order Paper,

SHRI RANGA : It must be stated on the
floor of the House.

MR. SPEAKER : It is alrcady before the
House and a number of suggestions have
come to me on the number ol issues involved
from many hon. Members. This is in con-
nection with the discussion about Sankara-
charya in this House. Itisalready a pending
matter. 1 thought he was aware of i,
Otherwise, 1 would have asked the hon.
Member to read the whole motion.

SHRI M. K. P. SALVE : 1 would beg of
the indulgence of the hon. Leader of the
Opposition to show a little paticnce to me.
It is a very important matier, involving the
dignity of the House, the honour of the
Speaker and the privileges of  themembers.,

This question of privileges arose oul of a
suit of damages Tor defamation which has
been filed by some citizens of Delhi 1 do
not want to give their names, becuase that
will mean giving undue publicily to them.
They are five of them and they have filed a
suit in the Delhi High Court, suit No. 228
of 1969, The gravamen of the charge in the
plaint is that the Specaker (Sir, your predeces-
sor), thc Home Minister, mysell and two
othar Members of Parliament, who partici-
pated in a debate on a Calling Attention
Notice, made certain obscrvations icgarding
the Jagadguru Sankaracharya which were
highly defamatory to the Sankaracharya, and
that these plaintifis have been offended,
hurt and injured as a result of what we said
here on the floor of the House. So, they
filed suit for damages before the High Court
of Delhi to the tune of Rs. 26,000.
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For a proper appreciation of the issues in-
volved it is necessary for me to demarcate the
entire dispute into two parts, firstly, relating
to the action and lapse of these five plaintifTs
and their lawyers, who entered into an un-
holy alliance to drag us into a court of law
in respect of what we have said here and,
secondly, in respect of the attitude of the
Delhi High Court, and to determine whether
the Delhi High Court and its Judges acted
Justly, fairly and properly to protect the pri-
vileges of the Members of Parliament and to
protect the honour and respect of the
Speaker.

The first part of the matter, which has
very close mexus with the demeanour of the
plaintiffs and their lawyer, is very unfortu-
nate and unfolds an extremely sordid story
of an unwholly conspiracy to outrage the
dignity of this House and the honour of the
Speaker and un absolutely atrocious
and arrogant attitude to trample the rights
and privileges of the Members of Parliament.
A plain reading of the plaint makes it abso-
{utely clear that the plaintiffs and their law-
yers were completely aware of the fact that
no High Court can dare sit in judgment over
the proceedings of this House. They
were not unaware of the fact that it was not
within their jurisdiction to adjudicate upon
what hon. M:mbers have said on the Noor
of the House, and we have never said a word
on the matter outside this Housc. They
knew the position fully well. But, then,
they were not interested in sceking redress of
their grievance; they werc interested only in
retaliation and vengeance.

MR. SPEAKER : I find that in the judg-
ment they have accepted the plea that the
members were protected. But 1 have not
seen the judgment in detail. So, he may
quote the relevant  portion from  the

judgment.

SHRI N. K. P. SALVE : Sir, it is a very
important matter. So, if you bear with me
for a short while, I will be very grateful to
you and to the House for the indulgence
showntome. 1 am dealing with the plain-
tiffs and their lawyer. Their cntire action
was motivated by considerations of retalia-
tion and vengeance and the use of in-
vective and abusive language againsi us
which constitutes grave contempt and a
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matter of which a very serious notice will
have to be taken by this House.

The charges are fourofid. 1 will refer to.
the very relevant paragraphs very brielly
Firstly, it is contended in the plaint that the
entire calling-attention  was admitted in
breach of the rules themsclves, as though
they arc saying that Parliament acted in
excess of its jurisdictions beyond its
competence  in debating this  issuc.
Never have T heard a more astounding, more
insane and stupid contention about the
jurisdiction of Parliament. However, one
of the contentions is that Parliament is not
competent to discuss about the gospel of the
Shankaracharya on untouchability.

The sccond contention is that the House
was reduced to a common place with the con-
nivance of the Speaker. It is unfortunate
that many times things do happen in this
House which do not add to the dignity of the
House, but it is one thing to say that some
things have happened which are unparlia-
mentary and it is quite another thing to say
that all of us have done this mudslinging on
the Shankaracharya with your connivance,
It constitutes a very grave contempt of the
Speaker,

The third charge is that we, Members, who
participated,  used  undignified and  un-
parliamentary language and made false and
malicious charge against the Shankaracharya,
1 have never known the Shankaracharya per-
sonally; 1 have never heard him. We arc
told that he is a man known for his pro-
fundity and ecrudition and that he is a great
spiritual  leader. We  have  absolutcly
nothing against him,  All that we had stated
was in relation to his observation in which
he had propagated and justified untoucha-
bility, which conscientiously we had to
oppose. It is in respect of that that we had
made our submissions to the House.

The fourth charge is that in condemning
the Shankaracharya we besmirched his
image deliberately. Why so ? Because
the Government all these years had failed
to cradicate untouchability and we were,
therefore, anxious—all of us, including
Shri Banerjee—to exonerate the Govern-
ment and palm off the blame on the
Shankaracharya.
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SHRI J. B. KRIPALANI (Guna ) :
They have made each other untouchables.

SHRI N. K. P. SALVE : Therefore I sub-
mit that the entire plaint has been drafied
distorting facts. It makes oul a casc that
we were people who are mean, cowards, un-
trustworthy and not capable of being proper
representatives of the people.  This constitu-
tes  very grave contempt.

MNow I may refer very brieflly to two or
threc lines in this plaint. First I refer to
what is stated in paragraph 15 1 guote:

“In the instant case not only this Rule
wils thrown to the winds but the Speaker
took part in the hurling of defamatory
imputations and all the defendants while
expressing themselves on the address of
His Holiness Jagadgura Shankaracharya
Anant Shri Swami Niranjan Deva Teertha
ol Govardhan Pecth, Puri, gave themselves
upto a use of language which was more
common place than serios, more lax than
dignificd, morc unparliamentary than
sober, and jokes and puns were bandied
around with playful spress and His Holi-
ness Jagadguru Shankaracharya
Aanata Shri Swami Niranjan Deva
Teertha of Govardhan Peeth, Puri, was
made to appear as a leperous dog. The
defendants forgot that use of unparliamen-
tary words by device is as prohibited as its
direct use.”

It is further observed in paragraph 17:-

“To impute upon a person of the status
of His Holiness Jagadguru Shankara-
charya Ananta Shri Swami Niranjan Deva
Teertha of Govardhan Peeth, Puri, that
he was a person worthy of being placed
“under the table” is nothing but saying
that he is a dog or a lowly animal fit to lick
the dust and when the unsolicited sugges-
tion is made by the Speaker of the Lok
Sabha, the imputation becomes more in-
decent and defamatory coming as it does
from that forum and place. The Speaker
is no more privileged to a call a stranger
to the House a dog as the stranger is no
more privileged to call the Speakera dog.”

sl ST wreR ( 29E) WAl
q8T @ #fgd, #i o FCRE 7
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Y ATAGHTT WEd: AT AT I
g fF qg T wraeT § | 59 Y qwwAT
afgd I A AT ? &1 =T
oTEH & | A1 UM A HARAT A7ET av fE
4T AT, SAlAY 9 71 9% #7
A@ed F7ATE |

“The defendants severally and collec-
tively in the manner alrcady herein stated
before in this plaint maliciously spoke and
published of His Holiness Jagadguru
Ananta Shri  Swami  Niranjan Deva
Teertha  of Govardhan Peeth,  Puri,
words and sentences which not only mean
that he is a criminal of the worst type who
should be punished with public whipping,
but also that he is also a degraded and
wretched person un worthy of being per-
mitted 1o live in this country, that he
should therefore be hanged, and  in any
event he was a person who was so defiled,
malignant and polluted that it was not
proper for anyone even to touch him".

Not a word ofthese allegations has an
iota of truth about them. This is done purely
with a view to malgning us, distorting facts
and wreaking vengeance upon us. Therefore,
it is my submission to this House that the
plaintiffs and their lawyer planned a conspi-
racy and filed a suit agajnst the Speaker, my-
self, the Home Minister and two other Mem-
bers, of Parliament making insulting, un-
warranted and outrageous statements against
us, imputing unholy motives for what we
stated hona fide and conscientiously on the
floor of the House, and dragged us to a
court of law tendenciously knowing full well
that they had no remedy in a court of law.
Therefore, I submit, the House should give
its permission to raise this issue here in the
House itself.

As regards the High Court, T only want
to submit that article 105(2), in turn says
that Members of Parliament......

MR. SPEAKER : That is very clear
from the judgement.

SHRI N.K.P. SALVE: 1 do not have a
copy of the judgement.

MR. SPEAKER : What is your suggestion?
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SHRI N.K.P, SALVE: Kindly allow me a
minute. My point is something different.
Article 105(2) in term, says that Members
of Parliament have absolute immunity. ...

MR. SPEAKER: That we know. You may
please come out with your suggestion.

SHRI N.K.P. SALVL: Order 7 of Rule X1
of the Code of Civil Procedure, in term,
says that “the plaint shall be rejected in
the following cases where the suit appears
from the statement in the plaint  to be
barred by law™......

MR. SPEAKER: That is presumed; we
all know it.  You may please come out with
your suggestion. You want it to be sent
to the Privileges Committee. You have
explained your case.  You make out a cise
for a question of privilege. That is to be
judged by the Committee.  That is all,

SHRI N.K.P. SALVLE: 1 seck your in-
dulgence for a minute. I have made out
a case, firstly, against the plaintiff and then
the lawyer and now about the High Court.
It is a very delicate matter. 1 submit that
this House should consider whether the
High Court should have dismissed the
suit in limine without necessitating our
presence in the court by issuing summons.
I do not know whether the Government
had to pay any fees to the lawyer who
appeared before the High Court 1o arguc
the case and plead immunity for us from
proceedings in a court of law under
article 105(2) of thc Constitution and
whether it constitutes an act wherc the
High Court has failed to be vigilant in its
duties.

v &t wy ferd (W) ¢ steaer W,
& sgrar AWT g &A1 WgaT | F &1
€ qE21 &7 aTH ATT A ATEA HIA FT
T waAT qTgar § | 691w 4g & 8
o dfqu # wr 105(2) 7 &
weai 7 forat gart & f5 arfearie & ot
e g a1 AT fad 9ET 9w w1 S
&7 faeft o wErea § FTIETd WEr
N JEA a9 1 aag 41 fF faest
gEFE & IF A awew ardy few 7
= W Srifewm i st &1 oF
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feeat €3 & 1 97 am sfaede e
FT HHH S g IAHT FIOE | IWH 72
wgr T g fF
“You arc hereby summoned to appear
in this court in person...."

AT 9z A T A1 IAG TRl far
& fw .

... take notice that in default of

your appearance on the date above men-
tioned, the suit will be heard and deter-
mined in your absence™.
o T § e et ww AreE #t
T 77 & aRA fAF=a #1718 afuwre
T 9T 0T T & AT 7 71 g a9
g A% | T gg wrar 105(2) &t
TS A1 99 # 9A qwr f oTw avg
F1 gz w1 A1THY = 7 ATAT ARG
& o FFAT @ §1T T qTTET IAE FT
feeft SFE A FrETE S FTATATE

a0 I 4z & & 97 a7 g
93 y1EA faar fF g faeslt serem
F A TH T KT AT &
I F A AN FAF T A FG
AT IA 9 I @RS #1 «@r qfFhwar
g% g I9He & favgs am% & 1 I 92
A ATHT § | FARE FT FTYT AL qTH
2, 39 7 A B AT A1ZT Fed & AN
TRAGEAAATN T FE &, I &
JAAz & 99 fged ®1 F qgan g

“During the pendency of the suit, an
application under order 7, rule 11,
and order 27-A of the Code of Civil
Procedure read with article 105 of the
Constitution was filed on behall of the
Union of India praying that the plaint
might be rejected under order 7, rule
11 of the Code of Civil Procedure as
the present suit was not maintainable in
view of the provision of article 105 of
the Constitution. Prayer was also made
that the Union of India might be added as
a party and that notice be issued 10 the
Attorney General of India. When the
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case came up before Prakash Narain
J. on July 30, 1969, the learncd judge
observed that the matter was of consider-
able importance as to the interpretation
of the Constitution. He dirccted that a
notice be issued 1o the Attorney General,
He also referred the matter to the Chiel
Justice for constituting a Bench of two
or more judges Tor disposal of the con-
tention raised. It is in these circum-
stances that the case has been posted
for hearing before the Full Bench of
this Court.”
g= a9 7 91 faug fFa & 390 faey
F1 F1E A AFT ¢ | fAeg vw S 9w
a1 <Y TEE ATTAW, IAF LT qH
S ? Fa oF fRrEe
oT7F AT FAC 9T dzAT AT IART
A1 TW-T-FH TAFT SATT TEAT ATIAT 4
FIH AT G2 IA4 ATHA T 7FAT 2 |
T AT A | fawma ¢ A 557
F Fav | | aray fam #mt A fawaa
1 3w a7 § § fagga wwEw fa
gAd1 A1 favgm geaar 17 fewrea
2fer 7 7w %1 Twar anfem | I A FE
M AL & | TEA A1 F1H fFar 3g =
q7 | 3fFT AAF LA § Tg AT FgAT
srean g % s@a #1T ga #1 fown
a|T gt J1fed fF sErea gare sfusrd
O HTHAY 7 FL AL ZH S W Ersd
Foufusrd FTufawar A FL 1 W H
FFTEE § FIO a1 ST ST AT
9 & T gaTe sfuwrdd 9T ArRe
g1 @ A IFH A AT @A w1 g
faar | T H TS ATRA  HEA &
T 3% Wl A § @ 9nEar g
T HETET A0 ATV AL FE1E |
SHRI NATH PAI (Rajpur) : T shall
try to be very brief. As the two previous
speakers have submitied, the issues raised
are of vital importance. We arc aware that
the hon. Law Minister informed the House
that the procecdings were dropped. The

matler does not end with the dropping of
the proceedings after the intervention of
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the Attorney General of India. The issue,
as you will sec, ought to have becn known
to the lawyers who drafted the plaint and
also to the learned judge who allowed the
summoens 0 be issucd., The issue is one
of relationship  between  Legislature  and
Judiciary. It is not only a question of
privilege of Members or of Parliament. The
basic issuc  which ought (o have occurred
1o the learned judge is one of relationship
between Legislature and Judiciary.  May
I submit very briefly here that this issue
has been very clearly defined finally by the
Supreme Court in Keshav Singh's case,
We have four distinguished cases in this
regard. .. (Interruprions) | was submiltting
to you that this issuc has been debated,
discussed and finally decided by the Supreme
Court and the other courts of judicature
in this country. We have the Sharma's
case, we have the  Scarchlight's case; we
have the very important case of Keshav
Singh; we have also the Orissa case, (Interru-
prion) 1 would not go into all these here,
As Mr. Madhu Limaye pointed out, and
I may once again remind the Housz of this,
issuing summons is not an ordinary thing.
The Committee on Privileges of Parliament
has rccommended to the Gowvernment of
India which then recommended to the
Governments of the States o bring to the
notice of the Chiefl Justices of High Courts
what should be the methodology of dealing
with Houses of Parliament and State Legis-
latures. Here I would like to read out
this part:

“....that when Parliamentary re-
cords are required to be produced before
courts of law, a proper form should be
adopted:

“that in most cases it would be suffi-
cient lo call for only certitied copies
of the documents, at any rate in the
first instance, and that the original
documents might be called for at a later
stage if the parties insisted upon their
strict proof.”

This is the position even when documents
are requircd to be produced. Here the
court did not bother to ask for the certified
copy. The court, 1o start with, issued
summons to Members of Parliament. May
I state herc what the law is. Beginning
with the Bill of rights, the law is very clearly
stated.



235 Question of Privilege '

[Shri Nath Pai]

“The freedom of speech and debate—
all proccedings in Parliament are not
to be impeached or guestioned in any
court.”

This has been the Bill of Rights. In
Bradlaugh's casc, the House of Commons
debated this. This was the law that was
taken into consideration by the Constituent
Assembly when it drafted article 105(2)
and article 194 which applics to the State
Assemblies. But the law was finally stated
in the case of Keshav Singh where the Court
and Legislature tried to recach a harmonious
refationship. The UP Legislature after the
reference by the Court has written
something which is worthy of being taken
note of by the High Courts, by the Supreme
Court and by this House also. The basic
issue is not to provoke an artificial conflict.
I am afraid that the learned Judge of the
Judicature of Delhi was totally oblivious
of his basic duties. Any plaint which is
barred by Rule 11 or Rule 7 or procedures
ought not to have been entertained and
a cursory look at the plaint shows that at
every stage the plaint was barred by the
law of Civil Proccdure in this country.
T do not know how the Registrar allowed
such summons being issued. This is the
basic issue. It is not a question of a bad
lawyer doing the job. It is the Registrar
who is responsible and without the permis-
sion of the House the summons was
issued. The summons was issued after
the approval of the Court. Sir, I
would not take the time of the House.
The issue has been framed. The issuc is
whether the High Court was justified in
issuing the summons when Members are
trying to discharge their duty. 1 would
beg of those hon Members who disagrec:
what has His Holiness said. What is the
place of untouchability ? According to
me and according to the scriptures of
Hinduism there is no place for
untouchability and nobody who pretends
to be the Head of a rcligion and nobody
who pretends to be the head of a sect can
preach untouchability. There is no Jagatguru
for the whole of Hindus. Let us
make it very clear. This institution
of Jagatguru does not exist in Hinduism
at all. Anybody who pretends to speak
in the mame of scriptures ought to have
known .
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Let us not cntangle ourselves. 1
would beg of them who do not agree: let
us not go into that issuc here. Our issue is
the propriety of issuing a summons when
members expressed themselves on an  issue
which concerns them deeply. Let us not
cast aspersions on the High Court.  But, for
me, the breach of privilege is very clear.
May I submit to you, Sir, you guide the
House and refer it to the Commitice of
privileges so that we can try to deal with
it with proper circumspection and due
decorum. This is a4 motion which will
be supported by all. 1f, however, there is
any opposition from the Law Minister,
may | appcal to you that you, in yow
inherent discretion, refer the matter to
the Privileges Committee so that in future
there is no artificial conflict between the
Judicature and the Legislature.

MR. SPEAKER: I have alrcady heard
a number of arguments in favour ol refcrence
of this privilege motion to the Committee
of Privileges. 1 have been informed by
the Government also that they have no
objection to it.  So I do not think there is
any other matter left pending. I would
request the non. Members who are very
anxious. . ..

st AR "W T gEd aRE W
amw g

MR. SPEAKER: You arc against this
motion? (Interruptions)

SHRI NATH PAIL: Then 1 would like
to continue my submission. 1 thought that
there would not be any objection.

MR. SPEAKER.: If you have any objection,

1 can posipone  this discussion to
another. time. It is already lunch time.
We may fix another time for this.

SHRI SURENDERANATH DWIVEDY
(Kendrapara): 1 do not think there is
any objection,

MR. SPEAKER: 1 think we may take
it up tomorrow. Hon Members who are
opposed to it....

SHRI BAL RAJ MADHOK (South
Delhi): Tt is not a question of being
opposed. Certain comments have been
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made. I would like to make some
submissions. There is no question of
opposing.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): T am in complete agreement
with hon. Shri Salve that this is a matter

which should go to the Privileges Commitiee.

THis is a most extraordinary thing. Ever
since this Parliament was constituted a
thing like this has not happened. A suit
by half a dozen pecople who have nothing
to do with the matter, saying that they
are aggrieved with what some Members
of Parliament including the Speaker said
on a certain matter  go to the  Court.
This matter should go to the Commitlce
of Privilcges. The Committee of Privileges
should examine who among these people
referred to here have erred in this matter.

We should create a precedent which should
be available for us cever to follow.

13 hrs,

SHRI 5. M. BANERIJLEE: What about
the judge ?

SHRI GOVINDA MENON: If you
read rule 222 you will see. It says that
a member may with the consent of
the Speaker raise the question involving
breach of privilege either of a Member or
of the House or of a commitiee thercof. My
point is that there has been a brcach of
privilege and it is for the commitlec to
consider who are the persons who have
to be summoned or who are to be punished
in this matter. It may be the plaintiffs;
it may be the defendants; it may be the
registrar or it may be anybody else. I do
not want to express my opinion as to whether
the court has not discharged its duties
properly or not. Ishalldoitin the Privileges
Committee.

SHRI BAL RAJ MADHOK: While
1 approve the suggestion made that the
‘matter should be referred to the Privileges
Committee, | want to make onc submission.
It is true that article 105 gives us Members
of Parliament certain rights and freedom
of speech. I think that we Members have
also an obligation that we make use of
that right and spcak in a responsible
manner. . . .(fnterruptions) This shows that
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we are not behaving in a responsible way.
I carc for the privileges no less than you.
Al the same time we are not super beings.
We are also human beings like the others.
In this country things are happening which
nobody likes and which everybody condemns.
Il anybody justifies untouchability on the
basis of religion, T am the first to condenm
it in the strongest possible terms. 1 know
no scriptures in this country which justifyit. .

SHR1 S. M. BANERJEE: The motion
was moved by Mr. Salve and it was support-
ed by other Members of Parliament and
ultimately supporied by the Law Minister.
Il anybody wants to oppose it, he can make
a statement against this. Mr. Madhok is
not opposing it; he said so even at the
outsct. Then this sermon on the Mount
is nol necessary.  He can give sermons to
Members who shout every day.

SHRI BAL RAJ MADHOK: | have as
much right 1o make comment as anybody
clse. | was saying that it was  anti social
and anachronistic. It is aguinst the basic
vilues of -our country. It is opposed to
our Constitution. Therefore, there is no
question  of justifying untouchability or
justilying anybody who support it. My
only submission is this. There arc many
things in this country being done which are
anti-social, unconstitutional; and which we
all condemn; they undermine the Consti-
tution. (Interruption)

MR. SPEAKER: Pleasc first listen to me.
You sec this is not a debate where statement
and counter-statements and accusation and
counter-accusation are made. It is a simple
question of a breach of privilege, and
this is almost the unanimous  opinion
of this House.

SHRI BAL RAJ MADHOK: 1 shall
complete what 1 wanted to say. Let us
be clear. For example, there are people in
this country who justify polygamy on
grounds of rcligion. Would you justify
that that is also a breach of privilege of
this House? My submission is that when
we condemn something bad, even then,
while speaking in this House, we should
use Janguage which is decent, which is
sensible; 1 am sorry that on that day, the
words used in regard to Shankaracharya
were not in a very decent language. I
would like 1o appeal (o the House, through



259 Question of Privilege

[Shri Balraj Madhok]

you, that in future, in respect of those people
who cannot defend themselves in this House;
we should use a language which is worthy
of us, which is not irresponsible, which is
not indecent.  This is the only submission
that 1 wanted to make.

SHR! RANDHIR SINGH (Rohtak):
Shankarachurya should behave. (furerrup-
tion).

SHRI UMANATH ( Pudukkottai ) :
Just one point. It is an important point
arising out of this.

MR. SPEAKER: Isita pointof order?

SHRI UMANATH: It is on this breach
of privilege question. Whenever questions
of privilege arc raised, especially about the
conduct of the Members during their
speeches or anything, there is one point to be
remembered.  This is the argument that
Mr. Madhok raised, namcly, the
Members must be  responsible: [ submit
with all duc respect thatif is this argu-
ment thatis encouraging this sort of breack
of privilege outside. Why I am saying this
is because,—1 will tcll you—on an earlier
occasion, when a similar question arose in
this very House, —I am referring to the
question of breach of privilege which applied
to my conduct—my conduct in this House
was referred to. Mr. Ramkrishna Bajaj
took it that what I said affected him; that he
was affected by it. He called me a liar
and typed out circulars and circulated
them to all the Members of this House,
calling me a liar for my speech on the floor
of the House. At that time, it was the
hon. Deputy Prime Minister himself, on
bekall of the Government, who said that
there was no breach of privilege because
the hon. Member must be responsible
for making speeches here. 1 say that it
is this stand of this Government as well
as some of the parties talking about our
responsibility that has encouraged certain
persons to go o the court and call the
Speaker himsell a dog.

MR. SPEAKER: The fundamental ques-
tion that arises here is this. Who is to
judge the relevancy or not is not the question.
We arc our own judges here . Why should
it go to the court and why should any court
sit around and sce the merits of the obsor-
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vations. That is the point in question.
What Mr. Madhok said—nobody denies it,
but it should be decided by the House here.
Any Member may invite the attention of
the Speaker whether it is fair or not fair,
It is for us to decide here and not for these
people who are sitting out.  As 1 understand,
it, I think the Members arc unanimous
on rcferring this to the Privileges Committec.

There are two points, as far as I under-
stand, and we shall draft them properly
along with the others that hon. Members
might suggest. The two points on which
we have to judge are as follows.

The first in about the violation of the
privileges of the House by the plaintiffs. .

SHRI N. K. P. SALVE : Plaintiffs and
the lawyer.

MR. SPCAKER : Then, we have also to
Jjudge the action of the judge in entertaining
the plaint........

SHRI N. K. P. SALVE :
SUMMONS.

And issuing

MR. SPEAKER....and then issuing
summons and then recommending it for
reference to a full Bench. In that light,
we shall have to examine in detail the rela-
tions between the legislature and the High
Court. Is there any other matter ?

SHRI RABI RAY (Puri) :I think that
would be enough.

MR. SPEAKER : These two are enough.
With the unanimous approval of the Mem-
bers, 1 refer this motion to the Privileges
Committee.

SHR1 SONAVANE (Pandharpur) :'The
lawyers also.

AN HON. MEMBER :
professionals.  (Inrerruptions).

MR. SPEAKER : I shall see to it to
tomorrow. Let not any Member worry
about it. T shall take due care of it.

They are

13.13 hrs.

The Lok Sabha adjourned for Lunch r1ill
Fourteen of the Clock.

—
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The Lok Sabha re-assembled after Lunch at
five minutes past Fourteen of the Clock.

[SHr1 GapILINGANA GowD in the Chair]

RE. STRIKE OF TEA GARDEN
WORKERS IN WEST BENGAL

SHRI §. M. BANERIEE (Kanpur):
I have a submission to make.

MR. CHAIRMAN : You should writc
to the speaker and get his permission.

SHRI S. M. BANERJEE : | have written
to the Speaker. [ have given call attention
notice to the Speaker.  Since he was unable
to admit two call attention notices a day,
hc has to consider it. Two lakh tea
garden workers of West Bengal are on strike
and the Labour Minister should issue a
statement.

DR. MAITREYEE BASU (Darjecling):
Please allow us to tcll the House
what is happening there because 1am just
coming back from that place............
(Interruptions).

MR. CHAIRMAN : I shall look into
the matter.

SHRI S. M. BANERIEE : The entire
cconomy of West Bengal will be affected.*

MR. CHAIRMAN : I am not allowing
anything. Nothing will go on record.

iy
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‘Not moordea. )
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SHRI S. M. BANERIJEE : Under rule 340
we can raise this matter.

MR. CHAIRMAN : The hon. Member
should seek the permission of the Speaker.
Papers to be laid.

14.08 hrs,

PAPERS LAID ON THE TABLE

Not Re: Enquiry into Trombay Unit of
Fertilizer Corporation

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
I beg to lay on the Table a note regarding
appointment  of a Commission to enquire
into certain lapses in Trombay Unit of
Fertilizer Corporation of India Limited.
[.Pfa'c‘cd' in Library. Se¢ No. LT-'II‘I92}'69_]

MNational Mineral Development Corporation
Government Review and Annual
Report

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI JAGANATHA RAO :
1 beg 1o lay on the Table a copy cach of
the following papers (Hindi and English
versions) under sub-section (1) of sectlion
619A of the Companies Act, 1956 :

(1) Review by the Government on the
working of thc National Mineral
Development Corporation Limited,
New Delhi, for the year 1967-68.

(2) Annual Report of the National
Mineral Development Corporation
Limited, New Delhi, for the ycar
1967-68 along with thc Audited
Accounts and the comments of the
Comptrolier and Auditor General
thereon.

[Placed in Library. Sec No. LT-1693/69).
Notifications Under Customs Act, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JAGANNATH PAHADIA : On
behalf of Shri P. C. Sethi, I beg to lay on the
Tuble :—

(1) A copy cach of the following
Notifications under section 159 of
the Customs Act, 1962

(1 G. 5 R, 183 (Hindi verson)
published in Gazette  of India
dated the 2nd August, 1969
together with an  explanatory
memorandum,

(i) G. S. R. 1836 published in
Gazette of India dated the 29th
July, 1969,

[Placed in Library,  See No. LT-1694/69].

(2) A copy of Notification No. G. §. R,
1780 (English  version) and
G. 5. R. 1782 (Hindi version)
published in Gazette of India
dated  the 206th  July, 19069,
under section 38 of the
Central Excises and Salt  Act,
1944, [Placed in Library. See
No. LT-1695/69].

(3) A copy cach of the following Noti-
fications issucd under the Central
Excisc Rulcs, 1944 :

() G. 5. R. 1776 published in
Gazette of India dated the 26th
July, 1969 together with an
cxplanatory memorandum .

(i) G.S.R. 1830 and 1831 (Hindi
version)  published in Gazette
of India dated the 2nd August,
1969 together with an explana-
tory memroandum,

[Placed in Library. See  No. LT-1696/69.]

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message reccived from the Secre-
tary of Rajya Sabha:

“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am dirccted to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on the 13th  August, 1969, agreed
without any amendment to the Salarics
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Bengal Tea Gardens

and Allowances of Members of Parlia-

ment (Amendment) Bill, 1969, which was

passed by the Lok Sabha at its sitting

held on the Tth August, 1969.”

14.11 hrs.

RE. STRIKE OF TEA GARDEN
WORKERS IN WEST BENGAL— Contd.

MR. CHAIRMAN : We shall now take
up further  clause-by-clause consideration
of the Lokpal and Lokayuktas Bill.

SHRI S. M. BANERJEE (Kanpur) :
1 rise on a point of order under rule 340,
The hon. Ministers concerned have laid cor-
tain papers on the Table of the House and
now there is going to be clause-by-cluuse
consideration of the Lokpal and Lokayu-
ktas Bill. MNow we arc on the second
stage of the Bill. 1 rise on a point of order
under rule 376 (2) that the business before
the House be adjounred under rule 340,
so that we could have a discussion on the
strike of about two lakhs of tea garden
workers in West Bengal. [t is a serious
situation. | would request you to a adjourn
the debate on the Bill and allow a discus-
sion on the tea garden workers' strike. |
want that the Union Labour Minister should
come and make a statement. 1 would
request you and through you the hen.
Minister of Parliamentary Affairs that thc
Union Labour Minister should come and
make a statement.

SHRI BENI SHANKER SHARMA
(Banka) : I support Shri S. M. Banerjee’s
demand. The whole economy of West
Bengal is involved in this. It is a very
important issue and we should be allowed to
discuss it.

SHRI S. M. BANERIEE : Wherc is the
Union Labour Minister 7 He should
make a statement.

When there was a jute strike, Shri B. R.
Bhagat went to Calcutta. Today, let the
Union Labour Minister go to Calcutta.

ot fow wx mr (MpEAY) - gER

famgeara #1 uwadTE IdARE 1 o T
2 | WY AEET FT IEER €X 9T AT
fE0 | A AT FATT AT qEA WA
Fafag
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MR. CHAIRMAN : The hon. Ministct
has heard what the hon. Member has said.

SHRI S. M. BANERJEE : You may
kindly direct him to make a statement.

MR. CHAIRMAN : With the parmission
of the Speaker, he can make a statement if
he wants to do so.

SHRI SHEO NARAIN (Basti) :
This is a very important question. The
hon. Minister of Parliamentary Affairs must
give an assurance to the House in this regard.

SHRI S. M. BANERIJEE : The statement
should come by this evening.

THE MINISTER OF PARLIAMENTARY

AFFAIRS, AND SHIPPING AND
TRANSPORT (SHR1 RAGHU
RAMAIAH): Yesterday, we had a meeting
in the Speaker's room with the leaders of
the different Opposition groups, and the
general consensus was that if any hon.
Member  wanted to raisc any matter on the
floor of the House, he should write to the
Speaker for permission........

SHRI 5. M. BANERIJELE : Wc have
alrcady written .
SHRI RAGHU RAMAIAH : ... .and

also give prior notice to me or to the
Minister concerned s that we  may
knmow about it. Of course, the Spcaker
must  give permission,  and prior
notice must be given to me or o
the Minister concerned. That  was the
point which was raised at the meeting that
the Speaker had with the leaders of the
Opposition groups. | would request you
and the hon. Members of the House to bear
that in mind in such procccdings.

ot ¥4 A (AT ) T ATEHL
RNagg WifFrgmemamy’?
Y FTE AWRIET 1 @ & AT HHI
Y I ¥ T FEIAE FT AT G R,
T g4t I ZH ATAAT A § |
SHRI S. M. BANERIJEE : On a point of
personal explanation. The hon. Minister
said that there was some understanding
between the leaders of the different groups.

We do agree that therc was some under-
standing. But if you sec the papers you
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Gardens
will find that in the morning itsell 1 had
written a nole to the Hon. Speaker request-
ing him to allow me to raisc this issuc under
rule 377, He has not said ‘No'. | have
not been informed that that has been rejec-
ted. Further, the hon. Minister of Parlia-
mentary  Affairs should know that 1 have
already tabled a calling-attention-notice in
that regard. My hon. friends who are sitting
by my side all come from Bengal and they
know that it affects their ecconomy........
DR. MAITREYEE BASU (Darjecling):
I represent that area and I come from

SHRI S. M. BANERIJEE : She is a trade
union leader and she knows the position.
The AITUC andalso the INTUC....

MR. CHAIRMAN : It is under considera-
tion of the Speaker.

SHRI RANDHIR SINGH (Rohtak) :
Shrimati Hla Palchoudhuri also wants to say
something. 1t is her constituency.

MR. CHAIRMAN : It is still under the
consideration of the Speakcr.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : It is not my constituency.

But T am intimately connected with
that. 1 know that there is a terrible lot of
trouble, and about two lakhs ol people are
involved and the whole cconomy of West
Bengal will be shattered unless we come
to some understanding.

SHRIT §. M. BANERJEL : Will you ask
the Labour Minister to muke a statement
at least? ’

MR. CHAIRMAN : The hon. Minister
has heard what hon. Members have sid,
I he does not make a statement, then the
Speaker will consider.

St AW AT FTATT T AL H RIS
A AT G AT ACF | famr aifgm

st firr w w1 AwfA wEEE,
fagre & wgafa A @, agr 9@ A=-
THER FHANCE FT W@ FETAOT T
1 Tk &, IR AT F f A0 S
ey & afge 0 (wwwana)

oft TR wTRt (TEAT) : AEEH
WA ® SR I YW gEAE W
ek



267 Lokpal & Lokayuktas Pill
14.16 hrs.

LOKPAL AND LOKAYUKTAS BILL—
Conid.

CLAUSE 2--contd.

MR. CHAIRMAN : Now, we shall take
up clause-by-clause consideration of the
Lokpal and Lokayuktas Bill.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN ) : T am
not replying to the debate. I am only
intervening. The reply will be given by the
hon. Minister of State in the Ministry of
Home Affairs. I would like to intervene
on one very important aspect which is
being discussed in the course of the debate
on this Bill, and it was also a very important
matter that was debated at the stage of the
Joint Committee. There are also a few
minutes of dissent on that issue, and that is
about the exclusion of the Prime Minister
from the operation of the Lokpal and
Lokayuktas Bill. As alrcady explained
by my collcague. ...

SHRI N. SREEKANTAN NAIR
(Quilon) : On a point of order. Is the hon.
Minister replying to the debate ? Some of us
who have tabled amendments would like to
speak before him.

SHRI KANWAR LAL GUPTA (Declhi
Sadar) : We are now having clause-by-
clause consideration in which the hon,
Minister cannot  intervene.  We  are
not having a general discussion now,

SHRI Y. B. CHAVAN : Let us accom-
modate cach other. 1 have alrcady said
that 1 am not replying to the debate, I am
merely intervening. 1 think this is an
important issuc on which I would like to
keep the House informed of Government'
thinking, though it has alrcady been ex-
plained by my colleague. This Bill, as we
all know, is based on the report of the
Administrative Reforms Commission. The
Bill appended to the report of the commis-
sion whilc explaining the term ‘Minister’
had not included the Prime Minister in it.
At the same time, it had not also excluded
Prime Minister from it. The Bill as intro-
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duced in this House before it was referred
to the Joint Committee copied exactly the
definition of the term Minister in the
original draft Bill of the Commission.
When we gave a careful consideration to
that definition at the Joint Committee
stage, we found that it was incomplete.
For, what is the scheme of the entire
Bill? If there is an allegation agains
Minister, the Lokpal will go into
the whole matter and make a recom-
mendation to the competent authority. In
the case of Ministers, we have said that the
competent  authority will be the Prime
Minister. Il the term includes the Prime
Minister, then the report will be sent to the
competent authority which would become
the Prime Minister himself......

SHRI S. M. BANERIJEE (Kanpur) :
We can have come other competent
authority. Let it come to the Lok Sabha.

SHR1 Y, B. CHAVAN : The Lok Sabha
is the competent authority for the Prime
Minister all the time. There is no necessity
for a Lokpal. That is exactly the point that
I am making, In the case of a Minister,
supposing a recommendation is made
against a Minister and sent to the Prime
Minister, and the Prime Minister accepts
the recommendation of the Lokpal, the
Minister may be reguired to  resign. But
his resignation docs not ultimately result in
the fall of the Government. The Minister
resigns or quits but the Government conti-
nucs. But in the case of the Prime Minister,
he is the key-stone of the entire Govern-
ment structure, and il he leaves, the entire
government falls. ..,

SHRI ABDUL GHANI DAR : Heor
she?

SHRI Y. B. CHAVAN : ‘He' includes
‘She’ also. That is the legal position.

SHRI S. M. BANERIJEE : Shri Abdul
Ghani Dar wants it to be ‘He’, because he
wants that he must become the Prime
Minister somec day. (Interruptions)

SHRI Y. B. CHAVAN : The agency to
bring about the fall of a government cannot
be anything ‘elsc but Parliament. This,
really speaking, is the cntirc gist, the
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entire concept,
ment cannot be given over to any individual
authority as such. Some members have
suggested. 1 do not know whether any-
body has moved any amendment to that
effect—that in the case of the Prime
Minister the President can be the competent
authority. But, as we all know, we have
accepted the constitutional authority of the
President that the President shall act on
the advice of the government hcaded by
the Prime Minister. He has no other
functions.

SHRI S. S. KOTHARI (Mandsaur) :
But the Chiel Minister should not escape.

SHRI Y. B. CHAVAN : | hope he has
seen the Bill. It docs not touch the State
Governments at all.

SHRI S. 5. KOTHARI : But on the
same analogy they will exclude the Chiel
Minister.

SHRI Y. B. CHAVAN : If they do that,
we cannot help it.  Only the State Assem-
blies are competent 1o go into that.

What 1 am pointing out is that in the
case of the Prime Minister the President
cannot be the competent  authority,
The real authority for the removal of the
Prime Minister is Parliament, this hon.
House. So, no Lokpal or Lokayukt
can have that authority. The Lokpal is an
important authority we are creating by an
Act of Parliament. But it is not an agent
of Parliament as the Parliementary
Commissioner under the U. K. Act.

SHRI N. K. P. SALVE (Betul ) : What
about Sweden 7

SHRI Y. B. CHAVAN : As far as my
information goes, Sweden excludes the
Prime Minister,

SHRI N. K. P. SALVE : Includes the
Prime Minister.

SHRI Y. B. CHAVAN : No. In Sweden
the Ombudsman is not authorised to look
into the cases against the Prime Minister.
I am referring 1o the information which
I have got. Of course, I always stand
subject  to correction. So, the President
cannot be the competent authority and the
Prime Minister herself or himsell cannot

The authority of Parlia-

be the competent authority against herself
or himself.

The only authority that is responsible for
the fall of the government is Parliament.
Therefore, it is absurd to include the Prime
Minister in the definition of Minister. We
found that the original recommendation
was completcly illogical. Se, we thought
that in order to make this definition work-
able, practical and perfect it is much better
that this definition excludes th= Prime Minis-
ter from the operation of the Act. This is
the entire concept of the whole scheme. It
is nol a question of excluding a Prime
Minister; we are excluding rhe  Prime
Minister from the operation of the Act.
I think it is in the interests of Parliament
and the very functioning of parliamentary
democracy as such.

SHRI S. M. BANERJEE : If T have
heard and understood him correcily, this
Housc is supreme and this House can take
a decision. If there is a charge of corrup-
tion against the Prime Minister, it does not
go to the Lokpal, according to the Bill. In
that case, the amendment of Shri Ram
Avatar Sharma that “'in the case of Prime
Minister insert Lok Sabha" may be
accepted.

SHRI1 Y. B. CHAVAN : You arc doing
an injustice to Parliament. Parliament
docs not get power by means of an Act.
It is the inherent power of Parliament. It is
not necessary to pass an Act to detecrmine
what should or should not be discussed in
the House.

st st A e (faeet AgT)
-aarafa At st g HET ST A A w4
#F IH A X AAT | WA ATOAT g
f foasr a0 & 3219 9 waeq frar &
f saT HelY A FreTre AT T
® 90 ¥ YT W AW AT ITF
frgMa=mfagagrd A
gwmafa o, 7T 9 Afqae & 39 &
Fq=az 75 & fomr § fe
“The Prime Minister shall be appointed
by the President and the other Ministers

shall be appointed by the President on the
advice of the Prime Minister.”
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* *“maladministration” means action
taken or purporting to have been taken in

the excrcise of administrative functions
in any casc,

wheie such action or the administra-
tive procedure or practice governing
such action is unreasonable, unjusi,
oppressive or improperly  discrimina-
tory; or

where there has been negligence or
undue delay in taking such action, or
the administrative procedure or
practice governing such action involves
undue delay ;™
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2, 7% 3@ & arg Fg azar & R 9w
sfer Mg gawafafe
FE wFAd F4TE WM WAT 0F
T3 TEH @S A& T G El, I
arsr & fem =< & Omy T
ATG FGIF OF HTEHT g0 39 | feweet-
farg = & o, Snfeifae @ a7
# fod feed se= A Gete &%
qeaT 8, Tg EH A 2w fer &1

SHRI N. SREEKANTAN NAIR (Qui-
lon) : 1 have tabled four amendments to
Clause 2. Some of them are important and
have not been touched till now, [ would
like to refer to those points, and would
request the Home Minister who is herc now
to consider them.

My amendment No. 100 reads as follows:
Page 2, line 8,—
add at the end—

“partisan interest or™

The cvil of corruption has gone from
individuals to parties. In my Statc there
have becn a lot of complaints about corrup-
tion in the Ministry in which my Party is
also there—as a partner in the United Front,
We at lcast have the privilege of claiming
that it is not personal corruption but parti-
san or party corruption. When we are
entering in a new epoch in our history,
when the solid majority of one party
no longer exists, we should consider the
question of partisan attitude of Ministers
and the corruption involved thercin. This
is a wvery serious question. I we do not do
it in this particular period when the
majority of any party is hanging in the
balance, the question of partisan corruption
will become the most serious corruption
with which the country will be faced.
Therefore, my amendment which proposes
inclusion of ‘partisan interest” must be
considered very scriously.

When you consider the question of parti-
san interest, automatically the question of
including the President, the Secretary and
the office bearers of the political parties who
have something to do with the governance
of a State or the Union or some local body
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or municipality or some other institution
ought to come up because it is very easy for
the President of a party, say the Congress or,
for that matter, my own Party, to go and
intimidate the Minister to do a particular
thing; he receives, say, Rs. 10,000 and then
compels  the Minister to do a particular
thing. The Minister is helpless because if
he does not do it, the next day he will not
be a Minister. So, the Minister will do it;
he will be caught and he will be maligned,
and the person who is actually responsible
will go scot-free.  So, here the question of
party comes in; whether he did it for him-
selfl or for some other man who controls him
in the party. This is very important if you
consider the political affiliations and com-
pulsions of the party, Therefore, my
amendment No. 65 is a neoessary
corollary to my amendment No. 100,

The question of inclusion of Prime
Minister has been raised by Shri Kanwar
Lal Gupta. Ours is the only State in India
which follows the example of Parliament, in
this ¢nactment. We have an Anti-corrup-
tion Bill before our Assembly. In that Bill
we have automatically included the Chief
Minister and the Members of the local Legis-
lature. A question was raised as to
how the Chief Minister and the MLAs
could be included when the Prime Minister
and the Mcmbers of Parliament have not
been included in the Bill brought forward
by the Central Government. As a matter
of fact, the MPs are at the root of all troubles
in the Government of India; they go to
the Sccrctarics and make recommenda-
tions, There are certain people whose
functions are only to make recommenda-
tions, There are the others who are com-
pelled 1o make representations because of
the difficultics faced by the people in their
constituencics, and these persons may :not
have any personal interest to be served.
But the people who are corrupt and who
make this a profession to make recom-
mendations—go and sit tight on the Minis-
ters or Secrctaries and compel them
to do things. Why should the poor
Minister or the Sccretary or the Under
Secretary who is compelled to do it, be made
the cat's paw? This is a very important
question which we have to consider—inclu-
sion of the Prime Minister and the Members
of Parliament—because it has got its reper-

cussions in the States, If we include the
Prime Minister and the MPs, automatically
the Chiel Ministers and the MLA's will be
included.

1 would request the Home Minister to
consider these amendments scriously.
This is a very important period; our future
is being moulded for the first time in a new
revolutionary way. 1 would, therefore,
request him to  consider these
amendments seriously and, if necessary,
before the discussion of the Bill is over, he
may consult his colleagus so that the coun-
try may not have the feeling that there is no
method of going into corruption in  respect
of the Prime Minister.

SHRI S. M. BANERJEE (Kanpur ):
1 support the amendment standing in the
name of Shri Ramavatar Shastri and Shri
Yogendra Sharma which has simply sugges-
ted that after line 16, insert:

“(iii) in case of the Lok Sabha."

Prime Minister

The hon. Home Minister has just now
submitted before this House that there are
far reaching implications in casc the Prime
Minister’s conduct or corruption charges
against the Prime Minister or mal-adminis-
tration, etc. are refeired to the Lokpal. Sir,
1 also share his submission. We should
differentiate between the Prime Minister
and the Ministers. Sir, there were many
cases of corruption against the Chief Minis-
ters. When Mr.  Nijalingappa was the
Chief Minister of Mysore, there were 32
charges levelled against him and it was
referred to the Prime Minister and the
President and the Prime Minister knew
these things. There were so many ques-
tions in Parliament about this. There
were serious charges cven against a person
who held the exalted position of Speaker
of Lok, Sabha, namely, Mr. Sanjiva Reddy.
This House knows that there were several
Chiel Ministers against whom charges were
lavelled.

Some of the Opposition Governments in
the States want the Chiel Minister's conduct
also should come within the purview of the
Lokpal. I fully rupport the submission
made by Shri Sreckantan MNair. He said
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the Parliament should be supreme and
sovereign. Parliament and the Supreme
Court are both creatures of the Constitu-
tion, but Parliament is suprome. The
Parliament should discuss the conduct
of the Prime Minister. 1f the Parliament
so desires, it can impeach the President, it
can remove the Speaker. I do not think
Parliament’s  sovereignty is challenged.
There are charges levelled in Lok Sabha
against the Prime Minister. Some times
the ruling Party has objected to the several
charges levclled, but there was a broad
consensus ultimately and the Speaker in his
wisdom has appointed a Committee to look
into those charges. If the charges against
the Prime Minister are established, do you
think after that any Prime Minister can
remain in office 7 He or she ought to
resign.  So, Sir, now the question is:
supposing somebody wants to level some
charge against the Primc Minister before
the Lokpal, in that casc my submission
would be that the Lokpal should send a
copy of the same to the Speaker of Lok
Sabha because it should be brought before
the Lok Sabha.

Sir, this Bill has been brought on the basis
of appointment of an Ombudsman. 1
congratulate our cx-Member, Dr. Singhvi,
who brought this question first before the
Parliament. He was the first man who
brought a non-official resolution. He
wanted to bring a non-official Bill that in
this country where corruption has reached
the imits, there should be some Ombuds-
man, and this Bill has been brought on the
floor of the House and the ruling Party
should have no ohjection to accept our
amendment,  When the hon, Home Minis-
ter has already said that the Parliament can
look into the conduct of the Prime Minister,
there is no harm in aceepting our amend-
ment which, T am sure, will satisfy many
of us.

SHRI J. MOHAMED IMAM (Chit-
radurga) : Mr. Chairman, I have
tabled three amendments to the cffect that
the Prime Minister should not be excluded
from the purvicw and the operation of the
Lokpal. Secondly, no person who has
been a Minister or an eX-Minister should be
appointed or should be eligible for
being appointedfas Lokpal.
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In the initial stages this Bill reccived sup-
port from all sections of the House. I
could understand the anxiety of all the
Members that this discase of corruption
must be rooted out, because this evil has
bccome so rampant not only in the lower
circles but also in the higher circles.
On the other hand the prevalence of
corruption in the higher circles is proving
much more dangerous to the country than
the corruption existing in the lower circles.
That is why we welcome this Bill,

The entire sanctity of the Bill and its
effectiveness and utility have been oblitera-
ted on account of the move to exclude the
Prime Minister from the operation of this
Bill. Law is no respecter of persons
and everybody is cqual in the ecyes
of the law. No human being can consider
himself to be super<human and as immune
from the operation of the laws of the land.
He or she may be the Prime Minister but
still it must be admitted that he or she is a
human being who is subject to all the failings
weaknesses and  frailities of the human
being. In these days the Ministers or the
Prime Minister may or may not have the
necessary  qualifications.  But simply  be-
cause they have got the supportof the
major party they come to hold their high
oftice whether they are gualificd or not.
The Prime Mimisier has  got powers to do
good or her action may spell ruin to the
country. It is an accepted principle that
the greater the power a person or an insti-
tution enjoys the greater must be the res-
triction imposed on that person or institu-
tion. It is true, persons  holding  high
oflices of Government must be endowed
with large powers to run the administration
and to defend the country but at the same
time it must be understood that in no case
they may misusc the powers, to further
their own interests. In such a case what
is the check? That check must be the
appointment of the Lokpal. The Prime
Minister cannot escapc and if the Prime
Minister is excluded then the whole effect-
tivencss of the Bill and its sanctity are gone
and we can as well withdraw this Bill,

Sir, till now, various measures have been
thought of to put down corruption. The
anti-corruption officers were appointed
throughout the country and in every State.
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What is the result? Recently the Vigilance
officers in the States and at the Central level
were appeinted at  tremendous cost to the
exchequer. Has corruption gone down?
Mo, Why has corruption not gone down?
It is because thewe oflicers are only
formal officers and they are there only to
mislcad the people and show that Govern-
ment is doing its best to root oul corrup-
tion. T am afraid the same fate will await
the appuintment of this Lokpal.

If we appoint the Lokpal we must  see to
it that he exercises  fTull control over the
Ministers and the Prime  Minister also
should be included in this category.
Originally Prime Minister's namc  was
included but now it is proposed o
be excluded. This Bill will not have
any  effect  unless the Prime  Minister
is also included inoat oas has been pointed
out by many Members.,  The exclusion of
the Prime Minister will be repeated by the
States also so far as  the Chiel Minister is
concerned.  The Chiel Minister also is in
the same position as the Prime Minister.
If the Prime Minister is excluded corres-
pondingly the Chicf Minister also will
have to be excluded, because the Prime
Minister is the boss of Parliament, the
Chief Minister isthe boss of the Assembly.
He holds the same position and he will take
advantage of this exclusion. If the Chicl
Minister or the Prime Minister is excluded
the whole Bill will become a farce.

So, 1 suggest that the President must be the
competent  authority to judge the actions
of the Prime Minister. It was pointed
out by the Home Minister that Parliament
was the main authority and it could judge.
How can Parliament do it without sufficient
material before it? We expect that the
Lokpal will investigate and make a report to
the President and the President in his turn
will refer it to Parliament for its judgment
and for its decision. That is the object with
which wc have suggested that the Prime
Minister must also be included. We
thought that the hon. Prime Minister hersell
would come forward voluntarily and sug-
gest the inclusion of the term ‘Prime
Minister’, if she was really interested in the
eradication of corruption. But if she es-
capes from this and if she is to be outside
this then the cffect of the Bill will be
nullificd”

I have also tabled an amendment that the
ex-Ministers or Ministers or anybody hold-
ing political appointments should not be
eligible for being appointed as Lokpal. It is
4 common practice now that many defeatea
Ministers, discarded Ministers and other
Ministers are appointed to such high posts,
Here also, we are alraid that Government
in  their wisdem may take it into thei
heads to appoint some retired or discarded
Chiefl Ministers who have got a hold in the
parly or in socieity. 5o, my amendment
secks to provide that those who are in
politics or who have held political jobs
should not be appointed as Lokpals or
Lokayuktas,

st fr wex w1 (muadt): ey
REEG, A7 qEME Oz 2 dwre
Ava) R A (we7 &9 f2 orew fafaeT)
geai &1 fage fagr ama, fow 1 Areqd
ag & & qura g5 #1 41 o9 fodaw
aftfu § mfees faar sma & afz
39 % fgars w1 fasmd &1, a7 37 %1
T F7 F Frafeud (T4 F1 57 739 HT
FAAT & ATHA T@T A4 |

gt "fadl & FT9F 1T 7 I WS
I F1 Fform #1 f& afzs wguw
"l 9T ®E AW eAET W @
T IF FT AWM F FOEAET NG
el H9A 9% 9¢ AEN TEAT &, A
AT AT 17 A | | F AT
FY w7 A § | AT fAww |/
afz oF wuTA WAl SAvaT &, A1 IA
& T 9T FAIT WU WAT AT AT
afr & awg 1 A, 9 g 9T fagsi
gaeT g1, amarq g1 H 9l a1
Tt & qGT HEOT g, I AAE
awg § WY gfg oF gu q& e g,
@1 #1f T AfF 39 F o Tg0
FT AT &

o7 g9 WA § f& wArfas gomEr
FOF GUT WA AT ATAT 2 AT 7 AT
aeAr 2, A7 afx gm A fr avew g
fagt dufes afra 1 a9 & *rf
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14.54 hrs.

[MR. SPEAKER in the chair]

™ fou ag smawgs & v wum wer
# fareg oA T ATANT A Y § fow
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W W 9 F I 1 AT HAT A€ £,
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#1 gfagre @Y gare 9w & &, Sfe
I H A G IF & ATC A SIS
I AT FG A9 &7 ghaare Ft sar
FT Y@ EMAT AT | 39 & TW &
¥ wAda A9qd g |

SHRI §.5. KOTHARI (Mandsaur) :
It is more in sorrow than in anger that 1
would like to say that thc magistracy and
the judiciary should also be included within
the scope of this Bill. 1 do not know
whether the Home Minister has received
such reports, but if we inquire in the mofus-
sil towns, we find that there is a common
complaint that all magistrates arc not above
suspicion. There is probably the lowest
limit of degradation. If any person who
dispenscs justice is corrupt then the very
foundation of democracy in this country is
affected. The whole edifice would collapse
and tumble if such corruption spreads. The
laws are normally tilted in favour of the
rich. In the plays of John Galsworthy, the
point that the laws were tilted in favour of
the rich is reflected.  The rich escaped with
fines, while the poor had to suffer imprison-
ment. 1f the magistracy is corrupt, then the
very sanctity of the contractual basis on
which socicty cxists is shaken to  its
foundation.

That being the case, T submit that the
judiciary and the magistracy should also be
brought within the scope of this Bill,

With regard to judges, 1 am glad to say
that about 99 per cent or at least 95 per cent
of them are honest people, but even there,
there may be one or two black sheep. But
I am sorry that I cannot say the same thing
about the magistracy.

The other point that I would like to make
is this. The House may d:cide against the
inclusion of the Prime Minister within the
scope of this Bill. On the same analogy,
when similar cnactments are made at the
State level, the Chief Ministers would find
it a very convenicnt excuse to exclude them-
selves, in case the Prime Minister is excluded
here. We assume that the Prime Minister
is above board, and that the Prime
Ministers of this country would always be
above board. lamsorry thatl cannot say
the same thing in regard to the State Chiefl

Ministers. Most of the Chiel Ministers
have some skeleton or the other in their
cupboards, If you examine the record of
of the Chief Ministers in the past, excepling

-Shri Y. B. Chavan, most of the Chiefl

Ministers doubt have a clean record. 1If
the Chiel Ministers are going to be excluded
from the ambit of the measures which arc
going to be enacted at the State level, 1
think we¢ would have done an injustice to
democracy in  this country. Therefore,
my submission is this, We assume that
the Prime Minister is above board, and,
therelore, he or she would not have to worry
il we include the *Prime Minister’, because
a case would never arise where a reference
would have to be made to the Lokpal.
But then the Chiel Minister would not be
able o escape the net  of this legislation,
that is, the enactment in the State.  Thisisa
very important point. The Chiel Minister
must  be included when corresponding
legislation  is cnacted in  the States.
Otherwise, the purpose of the whole scheme
would be defeated.

15 hrs.

st dvitviwT wwi (&) semer
HERE, 9 YT T gTO A9 WTEH
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§W FT a%d ¢ 79 %1 w7§ T0Er



287 Lopkal & Lokayuktas Bill

[+ &t arwe am]
T FT AEAT | zAfen w9 a@Eee
Aoz g fr dvad ame fz mifeamie
&1 9 37 faw & gt & @ =g |
arew fafre=y & wraey § Feiez
swqifdl a1 ST AW & 3H & fov aa
guma & f& ez we gfear @
iz HqrieEt qamr Jrfzo | adr-as
g WAt ST A FE g e s g
ar wrew fafaee & #29  & wR
AT R | g F1E od AF TEAT | qH
UF B 1 FEEd AT 41 2 g
ATEAY fFEY & Y AR A T
I g f wE F AT w7 v e
AN T A TP EE I T
R R FAA N I OMATE | 9w
dfaue § 38 0O FIAE ST WA
THF &, a1 g0 I &1 FUA FT T
g I gw SdrEr 1 gz sfawe W
g grzw fafqez Y A=1g & 799 #X
TwdE |

squa 'O wE g fE o gw
sTew fafaee s mifearde & &
%! BT 3§ & A1 IEFT AWT AZ RN
& 2za & Wt s fafree ok foes
THo UHo THo HIT THo TFo ;fku'a
¢ 7z 1 BT fru s | T TeEfaE
9Ty @ fa@ & aaid gz @@ g at
N FTaw, FAfdesn o fatfees
FT ATATECT & IH A FET aF A E
FAT § qg AQ dEE K A o

Tafo & SR ST wE i A
FfmAmafmAsRawfa &
ag &R 6 gw ST fafaee &),
% fafred @1 @k ofeamde &
d aar yyEs AR Fifas &
geedl 1 N [ ¥ WiAw F, ST
FCF | OF A A F FgAT TMRar
g, g ¥ o & f 2T a9 e
A FACH ST o g I FT

AUGUST 18, 1969 Agitation for Separate

288
Telengana (M)
TG q Rew & w1 F I6 w0
stafaea g | ewfem &7 ag o v
T § @ faoge faomr aAmT &

15.04 hrs.

MOTION RE : AGITATION FOR
SEPARATE TELENGANA STATE

MR. SPEAKER : We shall now take up
the Motion standing in the name of Shri
K. L. Gupta, regarding Telengana. Already
we have allotted 2-1/2 hours for this discus-
sion. Some members have approached me
to say that the time allotted is not cnough,
There might be a little cxtension of time,
but not more than half an hour or so. |
hope the House willtry to conclude the dis-
cussion with that time.

st e ad (Tew): A oo
WoAfon agm awE 8 a
RS TZ WeH FET &1 AFAT | ZH I 1

LT WEAD : TH IH ATT FT A&
fasmr
SHRI GANGA REDDY (Adilabad):
The time is not sufficient.

SHRI M. N. REDDY (Nizamabad) :
We have already written to you.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : I beg to move:

“That this House takes serious note of
the agitation for a separate State of
Telengana and urges upon the Govern-
ment to take necessary steps.”

WY WEIE, THIAT & e T fTes
T A ¥ ARG ATRET 5 @
& 1< et wE OE &1 T, J8t 0%
o A FOF &% § | AT
% g1 frarfaat &1 & & mar
T fare fow 1 gl 9 7% 76 aF
FOHTL THRIT | 37 @ AR qE Ao
grar ¢ e defafrgaa dwersw g
a1 g & Sfea S fF swa awe
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FA A f g ag € awen gy
4t /1 35 #T TR § FAFERLE @A °¥,
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AT TS ATEd Al T 919 97 AgHA
g fa @ & @m 4 A7 sArEAv
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I F A FTAA FAT A1fEn 4r Ag
I AEl fear mar 1 & 9w f
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A T AE AW 5 AFOE A &
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w7 & g e st R
WA A g

gAY, ®§ UF HF A6 gTE FIE T HIGA
* aTad T@AT Agar g fag 7 gré w
F 99w 7 vy & W% fafre &
faors frowad fam & st fow &
78 ¥ & fF A A G & St
& a1 fefenfaaem faar & | 9 @
faog™ $i% & | 7 ag o & AT @A
MEATE

“There is every justification for the first
petitioner and other  petitioners  to com-

plain that this action is mala fide and is
based on regional bias™,

This is a very damaging and serious state-
ment and 1 think the Government of India
will tahe note of 1. 1 am sorry that the
Minister has so far taken no action on it.

SHRI M. N. REDDY I request that the
copy  of the judgment relerred 10 by the
hon. Member may be laid on the Table of
the House.

SHRI KANWAR LAL GUPTA : 1 am
prepared to lay it on the Table of the House,

~“While there may be justification for
alleging regional bias in the matter of
promotion, it is, however, difficult to hold
on the basis of these few instances alone
that the Chiel Minister, .. ."

But still, on the facts now established,
the judge says:

"I am constrained to hold that so far
as the allegation  that  discriminatory
treatment was meted out to the petitioners
and undue preference was shown to res-
pondent No. 6 by the Minister concerned
and the Chicl Minister on account of
irrelevant consideration is concerned, is

fully established.”

qETH FETRA, T T AT qEG Ay
A7 et wErE AT gTaTT §

“The promotion of No, 6 in preference

10 other officers mentioned in the note

of the Sexretary in paragraph 4% of the

nole file 1s contrary to the rules.  In view
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of the very serious adverse remarks against
this officer, it is really surprising how the
Minister and the Chiel Minister found him
most suitable for promotion to the cadre
of Supcrintending Engircer. 1t only
shows that (they point out that the parti-
cular Executive Engircer does nol posscss
ME qualification) il they thought of pro-
moting a particular person nothing stands
in the way: ncither the fact that he is not
even a graduate cngincer, nor the fact
that hc is a person whose technical pro-
ficiency is inadequate, nor even the further
fact that his integrity is doubtful. Such a
promotion cannot be held valid in law;
it cannot by any canons of administration
be justified.™
ay aga @van 2, o fod A T ma
TN QAT WAt £ | SfEa A0 dEAr
ag ¢ f& gt & ¥ feaww 2, faad
agr & qET WAl 1 GT SFIAT TAT B
f& & us & o AL &7 F 9T
F@ g At & six "9 At
7
scae wEEa, ag a1 feferfraam
#r wifew &, 99 & sreT S AwiEE
&, ag FET & | 9 aF I B EE
T g forgT ITa, I # WY WREw
AME FFEEHT AT, AT ATE ¥
% WX & 99 92 favam wreq #71 fifaw
*T, §9 § FIHATE AV g1 A% | I qTF
39 & feot 1 7 AT Jmaw, a9 9w
T8 FTH FHATET AG | AT AT §——
a9 giW FE 7 Jwaee faar ar fE
aeEy AT AT qEAT 7 9Z-wTH AR gl
AT AR 99 39 %t Afafaw & w7
FTE TR TG TG, a1 ag 9 A e
AT SgTaT §F AT | S 9gS sz
THTHE 91, IW 9T W AT ALY g |
A FHS qATE 7%, I F W FT FW
AEY g | § ag TET FEH @ X 7@
AT § JEMET & o d Sy g )
I F1 37 799 fFER @ ¥ smaw
FoI ATigQ oY, Ig A IeTE

AUGUST 18, 1969

separate Telengana (M} 292

it UWo ATC™W [P : T 7 FIAAT
#EE F

=t ®aT A A : AT JAAT A 2@
formr f& 39 & @9 7917 81 TR,
IR arEA &1 Fver @e fEar | 3Em
SUTH WAl &1 99 WAT, IHT 477 GHA
FE & TAHE & ATG UF AT JAHE
arar, fowd ero Fwr IE AEE #
FE § a@rd fFqAr 0 99 4 AR
—SHT, 9w WERA, 49 989 Wi
FL a7 Fg E, 94, o Lo qIEAT
F1 T AGHA a9, FiEA qT
A T, F0A F T AT AL
fafreesr € &, w1 = 1 %% A
T FAMET A9, qE CHEST qATH,
ATE FATHT qATIh, FH-A-TE AETAT
o & fod gwT FwAr wrfEw, @
gt fFar m @t @ W aE |aTAne
mfad & 7% & 1 7@ T W@ AEw
W aF wAl, q, FA G a9, e
FH T WA 99 § g, I AFL ITH
wifae g1 78, 99 & Ja1 a7 ™ {7 uF
a<g @ gr-giee 7 foar | ag #4w
AT TP AT EY @ g @, ey dfed—
FOUT B A9 g2 A T agr A,
I TUTT Hell F & T@gHAT & FY
feam YT amwr ag grea & &1 e aw
#1 fernfE & wat & s
..... {m)mgmqﬁ
#1 919 a8 wggd ga1 fw ¥ gEt
@ g, @ I iﬂ'oiﬂa‘lﬁa'liﬁm
AT AT gEd T B T E—F0E
FAHTET M GE |

w foldl ¥ #gm w5 ww
& dted 1 wegew g 99 a1 FAl g
T, 3| F T A ¢ 7 afeamie
I % fof 0F R T qIfF § ST
A FE | GUTH FUT TF FT JFAH
A AT & AT & g IFTE |
a7 TG T et qA @A AT f



293 Agitation for

g ST # Te fed a9 & g
#E A grar | 7 foa e g fE o
wAg & Aqei & fed, o1 foEes
2 9, 37 & fod mifeame gaw F1
HT ¥ F1T TH FTH A I9 F AWEA
ﬁ.z‘-“-n..

ft i A (TneT) : OF -
TE FAT AR )

st €9 AW A : qEAE R,
TH F A AT AT 7T A
Froaz & ff gaTe 3m § sERE
foo= Tra=ad § | ZHTL Jer |1 W
IFTHT  FAT——TF  ATF 97 SATET
FHzz AT, ¥9 forq &1 sarar e
o s amat w1 fee fareer w7 T
T T AT T AT AT A g
T GE A §FE | gh——asmr
F71 fzear =390 29 § @ T4 91T ATy
93 SATRT @H g, afem ag gan R
FEAMT & A3 HT AT A0 2T
AT AT F AWM AT SAET AqHIT
&1 T | FHEAA UF T F saan
g A ZHY g LG a4, g
T O g€y geEn, e
qRAEty qI9AT,  Aid FAHE HR O
FHEr  dzrf, A W Feendma &
fE foaae ga@aw gear =ifgd, 3fea
qH 3@ F 419 FA 7341 ¢ fF aEw
d 1 31 FIW A JM@T | AT F
frome TIE9aT & A gl a1 aF
F@aTAT 781, 100 IS 5 AW F @t
i | fagw o gFm, aYoe ot a5,
wfed  fo=-fo7 24t & gemmnfs
EIRT § FRCRT a7 AT A qTA
grafoear &1 Tifgd, aifs s &
SITRT-A-7T2T TARTHZ 2 &% |

o TAAT Aoz AZa FATE 7 AT TH
ATRIOA ®T AATE §7A F (70 749
ATAET A & FH A% ATA ¢ FfEA
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ATIH TSt #1 formT, WU way 7 awgar
fear, |zdve fagr, adtom g @
fawen | & fod #1€ 7 F1E 3w
FTH TEAT T, qTfF AFMAT F SY
& 27 fawamm dar fn, 2w geErd
feaFa 1 awwar &, greTt 3@ @1 @wE
L IW &1 2T FE & Fiferw F4IT |
W fod & ger & wgm & #rf
Thfqed 20 I3 TifF FEAT ATH
FIfFFE &0 & | #94% 0F dTIHY ®
yTvATaA 2 W A TE W T En,
THY 9@ F1 7S 39 9T FW
FIH F1 ART T AMEE, WA
IOTHEA FT W d2F00 AT =y FAT
A1fEq | IS F9% U3 ZF FCAT A0 |
79 qrEfa & Fred 3T 1AW w7 favar
feomd fx g wma € f5 smud &g
fefexfrmam gom &, afF7 e fawam
feord & fF 29 saw amg §, s
AT JTT FTATAT | T GFT T AGqAS
AT, ATAs e Bz 5T &
ATAT & S F AT AT ATZHT HTH
Fifwssm & 3Iq A T FW A
Fiferm &G Afgd | gL A
gt qrEf & afa@ a1 F9%  oF qrFf
% afd @ 1 g= F3@ #1 wifew
FIT T ag HAT gF g4 AT AR & 1

g gwgar g f& amg 49 a@ @
% g% foa et g a1 7 g, afe
¥ ag 8l AT AREAT {6 qry &
FZATA 1, a8 U & fga & a@f g o
ST U  WAE qEATT AT AT OF
9ESIT T A@A, TW T TH-LHE
g1 WTai | gg & g fw sy aw @
@ # gz 90690 W e & g
qgl AW THT, ATT W, TZEE
g€, agi ATFT A T[T AT A——ATE
ANMAT &1 4T ATHIH 8 AT OF ST
AT FATAT TAT, TT A F1, oA
T% g ACHIT AT & AT AT
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(it FAT FTE TA)
gFdr @ ¥ | A Fen fw ARaTT &
AT A A AR 3 T iR
Py § | g7 g4y G fafazz a1
AT A7E draar ArgAT 9f T 2ae
YTAY ATF @ 9123 4, =T 92
gurfr azi & wex WA AEI A1 A1 @
F7A 1 FfmA 7 77, 7w f@n gzar
TEigam | oEra@ Aer 2 fH am A
FY A 41 wE, AT oARA A1 AL |
AT TFT AT AT qTRIEA 97 72 2, 92
st oY SEY e ' 9w v g, ofew
ee 7 39 frafa S 21 @ 3w
FaW 2 | ARFEAFT IEAT &
fon wger FEm Az WAl & fn sy
R TET TEFN 2 HIT FIAAT F
v fafaers gamr @m, faad s
& g%t frer faar s site Are ot
M & @ fussT a1 39 FrEd
1t favar feavd fa @t arrat diawas
£ 371 gz fEar smam | AFmAT F
drHl® Aveaad #7948 o1 F19 T8
FM FifF A= Taaad aga a7
arat & & | AT T AEAAT & A1 FS
gEdY S ABATAT A I, TART T
g= fagrea # fod oF grd arad FdT
AT g | BRI framATESEa
FHIT AT A 9T IFA  OFATAF
arafafad! 1 sq74 A a1 a1 ST g+
sqTaT AT AR 9T Y Wi—-uFEAIfAS
9w TrASET &1 aTE foaqar Iq®T
A AT 9TiEn w1 &g At faan
T | Y AT FEAT ag 2w oag e
wFATRF O9ae Fasdd #1 &\ §
@ 1T IAS fou omT FE g v
QuesaE A=A d1 19 98 a1 ag Wl
FT WM | §ETT 9 SR &
Tix & wgar W f& O9qs grEsys
RN € FfFq THmTEE FHEE A orE
g & f& T A9 1T eRw
& AT FUAEIT gAT §--u1Y IW fam
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waa 75 2 8% & owr@ & fEa
GAT @d gaT | W WY @Wi 2T A
Arwfeai & zom, fqoaae 97 TEN ST
IAH FLT@ & BT I AL BAST AE
Fav 1 azi & fan wrf ars FEY aqEn
wor 1 zafen 3w FwEa g fE 6w
FA A7 M7 ZA T AT AT AT A 2@
A1 faadt 71 77 F7a 4 fou wg=m 2

OF |1d AT FFATE | AT TF AEFTC
fw frz =3 a1 ofedl sfea F@r
¥t E-——fwdr wdtaw 41 foE &
faazaw szt 3@ gz &Y at 9 foa
YT WET TT g7 AE0 XX, TgT AEN ATAT,
I8 1% F21 & | 0F GO9I TTFAT A1iE0
fo s dfsfans sdtam &, saa
frawz o 1 /19 FA1 T0f20 | T 9y
fos drg =27 &3 a1 399 e afoorer
g aFa § 1 Tafeq & @ g
AT 3 f& agr & Aavet 71 w13, it
aa™= 731 T 72 fF ag i § ik
F0 & ST AT 415 057 ArTRRT T, A
fam #za, fF 394 faoata i o 42
FTE IFATEATA J x5 7 ofgzaa
F1 arfan % | AfFT 9987 2F T A=
Fe g arfgn ardy 4y @ [
F1 LEATH AT ATIRY, ST 71 JTAF=1-
A (@ 7 Tifgn i Amas sas
97 TEAEZ AT G arerd
% A19 3941 favaw feand | 3 A=
0F FHIEA 7L W F To9a Fraaa9
FATLFIE |

59 TERET § AT F aE § TEA 6
4% 31 BT JLIFL & ASTAT § TH
atg a @1 afavamw d37 g1 @1 &, A
araF G371 T, W AT=_red g
@1 § IHH! Wi FA & fou g Fifaw
% |

MR. SPEAKER : Motion moved:

“That this House takes serious note of
the agitation for a scparate State of
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Telengana and urges upon the Govern-
ment to take necessary steps. ™

There are some amendments.

SHRI PRAKASH VIR SHASTRI
(Hapur) : 1 move :

That in thc motion, —

Sfor “takes serious note of the agitation
for scparate State of Telengana and
urges upon the Government o take
necessary steps.”

substitute—""expresses  dissatisfaction
over the neglect of entire arca of the
Telengana region of Andhra Pradesh and
urges upon the Government to examine the
possibility of a separate Telengana State
and take steps  towards  arriving  at a
favourable decision soon.™ (1)

SHRI  TENNETI VISWANATHAM
(Visakhapatnam) : 1 move:

That at the end of the motion, the follow-

ing be added, namely:

“1t further calls upon : —

(a) the leaders and followers of Telen-
gana agitation to cschew all forms
of violence

ib) the Government of Andhra Pradesh
1O SLOp repressions;

(¢) the Central Government Lo expedite
the eight point programme and also
take steps to give slatulory powers
to the Telengana Regional Com-
mittee in the ficlds assigned to
them.™ (3)

SHRI YASHWANT SINGH KUSH-
WAH (Bhind) : I move:

That in the motion,—
for “to take necessary steps™

substitute—""cither to take slcps to
abolish linguistic States in the entire coun-
try orto accept the demand for the for-
mation for a separate State of Telengana
without delay™ (4)

SHRI RANGA (Srikakulam) :
Mr. Speaker, Sir, this Telengana question
has assumed national proportions. For the
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past cight months it has become a burning
issue. Unfortunately, the Government of
India as well as the Statc Government have
taken all this time not to find any solution
but only to play with it and vainly to sleep
over il. They have not been able to sleep
over it because the people would not allow
them to sleep over it.  Recently they have
offered some. kind of a semi-political solution
from the platform of their Congress Party,
by directly or indirectly assuring those
people that the present Chiel Minister, Mr.
Brahmananda Reddy would be enabled—I
would not like to put it as my hon. friend
Mr. Kanwar Lal Gupta has put that he
would be removed or he would be dismissed

to withdraw from the Chiel Ministership
in an honourable and decent manner provi-
ded, of course, the people would help him
by  creating peaccful atmosphere. But
anyhow it has been taken for granted by
the people at large in Andhra as well as in
Telengana that Mr. Brahmananda Reddy
was expected to leave the very much coveted
position of Chiel Ministership and make
way for the representative of the Telengana
to become the Chiel Minister. Unfortu-
nately, what has happencd is that Mr.
Brahmananda Reddy is still adorning the
position of the Chief Ministership and the
people arc left wondering whether he really
means what he has said that he would like to
Icave the place and make way for a Telen-
gani. When he had an opportunity of
doing something, what he did was to replace
the carlier Ministry of 16 people by the
cnlarged Ministry of 29 people with an addi-
tional promise of taking some more, that
way dangling the red carrot belore quite a
large number of claimants. Beyond that,
he has not achieved anything clse.

1525 hrs,
[SHR1 VaSUDEVAN NAIR in the chair)

Now, in the very beginning of this agita-
tion, he ‘got together a conference of Oppo-
sition lcaders and then stated that more than
2,000 people were unduly brought from
Andhra and employed stealthily in Telen-
gana and that thosc 2,000 people were going
to be sent away. Very soon, legitimate
protests were raised against that statement
because they did not go there stealthily.
First of all, they were not employed steal-
thily, they were employed openly on the
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the request or on the needs of Telengana
area itself and Telengana people. Most
of them happened to be teachers. They
had already been employed in Andhra and
they were transferrced to Telengana area.
They were.not given any additional salary.
Therefore, they had to undergo a lot of
trouble in order to put up with this sort of
transfer. Any how, they were served notice
that they can go back. Naturally, they
were annoyed and unhappy, not with Telen-
gana people, but with the administration
which had put them to unnccessary trouble.
So, some of them had gone to the Supreme
Court. And we know the result.

Thereafter, even simultancously as this
was happening, Telengana people, quitca
large number of them, took law into their
own hands because they found that through
lawful means they could not get justice as
they conceived that justice to be for them-
selves. After a time, their demands began
to achieve higher and higher tempo and
within two months they began to ask for
separation and a separatc State for them-
selves.

What was the response given by my hon.
friend, the Home Minister here? He was
asked to go down there.  He would not go;
the then Deputy Prime Minister would not
go; the Prime Minister would not go.
Then, the movement took a violent turn.
More and more people came to be killed:
more and more propertics were destroyed.
Thousands and thousands of people who
hailed from Andhra were treated very
shabbily, very cruelly, in an unjust way, in a
very dishonourable manner  and in an un-
civilised manner also. It was then that the
Prime Minister thought of making a flying
visit. She made a lying visit almost at mid-
night and invited all those people to meet her
in  politically-romantic circumstances. It
yielded no reusit. Then, in  order to
buttress here efforts, the hon. Home
Minister went  there......

SHRI PILOO MODY : At what Lime;

SHRIRANGA : ...... and invited every-
body in the same usual fashion but not
under similar romantic circumstances.
And he left hopes behind, as he generally
does wherever he goes. He is an expert in
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that. Unfortunately, those hopes have not
been realised at all.

The people came to be frustrated and the
movement reached a higher and higher
tempo. It is no good blaming Dr. Chenna
Reddy or the other people. Suppose we
were in that position; we would certainly
have considered it our sacred duty to place
ourselves at the head of an agitation like that.
And what sort of agitation 7 It was
not an artificial agitation. The mo-
ment it raised its head, 1 was able 1o espy,
as it would have becn possiblc for any
genuine political worker or organizer to
espy, that it was a genuine thing. The
people were simmering; the people were
thinking of a separate Telengana, but
they did not have the opportunity of fighting
for it. So, it suddenly burst out. The
moment it burst out, [ could see that there
was the genuine feeling of the people. That
feeling was not one day's wonder; il has
been growing over years. Even in those
days when Andhra Pradesh came into exis-
tence as a result of the States Reorganiza-
tion Commission’s recommendations, the
Telengana people wanted to have their own
State, their  own separate cntity. They
made wvery powerful representations, |
supported them; 1 strengthened them; |
told the then Prime Minister and the other
people also, *For God's sake, let them have
their own Telengana State at least for ten
years as was suggested by the States Re-
organization Commission; if  thercafter
they were not willing, let them go on for
for another ten years; and thercafter if they
would be willing to go into the bigger
entity o Andhra Pradesh,  they would be
welcome to do so0.”  But they would not
heed my advice nor would they heed their
demand.

Naturally those people had been thinking
on those lines, they were hoping against
hope that adequate justice would be done to
them. They were given guarantees also.
The House has alrcady discussed these
guarantees and all that had happened there-
after, on two previous occasions and, there-
fore, I need not go into all those details now.
But 1 must say one thing. A duty was
cast oh the Home Minister here to
sec whether those directives were being
carricd out or pot; no Home Minister had
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ever paid any atiention to it. If there was
any difference of opinion between the local
telengana Advisory Committee and the local
Ministry, the Gowvernor was expected to
intervene and when his advice was not
accepted by the then Ministry, 1o report
to the President and see that the aid of the
Government of India was invoked. But
nothing was done in those directions.
And yet, those people were maintaining
their patience. Why ? For three or four or
five rcasons.  First of all, there was power in
in the Ministries both for the Telengana
MLAs and Telengana Ministers. as well
as the others: therefore, they did not want
to displease the Chief Minister Secondly,
on the Telengana Advisory Committee, all
the Telengana MLAs  were there; the
Ministers were  also there:  somechow or
other therc was certain amoum of log-rolling
and they were also silenced from time to
time although they,were getting dissatis-
field. Thirdly, their proceedings could not
be made public; therefore, whatever dis-
content was there could not come in to the
open; so, the general public did not have
all the details, did not have the facts.
That was the rcasons why the discontent
was simmering and remaining under-
ground The moment somcbody gave a
pinprick. it burst out, Now we¢ know
what is happening.

Is it not high time for the Government
here—I need not address mysell to the
Home Minister alone because today the
Government as a whole has got to be
tackled; otherwise any one Minister docs
not seem to be capable of moving the whole
cumbersome administrative  machinery as
well as the Cabinet machinery of this Cong-
ress Government under the present circum-
stances; therefore, let me address myself
to this Government as a whole— to
realise that it is a genuinc demand, that
it is a popular demand, that the people arc
behind it? If only these Telengana MPs
here were to have the courage to resign
their position here, go back and stand
merely in the name of Congress, 1 am sure
most of them would be defeated. ...

SHRI M. N. REDDY : All of them.

SHRI RANGA : If, on the other hand,
they were to resign and go back and stand
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there in the name of Telengana, 1 am sufe
almost all of them would be elected.
Such is the feeling. I have very good reason
1o sce say this because I bave learnt from
50 many of my friends who are living there
in Telengana as well as Andhras who
have given me this information as to
how things are going on: What did hap-
pen  the other day? Unfortunately, this
movement has taken a violent turn and
that has weakened the hands of so many
of us who are the friends of this movement
and much more so who are the friends of
Telengana people. By the time Dr.
Chenna Reddy was arrested, the violent side
has more or less subsided to a very great
extent. When Dr. Channa Reddy was
arrested, when Mr. Konda Laxman was
arrested, as luck would have it, there were no
violent demonstrations. There were only
peaceful demonstrations. But those peace-
ful demonstrations were absolutely unique,
Sir, in the political history of these two
cities, Hyderabad and Secunderabad.
Tens of thousands of pcople under a political
banner came into the strects and demonstra-
ted their protest against the Government
and their support for Telangana movement.
To say that these bundhs are artificial and
they arc all taking place because of violence
and so on is not correct. Even without
violence they are taking place. These are
the things which have led us to feel strongly
that the Telengana movement is a popular
movement and, therefore, Government ought
to give its response. Now how should they
give their response ?

They have appnir,l'cd some Committees.
They have taken such a lang time to pub-
lish the reports of those Committees. Why
should they have taken all this time ?
They might go on saying in the usual way
“So many things have got (o be studied.”
They have got to study these things with
this crisis in their mind in an emergent man-
ner. They should have been able to
produce these reports even if they be tenta-
tive reports, saying later on something more
in addition to what thesc people could have
said in their draft or tentative reporis.
Nothing has been achicved till now in that
direction.

Secondly, it is high time now for the
Government to assurc those people that the
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Government of India would keep an open
mind in regard to Telengana, separate
Tolengana and that they would take the ear-
liest possible opportunity as soon as pcace-
ful conditions come to prevail not only
in thecities but also in the wholeof the
countryside of Telengana, that they would
ascertain the public opinion there and if
public opinion were to favour overwhel-
mingly a separatc Tclengana, they would
certainly not hesitate to organize a scparate
Telengana as a kind of a State or sub-State
as is happening in Assam and in that way
give some satisfaction, temporary satisfac-
tion to the people. In the meanwhilo they
would implement all these recommendations
that would be made by these Committees as
well as the other recommendations of the
State Committee.

Thirdly, they should no longer cause any
more delay in rogard to Chief Minister-
ship and they should not leave the choice of
the Chiel Ministership also entirely to
outgoing Chicl Minister but to the Telen-
gana MLAs and MPs all put together
almost the whole lot of them arc Congress-
men, possibly may be now of only one sec-
tion il we arc to judge from what has hap-
pened day before yesterday in the latest elec-
tion—-let them all sit together, let them reach
an agrecment upon somebody whom they
would like to have as Chief Minister and let
that Chicl Minister provide a good enough
and impartial, just and strong administra-
tion and leadership not only for Telengana
but also for the Andhras and in that way
pave the way for 1972 and in 1972 if the
Telengana people do really wish to have
a separate Telengana and indicate their
decision by clecting 75 or 807, of their
members in support of that demand, then
the Government should be willing to take
immediate steps to form a scparate State or
sub-State for the Telengana people.

One final word of advice to the Telengana
people to the cxtent it can possibly reach
them cither through the daily papers or
through the radio if at all this Government
would be willing to send any of our advice
through their radio. Tt is high time for
them to realise the mistake that they have
made in raising such an awful, unjust, one-
sided and unwise campaign against Andhras
and the manner in which they have treated
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those people who were good enough, who
were  Andhra-minded enough to come and
settle down there in the various parts of
Telengana. They should learn to treat
Andhras as they have been treating non-
Andhras who have settled down in Telen-
gana. They should learn to treat each
other from whichever area they might be
hailing as Indian citizens who deserve to
be treated in terms of our constitution as
equal citizens. 1hopc God would give a
bit of his wisdom to this Government.here
1o do the right thing by the people of Telen-
gana as well as Andhra and also the whole
of India.

DR. MELKOTE (Hyderabad) :
Mr, Chairman, Sir, I must say that if any-
body visits Telengana now he will be met
with either one or two slogans, Jai Telen-
gana or Jai Telengana and Jai Hind. The
people’s demand today is unequivocally
for thc Chiel Minister and the present
Ministers to step down. Their demand is
that those leaders who have been arrested
should be released from jail immediately
and that President’'s rule should be im-
poscd and a separate Telengana should be
formed. Butsofaras a separate Telengana
is concerned , we are aware, we have got to
convince this horrible House and therefore
it is not mercly an cmotional upsurge from
our side that would cause that kind of con-
viction but the Members of this House must
know the real facts of the Situation and
therefore we have placed before the Govern-
ment and before this House the demand
that an opinion  poll might be held in the
Telengana region amd il the opinion is in
favour ol a scparate Telengana, then a
separate Telengana State  must come into
cxistence,

Sir, the people are very sore about the
situation as it cxists today. 1 would like
to place before this House the data that 1
have been able to collect from source like
the news papers and some from the official
sources. The facts, as it i stands out,
are extremely shocking. The struggle
started in November last year. It is 10
months now and sometimes we begin to
wonder in Hyderabad as to how this
august House, in spite of two session, the
budget session and this present session, has
kept mum over the Telengana affair in this
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weak manner. What are the facts? The
facts arc as follows:

The figure of deaths due to firing is 250. 18
deaths have happened duc to lathi-charges.
About 50,000 people have been arrested.
The number of women arrested has come to
5,000 and the total number of persons arres-
ted due to P. D. Act has come to 280. For
3,116 times the lathi-charges have taken
place. The number of injured has come to
18,000. Of this, the number of blood in-
juries has come to 11,200, Number of
fractures : one. Lathi-charge and bullet
wounds : 1816, Number of times tear-gas
shells used: 1850. MNumber of tear-gas
shells used @ above 11,200. These arc the
facts of Telengana. And thercfore we
would like to place before this House what
is agitating our minds. If we got any
sympathy whatsoever, il we obtained any
sympathy from the responsible persons who
visited us, it is to the Prime Minister to
whom we are grateful. She is supposed to
have come at mid-night. In spite of it she
came there, she visited the hospital and
wanted to sec and enguire what was happen-
ing to the patients; and nobody elsc did it.
There were 100 patients in the hospitals at
that time. On learning that Prime Minister
had come without notice and she wanted to
visit the hospital 85 patients were compul-
sorily removed and sent home immediately
and some of them having bullet wounds
were also removed and only 15 were left for
her o see.

One of the patients drew the attention of
the Prime Minister to this fact. This is what
happened at the time of her visit.  Such
incidents have happencd throughout. 1
do not know whether in India today after
independence such a mass movement has
occurred where in each day about  15,000—
20,000 people all over the districts courted
arrest every day. This may have happened
during the Quit India movement in 1942
when each State had contributed 30,000 or
40,000 pcople for satyagraha in 5 years.
Here everyday, 15,000 men and 5,000 wo-
men were courting arrest everyday. These
arc facts.

And yet this was called an ‘urchins’ move-
ment’. Now the Andhra Pradesh Govern-

ment has said that it has spent or cost them
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Rs. 50 ¢rores in suppressing the movement,
Why this figure today? I cannot under-
stand this figure?

An HON. MEMBER : On police?

DR. MELKOTE : The reason is that
they wanted to deprive us of whatever  sur-
plus there is 1o be. 1T this loss has occurred,
it is not because the Telengana people wan-
ted this loss to accur. 1l this amount of
Rs. 50 crores has been spent, it must be put
squarely on the shoulders of the Andhra
region, Budget expenditure not on us.  We
are not prepared to accept this or foot the
bill. I wanl to make this very clear.

What arc the facts ? Dr. Channa Reddy
is supposed to have come here and attended
the Congress Working Committee meeting
when he was asked by a responsible member
of the Working Committec : "When the
whole of India is trying to have integration,
what is it you are asking for? Why are you
asking for a separatc Telengana 7'

Facts alonc ought to be given here.  Tam
grateful to hon. Shri K. L. Gupta. I am
also graleful to hon'ble Acharya Ranga
who has been espousing our cause.  He has
been doing it fromthe very beginning.  Ever
since the guestion of the formation of Yishal
Andhra was mooted, he has been espousing
our cause for a separate Telengana., It
lurts us o part with our own brothers spea-
king the same language as we Jdo.  But what
are the facts before us?

When the late Dr. Ramakrishna Rao was
Chiel Minister in the ex-Hyderabad State
arca there was firing in Bhongir and in
Hyderabad over the question of merging
with Andhra. His car was burnt. They
wanted a separatc Telengana.  The move-
ment was not focussed cven then against
Andhra. Then came in the gentlemen's
agreement when the Andhra people said ‘We
arc going 1o do this, we are going to do that
for you'. We sincerely accepted all these
tall promises. What has been the result 7

The result has been that in the engineering
section of the PWD alonc—I am voicing
the problem before the Home Depariment
for the past 10 years—this is the position
regarding the question of reversion of
Andhras in the gazetted ranks il justice to
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Telengana has to be done: 5 Chief Engi-
neers, 19 Superintending Engineers, 120
Executive Engineers, 270  Assistant En-
gineers—all working in one department.
Is this a small thing? Does it nced 13
years to rectify the inter se seniority in one
department ?

This has occurred all over. 1 under-
stand from the committee that met on the
inter se seniority qucstion, there were re-
presentatives of the officials in the gazetted
ranks from the revenuc dcpartment, the
PWD, Co-operation and various other
departments. When the Committee heard
about this, they said, * Is it impossible’?

These arc facts.
what is happening.

1t has been said that there have been some
killings and Andhras have been affected.
We arc extremely sorry if any onc for
Andhra has been killed or injured.
But I would like to draw the atiention of
the House to what an amount of physical
and mental suffering has been caused by
this attitude of fist ina velvet glove policy
of the Andhras on Teclenganites for the
Jast 13  years. Our monics have been
diverted. Our infer se seniority has been
affected. Our employment potential has
been removed from us.

They were surprised at

I would like to place before the House
a document writlen by two Retired Chiel
Engincers and the third a Superintending
Engincer of the Telengana arci.  They says
that in the left bank canal of Nagarjunasagar
which irrigates Telengana arcas they have
reduced the acreage and made arrangements
of water to be more and more diverted over
to the Andhra arca. 1 shall place this docu-
ment on the Table* later. Those things
have been happening for thirteen years. Is
it not a mass movement if 50,000 persons
take part 7 Then, if somebody questioned
if this was the way to integration, it scems
Dr. Chenna Reddi replied: T should like to
know whether the definition of integration
has got to be changed. We find that in
another region, particularly in Bombay, the
Shiva Sena has tricd to oust Gujaratis,
Andhras, Tamils and others. Here in
Hyderabad, Guijaratis, Marwaris, Maha-
rashtrians, Tamils, everybody is welcome,
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and even Andhras arc welcome to stay.
But we do not want colonisation of the
Telengana area; we do not want to live like
slaves under somcbody elsc. We entered
into a gentleman’s agreement with them.
After this cxperience of 13 years, we want
separation. Now the Congress President
comes and says: you have no majority with
you. Whose majority 7 When they
wanted us to come together, it was the
majorily view of Tclengana that they wanted
to have. When we want separation,
he speaks of the majority of Andhra, theirs
is a two-thirds majority. They are the bene-
ficiaries. Why do they want separation?
If the Prime Minister has come out with an
cight point formula, we arc grateful. Il
Mr. Chavan has come and made no state-
ment whatsoever--he said: I have got an
open mind—we are grateful.  But nothing
has happencd after that statement. We
said: let us give him some time. Ministers
at the Centre must study the situation,
They say : what does it matter if a few
hundreds of lives are lost? They do not
mind, if poople obsecrve mass satyagraha
and a section of the society gets killed like
this. They talked of non-violence. In this
connection, 1 wrote an article which was not
published inevery paper but some papers did
publish it. In that article 1 said this on the
26th - June,

“Leaders must cnthusc  all types.
Sclfless men and women of maturity,
cxpericnce, wisdom and influence must
also daily participate though their num-
bers may be small. The struggle must be
organised to be continued endlessly. 1If
this isensured such men would safeguard
our democracy, sce to it that morally up-
right and unimpeachable and strong
men of action man the affairs of future
Governments. All the above can be
achieved only if the movement is run on
correct ideals of Mahatma Gandhi on
non violent lines. This method alone
in the long run, will achieve desira-
ble results. Public life and property
must be fully protected, particularly our
National Railways.  All Andhras
and others are our own brothers
and sisters. Maintenance of their
dignity and honour should be the
first concern of every Telenganite. Their

*Placed in Library. See No. LT—1928/69,
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sympathies must be cultivated and one
would welcome their participation in the
Telengana cause.”

The whole of the article has not been
published but this is what 1 have said. The
violence in the agitation has completely
gone down and the effort is now
to run it on non-violent  means.
Even  during Mahatma Gandhi's
non-violent struggles, violent incidents
did take placc. Nobody could exercise
control over the actions of all persons.
The Praja Samiti is there and each man is
carrying on the struggle to the best of his
ability. To the cxtent possible we are
trying to control it and to a large extent vio-
lence has come down. But the mass up-
surge is still going on and 4,000 men court
arrest and two or three thousand women
come forward from all the regions. B. Coms.,
LL. Ms., advocates and officers are all par-
ticipating. J can give you hundreds of
instances. This is the picture that 1 have
got, and which I would like to place before
the House, 280 pcople have been arrested
under the PD Act. The Union Home
Minister himsell said that *"We will not take
action under the PD Act for political rea-
sons.”” This was the assurance given to us,
But what has happencd? Out of those 280
people, three people were produced before
the court. This is a very funny incident,
and what was that? When they went to
the court, it was pointed out that these men
had given a speech in Sangarcddi on such
and such a date and they belonged to the
Praja Samiti party. It was however proved
that at that time the Praja Samiti itsell did
not exist. That is point No. I.  The
second pointis, it was pointed out that on
account of the instigation of the Praja
Samiti, such and such a cinema house was
burnt down; but it was proved tlat nothing
had been touched: not a hair was touched.
The third thing was, they said that so and so
gave a specch in Sangareddi, but then
it was ultimately proved by alibi that he
was in jail that day! All these cascs went
against the Government. Then they
hurriedly approached the Chief Minister for
withdrawing the case, and subseguently,
they were allowed to withdraw the case.
These are the things that take place there,
and these were proved by the court
itself,
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There is another interesting story which
I want to relate to you. Thousands of
people  offered peaceful satyagraha, many
times. Whenever violence takes place, it is
the so-called police who incite people
cither by beating or pelting the stones. 1
have seen it with my own eyes. The so-
called accused are massed into the court-
room. The advocates ask them, who are
these people in Khaki police uniform but
without identity number. They reply
“The police.”™ *“Police ? They are not
the police.” They ask, “Where is your
number 7" They reply “No numbers.”
Are the police department officers to engage
goondas in police uniform but no identi-
fying numbers to beat us down like this?
Suppose, people want to provide themselves
with khaki dress, and then go about in
police dress, what are you going to do?
Such people in police uniform are arresting
and beating us down. I have got such
pictures in hundreds. I have got pictures
of such type of police beating the people
down in large numbers. Every day, this is
going on in Hyderabad, in the name of
law and order. Who is to defend law and
order 7 Isit the police and the Govern-
ment; or the people.

Supposing, they give instructions to the
police, “'All the cars to go without numbers
from tomorrow.” What arc the Govern-
ment going to do? Such things are occur-
ring in Hyderabad, which are undreamt of.
This is a democratic Government under the
aegis of the Congress. Ram Rajya is expoc-
ted to come, but I am afraid it will not be
achicved by beating down the people.

I will give another instance. A lawyer
pointed out to the magistrate in a court that
the police without numbers may not belong
to the police; thercupon the magistrate
asked the person looking like a constable,
“Where is your identifying number 7" The
man picked out from his pocket some num-
ber and showed it to him !

Women satyagrahis are beaten down
throughout the day. When T mentioned it
to the Congress President, he said, “Why
should at all the ladies participate in the
satyagraha 7" Sir, the whole movement
of freedom started with satyagraha,
and our women were in the fore
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front and the fight went on. They wanted
to democratise the administration, but after
freedom, this is the situation that we find
there, as against our past fight for frecdom.
We are not criminal law-breakers. Law-
breaking is just symbolic. This is how the
Government is going on there and this
movement has been allowed to go on there
for cight months.

Shri Kanwar Lal Gupta said that the
Telengana problem should be settled soon,
and asked “Cannot they stay with An-
dhras 7" But then, with the two-thirds
majority always against our head, how can
we ever achieve what we want ? The
beneficiaries will always be in the majority
and they will throttle our opinion. He
asked, why do you want a separate Telen-
gana? Don’t you want to unite with the
rest of India?  Well, we do, and we do want
to remain together, since we speak the same
language, in Andhra. Many of the people
belonging to other States have lived with us:
Christians, Mahurashtrians, Sikhs and so
on. We have not said anything against
them. Real integration has taken place in
Telengana area what has taken place now is
a complete  crisis ol confidence  both
in the Central  and  state  Governiments,
When Dr. Chanma Reddy was asked in the
course of this  agitation, *“Are  you
integrationists, or are  you  dis-integra-
tionists 7" He said “we are the real integra-
tionsits; amd youw are the disintegrationists.”
This is the situation in- Andhra.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI G. VENKATASWAMY (Siddi-
pet) ¢ Say about 15th of August.

DR. MELKOTE : Yes; I5th August
this year. Section 144 was imposed on the
15th  August. Nowhere has it bzen
imposed since the past 20 years, on this day.
But this time, in Hyderabad, it was imposed.,
Scveral people were beaten. One MLA,
Sumitra Bai, was beaten black and blue for
defying  an order. She was bleeding and
her clothes were full of blood-stains, at
Hyderabad, The same thing occurred with
regard to  Shri Venkataswamy, M.P.
who is sitting there. This is what is going
on therc.
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Sir, this is the situation in Telengana.
Come what may, this is a fight to the finish,
so far as Telengana is concerned.  One day,
Telengana will come and it is bound
lo come.

16.00 hrs

SHRI M. N. REDDY : Sir, I want to
submit only one thing. Notice has been
given of a number of amendments. If they
are moved, the hon. Members who partici-
pate in the debate will be in a position to
comment on them, cither support them or
oppose them.

MR. CHAIRMAN : The amendments
are already before the House.

SHRI M. N. REDDY : Some of them
were nolt circulated on the ground that they
were received too late,  We were told that
we will be permitted to move them during
the debate. Unless they are circulated,
members will not be able to comment on
them.

MR. CHAIRMAN : They are pgoing
to be circulated immediately.

SHRI 8. KANDAPPAN {METTUR: ;
Mr. Chairman, after hearing Dr. Melkote,
who emotionally pleaded for a separate
Telengana, 1 really do not know how 1o
approach this problem. 1 am sorry that the
Giovernment of India vacillated for the last
cight months in taking & decision and even
today we do not know whether they are
going 1o take some initiative and do some-
thing concrete (o setth: things in Telengana,
All sections of the House were against the
separation  of  Andhra  and  Telengana,
Speaking for my group, we have said
s0 on many an occasion. But [ am sorry
to say that the Government failed to take
advantage of the co-operation of the oppo-
silion partics and they have missed the
opportunity to arrive at consensus to scttle
this issue.

We know that it is a curious sort of agita-
tion which is continuously being sustained
for the past eight menths. The agitation
was started on a mass scale and we know
for certain that there was no backing of
any political party whatsoever at the time
of starting the agitation. It was a popular
agitation without any leaders, Probably,
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afterwards the leaders tagged themselves on
to the agitation in order to maintain their
leadership, or to get the Icadership which
they did not have carlier. It would be
minimising the importance of the popular
scntiments if we still think, cight months
after it was started, that the agitation was
cngincered by some disgruntled politicians
or by some vested interests. 1t would also
be minimising the importance of the pro-
blem if we feel that it can be equated with
other demands for scparation in other parts
of the country. 1 feel this demand stands
in a category by itself. Because, as we all
know, before the formation of  Vishal
Andhra, Telengana was a scparale  entity.
We also know for certain that the Stalcs
Reorganisation Commission was not sub-
stantially in favour of the merger of Telen-
gana with Andhra.  Because we are  some-
times inclined to forget it, 1 would like to
quote the relevant portions from the report
of the SRC. 1 am reading from paragraph
386,

P it will"be in the interest of
Andhra as well as Telengana if, for the
present, the Telengana arca is constituted
into a separate State, which may be known
as the Hyderabad State, with prevision
for its unification with Andhra after the
gencral election likely to be held in or
about 1961, if by two-thirds majority the
legislaturc of the residuary Hydcrabad
expresses itselfl in favour of such unifica-
tion.™

Then, para 388 says.

*“......Andhra and Telengana have
common interests and we hope thesc in-
terests will tend to bring the people closc
to cach other. If, however, our hopes
for the development of the environment
and conditions congenial to the unifica-
tion of the arcas do not materialize and if
public sentiment in Telengana crystalliscs
itself against the unification of the two
States, Telengana will have to continue
as a separate unit."”

This is the obscrvation of the States Re-
organisation Commission.

After this, the peaple were taken into
confidence by the leaders. They had faith in
them and they agreed to that gentiemen’s
agreement.  In the past 12 years with their
bitter experience if they were not able to
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live together, is it not the responsibility of the
Central Government or the State Govorn-
ment  concerncd to see how best they can
be reconciled together, if at all the Govern-
ment is keen about keeping them together?

This is a marriage of convenicnce and if
after experience the partics feel that they
have to divoree each other and if the Govern-
ment intend on keeping them together, is
it not the duty and the responsibility of the
Government to se¢ that they do something
about it 7 Otherwise, what is the use of

allowing them to quarrcl and continue the

guarrel all these days?

1t is impossible for us (o reconcile  the
Government’s responsibility  vis-a-viy  the
continuous agitation that is going  on there.
The chronic indecision and inactivity on the
part of the Centre is highly deplorable.
Probably, duc to political reasons the
Government were not able 1o act  very
promptly.  Even today I do not have much
hope in the Government. Probably, they
themselves do not know what will happen
after the Z0th of this month; so, they pro-
bably still waver and 1 do not cxpect any
kind of a definitive answer from the Home
Minister today. But I would like to appal
to him and his Government that they should
study the feeling of Members of the various
sides of this House and try to understand
and appreciate the realities of the situation.

1 had occasion to enguire of the Home
Minister whether by dividing the State or by
creating an autonomous  State within  the
State or by giving somc more regional
autonomous powers to the Telengana area,
by any means, the Government is prepared
to settle the issue and whether they can put
an end to the violent situation that is pre-
vailing there. The reply of the Home
Minister was that cvery agitation had got
its own life. 1 do not know what to
make of that kind of a reply. The life
seems to be very much protracied. Now
there is prediction from every side that the
life of the Congress is coming to a close.
Therefore, at Icast before that cventuality
happens, let them sce that the life of  the
agitation in Telengana is put a stop to.

1 know what difficultics and agonising
situations the public has to go through in an
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atmosphere of an agitation. In this conti-
nuous cight month agitation, I shudder to
think what kind of agonies the common
people, the women folk and the children,
would have been going through. If the
government of the day is not able to put an
end to that agitation, can they really pride
themselves that they are running a peaceful
government and are having the law and order
situation in their control ?

So, it is on that score that I would like to
indict the Government and would like to
plead with them that whatever decision they
lake, they should take it without further
delay. There are many people on this side
to support the decision that you take in the
genuine interest of scttling the issue. As
a party we arc already committed to the
non-separation of Telengana but 1am pre-
pared to say that if it is inevitable and if the
Government thinks that it cannot be averted,
as far as we are concerned, we would not be
creating any problem in the way of the
Government. What we want is that the
problem must be settled once for all and
forthwith without further delay.

In this connection I would like to quote
only one passage from an article which
appeared in the Hindu dated luly 1, 1969,
and then I will conclude. I quote:

*Since politics is essentially an art and
not a science, the Congress has evolved
its own Theory of Relativity without
apologies to Einstein to judge the rights
and wrongs of various national problems
in comparative terms to suit the party’s
immediate convenience, without attemp-
ting to look into any issue in its more
fundamental context.

“But it isnot possible in all circumstan-
ces to turn the art of politics into an art of
evasion as well to avoid inconvenient
decisions. And the law of immobility
now paralysing the Congress thinking on
problems like Telengana—involving high
policy both at the national and State
levels—has left little room for any ima-
ginative initiative at the right moment
to calm down passions and make the
people realise the grave dangers of such
extremism.™
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So, let the Government absolve itself at this
late hour of its inactivity and I, genuinely,
hope that they would attempt to do some-
thing to secttle the issue.

Finally, 1 would like to say, though we
arc not so much emotionally involved as
Dr. Melkote and some other Members
from Telengana might be, we do feel very
much concerned and agitated over the con-
tinuous agitation in onc part of the country
and that oo in our ncighbouring State.
There is one lesson which I would like to
draw from this. This is a kind of agitation
which is an eye-opener to us, in a sense,
that after Independence, this is the first
time where it is  definitely and conclusively
proved that language is not after all such an
unifying force. More than language, cco-
nomic, cultural and social issues are very
much involved in the unification of the
country. This is for the protagonists of
Hindi 1o member.

SHR1 CHENGALRAYA NAIDU
(Chittoor) : Mr. Chairman, Sir, 1 comc
from Andhra arca and not from Telengana
arca. It is unfortunate that this trouble has
started. We wanted to live together as
brothers and that is why we asked for Vishal
Andhra and Vishal Andhra came into being.

Sir, unfortunately, some suspicion has
come in the minds of Telengana brothers
and that is why the trouble has started. The
trouble was started first by the NGOs
Association. That is how the trouble be-
gan. Whether they started trouble this
way or that way, they were dissatisfied and
they started the trouble. Later on, students
joined the agitation and then politicians
joined the agitation. Now, it has spread
all over Tclengana.

There is a feeling in Telengana that
Andhra people are bossing over Telengana

AN HON. MEMBER: Not the people;
the Government there.

SHRI CHENGALRAYA NAIDU
There is a feeling that the Andhra people
are illtreating them. That is their opinion.
1 would like tosay here that i all the Telen-
gana MLAs had come and joined together
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and ‘asked for the scparation of Telengana,
they would have got it. That is my opinion.
But all the Telengana MLAs arcnot together.
Some Telengana MLAs wanted a scparate
Telengana and the majority of Telengana
MLA'S wanted integration. This is the
position. For that, they cannot attribute
any motive to the Andhra people.

We were very happy in Kurnool when we
had a small Andhra State. Rayalascema
area was morc backward as compared to
Telengana. 1f you compare Telengana with
Rayalascema, Rayalascema is more back-
ward. In Telengana, at least they do not
get famines. In Rayalaseema you get rain
once in five years and for four ycars, you
have to suffer. This is the position in
Rayalascema.  Still we never opencd our
mouth. After the formation of Vishal
Andhra, more money was  diverted to
Telengana arca. But still they were not satis-
fied because they wanted more progress.
They are not satisfied with the progress as
expected by them. In every arca, the
people want to pogress. There is nothing
wrong in Telengana people wanting to
progress. 1 want Telengana people to pro-
gress and go forward. 1 do not object to
that. The only thing is that for the last 8
months, the children have not gone to their
schools and, for the last 8 months, there is
trouble and in the offices, the NGOs are
not working.  There is no safety for
ordinary people, be it the Telengana pcople
or the Andkra people; there is no safety in
the Hyderabad City today because whenever
agitation comes—| do not blame the
Telengana Praja Samiti—the unsocial ele-
ments also take over the situation and they
do all sorts of things. 1 do not blame the
Telengana Praja Samiti, but Government

has to take action. 1 cannot blame
the Government also. This is rather
unfortunate.

The Telengana people  suspect  the

Andhras; they say that most of the amount
is spent in the Andhra area, they were taking
away their surplus funds to the Andhra
area. This is very unfortunate. But 1 have
to tell one thing. I do not know the correct
figures about the surpluses and how they
have calculated and so on. But 1 want
to point out one thing. In Vijayawada
daily they purchase milk. This amount is
debited to the Andhra treasury in Vijaya-
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wada. So, this goes to the debit of the
Andhra people. Ewvery day this milk is sold
in Hyderabad and this amount is credited
in the Telengana treasury. So, this comes
as a surplus to the Telengana account.
This is the position, even with regard to
sales-tax and fertiliser 1ax. The factorics
and offices arec in  Hyderabad and this
amount is credited in Hyderabad because
that is the Capital, but that gocs to the
Telengana account and they say that this is
their  account and we have no credit for
that. 1 am not saying anything here.
Let them take cven Rs. 10 crores more.
But they need not accuse the Andhras who
are living there.  That is my appeal to them.
To avoid all this suspicion, we have to settle
it this  way or that way. That_ is my
opinion,

Our Prime Minister went to Hyderabad
belore she left on a forcign Tour-—-I think,
for Japan. She rushed hurriedly to Hydera-
bad in mid-night. What decisions can
we take in midnight? (Imterruption) Unfor-
tunately they arc  going in tho wrong
direction.  After going there, she made
sincere atiempts (o solve the problem; she
met somo polilicians; it is very good,
but one thing with which 1 cannot agree
is this....

SHR1 M.V. KRISHNAPPA (Hoskote):
If one reads the proceedings, onc will
find that the British Parliament takes most
of its important decisions in the dead of
the night.

SHRI CHENGALRAYA NAIDU: This
is the advice our pcople are giving and are
thus spoiling everything.

SHRI M.V. KRISHNAPPA: We got
Independence at 12, in the mid-night.
(Interruptions)

st wy femd ({iX): g faw e
§ & sE § g7 Wit fag arde 7
fomdt &1
SHRICHENGALRAYA NAIDU:T object
to only onc thing. When the Prime Minister
went there, she called, for consultation,
the President of the NGOs Association

who had been dismissed or suspended. I
can understand if she discussed with poli-
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[Shri Chengalraya Naidu]

ticians, but the Prime Minister has no
business to discuss with such employecs. .
(Imterruptions)

SHR1 RABI RAY (Puri): Remove her.

SHRI CHENGALRAYA NAIDU: That
is not a correct thing, 1f she wanted to
consult them, she could send  some officer
from here to meet them. Now what has
happencd ? Instead of solving the problem,
she has appointed cight committees and
Secrotarics of Central Governmenl are to
preside over those Committees.,

Actually  50% of Andhra Pradesh's
autonomy has been transferred 1o the
Centre. This is the position. Unfortuna-
tely...(Interruptions)

SHRI K. LAKKAPPA (Tumkur) :
He has changed his loyalty. He s a
turncoat,

SHRI CHENGALRAYA  NAIDU :
Sir, he is taking my time.

MR. CHAIRMAN : There is no reason
for Mr. Lakkappa to get so  much
excited.

SHRI CHENGALRAYA NAIDU :
Now, Sir, instead of having all  this
trouble, instead of having suspicion
against one another, it is betler for the
Central  Government—I appeal 1o
them—to give a sub-State in the State
of Andhra Pradesh on the lines of Assam
Hill State. When two districts in Assam
can gel a sub-State, why not 9 districts
of Telengana get a sub-State 7 If the
Government want  to  maintain  the
integrity of Andhra Pradesh, this is the
only way for the Central Government
to givea sub-State for the Telengana
people. Let them manage their finances.
Let them have their  services.  There
would not be any trouble. There would
not be any suspicion, This is the only
way lo solve the problem. 1 appeal
to the Government to come forward to
give them a sub-State. .

off aner vt (FEOw) o oawefy
ARG, 9@ ¥ HI qEATET &
FFaT A ATEl UFAT AT UG &
9 T YT T T TqTO7 F1 oF, Iq
a9 W SN A gE ¥ G@ WIGT-wT6Y
e &1 Afwarea fran a1 o sma o
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TEr TS WIT-ATGT AT ATOH R
TR, wm d faww & i g,
dMgngmagar ¢, gea & fafaa &1
afa @ Frw @ f& St Fo am-
ATHT STAAT OF 1 AT AT TGF 75 F
w4 fod w1 9 i AT v,
AT qET AT ST AT 8|
AuTIfs  wErEw, AT arAt &1 gAa &
= o famey wyee & fF fam amare g
qO ATAT-ATAT AT FT OFAT wqrfoR
FX T o1, {5 s a7 sy T Y
THAT &1 FITAT &1 T8 41, I9 4707
FT Y F g9 7 A2 FT fzamy
FRAAAd & fF ewad § nme w3
a1 g Agt & fafaw gaEr @ faadn
Wl & o1é £, 39 9 97 Ty g1 WA
¢ fm st dfeada iz gam ar, 2
F1 T A gAT A1 TN Aferaha
iR M1 AT F1 OFAT FT ATI0T
a1 | I T qOFA A FT A I OFAT
.1 7oz fagy v | AT 918 /99 qE 2,
I o 2 T A1 AT % fFe
awg # fadim mruat & ame 4, faa azg
g At oty gud |rat § 9
arg s fFar T | 99 S | Ry
&Y Y €Y, 97 F1 Iewuq fFar @ A
 ag @ aofferfas zfer & svy,
FFATAT AT TASAEAT | AT fagwan
ql, 3z 7 93 FAN @I, afew (GBS
13 aut 7 &ix sarer adr | Famafa
w2ea, I & 70 i sma 3 qewre
& fermer a3 @, #= % drgd ug
FE gET ¥ fammee & wifE
frem aul & 7 A7FT 3 91 gHAEE
frmtor &1 e sfeqane faan, 99 &1
Fam ¢ fF QX 3w A e faawe agar
T G R | aE fawi § A dsm
% fa=1 7 a9, " fE31 0 as-
@ & fasi 7 adY, 3w & gwe Wl
Aafidaa Hegz ars g 5 & fF
Y TS AgHE F @ ¢ o 5 fwwar
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N HFA o0 g7 #1 §6 T 39
T wifgd |

¥q 9% T ¢ % 9ru &1 I Garm
fawmar & 9t 99 ®9 o137 F7 fomw
 ggm #9 go fem A 7 amw
F T I T F AV O, OiEE
THA & AW 9, AAAAF T q9 9
¥ AT T g FCAT AEAT ¢ | ArfgT
¢ fr ag sweq @ifva® 299 & 37 9T
TEF g® v addr | s F37 200-300
SN AALAR & | ARAAT FY FAAT
forat st |aEaT 1 ATTE AAT D,
I FF O A= F g7 w7 fgar &,
T Ewe-Fletad 37 92§

st weeTeT wgTAmd (i)
waTfa O A a1 g F1 AF7A F7 fzAr
a1 |

it avrex vl : sArfy g & @ A
¥ &M 1 A 7 AT 2 fam

ot ey wgramd: gfen 7 fzar
g @ 7 A fmmm o

it dvier wat: fa Y £ a=mar
Y AFAT A AIT Feul ITHLET I HT
TAR TLF 47 A AT 71 70T
1 gT WA ATRT € | T TA AG
fagegmdiaea g ! M gm AT awa
7 oy faawan £ o AwaT @, 97 G4y
gaa ¢, ey aeefifas smare aw
Fifa® qTATT 9T &5 FIAT T | 5T
fot g owmd € 5 9 awemr &
@ %< % fordl 7 F@ Gy FAY
&arfa® 29 gor oI ATfE S
faomar  ® gw 3¢ ®C AW,
afew dar Todifas ammaTo ot F1aw
s qam, famd gq ™ A w1
FTAF | gH & fod gr A ¥ agar
FHTAVGE FIA A FAFA § & AN A
T femmminfFn g
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I a7 oy am 1 form) T
frar mar & s= 1 afasew & famn
Td fgr fear 9 | 99 a% g T
grar @ a9 a% auay § gAnaiA & fod
UF TToA(a% FATEL0r T8Y I T |

O =19 AT agT E yAE g, g
7z ¢ fe aefeendr & arer T dsTAT
F dra——daT f6gare gt 7w
g—aufamam &1 & AT A9 FT
g¥r g1 € & | wfavad 7 5w S}
F1 AT &0 W A &AM & fod
sravE g ff ora 7 @ 9T g,
I A FEAT AT #T IH AT g
FT YFT AT FETTAT A ST
F wfafafwt #1 da1 &7 0w AT
qEEA ®T & TH AT &1 g9 &
&1 fAurg #7 | 7§t oF TE 8, 9 9
9% &7 g0 &dm faowar & dar gf
THANKT TG FCAFAE | TH ®
SO A W gEU TET AEE
TET BN | EW 1 H%ATH & g
Fgar g3ar g fr fafww sron & @
T H AT TS TG ATATAT TAT |
fwa afe ga oed F AG) AwAE ay
HFE F AREAT g R $L A0 §,
A Fq% ATH F1 TAeT, afcw T ag f
AT T ATAAT IR T & FEL
Wt & WY wTAT g
{ T A F1 FZAT AIEAT §——ATIHY
g1 AT & OF "at 7 fag & oF fady
AT | A% foes HEH O% wreer fear
¢ f« fafesr 75w & 7 7 OF qo%
g FY oA g afgd o d g
G wgw fe IRE w e d @
T FE E, A4 ¥H 9T faREr €1
awF s, AQ foagar e, dfew
T g4 1 A1qd 0g ¥ e arw we
fagmar Y aaear At s € @ fE
IN T A =T AGY XY a1 AT | qH
71 w71 T ¢ fe awfad & e
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% qred § |fagr Frar @, gETe gy
I FIIFarg, 300 o F1 Arwfvar
¥ F7 gaearg @iwr  Ai&fray o7 fag
aTAMT & T g gi——dfaum
T8 T sTAT ABT 34T 2 | A7 AfggiA
TAF( TATSTT AT AT & Al AT G4
faumar a1 37 F@ F faw F1 A7
FIOAT FIN &, I FT AL IZIAT AT
HFAT | OHY 3 AU JRT & fog
1 gu 7 g, fage & go faedl 7 wai
@ FT@E GAE A 7R &, fAF =i
Fafa g, vz fad &, § @17 FEd
§ fr =rdy A} @ Awfar & foq
37 1 wrafawar  fasAr arfgr—-ar
Fgr arar & f&  sfaam g 1 ared
TEZATE 1 &1 F FgeAr ST g fw dE
faquar #1 g= s § foq, dfaam
# &7 % guiaq T S41 T 41 |
g FY uFAT T Teat Fy Infa F fam
gy @7 g aer awwr g afz s
GaT At faa, oY & sEwar @At Wy
ar o = Tew & famto & am
7@ % A% ¢ afz e FEEgTEe
TCEY Agl & a1 T WS qSAET
ST &Y TAMAT FT AGY UF wEA
g

gafend F@amr & wial ¥, afg
# WEdl §, qOF] WIW-WT WAl 9
adte & pm fFosme ¥ g
g3 fawt FX MWifF 7 gHAET T IS
F & F IBA WHT-AET OFAT AT
T g1 wFdY § AT S fawwar &
A ®@ AR A W U H @
gt @ sEE g femr ar awar &0

MR. CHAIRMAN: I have a number of
names of speakers before me, specially
those from Telengana. 1 should like to
give chance to as many members as possible
but they should be as briel as possible
because we have to finish at 5-30 P.M.
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SHRI M.N. REDDY: I beg to move:

“That in the motion—

for  *urges upon the Government to
take necessary steps”

substiture —

“requests the Speaker lo appoint a
Commitiee of the House consisting of
21 members to make an on the spot study
of the situation and suggest appropriate
measures for a just and practical solution
of the problem.™ 2)

SHRI M. V. KRISHNAPPA: 1 beg
to move:

“That at the end of the motion, the
following be added, namely :—

“and to appoint a high power Com-
mission on the lines of the States’ Re-
organisation  Commission 1o advise
the Government withina period of one
year."(5)

MR. CHAIRMAN: Thesc amendments
arc also before the House.

it o Fwermt (fafedz): seae
werRm, & feAT ¥ v g ogwfew
& g @ & @ At # Aifa
FTATE | TG TR qpd AR E
g aR AEE 9MT §  amee
@ 1 gfem Y Mfedt & e @,
gfew & qa a7 faea qew fad, ot
qoTt IET aTe AE-AId aA6L W
qreiFe g9 § §9TET # amE
F1FFT GATE | (Twwwm)
T § ST ATAMT F WY AT WG
TE FIAT AEATE | AT ISATAT, T A
¥TETS AR & | @ ASAEAT,  AFAAT
Fofefem s mw FUT 7 IM@ TAEMD
#Y yrara ¢, frawr & gz wdar @
qEIZ § IRT TOAT ATZAT § | W
g0 # g© wraa A agi arfefaae fean
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21X TN # W AES A1 0F e
e GHAT AT @I 1 SfF ag wHer
duTHT & SR AT a9 § e A8
BT | AT AL NI EIH ET T AT HT
wa® ot foE orf 41, 394 a3 &
ofqea o1& gt a1 | agt F A A
gl d=e A F1 fadw faar ar
f& sy gaT? #1 AT ATg AT faerEd
wifs gudsad g, gare fefiefaa @ik
T dFGE §, 3% /19 A= ar gar
TR 0T | T 7 a7 qra sfafew
fomt €Y & 79 56 % wig & 4%
T | 3T IAF AT q@ATAT A1 A
fagré FofeEY A& =mgAT a1 Ao 2
a7 FFdl & | A 12 ATA A AT
TEMdE #t av & faaa o far 1,
AT & S IT AT 1 qgA 99 91
WE | W T A1 Faam & i F=an
& Sred Y qrara § AT § AvE FEAT
sear g f ag w1 qifefese &gz
FY ymary AG & afew drzd &
ufsgem #¥ @ &, 391 @ fou gu
& | ¥ Fga1 Wgan g fF ag s
Y ymars @ | F @ oy W ifom
FHE FT 6 AEM aF  IAHA | T
g | g AR (E & Fgd 9 A
frere ff ga fredaw 7 @&, faest
@ 3fea aofees ot qim-mia & @y
ATyt fF sw framm &z a=man
F T & =Wt AE g gEiev
& 7 @i q gaTe ATy aEETE A1 @
9T AFE NIW ERT gAT 41 @1 0F
Kfewiew Ttie gom a1, 37 afzada
i # ag ATH-9TE aArar o ar fE
&9 ATIRT ATEH SA—HFATE 48 ¢
fis agi & Swrt F1 A7 afeferdz § am
w3 | S Aty # fafaezad
T FY qEE W AT AL FME A
QO & AT ag § gl i s
it frwea § g1 wrgATgaeE 7@t faamn

2
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16.36 hrs.
[Stirt M. B. RANA in the chair

THY TroT | g8 741 &< ! §H HTATE
W, 9T NITH EwT F TG @A
& qTT WY 987 & Tgq areSi ®1 FONT
A2l famar, A& A8 fasdr safw dc
oAt afefede 5T A0 & &9 &1
qE T AEL §, w2 a9 gafeq
WIF Fod g WifF 3 72 § gH T FY,
I & 4% &, gt fou At ad
g W ary & o7 afefede S5 9@
§ 3T A0 faw vy & s@ifs g
for fafrrea< amga 1 Z%1A graman &

A4 F17 4g & fF afafaw & faad
T F——0t FATarE T dR Gn
At A ST qaTg ag faege wE g——
fer gordt 1 R A7 orgeTdy, T,
s, oefafasisa & &= w1
S g SN & SET gt 9T s
§ afer 13 A=t & arf dmer A
ga @1 T dr 33 o gf @ Sfew
71§ Aoz 7@ gam

fradr ara ag fe aig 9ga & et
g1 T gg aomr T47 97 fE deaEr
ar “was ufr &, g waTET-A-wrET
BIA FRATAT AT &H KT | gAF WY
AT faar 6 sy qaede Aot
g & g wmEr wair Sfew 13
1% & ¥75T &1 AY FLT 747 4%a%
R § ~FT 975 97 &S F 5
a9z g9a  Fgdl & e @ d5 0
oF avh at qEar fFEr mr oar fe
TR T ATRT-A-9q731 @S F 4T A6
FA T IR AEATH] FY § | T qQ
Tgr . =zIew, feama, Atwaa, s
e @ AW At B0 & aw gard
g A wifgn, FA-9-w0 AEUER
7 AW 1 FATA T A% fafaez 7
a1 e Hitza aarg faaq wagfae
qret, srafeez ard, @amr ot et s
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#Th HTX I geaed (60 fF are-&-ard
grq@taee Fat | afeaweat 9iF fafaet
A99 & A4 AT fdur @, S F
A f& gag wadr g€ g, g gAal
37EA FT 39 | H WG FgAT AT E
f& aft Wit &t 7w E fF B9 A9
g A1fgy, 399 74 THAETF 14T
e WA A e
& FEEdl & A, qaErEA & Sred
§ TEA@dl & 19 o1 o9 faweEr 49y
Tz FTH & fom, Fav IWA 0%
1 it gt T 1 AE T
a%a q @0 | WA €W A1 ogrd A,
ity ° F Wae w7 faar & @
a1 |t FAT +qqT JAMEAT I AT 9T
g4 faar a1 & 3991 gw wHAT A
§fenw & T1= war & | a1 foaar g d
@ o, faaan zarn & &= fomn six
W & ¥4 § §B A | ofaRem
foFar et & A1 FEA & f6 amE A
g1 70 T qdF s & R gt
demr #1 fram , srre g feegmame
T F@AT ATEX § A gETL qTE AT
fergeama & @1 €, e & § 9T w1
fowraa @€Y &, dewET & S fEEr
W Wt agT ar & o w0
g9 wY ot 7w | gw fEEr s
Wt &1 94 F fod T F@4 | WA
art wew & fw smre W atfefen
1T A1 T wgar & f& doie aEmAT
TEN EAT AT ATATH FHAT AN HAT
W Wz ST WEd & | Wner
F osqmarx fami-dE w1 fawEme
grar & 1 SfFw 99 FAwEw & T9r
™ A @ TR AR 9T aeTs A
FEghd AHY gw o A W
AT | gAF 0¥z & A9 AT
#fFT 99 7 F 397 § EnrT FAEEY
Io7 mar g WY AT 9qTEEdAr @A

TRt 73 Afoww § | FAwER @A
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g gafed  fae st g afewer
2

<% fafare qrza & ama fear e
foaq ot &% mx § s v sme
T | TR T T w5 a1 fafae,
FTS, 7eqm AT ary 7 9w fafrex &
FTOEE fFar #iT &g f6 99 -
TE A 9T A& § Aol AT FOEH |
affr e, fafres L7 qAE AE FauT
i a8 74 77 794, sewww, o6y
B mE fF oazadt & awa
Afed seRo ot g 7 fromes &< faay
fearem # & @ o 37 #F -
AT FFH @ E | W wEoETEr
9% § T Al AT #13T & fF awr
37 & fadift | wfod oo gudt 39 &
T@T | 3To A G T T4 AT A1 FrwA
&, UHo UFo UFo § I HA F131 WEH
q quH @ @ fed fF aw
F1 8T § & M7 T &0 arqw s T
A1 ATAAT HAWZ a7 AW AT q@rAE
@ 1 Afeww g dmm A oaw A
g fafrex & Fe1 fa Far geaae 71
S g™ g 7 oAy dlo dYo Gar &
S 1 g AT @ waa ¢

7 &A1 A9 B FaqTET
g1 anft 310 HowIE gge 7 aam fE
e fggea & 50 g & wamar
W FT ST FHT T GATE qrieamie
# WA amg 33, ag Y wwa g
AT WIS A@We # d% H O |
@ & AT Wt awiey @, fafomd
aag ® of gar A gav gm, @t
fraed a3 4, wizw 4, 37 A A=
F T ard ¥ fezarmr mar 1 Tw oAy
@A & fod & mar | ot 7 gra 2=
mar, faft &Y sw g wR, Rt a
FAT T WAL | AT ACHTT AAHAT &
fF @mt st Mt ¥ T qEET A za
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T, @ & aAwar § & ag wodt §@t
g GOTET & AloE W AT AT
& fod qare @& § )

¥ w1 agan g 5 o ageR
FT 1T AT ATfEd A Rt T faer
Xg & qSIET & HIEI T A
fafreer a7 =ifed | s@m= 3
T IT FT FI1% 0T JSAAT FT AIF
fafree a1 @t 3g ST A1 AEEw
&F T8l T gFa1 FEIF T80 F g9
AvEm, feam, a9ge 1 waEz &
A3 ITAATEd g1 A% §, I9 AW A
A9 g A & 1 200 T et
F1 framn a7 94 § &R o @ivr aifemn-
AT ¥ 5T 43 FT A §19 (% 579 @
¥ AT F1 fawrar anfed, ag aeaT 78
& wwen w1 §F W A ¥ T gn
AT | AT 99T § ¥ ¥ qg
smarw fase @ ¢ f& 79 W@ fas

qH4 |

qoET ATEA FT AW Ag & OAIE

fafreee 3% & s #ed & f& wor 7ar
2, 0 a1 demn & o dare g, sy
F =g ATET & dAT @ § w6 fE
3 Ft famd F1 & FM g ¥ 1 fAS-
fesmrar #1 =% wofod o gan @ f g
T & § A AT S oA @
77 wafed ¢ f& 97 91 afe #1 2T
2 | Tg AW T ATATH § | T ASAET
¥ free # faad, e @ AT #
areft & fr 1 o o ymATe A1 OF
FE wFaT | FSAAT F AT & O
WA fF sam § e ¥ qg ATEw
frrs T fF A sg o i fae v
Jordd, foer &3¢ 340 1 e @@ A
ar fr frs v A8 T@ Awd & 1 Iw
fre T 7€ 9@ a%a @ AT AW
& T¥m
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a1 fAged sWT st AT TAT 2 S F
fod oF stwa awma s wfgd g
fafreer &Y aws & | a9 9 2fEw
f& rwae fadt & fraet &zw gfew
el gt 27 gw A gm  fafAwx
F amve ag foise fean s o ow
FE T GETA WA A@ &
fasrs &ad @ w g | foesd ams
Wﬁ]saﬁ]’gﬁoﬂﬁﬁg|
a9 g9 g fafast @ #g9 & a1 4w
WA faom & f& 99 @1 Avwward
el & fod T & afE e
10,000 gfew faw Rzame  fadt
F gFET TEAATT Z1 @Y & | A1 Ay AT
AT @, #YE, we, @Al AT e
FWE I fm afaga A s AT
dreT aman 8, 9A A1 F A Ad A
aFar |

AT A AR AT A e O
&1 *% I FFTET T+ T/ aw g,

A" TE R TH F ATAMT EW H Al
s tfrem e ar AR £
¥ A8 &9 AT 1 a7 AT & | AT AXITAT
F nF-nF wE, A, ATAHE, A97,
faama 77 =mi F1 ATy @ T Az
g1 F7 771 Ffzd | w4 AdT AET A,
FGTAZ AT 7 At frAm argar 2 fr
g T WS &1 afgEr 1 1 200
yrzfeat &1 afs =@y & 1 amw 200
L& &% 2,000 wG, IfEq  qwwA
8 ®T G | Tg A ATATH ASAAT
N Faw s ama an
FTAT ARATE | F ATATT A AT F AR
o A ST | AT ARIAT AT
HAE, SAAAAAITE, 94 ag qY
Tl @ g | AE AT qF A9 G
w< 3w fogT ¢ | aw AT @ ® A
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g =™ fod o sew fear @
I AWAET |

SHRI M.V. KRISHNAPPA: Sir, mem-
bers belonging to adjoining States, like
Mysore, should also get an opportunity.

SHRI P. GOPALAN (Tellicherry': Sir,
while we are hearing vociferous arguments
both for and against the formation of a
separale Telengana State, some others
have argued for autonomy of Telengana
within the united Andhra State. Both these
arguments are based on thc same theme,
namely, that injustice has been done to the
people belonging to Telengana by the
non-implementation of the so-called Gentle-
man's Agreement which was entered
into between the Congress leaders of Telen-
gana and Andhra Pradesh some years
back. They give this as the real reason
for the backwardness of the Telengana
region.

1 do not think this argument has much
relevance in this context, because ours
is a backward country. 1 come from an
area which is very much backward as com-
pared to other arcus in my State. But how
will it look like if T demand a scparate
State for my arca on the ground that it
is backward? 1 would like to have an
answer to this question from the protagonists
of a separate Telengana, who want it on the
ground that Telengana is a backward region
becausc it was part of the United Andhra
Statc.

It is true that Telengana is a backward
arca. That is the result of 22 years of
Congress rule in this country.

Unequal cconomic development is in-
herent in Indian society. So long as the
capitalist social order is there this uncqual
economic development is bound to take place.
So, there is no question of the liquidation
of this backwardness by granting a separate
Telengana State. So, we have to find out
the real reason for this movement. How
this movement has been utilised by some of
the interested partics is the basic issuc,

There is large-scale misery for the people
of Telengana. There is growing uncmploy-
ment, The people there are disappoinied

AUGUST 18, 1969

separate Telengana (M) 332

and dejected. This disappointment, fury
and the legitimate grievances of the people
are exploited by a section of politicians.
The people are misled. They have deli-
berately been exploited. The people, who
speak the same language, who have the
same culture and who have the same per-
sonality, are fighting against each other,
like brothers, in the Andhra State. That
is a strange feature that we see in that
area.

Some people arc posing themselves as
the champions of the people of Telengana.
I remember the heroic incident of some 20
years back when the lion-like people of
Telengana fought like lions. At that time
the protagonists, the so-called cham-
pions, of the Telengana  movement
were indulging in mass scale violence and
butchery of the people of Telengana. Now
they are posing as the champions of the
people.

What have the Congress leaders been
doing all thesc ycars? For 22 years they
have been enjoying power. Some of them
arec occupying important places in the
Andhra Cabinet. Why did these people
not raise a single finger against this injustice
that was being done 1o the people of Andhra
Pradesh ?

My party is very definite in this respect.
There is no question of a separate Telengana
State. We are totally opposed to it.  1f such
a tendency is allowed to  grow, there will
be claims or demands for other States.
A claim may come for a Vidarbha State
or for a division of Mysore State. These
slogans have alrcady been raised,

My party has put forth certain proposals
about how this is to be solved. This can be
solved if the pcople of Telengana are
won over from the clutches of the so-called
political leaders of that area. They have
been misled. Many of them are pro-
landlords and pro capitalists. These leaders
are misleading the people. So, the people have
to be won over. Some radical measures
have to be taken over by the Government.
Land reforms have to be brought about
and landlordism has to be liquidated
in Andhra Pradesh. The people have to
be won over from the clutches of landlords
and capitalists,
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Lastly, why are the Birlas so much
interested in the Telengana issue? 1 can
tell you that workers working in the Allwyn
Company controlled by the Birlas were
regularly paid their daily wages and were
allowed by the management to go and
participated in the struggle.  Why?
Why is Birla interested so much in that
affair ?

I would like to say that some interested
people are behind the movement. Some
landlords, some capitalists, Birlas and
some wvested interests arc behind the
movement for their own purposes. So,
1 wish to say that this movement is being
misled and the people are being misled.
Certain measures are to be taken so as to
make some transformation in the social
order and also some radical agrarian reforms
have to be made. Then only you can win
over the people and keep intact the unity
of the people of Andhra Pradesh.

SHRI M.N. REDDY: Sir, with your
permission, I move that the time on this
debate be extended by 2 hours.

It will be a great injustice to give 5 minutes
to cach Member on an important subject
like this .

SHRI YASHPAL SINGH : (Dehra Dun):
The time should be extended by 2 hours.

SOME HON. MEMBERS: Yes.

SHRI M.N. REDDY: Last time, 4 hours
were allotted to it. The House sat upto
9-30 P.M. and the Home Minister replied
to the debate the next day.

The hon. Home Minister is not present
here. We are not prepared to speak with-
out his hearing our speeches, Mr.
Vidya Charan Shukla is sitting here and
if he is replying to the debate, we do not
mind speaking. But the Home Minister
is going to reply to the debate. He should
be present here. He should hear not only
the speeches but the sentiments with which
the speoches are made.

MR. CHAIRMAN: Let us see how we
progress,

SHRI M.N. REDDY: You take the
sense of the House. My motion is there.
You may put it to the House,
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MR. CHAIRMAN: Let us sce how we
progress. [Instead of 5 minutes, 1 will allow
7 minutes each.

SHRI M.N. REDDY: That is not en-
ough. T have moved the motion. That
motion may be taken up and put t» the
House.

SHRI SURENDRANATH DWIVEDY
(Kendrapura): The motion is there. It is
that the time may be cxtended by 2 hours,
You take the sense of the House. 1 do
not say we should sit late. We can take
up the Half-an-Hour discussion at 5-30 P.M.
and continue this discussion tomorrow.

SHRI M.N. REDDY: We¢ can continue
tomorrow.

MR. CHAIRMAN: The Speaker has
said that he will allow hall an hour more.
I cannot excced that.

SHRI KANWAR LAL GUPTA: Let
us adopt the motion moved by Shri M. N,
Reddy and continue the  discusssion
tomorrow.

MR. CHAIRMAN: Mr. Reddy, your
motion is there but you have to obtain
the Speaker's previous permission 1o move
the molion.

SHRI SURENDRANATH DWIVEDY :
The Chair is there.

SHRI M.N. REDDY: You arc the Spea-
ker for all purposcs now.

SHRI SURENDRANATH DWIVEDY:
You can take the sense of the House,

16.59 hr.

[Mr. Speaker in the Chair.)

SHRI M.N. REDDY: Mr. Specaker,
Sir, have moved a motion that the time of
the discussion on Telengana bo extended
by 2 hours. That motion is therc. The
whole House is unanimous on that. We
can continue the debate tomorrow. Last
time, we discussed it for two days and the
House sat late also. This is an important
subject. The Minister of Parliamentary
Affairs is there. He may agree.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH): It is all right.

MR. SPEAKER : The question is :

“That the time on this Debate be
extended by two hours.”
The motion was adopted.

MR. SPEAKER : If you had asked for
more, I think, even that much he would
have agreed. So, we will continue the
discussion upto 5-30 P.M. and take up the
Half-an-Hour Discussion at 5-30 P.M.
Then, we will continue the discussion on
Telengana tomorrow.

aftwelt Wit (#eF) (A Ay,
Y Frgfee ol & wEew F Far g
f& EaR &t faaeig & & @
& =ifgd | & auwe g fF I &) g
e H fafs$ak Tammadi g
fzaTE & w WS & dred A e
g, o= & rEaEmE a't we 4, S
agi a1 gu§ AT ST ART AT WA
feesit ol 3w & 7@ =ew § @ma
TE ATE0 TEAT § | g dE e
™ fou aig € & gemda § T g
& o8 g Afgy | SO F aEr
g & | TAT-T F1 99 38 7Y & fof wan
T ATH F F, WA & fedl &1 FHH
QgAY T AATHA ST ATE | AT @1
aafau | 98 SR 30 39 Fg ®
§ fx Aqe @MW gw AR WA,
% #gal g % = & F7ee qeaTan A A
Wt §, @ AT w7 At s
¥ @ g w9, o § geow W
AR S I ahF @ €, 7 g W
FOOE S gl W @ g ) 7 W
T % arfefs foarmm Swd & 1 &
W ¥ v A § 6 g ¥ w®
dur gu s oifefesm @ & wmRT
a9wd & | 9 FRfAEE ST A T A
Tl Y g Aedy ag "N & | Afew
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gasdg A€ &Y S oY, @ e
Tgi § ¥ & IgETHZ 9T IR AWG W
Foad A o °1 @ eI A
IR AT AT IAF qTE WY ZHIL EIEUHE
®Y 3T w1 w1 AT faay | g A
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UFHE FWMO R I WA W W
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A1 g FE wg AE fawdr q1 39
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21 98 39 I dred € f smEem
RS aeT w® g | # Al 3 e
Fe g, ma Ar Ay At g fen @ fE
#fres siw 24 M a1 LR T rfae
gf 1w @ o i w wA A A

wAmw gt wWm T AR #H
W gadz § arf T & ag wgen T
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(sArmeT suHY ars)
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SHR1 SURENDRANATH DWIVEDY
(Kendrapara): Mr. Speaker, Sir pot only
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has the Government of India failed miserably
to tackle the situation that developed in
Telengana but after hearing the stories es-
pecially these told by Dr. Melkote I begin
to feel that we cannot merely in this country
charge the Naxalites or the CPI(Marxists)
for subverting democracy but the way
these people have tackled this problem
I have begun 1o feel, that they are subverting
democracy in this country. After all, what
has been described here is  shocking. |
want the Home Minister when he replies,
to say what Dr. Melkote has described is
not correct or not true. | think Sir, cven
Jallianwala Bagh pales into insi gnificance
compared to what has happened in this
part of our country. And even after all that
has happened this Government here sits
silent with eyes open but mind closed. They
don’t want to admit that a situation has
developed in a part of the country where
practically no Government exists.

st westeTE (@EEE) A
SgEEAT FT 959 & |

¥y wgr Az & fr oo G AmEw
e &1 wfeaiarer am & F9aT
o I FE S (s

ACAW WENAW: AT Al A qEAI A
g

SHRIMATI LAKSHMIKANTHAMMA:
You cannot incite the persons and then
come and say here, Jallianwala Bagh. You
are responsible for it.

seaw wgvRa: zfad arrEn A aE
Fgr =rem |

SHRIMATI] LAKSHMIKANTHAMMA:
Who asked innocent children to go on
burning property with petrol 7 (Interrup
tions).

MR. SPEAKER: Do no quarrel with
the gentle lady.

SHRI SURENDRANATH DWIVEDY:
1 think the tragedy is much more serious
than Jallianwala Bagh in the sense that
while Jallianwalla Bagh was a closed area
and the shooting took place only onc day,
here in the open in nine districts for days
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together for months together this has
been going on.

SHRI RANGA : 1agree with the hon. lady
that this is a wrong description of what has
happened.

SHRI SURENDRANATH DWIVEDY:
1 have my view and | am not guided by Prof,
Ranga.

SHRI RANGA: Yes, but he cannot go
on cxaggerating things.

SHRI SURENDRANATH DWIVEDY:
I do not mince matters. 1 do not cquivo-
cate. '

SHRIMATI LAKSHMIKANTHAMMA:
In every State there are Jallianwala Baghs.
in Bombay, there are.

SHRI SURENDRANATH DWIVEDY:
Here is a case where the administration has
been paralysed, the entire population is
emotionally worked up. It cannot be said
that this movement is a movement of ur-
chins. When it has been going on for cight
or ninc months, can anybody say that this
is not a popular movement, that it is not
a mass movement? It is a mass movement
—there is no doubt about it. How do you
tackle such a mass movement? That is
the question.

I would agrec with the Gowvernment if
they calegorically adopt a policy of no
further division of the country. Bul they
should follow gertain principles and poli-
cics.  In this connection, I will be one with
them if they say that  we cannot divide
the country on the basis of regional im-
balance or economic backwardness. If a
separate Telengana is advocated on the
ground that it is regionally imbalanced or
economically backward, 1 would not support
it.

But here is a guestion which must be
tackled. It is that the people there have
completcly lost faith in the present State
administration. This has been proved beyond
doubt. When the Chiel Minister submitted
Iis resignation, what did he himsell say?
‘I am not able to tackle the situation®. If
the Government of India had any love for
democracy, they would not have left this
matter as a party matter concerning the
Congress Party only, the Congress legislators
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of the State only to decide whether they had
confidence in him or not, or they wanted him
to continue or not. The only course left for
the Government, since there was no law and
order in that part of the country, was
to invoke President's rule. That should
have been done much earlier in order to
avoid all those atrcities of whichwe
heard today.

The troubles we have faced or are going
to face in future on this score are because
the Government of India did not listen
to the advice of the SRC. SRC was
constituted because of the agitation of
different linguistic groups in the country
to have separate States for themselves. They
did not abide fully by the recommen-
dations of the SRC, When the recommen-
dations were published, at that time
Pandit Nehru was there, we found there
were some remarks against UP. Pandit
Nehru himself  expressed surprise. As
you know, the Commission was composed
of eminent men in our public life, men of
integrity and a judicial bent of mind,
Pandit Kunzru, Justice Fazl Ali and Sardar
Panikkar. Government sat in judgement
over the recommendations of the Commi-
ssion So far as Telengana was concerned,
thcy had made some recommendations.
When Vishal Andhra was formed, did they
fully accept those recommendations? They
have clearly stated :

“Intogration of Telengana with An-
dhra at this stageis, therefore, likely
to create administrative difficultics
both for Andhra and Telengana.™

Theysay‘atthisstage'; they were not opposed
to integration. Those were prophetic words.
They suggested two courses. They did
not categorically say what you are visualising
pow. That is, the so-called gentleman's
agreement. Somebody  was joking:
how can you have gentleman's agrecment
when a lady is the Prime Minister; What
value has that 7 Whatever it is, the so-called
aontleman's agreement was never imple-
mented. It is agreed on all hands that there
has been injustice. They say :

“It seems to us that neither guaran-
tees on the lines of Shri Baug Pact
nor constitutional devices such as
‘Scottish Devolution' in the United
Kingdom, will prove workuble or
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meet the requirements of Telengana
during the period of transition.
Anything short of supervision by
the Central Government over the
measures intended to meet the special
needs of Telengana will be found
ineffective.”
When the gentleman’s agreement was there,
if there was this statutory obligation on the
part of the Central Government, probably
things would have been better. They did
not do anything like that,

Mow it is wrong to speak as if the Telengana
Telenganites are the enemies of Andhra
or vice versa it is wrong to speak as if they
are already two separate indepcendent
countries, The SRC said in the interest
of the entire Andhra region for the time
being let us have a separate State called
Hyderabad State. But that recommenda-
tion was not accepted and what they feared
has come true. Now there seems to he
no confidence among the people of
Telengana, they do not secm to have
confidence in the present administration
that they would get a fair deal. The
Government there has failed . This Govern-
ment has also failed because of party and
group interests. They did not want 1o
disturb Brahmananda Reddy lesthis support
may go to this group or that group. They
are fighting among themselves and the
country is suffering. Even at this late
stage, my request to them is to consider
this matter dispassionately. I do not think
that by having a person from Telengana
as Chief Minister in the present set of ad-
ministration you are going to solve the
problem; it will bc a smoke screen. The
problem today is onc of creating confidence
in the minds of the people of Telengana so
that they can have a fecling that in any future
administration they will have a better deal.
My specific proposals in that direction are:
all prisoners be released; let normalcy
be restored. If the Government kas failed
and if they now find it difficult to proceed
in the matter because of political or other
considerations, let a parliamentary committee
go there. And 1 am sure that committee
will have the picture of the entire country
in their view as also considerations of
national integration and let them find out
facts and judge whether at this stage of
our national progress we should create
another small state or not, Let them meet
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people and discuss things with them. I
suggest to the Government to accept this
amendment so that a parliamentary Com-
mittee could go there. Parliament is above
any Government, State or Centre and so
let them also give this assurance. Let them
accept this: and whatever recommendations
arc made by the Parliamentary Commitiee
will be acceptable to the Government and
to the Andhra Government also.

MR. SPEAKER: Belore | call upon Shri
M.V. Krishnappa, | would invite your
attention to a change in the allotment of
time tomorrow. The Home Minister is
going out for a couple of days and thercfore
I propose that this debate be continued
on the 2Ist, because without him, I do
not think it would be worth-while to continue
with this debate during his abscnce,

SOME HON. MEMBERS: Agreed.

MR. SPEAKER: Then, the hall-hour
discussion is in the name of Shri Tapuriah.
I do not find him sitting here. If he is
not there, we can utilisc that half an hour
for this debate also. We will  wait till
he comes, but if he does not come, this
half-an-hour that is available to us will
be given to this debate.

SHRI M. N. REDDY: On thc 2ist,
will this at 1 O'clock ?

MR. SPEAKER: At three or half-past
three; it will be to your convenience. Now
Mr. Krishnappa.

SHRI M.V. KRISHNAPPA (Hoskote):
If the hon. Member comes, 1 will be in
possession of the House and I would con-
tinue on the 2lst.

MR. SPEAKER: Let him finish today,
of course. I Mr. Tapuriah does not come,
we shall continue the debate.

SHRI M.V. KRISHNAPPA - If he comes,
I will be in possession of the House. Sir,
I find from the speeches of allthe hon.
Members who spoke, both from Andhra
and Telengana, that  they are
unanimously of the opinion that both in
the interests of Andhra and Telengana,
they should part like fricnds. Prof. Ranga
is not a Member of today: he is there since
the last 50 years, serving Andhra. Dr. Mel-
kole from Telengana is onc of the ablest

SRAVANA 27, 1891 (SAKA) separate Telengana (M) 346

labour leaders of this country, and the
other Members who spoke on either side
have given a vivid picture of the things that
arc happening there.

As is said, that conridence which the people
of Tclengana should have in the Govern-
ment "of Andhra Pradesh has completely
gonc. When that is the case, 1 do not
know why all the people are wanting that
they should separate like friends. The
Government should not agree to it. There
is a proverb in Kannada which mecans that
even though the complainant is prepared
to withdraw the case, the witness is not
prepared to withdraw it. So, here, the
witness is objecting to the withdrawal.
Government of course have their own
problems. But how long can they resist
this movement, when the entire popula-
tion wants it 7 The future generation,
the students, are determined that they
have no future in Telengana unless they
separatc themselves from Andhra Pradesh
When they have decided like that, and when
they are all agitating for the last seven or
cight months in the country, the Govern-
ment cannot stop it there, and they cannot
go on killing people. As Shri Surendra-
nath Dwivedy said, they should have said
earlier, *No division of the country.”
You said it long ago. We opposed it 17
years ago. In the same month of August,
a resolution was moved. In August 1952
it was moved. A resolution for the forma-
tion of linguistic States was moved. I
was a Member and opposed it. Not that
1 was in the Opposition then; but the Con-
gress Members were in such a strength
that | was sitting there in a corner. But
unfortunately, immediately after my speech,
I was appointed as a Minister.

AN HON. MEMBER: Why unfor-
tunately 7

SHRI M.V. KRISHNAPPA: And then
the linguistic States came. All that is
happening today, we had forcthought then.
We said that if the country was divided,
on linguistic grounds there is going to be
linguistic  fenaticism and there is
going to be opposition to Hindi; and
there is going to be all the trouble that we
are seeing today becausc of the linguistic
division of the couniry. Anyway, the
linguistic States came into being. In



M7 Agitation for

[Shri M.V. Krishnappa]
Andhra Pradesh, Potti Sriramulu starved
and died in Bezwada, and the Andhras got
a linguistic State. And other linguistic
states came in. Nehru was dead opposed
to it.  All the people were opposed to it,
But it came about.

Now, what is the condition in Telengona ?
Four days back I was travelling in Telen-
gana incognite. In the train I met one
of my old colleagues, an inspeclor of police,
at Tadepallegudam station. When I cngquired
him what he was doing there he told
me “an Andhra Minister is travelling in
the next compartment; 1 am watching him
along with eight police constables™. He
added that he has to watch the movements
of not only Ministers but also dacoits.
It scems that the dacoits are taking ad-
vantage of the Telenganasituation and there
is a fear of their attacking the Ministers,
Imagine a situation where the policemen
have to watch both Minister and dacoits?

When Shri Brahmananda Reddi’ came
to Bangalore to attend the Congress Session
the Mysoie Government  posted  cight
sub-inspectors, two inspectors and 72
constables to protect him. The other day
when 1 passed through Hyderabad airport
I found that nearly 1,000 policemen were
protecting Shri Brahmananda Reddi in
his own home State. Who is in jail-—Shri
Chenna Reddi or Shri Brahmananda Reddi?
If Shri Brahmananda Reddi had to be
surrounded by  thousand policemen in
his own State of Andhra, why should he
keep Shri Chenna Reddi in  jail? When
about ten peoples are protecting Shri
Chenna Reddi, hundrods or thousand
policemen arc protecting Shri Brahmananda
Reddi, the Chicf Minister of a State, who
is expected to be loved and respected by
the people of that State.

Why should we condemn this demand for
a separate Telengana State 7 Our Home
Minister might say that if we concede this
demand then there will be demand from
other arcas for secparate States. In  that
case, appoint a Commission on the lines of
the States Reorganisation Commission.
After all, you cannot brush aside such a
demand. You said “no Punjabi Suba™
then you gave it.  So, why not give Tclen-
gana poople what they want? Do you
want to kill some more people befoie you
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grant a separatc State? Becausc, I am sure
you arc going to give it, as you did in the
case of Haryana and Nagaland. Per-
haps, you will kill some more people and
then give Telengana.

Then we are going 1o start an agitation for
old Mysore State and certainly we  will
never slop until we get it,  Because, ex-
ploitation is going on in that area in a much
greater degree than in Telengana.  Mysore
is like an elephant. 1t takes a llttle time for
the clephant to get up. You must push it
and kick it. But once it gets up you cannot
stop it.  Mysore is going to get up like an
clephant. The younger gencration arce
preparing the ground for it. Just as the
people in Telengana see no future, in Mysore
also the younger generation sce no future
because of exploitation.  Students in the
universilies of Mysore feel that they have
no future in that State unless they belong to
a particular caste. Unless they belong to
that caste, they cannot become a Chiefl
Engincer or the head of a Department
So, yesterday 1,400 students have observed
a token strike. Perhaps, because of the
Presidential clections it was not given very
much publicity in Delhi.  The local press has
given wide publicity to it. The people
of Mysore  are preparing their case on
economic and political grounds for their
legitimate demands. When a demand is
backed by a large section of the population
and it is genuine, the people in charge of
administration must give serious thought
to it, as Shri Venkalaswamy said a short
while ago.

I have grcat respect for Shri Chavan,
the Home Minister. We were colleagues
in the fight for the frecdom of the country.
He was one of the revolutionarics at that
time. Then we were called goondas and
rowdies by the British. We are using
the same expressions against the people
of Telengana, which is wrong. They are
patriots. The movement in Telengana
is spontaneous and it is high time that
government appointed a commission to go
into the entire question. I your argument
is that the States cannot be divided into
smaller units, remember that even a person
of stature of Sarvodaya leader Jaiprakash
Narain has advocated smaller States in
India with a strong centre. 1 think it is
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high time for the government to think
on those lincs. Let us have more stales
like United States of America. If you
can allow Goa cxist separately as a
viable independent wnit, if you can allow
Pondicherry to exist as a small State,
why can’t you allow the same privilege to
Mysore, with a population of onc and a
half crores, or Telengana with a popula-
tion of onc and a half crores, or Vidarbh
or Saurashtra?

How long will Chavan, Morarji Desai
and Nijalingappa be living in this country?
We should mot takc thesc things on the
personal level. There are people: there
arc the generations. How long will you
be living and how long will you be in power ?

If you agree for Telengana, Old Mysore
people will be demanding Old Mysorc;
Vidarbha  people will be demanding
Vidarbha and Saurashtra  people will be
demanding A Saurashtra and we will be
nomore. Buthe has so many other pro-
blems. So, you tell us that the country
has to face so many other problems. We
can postpone it for some time. The Govern-
ment of India always does postpone things
by appointing a committee. Appointing
a commitice means posiponing an issue.
You do it now. You appoint a committee
on the SRC model. Have some experts and
judicial people. You are not the judges
now; you are a party in the struggle now.
You are killing them. You are butchering
democracy in Andhra, as Shri Dwivedy said.
It can be compared with the Jallianwala
Bagh. Jallianwala Bagh was closed thing;
here it was an open area. Hundreds and
thousands of people had taken part and
they were beaten and wounded. That is
the case. In a free country like India these
things should not continue, whatever be
considerations.

1 had some facts and figures but I have
to leave these to friends from Telengana to
placc because unless they speak here,
tomorrow if they go back they will be
beaten by their own people. 1 request you on
behalf of them that all the Members from
Telengana should be given some chance so
that tomorrow when they go back they can
show their faces to the people. 1 request
Shri Chavan to accept a commission to
go into the matter or, as Shri Dwivedy
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suggested, an impartial commitice of Par-
liament Members should go and study
things and report to Parliament.

MR. SPEAKER: Shri Joshi.

THE MINISTER OF DEFENCL (SHRI
SWARAN SINGH): Sir, I take it that the
half-an-hour discussion will not be taken
up loday.

MR. SPEAKER: That was in the name
of Shri Tapuriah. He is not here. So,
because they wanted more time, 1 have given
this hall an hour to them. They can avail
of it today. '

st THo GWo Wit (gT): semm
HE1EY, 47 UF qATE FY 19 2 16 e
g O &1 T ATEI0 F ARAAT FT
s 77 fowma @A r @2
47 3% fa7 g% a@r W1 #T T
a1 1T agi uF fas sy a1 99 T
off &7 T WTEAT AT A1 FATE 9T
w1 w9 74 zofeu ¢ f6 97 &t 6
9T gart Faam & fou 250 ¥ #9¢
W gEA AT 9§ g
1 Fgd § 5 gt 3w § arFaa g ar
SFad & AW a1 & 9g qwar g %
et oY mare & fou w18 wer g @
qE WO gW I HIA 7 dz F7 fa=re
farmey 7% a9 T | AT EATLEH S1daa
# SN A1 gt A 2F 9T I
gt @ @ § A A9w AwAr g
f& gaTT Fraa fFAT w1 81 /7
& g g frgg @1 ow F=aiET
AREAR I AAFATE | Aww 1415
T #1 agt TET 91 AT wew fEal
¥ 97 gz 91 & T @ aeEreA
sgafeas a=q a1 g ' @@ ]
AT AT g AT AT T ®E | WAL
FAaFE ST T3 @ fg ug
HREA qga 3T AT 94 q@T
wifF g dT=T=A AAAT KT, I K
FE F gt At o & 3w o



k1] Agitation for

[ THo THo o]
aage AE fFuT 0 @ A1 AT
A & E far 97 § 397 S sarE
& @ Y, A AawEE § T A T
#T ® 8, 39 A aw far s
IRAA AT ATMAMATE | T FM
7g ¥ ¢ ¥ it feorees aifadifoas
£, 9 agr awT W A @E fEar
R AT ATAT &, T H A ATATET AT
=Tt ¥Ed 9, a9 Fe 9 4 % fgg
W wEewmT & fafew v ey 70
£ sfww =v t 9z 7 +1¢ <9 g,
ANt T \TE AOA & | gE AT T E,
T T ST @ q@A ¢ |

grOam—A gz 2a@arg fasaa e
T% fezsa & $ifom 3 s
#¢ afz dfaur § @ #7 9w 7%
T LT &, 1 ag fawear 44 gran
¢ @ F wy fameawrd & 1 e ag
e A & faerw 2, feage-
#ow §, @ ATAw gEmEA w1 Sl
wfae ¢, 77 97 S F T
ST ®1 gS F A7 wiww Ay 0 F
& wwwe g1 fF 5@ FIe gEnTA
SRl sa gl Agma
w a1 fF @ e 5, @
e Hifer o #3994t w7 Tifed
| #ff7 FE A g 1 AR A wF
ggiaqe et gEargERa A @A F
I g AT fE e FrE e
R AT g, A D A § AL
arafa 7€ & T ag & v fafret
& wgr fF ag Y @7 FT TECHEA &
ST, gW qifeETie § TR
®! @ TG A, A WE THIOT
e FRE agt At @ AT d
ST EE ques A A A g A
ag wg wmar § & gg gt Ame #
CEIEIE &, 70 SN F FAT AG A4 |
Ia & A an§ HUE T, T gaifa
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g% o1 fo agr & 9w fafreetarga &
g 2 fzar o

ey wEiEd, 94T faq a1 mrg a =
a7 %1 gfogaa owawws sfafafu 3 @
q qutfy 7% IR A ATORT T FFA
2 1| A7 FTEr——F 39 7B F3AT WMEAM
g =W aaman f& gae @t & &
a3t dwww faar & §7 Fwgr—-3mm,
arz &1 fgar 2, 39 FTH1E Adve fAaam,
oaT qE AT A = g0 fEw o S
T =g fear @, @1 37 ¥ SfEw
Y ag gAvaA di--Teeia Tearer fagr
2, @Bt arq 2, #fF A & Ag-arg
a4t frsra w1 9t e fagr s

OF, qFEq 7 a7 97 vF 7% faw fa
AT——7g I7 FHG F1 719 & wq frafea
fegmra ndz smvd gamr ar—-fw
qifediE= qTAST $1 FFT AT STATTS
Tgf grar =fza, sraq araar Wy fawar
a1, &= 280 =11 gl 9T FE wEET
¥ frafeg fetmm o F ag 0 §
W OB #T I W E | g fam
AT FAEIT A 9K o FAT &7 Fw
gUT AT, AT aTHETHL F1 fegr £ ot wvw
F 41§97 FEr fE & FT I
IxH g f& frafea fedmam o
F i o o g 1 g @
arzd fe fedt @1 safza fee
vz § OFI Amg, @A wEe
v famr f@r grErd & = w@r
wTa, ag qAER TR, T A AL @
gt wifgg 1 ST @ #1 A FE
wrg f& gt ez ofm g,
7g % TE I g |

w= Gdt grod 7 # ST A1igd !
3 fra 7 o F7 f g% A1 8% domA
q1Ed & ar 87 Fg—-2G1, WS, I §
W%, g9 W T T T J9AT F A
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@z gam, & fasfaer aE g,
ag vt @ A @ o ¢ g
mu  fasfaer g€ & @, @ aw@
¥ £87 FTH 99, g0 &1 gr997 MfgF
aa w@ & gor o f faed @ A q
aTT Far w4 1 A9 Fer fR 7 wEgre
¥ omar g S A A adt wnear § fw
a9 wgrae oF "1 @ | fAwferear
AT gat w Fga & fr sy faum A
F JATTAT §1 AR A8l & | 98 A9
feafa @ &fea sar sz wonfadr 72 2
gt 3@t @ 7@t faem 7 s ax
fazs F SAM FY WFAT ®1 gH B
qHAT &, & S GHY  HiT AEN FLA
T g A A, fow g & d@mar
& S & arg adtE g & 49 f
wZTOIE & T A w6 AT fETd g
fw fazq 1 1 amaT o2

st anrr i o fagd #1 w
fafaeze qam & foo &1 dame

=t THo gwo Wt @ % fafaet
A | F4T gET & | 97 9% fafay

%ﬁa"mfamiﬁ FaA & for Aoe
q-

»t URo ATTAW IFY: AE THEATET
72t ar eafen %1 a@m 7 fom AT
AFT 91 |

=t "o THo WY : AT # I7 ST
F1 SATQT  TRIAT AT ATEAT B | ART
97 g fafares aga 42 & 917 s
Ffae 9= wrar &t 47 Fgrar s
UF yiEAe & @1 g, A wia &
fow Zav g, w7t Tt F 7 fow
e % fou gae foaw a<g #Y s
&, d4Y & 57 SN A wiw Ay SvEnr
a1 IFET Al FqS FA—TAT AHTHT
#R T@T 9T | 99 FE g At F
w1 HFeet ot og Tiw TS @
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Faife @ifes g amady | St st
|1 FTC R IW 9T €T A AT E,
gifefeael 3ot Wee #@ €, § wgar
¢ & oF aug a1 59 gaEy are-arT w7
ST ar fF @1 0 aWET w1 A
g, fex =1 072 yrET 71 wAe 0w T
7 qifafeds qare 4% av 1 ? 3w
TH 97 Gifefess Fare gam @ a1
TT ST AT NT AN g AFAT & 7
JUTT AET FT AEAAEATH T HTAT 47
Ffam T3 1 3 T 79 W, 97 ww=
St ot 3% M, gwfem & awwan g a2
sifafes= 7ar= gam | @ qifefeas
Tare F1 gifefess = O e
aifgw | # w g dFwAnr @
AT AT TS F | qSAAET F I
T A H @A & feu darT € A1 St
21w g feategaa o arET
et g £ ar 3tF @, s
Ive HAm § A3 | FE IS @Y
? TC AHTT Y a9 ¥ wIW TwmEy
ar gt fewie wRfasfae g a@
R T A FT g7 FAI TR AR FT
794 & | ime A a9 g feew
HTAS FT SATET 3T AF AL} A=TAT ATMR0,
Feat-A-re) F1E g% fagr=ar Jrfgm
# e A A WA F Fas T8
FTA1fF 721 a2t o e sere Azt
& =M A7 Ty g AT gRi FrE qeEee
A FTHE AT & IAR IART aAeH
grit &7 3 oY 28 w1 fram A
afF 715 FT ATEAT 7 FTOAT AT
g At & 57 F]F & AT AN A IR
fod o 2, <131 W@ g1 AT
71 fadfza fedom 9z & 772 %¢ @
g, I w7 =mfET & R
ATq T T A0 | TS ATG-ATG
37 AN F OF ATvATHA gg A1 fAen
ifge fe it aagg FHET qgr AT@AT
qAqT FW F qe o Ag fAwr
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[t vgo wHo YA
FOT IR gEAT A ST | oA
qoAEA AT F AHHAT g AT
F T 2 ARAE | TAT WE TS
=it a srset 2 | e 2 Ay feafa
agd AT ¢ FfFA arg-amm @ afe
feafr Y ot £ s FT AFA E 7
TEaer ey A FE A A A Fe
IHA 7 FF TE AN, TTRT AT TF AE
A | ITH TF  AEEAT I AT TG
q7 foma1 a7 OF TET T 1 57 A=)
&1 @Y g K AWEAT g oAt Avevmm
Y FITGATE & IR WA, A AR
Y o I aww g 34 F e A
995 @ AT A TS FAT § FL AT
fee FH-a-Fw T F FTCASA AT
qTT AT FE fF TEdEe A am
7@ WA g, Sfedem At a A
g e S AT AT AT ST
aifen | 7@ A ag w7t A i 3
wfe It Tt FAT T 9T Ty
FTX F @ FHEA agi @ A F
qowaT g % 37 2 £ agt qEes
et T FrE e fAEe smam
TE TR FEAT 8

ot viony gt (srfaemamz) AT AR
Wi, & At frs ¥ wma  fF e
a# a7 WYeT T fe o 3w wEe
3] FATIFTATH A TS TAE
¢ 8 wEET 7 war ww fal gayas
#t w2, qF wewm a2, 16 I
F 1 AE A 99 § AT T IEeE A
F1E g ol AXT AE wrav | wgt o
% 200 & wfus sm A= w1 famr
T4, 50,000 . Frq &wi 71 fregare
fear mr, ¥R agal F dro o i

# freware fear ma T oorEd G

# @ T A ET | W FT TIA AT
A 9T qg & 6 I smw
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T TT T T FLEHET awTT ATAA,
T THM &1 GA GHT § FEQT &Y WA
87 A & A1y Fgm F a7 AT
IFTT TE WA, @A AT T FwEw
ST |

FHAT F St wew, savae) g€ @
AT FEA qfwe &0 3T W @
et faq & a9 A¢ W W
¥t & gfed oo 2 @i o1 fage faen)
A am # qfeq foor § siwt @7 93
#T | F oAETT @R 1 SA
g a=At § qfed faq § am &
T AT TN WA AT A
FAITAT & A e @ f oA §
AT T q G AT A E ) g
v o g R oam # i g
T FT FT TSHT AT ATAAT TEAT 8,
gTwT A1 A1 g€ oA A1 awn s
F1 AT T | aET T07 & FF Framma
AT 9IA, AT OF  FETE HIT g
@ e, TS gE A7 agar faws
gl g

FA% HAE! THITA T AR ATHTH
4 %z faar ar f& gavrang & sew
®z v|r WMo o§ar @ qfedi
3, dfeq Jg% v dfex 97 F F=wrm
HR o A fa=Td g+l F 41 7 oy
FIT &Y | AFT 3z gar fr amrw A
A fzrard g0 & a7 o7 Fgm
f& % sfzede mftdz amar mr ar,
IA AT AT AZ JAET A IE R qAAT
FF @ gdwt & afnam oF gurfea
2@ AT TN § ar A ag Y o
IO fF g g7 w@ §, wewwa,
IUNT AT ATTET F ATHE § ATEATGT
Y w2 1 Agt A% fF dSET dQeaw
FIfe &1 F9 § qa41® &€ faar |
I @z % fF amiEae Sfas §
AT 93T FHA #1962 IF  AT-
FALT@A F J9 AT TRAH AT HFT
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fear 1 = @ fedt % fafaeet &
ager water #T T ag  wfEC
FTAT ¢ (I FIfagmT a<m TCHTH
foar & T 13 ®1® A% dEAET A
@ 1 gt a & @ ) 7 #FW fE
ST a9 FAAT A@T §, dfewd
TF & | AAFT FT AT FEET ISTAT
qTEd £ | A%l 919 g% & (OF 3%
WE wEg aar FFgrmar g f®
o % fod Fgan ud & | 9T 3% & fod
q 31 g A1 Az 2

gfemr 3 sarafaat &1 fas i
A ot & fF &iiT Avae oz & mfeEl
@ @7 W& a1 wT wr-E
A F7AE | wE A g fE T ol
gfem & 3= § 7T & FX T /Y Fd
& | 3T AT A Fgr iR G Al
7 wfgrart v @ga @ e faR
a7 fffl sEaE § 9z @ aman fa
faft F1 71eT A, faAr A sewa @E
MY | T o 2 AT B o wi @
g fafrzr ama nF #792 q9
FZ A7 F9 7T fw f@ada1 7 oA
TFH qT FATIFA F1 Y ATlE A A
faem Y aFE & & wedt g7 ET

TTETE 9w A gfewat 4 fEE
et & Aeamafegi 1 dYzr 3z gwaw
§ amr ogar oAt #T oS W
gfesr &1 St ARy A g e
I § At A= afaw § 1 nF S w
TS ATHA 7HAT AEAT E I—

fewmar & feltde g AEi g
TETHT FY A= oL w7 faar M |
¥t fas # efggs o=el 91, At oy
& WY AEF g oY, o aan frar o
A A FT ATET ATHY AL R | AT &
TATTRT FT FTEATH F T AT § T
AT GT AT § | AT FEIR TR A
f@® & s #ar g @
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gl A §1T | AT g AT F W g
gaT Fifeezo=it 7 A€ & 1 OO srAH
™ oaErHr FEiw A fger & WY R
AT W AT I F T T € | OF o Alo
o FY 35 O gea™®  TgT AW |
35 9 aF TR A% @ | WY
BT | T qF FT qAGA A gy A1 F
THT F 419 Fgar g fF qwae s A
I%q | TfF T2 F) g Y, FEr-a=a
F1ag a2@ A 7% fogran qoa<A
ZEATS &% ®LH I9AL AT IIT | AGH
T yrz wEA 7 wrfgfazdr s ¢
§9 faat a% ag1 FvH1z T9%g @7 | IW
¥ FrTne AR fawmEe § da &
o a1 |

% Fgm fF @z maEz 7 0F A
TFr S FAar @ faegm A
thﬁmmﬂgmlw
= & fdrzifaemearr A0S a7 gfem
F AT 9T A @IP F7 19 w17 7
7 & F@E TAEE qAfEE w O
argt, fom #1 adrn s ogam ?
FEIAT GEr | TEE 9T Frafar #@
g far A 5079 WY THE aFEr
FT g ATE ATfRT AT 2

AT N3 F IV U qeAdl @)
T E | T oA WY g & frd
W A wfafar oA &
mmqmﬂwfmu&amm
37quﬂﬁﬁs‘7ﬁﬁw
W OFTHT FT AET T w7 ALY AT
AKAT AT | AT FT G A AT WA H
wr f& g aE-A9d 4 @Em
ge o § A9lz & W oATq
R alicotos t & & 8
™ & 19 I=ET A oAed ¢ fE ag
foremr aremit e &1 RO F @@o
T@o HiWo T UBYIT gAT | IW X SO
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afafs & ¥Aed 35z T E 7 FC
IR} | greife T FY aTHT 9 G

F+¥r¥z F1 &% fFgy may fee o &%= 7w .

W ad | wEgr A fw
AT &1 AR AW gE A% Awaq
R R

FEIAWA Y gwa g & & A a9
THAE 2 qF § TRA UF T & FT
qm #1 6f fF ggi v Sfagen o=
i feor 9@ #EifE gEr 9w
HAA T AWTH FLHLT A g 1 9rEH
fafaez #1 maT #m, T A W9 AT
AqE 95 A AT I T AR AN
TEgrr FY AAE, A7 fawoAw e,
A AT ¥ TR v a1 o3y weer g
&rm T ag F femaeft 5 @ & 3=
A/ AT F Wg g q¥ar & fr
ZreTe St Y Y § W1 Te A gAT
BT FUT 7 FTEAT FT AT, AT qETEY
Fowk dred & fou 3o qewAd
gw T AR A AfeEa 9 8
Wit qzr | FfFT e E wAer Ew e
FreT AR g

dfF sz AT eE e, Wi
# IO TATH T@AT ATEAT| IMT
FFMAT AEl @ A ZW ae
wifezgoedt K AT TEr quEd
a1 G a7 A gew ag g fw
ot Y fafaeeT agt g9 ww fee adt
THA | dWT FTEGd A 9few A gt
. WEfmmiEas 97 0 oam o Fsie
Tifeat &1 =g 7 T | A
& F fag w9 T 1oy
T fafrer # N F 3t 9=t & s
1 & ¥ @ At F AEmar g fF 0w
feT smiem @ ST & sTEl AW
mfeat & frama a7 i

I gwAa w1 g ox fawrw
@ ar amwr wEEw g W IT R
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T ATFHT FT GAAT T | AT HeT A
1 fFar ? g\ A& " oifeuer E9T-
o, IR TR AE, W A v i
Tg-F9Er  dffed, I FET AR |
FUT THAEMTHT  FHET A FT IT &
i fagr s, demAT &7 9w
FHA F qEATd §  TATHN (FAT A7H,
ar #7r fF 787 | & Fgar wgm fF aw
FaF T T & fF e g aT aw AL AL
TR FT | AT W T T F, FH ATE-
fear=rsit #Y @rfar gamdd &r &1 =
T 7 A4, aefedmNT 1 @rfaTc
FArg1 smafaat w1t gatT T8 #7977 |
FFF o1 T & gw aw " At gA av
arE fa gty g P amEar am
@ & {50 oF TFe Ao HYo FHAY
faorer 1 sitT 3w Fr W fowaesaA
¥E I AT A= fRIw F oA
o FT ATHIATT AT A | AT OFAT-
afeaT #1 I7 §  qAFAA TZIAT L,
I Bt famed 394 & 77 A1 0F-
arfead F1 @I AT E, 1§ T
f& w3 zfrarm sitr armde gar o
a3 gg A fRgr omar o oar 7
IW 49 TEFEAT FT AT TS
F T | wF ATfEE wrE A dAT 2
I aFT a1 ag A% gy g IfFTIT RS
e 7z 78 FTA 3 A e aFATSiagy
W AN TAHoATE v dw AT A
s g1 # Fgm fF smw e Ty
T A FTT AATA AWM | AT AN
wIaq grar ot AfEd 0 S ogren
™M FIT I W@ E ITH AAT AL AN
FELT & | AFMAT A famr ar dzx
FAAT AL &, afeF wITA M

18 hrs,

7 Fgan ¢ f o sfafras a1 agt
FOL | WX AfgfAT = F@TET
2 o AE W A AT & IEE
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@A SUTET FAT 9EA, THiGT F@E AT
d mgw & fou doieew & owrw
F A 77 7 F fafaga = s
1T FEAT F W ArfAd o7 qg A
AT AT A & AT TET AN ®W
T FLE AT q1F FTETaT
AT |

fte o taz 7 Az fa17 4w
HH AITAR FT @ F OIART AT
s wifed, FaEr arT frgr #rfsd
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MR. SPEAKER: This debate will con-

tinue on 21st August. Shri M.N. Reddy and

Shri Prakashvir Shastri will be given a chance

aft'r other members from parties have
spoken :

18,03 hrs.

The Lok Sabha then adjourned il
eleven of the clock on Tuesday, August 19,
1969/Sravana 28, 1891 (Saka).



